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LOK SABHA

Tuesday, August 8, 1978/Sravana 17,
1800 (Saka)

The Lok Sabha met at Eleven of the
. Clock
[MR. SPEAKER 1 the Chair]

OBITUARY REFERENCE

MR SPEAKER I have to inform
the House of the sad demise of Shn
Ram Rattan Gupta who passed away
at Kanpur on August 3, 1978 at the
age of T2

Shr1 Ram Rattan Gupta was a Mem-
ber of the Thirq Lok Sabha during
the years 1962—64 and 1966-67, rep-
resenting Gonda constituency of
Uttar Pradesh Eearlier he had been
a Member of the Central Legislative
Agsembly in 1943

A leading businessman and an n-
dustrialist he made a substantial con-
tribution in the fleld of industries
in the country A well-known
figure in Kanpur, he served a5 1its
Mayor for two terms He was asso-
ciated with several charitable and
educatronal nstitutions 1n  Uttar
Pradesh A man of versatile abilty
he took keen interest in a variety of
subjects like commerce, 1ndustry,
finance, banking, defence and rail-
ways He was also the author of two
books entitled “World before Second
World War” and “Time for Decimon *

We deeply mourn the loss of this
friend and I am sure, the House will
2180 LS—1
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join me 1n conveying our condolences
to the bereaved famuly

The House may stand in silence for
a short while to express its sorrow

The memberg then stood 1n mlence
for a ghort while

D ——

ORAL ANSWERS TO QUESTIONS

Closure of Hindustan Petroleum Reo-
finery in July, 1078

*325 SHRI D D DESAI Will the
Minister of PETROLEUM CHEMI-
CALS AND FERTILIZERS be pleased
to state

(a) whether the Hindustan Petro-
leum Refinery at Bombay had been
closed down for g brief period during
July, 1978

(b) if so, whether this has caused
shortage of petroleum products, and

(¢) whether any crash plant to im-
port kerosene and HSD has been un-
dertaken?®

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) Yes, Sir The Refinery has been
closed down from 8th July, 1978 for
emergent repawrs due to leakage 1n
the crude distillation wunit and the
refinery 1s expected to be recommis-
sioned round middle of August, 1978

(b) and (¢) Alternative plans
have been implementeq to ensure ava-
tlability of products to meet the dema-
ndg and mamntain the supply line
However, m respect of cooking gas,
there has been some delay in pormal
supplies to consumers m Bombay fed
areas Arrangements have been made
by Government to import additional
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quantities of kerosene and High
Speed Diesel oil over and above what
was planned earlier.

SHRI D. D. DESAI: The closure
of thig refinery has resulted in acute
shortage of HSD, gas and kerosene.
On the other hand, Bombay High gas
is being flared and thus wasted.
Would he be in a position to give
details as to why there has been some
difficulty in initiating steps to take
the Bombay High Gas and Qil to the
shore m Gujarat and Maharashtra
which would have eliminated the Lre-
sent problem of shortages of these
products and urgent import?

SHRI H. N. BAHUGUNA: Mr.
Desai has tried to bring another
question into this. Anyway, I wel-
come the suggestion. The point is,
even if the Government wanted to do
it in a hurry, it would take time.
This Government came to power to-
wards the end of March, 1977. Mr.
Desai is an eminent person and he
would agree that to bring the gas to
the shore, then put up a gas fraction-
ation plant to convert it into LPG etc.
would take anyhere between 3 to
3-1/2 years. That gas fractionation
plant is now being thought of and
Engineers India Ltd. have been
asked to go into the whole exercise.
The moment they give their advice
we shall proceed in the direction in
which he wants us to proceed.

SHRI D. D. DESAI: My problem was
limited to shortage in the country as
may be arising on account of the clo-
sure of one refinery or another. This
particular case refers to a refinery
of Hindustap Petroleum. The Minis-
ter in his reply said, it will take 3 to
5 years. My request to the Minis-
ter is to examine the facts and sece it
for himself«Rs. 81 crores or 144
Km, to Diu versug 230 KM to Bome-
bay; over concentration at Trombay;
the countryside as well as the North-
ern India market presently straved
of these products for which the Mini-
ster had to import only in January
as mucl as 3 lakh tonnes of kerosene,

AUGUST 8, 1078
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versus the very short time it had
taken to lay the pipeline from Bom-
bay High to Trombay, wversus the
shorter, nearly half, the distance to
Diu and ....

MR. SPEAKER: You are giving a
lot of suggestions. You are nmot put-
ling your question.

SHRI D. D. DESAI: I have to get
the dates on which he cen start and
the date on which he can complete,
Both of them should be known to
the public, because the public is fae-
ing the present gituation of shortages
of gas, kerosene and HSD. May 1
know what is his time-bound pro-
gramme so far as this is concerned?

SHRI H. N. BAHUGUNA: Actually
the pipeline to Gujrat cannot arise out
of this question. There is a separate
question on that also. ] want {o as-
sure the House and through the
House the people of Gujrat, North-
ern India and the whole of India
that the pipeline or whatever is the
quickest possible methgq available to
us will be made use of in bringing
the off-shore gas to the shore and use
them. The land fall has to be either
Gujarat or Maharashtra or hoth We
have decided to take the off-sho-
re gas and use it in Gujarat as well as
Maharashtra. Therefore, the gas has
to go Gujarat also.

SHRI D. D, DESAI: After gll, he
has workeqd out the details. He is not
making them public. He has a'ready
enough details,

MR. SPEAKER: Probably for good
reasons he is not publishing it!
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(b) if so, full details thereof;

(¢) when will the portion of the
said gas be made available to Gujarat

and how and what quantity;
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(d) whether Government have re-
celved any in the
above-mentioned (c) matter from the
Government of Gujarat; and

(e) i so, Government's response
thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS ( SHRI H. N, BAHUGUNA):
{a) to (e). A statement is laid on the
Table of the Sabha.

Statement

(a) to (e). The laying of the subma-
rine trunk pipelines for the transport
of oil and gas from Bambay High to
Uran as well as transfer lines from
Uran to Trombay has been completed.
Presently, an average quantity of
approximately 0.6 million cubic met-
res per day of gas is avauable. To
start with, the gas 15 being used at the
Tata Power Station to the extent of
approximately 0.6 million cubic met-
res per day. Approximately 0.2 ml-
lion cubic metres per day of gas will
be supplied to the fertilizer plants of
Rashtriya Chemicals and Fertilizers
at Trombay from August, 197k

Various letters have been received
from {ime to {yme from the Chief
Minister of Gujarat wnter ala men-
tiomng that all arrangements, studiecs
and farmalities should be completed
in time 89 as to supply gas from
Bombay Offshore by middle of 1979
io meet the requirements of Cujarar

Allocation of gas would be made on
techno-economic  consideration—pre-
ference being given for the utilisation
of gag ag fertilizer feedstock. The
Working Group set up for optimum
utilisation of gas in Gujarat has esti-
mated that the requirement of offshore
gas in Gujarat would be about 3.81
million cubic metres by 1085-88.

It has been decided that there
would be another gas pipeline from
South Bassein fleld to Gujarat which
on its way would be inter-connected
with the associated gag pipeline from
Bombay High so that the flow of both.
associated and non-associated gas in
the two directions could be regulated
according to requirements.

Oral Answers 10

A Peagibility Study on the gas
pipeline to Gujarat has just been com-
pleted and 15 being examineg by
ONGC. The report along-with
ONGC's recommendationg is expec-
ted to be submitted to Government
shortly. Thereafter, a& view on the
economics, location, time schedule of
completion etc, of the pipehne would
be taken by Government,

PROF. P. G. MAVALANKAR: Mr.
Speaker, Sir, I am glad to find the Min.
ister for Petroleum, my friend Mr.
Bahuguna, back in the House from
his illness and rest. Now, Sir, I seek
your protection and guidance gn the
subject. I had raised the matter on
this very subject and the Minister has
not been able to give any statement
in the House with regard to my
point about the parliamentary impro-
priety.

MR. SPEAKER : He sent
Yesterday

PROF. P. G. MAVALANKAR:I am
satisfied with what he has said But,
the reason why I am raising this be-
fore 1 ask the question 15 because
certain important  parliamentary
principles are involved. Before that
question gf mine has been rephed, as
you will see, there have been persi-
stent press reports wheremn his own
Ministry officials go about publicly
having a debate on these matters
which should really take place in the
House, not outside, For example, in
The Hwndustan Times of 3rd August
there is a long report saying that
charges of discrimination against
Gujarat are baseless. Who say they
are baseless? The officials of the
Ministry.

MR. SPEAKER: You kindly come
to the question.

PROF. P. G. MAVALANKAR: My
point ig this. When we are gitting
here in Parliament, in Delhi officials
go on making statements “we are
sorry” or “we gre not sorry”. It is
for the Minister to reply. How can
the officials say this? When the
Minister was goog enough to meet us,
the Gujarat MPs, look at what the

a letter
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officials did, what they said through
the presg release. It jg a very serious
matter. They said:

“apparently, the MPs (meaning
the Gujarat MPs) were satisfied
with the Minister's explanations,
but the issues have once again been
raised by the Chief Minister.”

Sir, we want your guidance on this
point.

MR. SPEAKER: Mr. Mavalankar,
this is Question Hour.

PROF. P. G. MAVALANKAR: You
kindly direct th¥ Minister not to allow
the officials to go about giving state-
ments about MPg when the Parlia-
ment is sitting. It is pur privilege.

AN HON, MEMBER: Even other-
wise,

PROF. P. G. MAVALANKAR. Yes,
even otherwise. The Chief Minister
of Gujarat said, and I repeat it, the
OLNGC has not given proper guid-
ance to my esteemed friend; he says
the ONGC have misled the Minister;
there is a feeling of neglect all over
Gujarat.

MR. SPEAKER: You are making
a statement, which may be relevant
but not in the Question Hour. Now
you are in the Question Hour. You
have to come to the question. Your
statement may be relevant at differ-
ent times; 1 do not know. If you
give me notice, I can go into it. But
we are now on Question No. 327.
Please come to Question No, 327.

PROF. P. G. MAVALANKAR: 1
had raised the point then and I have
raised it now. The point I raiseq and
the point of the question are the same.
That ig why I raised it. Anyway, I
abide by your ruling.

My first question is this. In view
of the fact that the people of Gujarat,
by and large, are carrying a grievance,

AUGUST 8, 1878
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rightly or wrongly—it is for the Mi-
nister to prove by facts—I feel right-
ly, that the Government, the Ministry
and the OKNGC are simul
apathetic to the demands of Gujarat
and over-enthusiastically partial to
the demands of Maharashtra....(In-
terruptions) 1 am supporting Maha-
rashtra and Gujarat, because I am
for India; sneaking personally, I am
for both Gujarat gnd Maharaghtra, The
point 1s, I am interested in gag and
oil being properly ytilised. The Guja-
rat Chie{ Minister, who beclongs to
his own party, has repeatedly said
what 1 am now saying. Therefore, it
is a fact that the Government of India
has not fulfilled its assurance and
promise, given inside Parliament and
outside Parliament, more than once,
that the construction of a pipeline for
Gujarat would be expedited, on a
shore point in Gujarat, and that the
Bombay High gas would be given to
Gujarat by the middle of June 1979
and that it would also be available for
fertilizer and electricity. Now Maha-
rashtra can use gas for the generation
of electricitv, Maharashtra can use it
for fertilizer, Maharashtra can use it
for every purpose, but the Minister
says to Gujarat “voy cannot™. You
allow all these things in Maharashtra
(Interruptions) where is the ans-
wer for this?.... (Interruptions)

SHRI ANNASAIIEB P. SHINDE:
Sir, the Minister is being pressurised
for regional demands like this. The
Minister should not answer under
pressure for regional demands like
this. ... (Interruptions)

MR. SPEAKER: Don"t record.
* * (Interruptions)

MR. SPEAKER: Mr. Degai, this is
the question hour. One day we wast-
ed on language; one day on Maha-
rashtra and Gujarat. Everybody says
“we gre for India", but India is Guja-
rat or India is Maharashtra; that is
the line of argument we are hearing.

**Not recorded.
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AN HON. MEMBER: There is im-
balance between the two.

MR. SPEAKER: There should be
no imbalance here.

SHRI SAUGATA ROY: There are
two standards—one for Maharashtra
and one for Gujarat.

There is a Janata Government at
the Centre,

MR. SPEAKER  Wherever there
may be imbalance, there should
not be imbulance in the Parliament
Let us go on. (Interruptions)

SHRI VASANT SATHE: The way
Mr. Mavalankar has exploded shows
that there 15 enough gas in Gaujarat..
(Interruptions)

MR. SPEAKER: You are now try-
ing to prove that there is enough gas
in Maharashtra also. (Interruptions)

SHRI H N. BAHUGUNA: I have
greal respect for Prof. Mavalankar
and I can assure him and the House
that there is no discrimination what-
soever in dealing with the 1ssue of
bringing gas to India from off-shore
that 1s normaly called ‘Bombay High'
or ‘North Bassien' or Tapti ares,
different areas and since luckily for
us both Gujarat and Maharashtra have
got the capability to convert that gas
into fertiliser, the Government have
decided to use this facility in both the
places by setting up two plans of
equal size both in Maharashtra and
Gujarat. Neither of them ig going to
come before 1982-83. (Interruptions)

ot e Wl ¢ Poeerd @ wew A
& 7T W e k)

SHRI H. N. BAHUGUNA: Mathura
iz quite safe.

SHRI D, D. DESAI: Mathura can
come here. But he is diverting. (In.

terruptions)

SRAVANA 17, 1900 (SAKA)
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SHRI H. N. BAHUGUNA: 1 hope
hon. Shri Desai will accept that g
humble man like me also has a right
to speak. (Interruptions) I am mere-
ly making a submission. It 1s for the
House to reject it. But I have g right
to make my submission., So far as
the question about gas is concerned,
it 1s again wrong tp say that the
infra-structure that we are allowing
to be built in Maharashtra, we are
refusing a similar infra-structure be-
ing built ;n Gujarat. This is not cor-
rect, The total gas which iz being
brought to the shore is 08 mil-
lion. Maharashtra 1s being given
0.8 million from there and that 1s
what Maharashira is getting because
fertilizer is being converted for the
whole country. The Trombay Ferti-
lizer Plant of Government of India,
owned by the Government of India,
not by the Government of Gujarat or
Maharashira, will be receiving m a
feed stock. Therefore, it is no fav-
our tp Maharashtra. (Interruptions)

SHRI CHOWDHARY BALBIR
SINGH: The beneficiary is Maha-
rashtra

SHR] HA 'N. BAHUGUNA: Mr.
Chowdhry Balbir Singh sees Tata
all round. I cannot see Tata all round.
I can only request him to see the
reason algo along with Tata. The point
is very simple We have psed Tata.
We were flaring that gas off-shore.
(Interruptions) Well, I use them. (In-
terruptions) I refute the insinuation.
This is less than fair. We have not
favoured anybody because that gas
wag flaring off-shore—I leave it to
the judgement of the House—whe-
ther we should allow to take gil, be-
cause when we take oil, gas comes,
either I bring it to the shore and make
Some use of it or Ilet it go
on flaring up Now the gas that
was brought to the shore wag burn-
ing without any result. We have brou-
ght to the shore and #ll such
time as we can build the full capacity
of fertilizar,—there are np two
plants—we are giving what re-
mains after use at Trombay to
Tata for use for conversion into
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heat and therefore, energy. Now
this arrangement, an interim one,
will be stopped the moment the fer-
tilizer plant comes, But that is the
arrangement which at best can last
upto 1982-83 if we bring gll the gas.
If we do not take Bombay High and
a deciston is taken by the Govern-
ment, not to work the Bombay High
field at its full level and deplete at
the current level then the gas that
will come to the off-shore can be
stopped even now. Tata can stop
any day even in January 1979 or
June 1879 depending upon the exigen-
cies of the developments on the
Trombay cite and we can make use
of the whole gas for converting it in-
to ferfilizer.

Therefore, Tata is only an interim,
stop-gas, arrangement mid-way bet-
ween full use and partial use and no
use. We have chosen partial use.
We are not favouring anybody. When
we tell Gujarat to please accept the
gas, we want to make the best use of
the gas. Let it be converted into the
best possible economic value, 1 do not
think Prof. Mavalankar woulg like
to get 2 paise lesg from that gas than
what it can really give us, On that
Ecore on ecouomics, I am willing to
consider and discuss with anybody,
including the Members of Parliament.

Just on a point of clarification, I
8m one who respects thig august
House as the highest body, the sup-
Teme body and the sovereign body
expressing the will of the people. I
hag no intention to insult the House
or do any such thing. Firstly, T was
not making a policy statement; it was
a question of details. But that also
became necessary because Gujarat
MPs led by Mr. Manubhai Patel
wanted to meet me jn the Gujarat
House. I accepted the invitation,
The Parliament was in session. They
had asked for an informal meeting
with all the Members of Parliament
;:rijh:nin:tmrm (tst the Members of

ent. I went there. Luckily.
Prof. Mavalankar was alse there, I
put across my point of view. At the

AUGUST 8, 1978
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end of the meeting I found that two
press were sitting all through
t.hsre.ng;nmdrewmynttanﬂmtn

to the press of what all transpired
here.” I did that because I am aware
of the fact that “gas” has become o
very explosive thing in Gujarat.

1, therefore, share the concern wnd
anguish of Prof. Mavalankar in the
matter, My difficulty was that if I
did not meet the press myself the
press woulg have carried all sorts of
tales and it would have been very

to be helpful to the people
of Gujarat in understanding the situa-
tion and reducing the tensien. I did
that with the best of intention, There
wag no other intention except that.

PROF, P. G. MAVALANKAR: I
fully appreciate what the hon. Minis-
ter has said. I am grateful to him for
the assurance that he has given, May
I repeat that I also view this matter
entirely from the mnational point of
view, and I want everything
to be based on techno-e;onomic and
factua] data, not baged on any regionsl
consideration.

In this connection, may 1 ask one
thing, more? In higs own statement
which is fairly elaborate, he has men-
tioned in the third and last paragraphs
about certain feasibility study reporis
of the ONGC and his Ministry. May
I know when these study groups were
appointed, who were the members and
what were the termg of reference and
which were the aspects they were to
lock into and, when their reports are
to be ready, and how soon the Gov-
ernment will come to a decision so that
the construction of the pipeline on off=
shore point in Gujarat will be gtarted
as g00n as possible and, in case Guja-
rat needs gas for the industries which
he accepts on techno-economic ground,
Gujarat will not be deprived of the gas
80 that the industries can develop pre-
perly?
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SBHRI H. N. BAHUGUNA: 1 want to
give one assurance without any string
attachag to it. The current require-
ment of gas In Gujarat of about 2.2
million eubic metreg will continue to
be supplieg till such time as the Bom-
bay gas comes ag a substitute. Luck:-
ly for us, we have found more on-shore
gas at Dupka and one more place, The
Ankleshwar oilfield has proved more
reserves than estimated earlier and,
therefore, it is working better, than
expected. It hag now beewn geological-
1y possible for us to state that we shall
supply the gas to the existing units
and for domestic use also I am not
touchung any point anywhere. Where-
as we are giving about 0.6 million
cubic metres per day to Tata in tur-
bines, in bollers, etc., we are also using
the gas in Gujarat for domestic pur-
poses Therefore, the quantity of 2.2
million cubic metres of gas to Gujarat
wal] continue to be supplied upto 1982-
83. If there 18 any addiliona! use, we
shall certainly look after that use and
make proper arrangements,

Only one thing 1 must add. There
is some new demand that the foodstock
for fertihser which is LSIIS today 13
converted mnto a gas. The earler
licenseq unit is for LSHS and the con-
version of LSHS to feed-stock gas will
pose problems. It is LSHS which is
being produced at Koyall refinery in
Gujarat. What do 1 do with 1i?
Therefore, I would plead with my
friend Mr, Mavalankar to help ug in
this matter by viewing the whole ques-
tion in its proper perspective and help
us also to correct our mistakes, if any.

MR, SPEAKER: You have not ans-
wered his question about the Study
Group,

SHRI H, N. BAHUGUNA: The Study
Group was set up about eleven monthg
ago....

MR. BSPEAKER: Who ‘were the
Members?

SHRI H. N. BAHUGUNA: Some offi-
clals from my Ministry, some officials

Oral Answers I8

from the Planning Commission and
some officials from the Gujarat Gov-
ernment also were on the Study Group
for utilisation of off-shore gas in Guja~
rat. The report on the gas pipeline is
being examined by ONGC.

PROF, P, G. MAVALANKAR: I
shall be grateful if all this information
18 laid on the Table of the Ilouse.

SHRI H. N. BAHUGUNA: I will

PROF. P, G, MAVALANKAR: Thank
you very much,

SHRI H. N. BAHUGUNA: But I
must say that Government has taken
no final decision on that.

PROF. R. K. AMIN: The most ium-
portant question, ag the Hon. Mimster
knows, is as to why you differentiate
between Bombay and Gujarat in this
regard? You never askeq Bombay
‘How much gas are you going to use’
and switch-over facilitieg have also
been given to Bombay. For example,
Bombay people can use it for electri-
city generation. But thig switch-over
faciity 13 not allowed to Gujarat.
Moreover, unless ang until you fix up
the location, how can you ask ‘How
much gas can you use for a particular
z;:po-e' so far as Gujarat is concern-

kd

Bo, the most important question he
hag to answer 18 as to why he should
differenhate between Bombay and
Gujarat in this regard. Cap he say
that Gujarat will get the same treat-
ment as Bombay iz getting in this
regard?

SHRI H, N, BAHUGUNA: I again
want to repeat that I have no quarrel
with Bombay versus Gujarat or Guja-
rat versus Bombay. We are usiag in
Gujarat today 2.2 million cubic metres
of gag and nobody is questioning our
right to do s0. The Professor will be
happy....

PROF, R. K. AMIN: T will be happy
if you can given gwitch-over facilities.
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SHRI H. N. BAHUGUNA: If any
switching-over is possible, there also,
it has to be in relation to the practi-
cal economicg of the whole thing.

Bombay and Gujarat are having the
same treatment and Mahcrashira and
Gujarat are having the same treat-
ment,

SHRI HITENDRA DESAI: It is not
only Gujarat and Maharashtra, but
the whole nalion is very mucn con-
cerned with the outcome of Bombay
High. I would only like to know from
the Minister whether an assurance
was given at the highest level that the
pipeline in Gujarat will be completed
in June 1979 agnd that it has now been
found not possible, now that the feas-
bility study has been received and is
being examined by the ONGC, to fulfil
this target hefore June 1979?

SHRI H. N, BAHUGUNA: [ aamit
that such a promise was given and
such a communication was made but
that it is no more possible to fulfil that
promise not because of any malafide
reasons hut because there sre honaflie
reasons. I had explained at the meet-
ing of the Members of Parliamen{—
luckily, Mr. Desai was alsa there....

SHR! HITENDRA DESAI: But we
were nut satisfied,

SHRI H. N. BAHUGUNA: I am
agajn saying that we dig make such a
communication t, the Gujarat Gov-
ernment—that the pipeline will be
completed by June 1878, but currently,
it does not appear to be either neces-
sary or practicable, because the end
use of that gas is yet to develop, and
it will develop only by 1982-83. There.
fore, the investment of a huge amount
of Rs. 80 crores or 100 crores on &
pipeline which will remain idle till
1882-83 appears not to be reasonable.

AUGUST 8, 1878
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Diffarence in salaries of lowest and top
most Rallways Employees

*330, SHRI HARGOVIND VERMA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the average difference between
the salaries of the lowest category
employee (casual labourer) and the
top most officer (Chairman) on the
Railways;

(b) whether this difference i{s in the
ratio of more than one is to ten (1:10);
and

(c) if so, the steps being tuken to
reduce it?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE); (a)
to (¢). A statement iz laid on the
Table of the House,

Statement

(a) Casual labourers on Railways
are appointed on daily wages which
are fixed in consultation with loeal
civi] guthoritics enq they vary bet-
ween Rs. 3.50 and Rs. lU/- per day.
The average daily wage, however,
comeg to around Rs, 5.50 per day. On
this basis. monthly wages of n casual
labourer appointed on dally rate would
work out to Rs. 165.00 per mnonth.

The Chairman, Railway Board—the
top executive on the Railways—gets a
pay of Rs. 3500 (fixed). The diffe-
rence between the average monthly
wages of a casual labourer and the
Chairman, Rallway Board, works out
to Rs. 3335.00,

(b) The ratio between the iverage
wages of a casual labourer on daily
wages and the top executive works
out to 1:21.2 on pretax basis and
1:85 on post-tax basiy after taking
into account the standard deductions
only,

(c) The casual labourers appointed
on dally wages gre, however, not regu-
lar Rallway employees, A casusl labo-
urer working on Open Line, on com-
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SHRI K. A. RAJAN: Regarding fixa-
tion of daily rate it is reported that
the civil authorities in the respective
areag flx those daily rateg conncerning
railway workers. This is a unique or
peculiar feature in the Railways. There
are so many undertakings where the
daily rate is fixed by dividing the
minimum monthly wage by J40. ..

AN HON, MEMBER: By 25.

SHRI K. A, RAJAN: 1 would Lke to
know from the hon. Minister whether
it is not fair, instead of relying on the
civil authorities to fix the daily rate,
to have the daily rate fixed on par
with ,or relating it to, the monthly
minimum emoluments—as is done
in other industries,

PROF. MADHU DANDAVATE: As 1
have made it very clear, the average
minimum wage that has been prescrib-
ed by the Central Act is Rs. 3.50, In
the lowest rung of employment, the
various types of workers get a daily
wage between Rs, 3.50 and Rs. 10.00..

SHR] N. SREEKANTAN NAIR; Are

you not ashamed? (Interruptions)

PROF. MADHU DANDAVATE: 1
share with you the gense of shame, I
agree with you; I do not differ. That
is why it has been our constant etfort
1o see that the genera] economy of the
country is improved, and we want to
see that the standard of living of the
workers is also improved. I have
only stated what are facts as they

exist today.
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SHR]I DINEN BHATTACHARYA: In
part (c) of hig statement the Minis-
ter has stated thaf the casual labour
working on open lines, on completion
of four months continuous service, are
afforded temporary status, May I
know whether the Minister is in a posi-
tion to state to this House categoricalty
that this statement that he has made
is correct? On the other hand is it not
a fact that after every four months the
name of the casual labourer is chang-
ed? Instead of Mr. Ram he is now
called Mr. Kam and in this way ht
continues 1o remain g casual labourer
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fell the House how many casual labou-
rers have been made temporary as per
his statement in the last one year?

AN HON. MEMBER: The question
does not arise

SHR1 DINEN BHATTACHARYA: It
arises,

PROF MADHU DANDAVATE: The
Ihon. Speiker has allowed it I think
it does arise out of the written ans-
wer.

MR BPEAKER Nobody wants to
hear the answer

PROF MADHU DANDAVATE. As
far as the provisions and rules are
concerned, 1t 15 very categorical that
when the casual worker on open line
completes and puts in work for four
months, he 1y expected to be given
temporary status

SHRI DINEN BHATTACHARYA-
Expected

PROF MADHU DANDAVATE Ac-
cording to the rules, he 1s to be ziven
temporaiy status But the hon Mem-
ber hag pointed out that there are
cases 1n which this temporary status 1a
not awarded [In that case, 1t 18 no
doubt an aberration and if any cuch
eases are pointeg out to me, instead of
perpetuating that aberration, I will try
to correct it

SHRI DINEN BHATTACHARYA:
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*331 SHRI C K JAFFER SHA-
RIEF Will the Minister of RAIWAYS
be pleased to state

(a) whether the demand for Rail-
way wagons 1n the country 1s increas-
ing due to movement of graing and
the increased requirement of the In-
dustry;



27 Oral Answers

(b) if so, how far the Railways are
capable of meeting the demand; and

(¢) the steps taken or proposed to
.be taken to meet the increased demand
of Rallway wagons?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (c). A statement is laid on the
table of the House,

Statement
(a) Yes, Sir.

(b) and (c). In accordance with
accepted economic principles, rail
transport capacity being heavily capi-
tal intensive, is created on the basis of
anticipated average traffic offering
throughout the year rather than velat-
ing it wholly to peak demands in iso-
lated periods, and also on the basis of
certaln accepted norms in operation,
like loading and unloading of wagons
being done within the freg time allow-
ed, ghsence of viclent fluctuations in
the pattern of trafic, movements in
block rakes specially of bulk commodi-
ties and for bulk consumers, etc. In
this context rail transport capacity
available is considered adequate to
meet existing demands. However,
8ome periods of imbalance in demand
and gvailabile capacity, which rannot
strictly be termed ag real shortage, are
not wholly ruled out at present be-
cause of the fact that railways are re-
quired to undertake large-scale un-
planned ang irrational movements and
due to spurt in demands of seasonal
traffic,

The following stepg continue to be
taken to ensure that rail transport
capacily does not lag behind the rraffle
demands:— -

(1) Advance planning is made to
develop additional rajl transport
capacity commensurate with antici-
pated demand of traffic in consulta-
tion with concerned Ministries and
Planning Commission.

AUGUST 8, 1078
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(ii) Progressive dieselisation, elecr
trification and modemnisation of
track and of the signalling system
to Increasy throughput and to speed
up movement.

(ili) Progressive conversion of the
metre gauge sections into bLroad
gauge, wherever feasible, depending
on availability of funds, to make for
increaseq throughput and olimuna-
tion of break-of-gauge tranship-
ment.

(iv) Provision of rolling stock on
additional account to the extent re-
quired subject to availability of
funds, In the current year Rail-
wayg have undertaken an enhanved
procurement programme for 13,000
wagons,

(v) Increase in movement of hlock
loads, if necessary even by persuad-
ing the big consumers to have their
own dumps/stock-yards/storages
and the trade to club their indents
to facilitate formation of point
rakes or direchional rakes which
chiminate transit delays by reducing
handling at inter-mediate yards,

(vi) Road bridging, wherever feas;-
ble, to eliminate uneconomical rail
transport over short distances,

(vil) Tightening up of supervision
and steamlinging of operation to
ensure maximum output by way of
reducing avoidable detentions in
yards, transhipment points etc.

(vii1) Minimising incidence of jama
ges and speeding uo of repairg of
wagons and other rolling stock.

SHRI C. K. JAFFER SHARIEF: Sir,
1 would like to know from the hon.
Minister—] have gone through the
lengthy statement which has been laid
on the table of the House—particularly
when my question is pertaining to the
availability of railway wagons, how
much money has been allocated tor the
manufacture of more wagons go theh
the shortage of wagons can be meted
out according to the needs of to-day?

PROP, MADHU DANDAVATE: Sir,
the amount required for an additional
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programme of 13,000 wagons has al
ready been done. We have to fulfil

that target,

SHRI c. K JAFFER SHARIEF: My
gecond supplementary 1s this There 15
one valid reason for the creation of
the shortage of wagons. Not only that.
The difficulty is also being faced both
by many industrieg and the Govern-
ment for the movement of foodgrains
etc Maybe, that 18 because of the
good reputation that the Ralway
Minuster 1s enjoymng for the many
number of railway accidents! May ]
know from him as to how many of the
wagons have been damaged” What
are the causes for the shortage of
wagong as also 1n the movement of rail
trafic’ Anq what steps has the Rail
way Mimstry taken or 1s trying to
fake to overcome difficulties”

PROF MADHU DANDAVATE The
total number of Broad gauge wagons
at the disposal of the railways is about
3,907,000, about four per cent of the
rallway wagons roughly are uck and
damaged That comeg to about 16 000
roughly So, we can say that out of
397,000 wagons over 3 70,000 wagons
are available And if the normal lead
were to be about 10 or 1] days, that
means turnround of wagons, starting
from one pownt going to the extreme
point and coming back—we call this
as turnround of wagons—and 1f that
were to be 10 days then we can say
that our daily requirements of wagons
are totalling to 35000 wagons If we
multiply this by 10 we require 350,000
wagons We have got 3,70,000 wagons
perfectly intact But the difficulty 1s
that because of the change of the struc-
ture of the patlern of traffic, the ave-
rage lead has gone up As a result of
that we have to provide more wagons
for the imported fertilisers Ihere
was one monih's strike in Singarem
colliery, which factor lead to our lost
traffic to the tunme of over 7 lakhs
tonnes Then due to this strike we had
to take the coal right from Bengal,
Bihar ang right upto South, as a result
the lead increased ‘That is why, in

SRAVANA 17, 1800 (SAKA)
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spite of 3,70,000 our present stock
wagons, as explained by me we have
placed an order for additional 13,000
wagons and we shall try to meet the
situation
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WRITTEN ANSWERS TO QUESTIONS

Trains held up en route dae to break-
down of locomotives

*324 SHRI K PRADHANI Will
the Minister of RAILWAYS be pleased
to state

(a) the number of traing held up en
route during the last six months due
to breakdown of locomotives,

(b) whether such breakdowns have
occurred on mail and express trans
also, and

(c¢) if so, what steps are proposed
to be taken to ensure that such break-
downg do not occur in future?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)
(a) The number of passenger trains
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bheld up enroute due to breakdown of
locomotives during the last six months
ending June 1978 is 2332

(b) Yes, Sir.

(c) Since Railways have a large
number of Steam, Diesel and Electric
locomotives. such breakdowns cannot
be ruled out altogether. A system of
preventive maintenance  schedules
exists on the Railways which is based
on periodical analysis of loco failures
by Research, Designs and Standards
Organisation, Zonal Rallways and
Railway Board representatives. Con-
tributory failures of staff are taken
up, besides 1ssue of related technical
instructions for the guidance of loco
crews and maintenance supervisors.
These instructions are also incorporat-
ed suitably in Refresher Courses for
the staft concerned. Faflures of
material are appropriately investivated
and followed up through design modi-
fications, Raiiways, performance in
this respect is very closely monitored
at the highest level.

Cooking Gas comnectlon in Tribal
Areas in  Orissa

*328. SHRI SARAT KAR: Will the
Minister of PETROLEUM AND FER-
TILIZERS be pleased to state:

(a) whether there is any proposal
under the consideration of Government
fo sanction some more new cooking
gas connections in the State of Orissa
particularly in the tribal areas; and

(b) whether the Government of
Orissa had also approached the Central
Government in this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI M. N. BAHUGUNA):

(a) Liquefled Petroleum Gas (cook-
ing gas) is being marketed in Orissa
by the Indian Oil Corporation Limited
and Hindustan Petroleum Corporation

AUGUST 8, 1978
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Limited (Visakh Marketing Unit,
formerly known as Caltex). Indian
Oll Corporation has at present, plans
to enrol approximately 6,000 new
Indane connections in Orissa during
1978-79 through their existing distri-
butors who are located in Bhubanesh-
war, Berhampur, Balasore, Cuttack,
Puri, Rourkela and Sambalpur. In
view of the tight availability position
of cooking gas, it has not been possible
for the oil companies to release new
cooking gas connectiong on a large
scale or extend LPG marketing to
newer areas. The availiability of LPG
is expected to increase substantially
from 1980 onwards when it will be
possible for the oil companies to
review the position and to extend
LPG marketing to smaller towns and
rural/tribal areas based on the follow-
ing considerations:—

(i) anticipated customer polen-
tial;

(ii) necarness to the market from
the source of supply;

(iii} availability of safe.commer-
cial mode of transport;

(iv) maximum utilisation of
distribution eguipment; and

(v) wviability of operation.
(b) No, Sir.
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*334 SHRI P RAJAGOPAL
NAIDU

SHRI RAJENDRA KUMAR
SHARMA

Will the Mimster of RAILWAYS
be pleased to atate

(a) whether rail ink between India
and Europe will be established, and

(b) if 50 when?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)

(a)and (b) At present, the Indian
Railways are connected with the
Pakistan National Railways, and the
latter waith Zahidan on the Iranian
State Rmlways, via Mirjavoeh The
existing system thus provides for a
through international rail movement
from India to Iran upto Zabidan

There 18 a missing rail link in Iran
from Zahidan to Kerman, around 330
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kilometers in length the construction
of which would invelve substantial
capital investment by the Iranan
Government Only preliminary sur-
veys of this link have been done but
no decision has so far been taken by
the Government of Iran about taking
up construction

Once Zahidan i1s linked by rml with
Kerman the Indian Railways would
get connected with the European
railway networks through the Middle
East and West Asia
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Agreeoont by IDPL. with MM
Pharmafin Italy
*336 SHRI MOTIBHAI R

CHAUDHARY

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) details of the agreement made
during last three years by IDPL with
M/s Pharmafin, Italy, date of Presi-
dent's accord of approval and dates
on which remittances were made,

(b) what technology has been pro-
vided during last one year by Phar-
mafin to IDPL  and how far 1t has
helped 1increased production of bulk
drugs, and

(¢) how many complaints have
been received against this collabora
tion details and action taken on these
complaints?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)*

(a) The details of agreements made
during the last three years hy IDPL
with M/s Pharmafin of Italy dates of
approval and dates and guantum of
remuttanceg are indicated in the State-
ment attached

(b) The strains baslc data and
other documentation including the raw
material specifications usages yleld,
etc were recelved and further imple-
mentation as provided in the agree-
ments i in progress

(c) Communications from two Hom'-
ble Members of Parllament were
recelved mainly on the need for seek-
ing know how and strain for Penicillim
with reference to the agreement of
Hindustan Antibiotics Limited for
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straing or Toyo Jozo of Japan.
Another Hon'ble Member of Parlia-
ment has also recently written about
IDPL's collaboration in this behalf for
Doxycycline, with reference to the

looked into and Government are
satisfled that the Farmafin agreement
is 1n order. However the progress of
implementation of the technology is
being reviewed constantly at the

offer of technology by a foreign drug highest level.
company in India These have heen
Seatement
Sernal D +twls of Agteement Dates of Amounts remitted with
No approval dates
to ierms of (US Dollars)
collaboration
by Govt
t  Sapplv of k1w how techmical documentation
4wl cintaal w stance lor the manufacture
of ) «vzy line Hyclate 232 1976 24,030 B-7-77
2 Supply of know how strain, technical documen
tain aad t chacal asustance for the manu-
facture of
fa) P nualiin G Potawum Salt . 3 2-1977 60,000 53-77
120,000 8777
140,000 3-8-77
\b) Tetrarychine Hydrochlonde . 921977 6o 000 5377
90,000 8777
83,448 10-8-77
{c) Brythromycm Estolate . . 321977 60,000 5-3-77
90,000 By
90,000 10-8-77
10,800 24-3-78
(d) Supply of know how, technical documenta-
tion and techmical for the afs
ture of Semi-synthetic Pemuerlln . 8-2-1977 100,000 5377
150,000 8777
100,000 8377
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*338. PROF. R. K. AMIN: Will the
Minister of PETROLEUM, CHEMIi-
CALS AND FERTILIZERS be pleased
to state:

(a) what is the policy regarding dis-
tribution of canalised bulk drugs
which was prevalent during the last
three years (year-wise);

(b) whether jt is a fact that his
Ministry have been ssuing lelters re-
commending release of raw materials
during last three years;

(e) if so, details of such letterg is-
sued during last three years includ-
ing that of Prednisolone tg Warner
Hindustan Ltd.;

(d) whether it is a fact that Warner
Hindustan were released advance
quota for Prednisolone for 1978-78 in
1877-78; and

(e) it so, details of the letter under
which it was recommended, under
what provisions of ITC policy the
recommendation was made and how
many such recommendations were
made in favour of other firms?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N BAHUGUNA)
(a) The policy regarding distmbu.
tion of canalised bulk drugs which
was prevalent during the period from
first April, 1075 to 31-12 77 is indicated
below —

DGTD Units —Such umts were
allowed releases of canalised raw
materials to the extent of best of
consumption during any of the iwo
previous years or the guanfity re
commended by the State Drug
Controllers whichever was less

Small Scale Unlis'—

(i) Small scale Umts having a
turnover less thap Rs one cioie per
annum —to the extent of best of
past two years’ consumption plus
30 per cent

(11) Small Scale Units with a
turnover of Rs one crore and
above —to the extent of best of
past two years consumplion plus
15 per rent towards growth

() Al Small Scale Umts n
West Bengal —50 per cent exira
over the best of past two years'
consumption

(iv) All new umits 1e units having
no past consumption of the raw
material 1n question —to the extent
of 150 kgs and 200 kgs for umts in
West Bengal However in the case
of cerlain canalised 1ilems where
dosage requirement 1s small, certain
mimmum quantities were released
imtially On producing State Drug
Controders Certificate of having
consumed the allotled gquantities
the umits were entitled to further
mmlar quantities

A liberalised policy for release of
canahsed bulk drugs was announced
in October 1977 and was put into
effect from 1 1-78 The salient fea
tures of the new policy are indicated
below —
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DGTD Units — These units would
be released canalised raw materials
for 1977.78 to the extent of releases
in 1876-77 or as per their entitle-
ments based on ucensed capacities
for formulations whichever was
higher

Small Scale Umits—

(a) The overall additional re-
quirements of 197778 and 1878 79
shall not exceed 100 per cent cf the
1976 77 allocations of canalised
bulk drugs for each year

(b) Releases will be made on
monthly or quarterly basis

(c) New umts in the Small Scale
Sector will be registered on produc-
tion of a photostat copy of the drug
manufacturing Lecence  issued to
them by the concerned State Drug
Controller and a certificate from
their Bank or the State or Central
Financial Instilution which finances
them to the effect that their produc-
tion plan as filed with them, warrant
the quantity of material asked for.

(d) The units seeking releases
will have tp give a certificate to the
canalising agency that the raw
materials are 1equired for captive
consumption in their own produe-
tion

(e) At the end of the year, the
uruts will furmish a certificate from
a Chartered Accountant to the
effect that the material has actually
been consumed in therr own ungt for
production of formulations

(b) and (c¢) Mmastry of Petroleum
Chemucals & Fertilizers (Depit of
Chemicals and Fertilizers) laid down
pairameters for distribution of canalis-
ed bulk drugs within the framework
of the Import Trade Control Folicy to
small Scale and DGTD umts Clanfi-
cations arsing out of the applicatiom
of the distnbulion policy were alse
given as and when sought The posi-
tion with regard to action taken W%
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the Ministry to regulate releases of
Methyl Dopa during 197576 and
1976-77 has already been indicated in
reply to part (b) of Lok Sabha Starred
Question No. 502 answered on 20-12-7T.
During 19877-78, the Department issued
allocation orders only in respect of
L~Base to individual units, in accord-
ance with the Ministry of Commerce
notification No. 42-ITC(PN)/77 dated
2-7-1077,

As regards the circumstances 1n
which CPC were asked to release 1.5
kgs of Prednisolone in favour of M/s
Warner Hindustan Ltd. during 1977-78,
the relevant details have already been
furnished in reply to Lok Sabha Un-
starre Question No. 8802 answercd on
2.5-1978.

In 1977-78 the release of items like
Crysclic Acid, Cltric Acid, Folic Acid,
Iodine, Betapicoline, Vilamin B-2
(including Ribeflavine-5  Phosphate
sodium), Vitamin B-1 and Tartaric Acid
was put under Direct Allotment Pro-
cedure and their releases were made
to the drug units by the canalising
agencies without the requirement of
release orders as per provisions con-
tained in paragraphs 80 to 86 of the
Import Trade Control Policy 1977-78
(Vol. I).

(d) Yes, Sir.

(e) No recommendation was made
by Department of Chemicals & Fer-
tilizers for advance release of Predniso-
lone for 1978-79 to M/s Warner Hindu-
stan Ltd, Similarly, no other recom-
mendations were made by Department
of Chemicals 8 Fertilizers for advance
releases for 1078.79 in favour of in-
dividual units.

Payment of Royalty to Assam for
Petroleum Crude

*340, SHRI PURNANARAYAN
SINHA: Will the Minister of PETRO-
LEUM CHEMICALS AND FERTILI.
ZERS, be pleascd to stale:

AUGUST 8, 1978

(b) whether it is a fact that the
Central Government pays Rs. 116 per
barrel of similar crude purchased from
the countries outside India;

() in view of the great disparity
between the price of crude bought
from the Middle East and royalty paid
to Assam, will Government ralse the
quantum of royalty payable to Assam
Government 1o at least Rs. 75 per
barrel considering the poor economic
condition of the State; and

(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
Royalty at the rate of Rs. 42/- per
tonne (not barrel) is payable to the
Government of Assam on crude oik
and casing head condensate produce
in the State of Assam.

(b) The average FOB price of im-
ported crude oil is about Rs. 777 per
tonne (about Rs. 105 per barrel).

(c) and (d). The rate of royally s
based on the selling price of oll, which
has been fixed at about Rs. 300 per
tonne for indigenous crude oil produc-
ed from onshore oil flelds, The price
of crude oil in the Middle East is not
relevant for fixing the rate of royalty
in India. The existing rate of royalty
would continue till it becomes due for
review in 1980.

Release of Canalised Bulk Drugs to
Non-drog Units

*3¢1. SHRI UGRASEN: WIll the
Minister of PETROLEUM CHEMICALS
AND FERTILIZERS be plcased to
state:

(a) details of canalised bulk drugs
released to non-drug units during the
lost three years;
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(b) what were the administrative
concerned for such pro-
ducts, and if action was taken based
en the recommendation of such ad-
mimstrative Ministries or merely by
the Ministry of Chermucals and Ferti-
lzers, names of firms, quantities re-
lemsed year-wise during the last 3
years, and

(c) under what provisions of pohecy
was this done when administrative
responsibility of Chemicals Mimstry
stands only for drug-manufacturing
units?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI.
ZERS (SHRI H N BAHUGUNA)
(a) Canalised drug itemg are distri=
buted through State Chemicals & Phar
maceuticdls Corporation of India (CPC)
and Indian Drugs & Pharmaceuticals
Ltd (IDPL) In so far as IDPL 1s
concerned non drug umits obtained re-
leasegs of Vitamun B1 Vitanun B 2
and Folic Aud during the last 8 years
to meet their requirements for fort:
fication of processed foods as per de
tails given 1n the attached Statement

Ag regards the canalised items re.
leased by CPC to non-drug units, infor-
mation 1s being collected and will 2e
laid on the Table of the House

(b) and (c). In the Import Trade
Control Policy 1975-76, it was prowided
in Bection III that in the case of
Actual Users engaged m the manufac-
ture of processed foods, release orders
in respect of the above mentioned items
would be issued by the licensing autho-
rities on the concerned agency In the
Import Trade Control Policy for
1976 77, these items were included 'n
Section III (Group B) which contain-
ed items, release of which would be
made by the canalising agencles on
the basis of release orders to be issued
by the licensing authorities Durlng
these two years, thercfore, releases in
respect of the aforementioned items
were made by IDPL on the basis of
the release orders 1ssued by CCI & E

Dunng 1977 78, the II'C Policy (wde
Section III—Group ‘A’), provided that
Vit B-1, B-2 and Folhc Acad would be
released by the canahsing agencies
under the policy of Direct Allotment
without the requirement of a release
order As an additional safeguard
against mus utibsation of these 1tems,
1t was decided in the Deptt of C&F
that releases to non-drug umts should
be made by the canalising agencies,
after making a reference to the Deptt.
of C&F and such releases should be on
the basis of past consumption of the
umits concerned certified by a Char
tered Accountant

Statement
(Qty m Kgs)
Name of the Party Item 1975-16 97677 197778
Food Corp;ruuon of India Vitamun BiHel 105 150 100
Vitamin Ba 131 208 140
Folhic Aad 11 4 18 4 13 0
Kastuni Paper & Food Chemical Vitamun B Hel 3t .
Vitamin B2 36
DBhandari Crossfi Id Tndore Vitamin Ba 5B
Vitamin Bi Oral 22
Gr

Mysore Smckfod Limited, Bangalore  Vuamn Ba 4
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Three-Tier Managerial Remuneration
arrangement for Corporate Sector..

*342. SHRI K A. RAJAN
SHRI P. K. KODIYAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government are consi-
dering a proposal to introduce a three-
tier managerial remuneration airrange-
ment for top executives in the corpor-
ate sector; and

(b) if so, the details and steps being
taken in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
‘There 1s no such proposal under the
consideration of the Government.
However the question of the rev:sion
of the existing guidelines relating to
the remuneration payable to Managing
Directors/whole-time Directors|Mana-
gers of Punjab Lamiteq Cowmpanirs
and private companies which are
subsidiaries of Public Limited Comp-
anies 15 under consideration of the
Government

(b) Does not arise,

Computerised Aids on Railways

*343, SHRI SUKHENDRA SINGH:
Will the Mimister of RAILWAYS
be pleased to state:

(a) whether it is a fact that com-
puterised ads in various flelds of rul-
way operafions and management have
considerably reduced the time taken
earlier in traffic and pay-roll account-
ing;

(b) if so, the details thereof; and

(c¢) whether it is also a fact that
innovwt’on in the Railways ha3 1esult-

Written sdnewery * o

ed in retrenchment of a number of
employees?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, Sir,

(b) Apart from enabling all the
transactiong at the stationg to be in~
cluded In the accounts of the month,
it 18 now possible to give the various
statistical compilations about traffie
moved within 20 days of close of &
month, which is less than half the
time taken earlier. Computerisation
hag also enabled the range of statistics
to be made much wider.

The process of pay-roll compilation
starts about a week later than it
used to be under the manual system.

{c) No staff was retrenched.

dwr LT—2608; 78]
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Cineslintion of Tenders for Award of
ooniract for handling of Parcely st
Allahabag

8140. SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether as per latest policy
decision taken by the Railway Board
and conveyed to the General Man-
agers, All Indian Railways under
letter No. 78/E(Coop)/14/2 dated
3-6-1978, 1t 15 obligatory on Railways
to invite limited tenders from Co-
operative Societies having area of
operation at particular station for
allotment of handling contracts i.e,
Goods and Parcels etc.;

(b) whether it is a fact that keep-
ing in view the policy the Northern
Railway Administration decided to
invite Limited tenders from Coopera-
tive Societies for award of contract
for handling of Parcels at Allahabad;

(c) if so, under whose instructions
the Divisional Superintendent, Alla-
habad, was asked to cancel the tenders;
and

(d) whether in case of Parcel
handling contract at Allahabad the
Director (Commercial) Shri Jagdish
Lal is the final authority?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
The policy of Ministry of Railways is
to encourage formation of Cooperative
Labour Contract Societies on the Rail-
ways and to award contracts for hand-
ling of goods, parcels etc. to  them
through negotialions. Where more
than one genuine Cooperative Society
of actual workers are operating in a
particular arca of operation, limited
tenders from these labour cooperative
gocieties may be invited, whenever a
contract is to be given and the con-
tract awarded to any one of them on
the basis of merits, taking all rele-
vant factors into consideration. This
1s however, not obligatory. Where,

however, only one genumne labour
Cooperative Soclety is operating, the
existing instructiong ie., the allotment
of contract by negotiation will stand.

(b) Yes.

(c) Since the policy is under fur-
ther examination the calling of ten-
ders has been kept in abeyance un-
der instructions from the Ministry of
Railways.

(d) No. The Railway Ministry only
issueg policy directives. The Zonal
Railway is the compctent authority in
respect of such contracts.

Non-appearance of Tender Notlfica-
tion in Newspapers

3141. SHRI N. K, SHEJWALKAR
Will the Minister of RAILWAYS be
pleased to state:

(a) whether specific instructions
were issued by the Northern Railway
Headquarters Office to the Divisional
Superintrndent, Allahabad, to nvite
Iimited tenders from Cooperative So-
cieties for allotment of parcels hand-
ling contract at Allahabad;

(b) whether in compliance of those
orders tender notification was sent to
the Chief Public Relation Officer, New
Delhi, under letter No. C. Imp/Con-
tmctf.Am,f'Iz-'l’S/Pt.I dated 20-8-78
for publication in local and other mm-
portant newspapers;

(¢) it so, why tender notification
did not appear in the newspapers;

(d) whether the Divisional Super-
intendent, Allahabad, is being pres-
surised by the Director (Commercial)
Railway Board, New Delhi, to extend
the present contract beyond 3l1st
July, 1978 in favour of Railway Sta-
tion Porters’ Cooperative Labour
Contract Society Ltd. who apart from
other irregularities has been held res-
ponsible for short payment to their
workmen to the tune of Rs, 1,23,585/-;
and
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(e) if so, what remedial steps sge
proposed to be taken?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
and (b). Yes.

(c) Since the policy regarding al-
lotmeni of Goods/parcels handling con-
tracts to Cooperative Labour Contract
Bocieties by inviting limited tenders
is under further examination, the
notification proposed to be issucd for
inviting limited tenders for allotment
of parcels handling contract at Alla-
habad has been kept in abeyance, The
Railway has buen advised o main=
tain status quo by extending the
contract of the Society for a  short
period, if necessary, by mutual con-

sent,
(d) No. e
(e) Does not arise,

Collaboration of Firestone Tyre and

Rubber Company of U.S.A. with
Synthetics ang Chemicals Limited

3142, SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what is the role of Firestone
Tyre & Rubber Company, Akron,
Ohio, USA. in the management of
Synthetics & Chemicaly Limited as
collaborator oy what is the area of
its activities concerning this company;

(b) what are the interesty of Fire-
stone Tyre & Rubber Company,
Akron, Ohio, U.S8.A. as collaborators
of Synthetics & Chemicals Limited,
in the company now; and

(c) what amounts have been paid
to Firestonc Tyie & Rubber Cumpany
Akron, Ohio, U.S.A. from time to
time during the last geventeen years
by Synttelics & Chemicals Limited
and 1o two Fireslone Directors on
Synthelics & Chemicals Board?

AUGUST 8, 1978
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Firestone Tire and Rubber Company,
Akon, Ohlo, U.S.A. is represented by
two Directors on the Board of Synthe-
tics and Chemicalg Lid.

(b) Firestone Tire and Rubber Com-
pany, Akron, Ohio, U.5.A. holds 24.90
per cent of the equity share capital
of Synthetics and Chemicals Litd.

(¢) During the last 17 years, Syn-
thetics and Chemicals Ltd. have paid
the following amounts to Firestone
Tire and Rubber Company, Akron,

Hio USA..—
i
r. Paymients mack inieens of the collabo-
ration agro«nunt ©
Dullars
(1) Engineening Fiew 1,000,006
(1i) Dirclosure Fes 00,000
(iii) Know-How  and
Technical Service
Fousat the rate ol
$285,000 year for ten
vears (1gh} (o 1973)
after the plant went in
1o produrtion . 2,R50,0r0
2, Interest on Loan 4, 10%,057" 95
3. Dividend puel lor  the
years 1ghe, 1970, 1071,
1972, 1975, 1970 and
1977 . . Rs. 1,93.61,700
(Subject to_de-

duction of In.
come Tax at
souree),

In addition, the Directors represent-
ing Firestone Tire and Ruber Com-
pany, U.S.A, on the Board pf Synthe-
tics and Chemicals Ltd. are being
paid at the rate of Rs. 250 for each
meeting of the Board attended by
them.
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Racket of Sale of Used Rail Tickets
unearthed

3143 SHRI MADHAVRAO BCIN-
DIA. Will the Minister of RAIL~
WAYS be pleased to state

(a) whether 1t 18 a fact that a racket
of sale of used ray tickets for journey
between Agra and Delli  has been
uneartheq by the Government,

(b) if so, details therein,

(c) assessment about the financial
loss suffered by the Railways, and

(d) sction proposed ty be taken
agamst the offenders?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
(b) and (d) Details of a racket de-
tected by the Delt  Railway Police
have already becn given in reply to
Lok Sabha Unstarred Question No
2234, which was answered on 1-8-78

(c) An assessment about the loss
suffered by the Railway due to the ac-
tiviies of this racket will become
known only on finalisation of investi-
gation of this case by the Dellu Rail
way Police

Setting up of Fertilizer Plants

8144 SHR1 AHMED M PATEL
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether Government is consi-
dering to set up more fertilzers

Plantg in the country during the next
five years to meet the increasing
fertilizers demand, and

(b) it %0, the details thereof”

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI
ZERS (SHRI H N BAHUGUNA)
(a) and (b) Yes, Sir It 1s proposed to
set up four fertilizer planis in  the
Western Region, two each in Maha-
rashtra and Gujarat, based on the
gas available from the Bombay High/
Bassein structure and one plant at
Namrup in Assam based on the gas
available from the o1l flelds of ONGC
and 01l India Liruted A letter of
intent has also been granted to M/s
Indian Explosmives Limited for expan-
sion of thewrr cxisting capacity at
Kanpur

Memorandum regarding establishment
of a High Court Branch at Goa
8145 SHRI VASANT SATHE WwWill
the Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether Government have re-
ceived memorandum pleading for
establishment of Iligh Court bench at
Goa,

(b) if so, furmsh details of the
memorandum received and what is
Government’s reaction thereto, and

(c) howx soon the Government 1s
expecied to take flnal decision in the
matter?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
to (c). Memoranda dated 15-2-1977
and 30-6-1977 have been received
from the Goa, Daman and D Ad-
vocates Association and the Advocates
Association of South Goa, Margao
respectively pleading for setting up
of a geparate High Court at Panaji It
has also been requested that pending
the setting up of a separate High
Court a Bench of the High Court of
any other State may be established
at Panaji. The Chief Minister Goa,
Daman and Diu has requested that a
Bench of the High Court of a neigh-
bouring State may be established at
Goa, The matter is under considera-
tion.

Representation from Dombivall
Passengers Association

3148. SHRI R, K MHALGI Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Government have received a represen-
tation dated 12th April, 1878 along-
with g sketch from Dombivalj Pas-
sengers Association (Distt, Thana,
Maharashtra) requesting for a Dombi-
vali Local and halts at Dombivali of
trains to Bombay, Pune and Bowbay-
Bhusawal passenger and vice-versa;

(b) if so, what action Government
have taken or propose to take in the
near future; and

AUGUST &, 1978
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(c) if no action has so far Beed
taken, the reasons thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes,

(b) and (c). Introduction of subur-
ban locals to/from Dombivli has not
been found operationally feasible for
want of terminal facilities there. Pro-
vision of halt of Bombay-Pune and
Bombay-Bhusawal Passengers at sub-
urban stations like Dombivli is also
not possible as this will adversely
affect the runming of suburban trains
and goods trains

Capital of Greaves Cotton

3147, SHRI VAYALAR RAVI: will
the Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

(a) what is the total capital of the
Greaves Cotton and the persons hold-
ing more than 5 per cent shares:

(b) the names of 1its Board of
Directors and the shareg held by each;
and

(c) the remuneration paid to them?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
As per the Annual Return made upto
6-12-1977 Athe paid-up capatal of Grea-
ves Cotton & Company Limited was
Rs, 4,75.25 lakhs, consisting of 4,25,250
equity shares and 50,000 cumulative
preference ghares of Rs, 100/- each
fully paid-up.
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The names of the shareholdersholding more than § per cent shares
s on 8-12-1977 are as under:—

Names of the sharcholders holding more than 5% Namesof the shareholders holding more than

of the equity paud-up capital 5% of the mulnu;‘el preference pad-up-
caps
1. Karam Chand Thapar & Bros Ltd. . L. T(Emt)ul Bank of India (Afc.) Nizem's
ust).
2. Ballarpur Industries Lud. . . . + 2. Nawab Kazim Nawaz Jung Babadur,

3. Uni.t:ai India Fire & General Insurance Company 9 Sir Smdul Mulk Bahadur.

4+ New India Assi Company Limited

3. Karam Chand Thapar & Bros.
(Coal Sales) Lamuted.

6 L fe Insurance Corporation of India.

(b) Theinformation about the directors of the company and the shares held by then — mingly
or jontly with others—us given below :(—

Names of the Dircctors No_of shares held
1. Shn Lalit Mchan Thapar ' . . 179
2. Shr1 Nityanand Mangesh Wagle . . . 32
8. Shn Han Datta Varma . . . 39
4. Shri Surendr Lall . . . . . 52
5. Shn Inder Mohan Thapar . 92
6 Shri Madhukar Balwant Bhaskare . . a4
9. Shn Ramchandra Dattatreya Pusalkar - 5 22
8. Shr1 Govind Mathiam .. 70
9. 8hni Viswanathan Venkataraman . . a3
10. Shri1 Har Charan Damn . f . 25

T e ——

Sharas held by Diractors josmtly with others

. — - — ——

Names No of shares held

1. Mr Madhukar Balwant Bhaskare & Mrs M. Rita Bhaskare 76
2. Mrs Premula N. Wagle Mr MNityanand M Wagle 63
3. i.na Dhanvanth; Rama Rau & Mr Nityanand Mangesh Wagle &

rs Premula Nityanand Wagle 765
4. Mrs Rata Madhukar Bhaskare & Mr Madhukar Balwant Phaskare 6y
5. Mrs. Barbare L Mathram & Mr Govind Mathram 12
6. Mr. Suml W Mathran1 & Mr Govind Mathram 1

9. M. Lakshmi Venkataraman & Mr. Viswanathan Venkataraman . 45
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(c) As per the information furnish-
by the company pursuant to Bection
217(2A) (b) (ii) read with the Compa-
nies Particulars of Employees) Rules
1975, the gross remuneration before

AUGUST 8, 1978
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6o
payment of income tax paid to the
directors during the year ended 30th
June, 1077 was as follows»—

Name of Directors

Gross remuneratiom
before Payment of
income tax (Ras.)

1. Shri M B Bhaskare, Managing Director
g. Shri G. Mathran, Joint Managing Director
g. Shri R D Pusalkar, Executive Dircctor
4. S8hri V Venkataraman, Marketing Director

1,88,465
2,02,100
1,24,068
1,118,451

The remaining non-working direc-
tors were paid an aggregate amount
of Rs. 3,25,803 {for the year ending
30-6-1977 being commission at 1 per
cent of the net profits 1n terms of
Section 349 of the Companies Act,
1956.

Railway line in Backward Areas

3148. SHRI ANANT DAVE: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government decision
to provide railway line in the back-
ward area where earning to the ex-
tent of 10 per cent is possible is being
implemented;

(b) whether the people of Kutch
region living in backward area and
having potentiality of 10 per cent
earning a ceiling fixed by Govern-
ment have been representing to rail-
way authorities for new railway line
between Gandhidham and Lakhpat
vig Mandvi;

(¢) whether the Government have
been resisting their legitimate demand
of this backward area for construe
ting this new rallway line so far;
and

(d) if the reply to (c) is in nega-
tive, what Government propose to do
for this hne in near future and how
long time Government will take to
start winth this project?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
to (d). Representations have been
received for construction of Gandhi-
dham-Lakhpat line via Mandvi. A
preliminary-engineering cum-traffic
survey was carried out m 1971-72 and
the project was not found to be viable
on account of very limited graftic pros-
pects. It would therefore, not be
possible to take up the construction
of the line at present. A high level
committee has been appointed by the
Planning Commission for formulating
the overall transport policy for the
country. The Committee will also
evolve a policy for construction of
railway lines in backward areas of the
country. The proposed line from
Gandhidham tp Lakhpat will be given
due consideration under the new
policy.

Manofacture of formulations of Oxy-
tetracycline and M/s. Piser and
Glaxe Labs

3149. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
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ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state

(a) details regarding names of
drugs, licensed capacity and composi
tion of Oxytetracycline and Deta-
methasone formulationg manufactur-
d by M/s Pfizer and Glaxo Labs,

(b) 1s 1t a fact that both these
companies marketed number of pro-
ducts in the above range without valid
authority under I (D & R) Act and of
80, what action 18 proposed to be
taken against them and

(c) how many permussion letters of
Glaxo were converted inte COB
licences detaily of same, permussion
letter-wise  product wise, date-wise
and under what provisions of I(D&
R) Act 1t was done?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H N BAHUGUNA) (a)
and (b) M/s Pfizer Tamited and M/s
Glaxo Laboratories are licenced to
manufacture 9 tonnes per annum of
Oxytetracychine and 300 kgs per an
num of Corticosteroids (including
Betamethasone) respectively Based
on these bulk drugs the *ollowing
formulations have been manufactur-
ed by them during 1977 — -
M/s Plirer (Based on Oxvtetracycline)

Amehotye rﬂlﬂul( LY

Terracortril Eve/Ear Ountracnt

-

Terracrtril Topical Qintment
Terrramycin Dental Paste

T rramyain Eye/Ear Suspenuon
Terramvein [ M Sol

T rramycin Intravenous
Injection

Terramyein Ophthalmic Ointraent

9 Terramyain Quc Soin
10 Terramycin Premuxed Pediatric drops
41 Terramyan SF Caps

-

- SR T

M/s Pfizer (Based on Oxytetracycline)

12 Terramycin Caps

13 Terramyan Slan Ownowni
14 Terramycin S luble Tabs
15 Terramyan Syiup

1b Terramvein Vaginal T ibs

17 Utohiotie Capales

M« Glwo (Based m Betamdihiu ne)

1 Binddan Dbl o

2 Btnew I iy m

3 B wl T ablers

4 Bna 1Ty Ountm my

e Bones | Bve/T ar diops

t Betnes 1N Lye Ointm ot
2 Btne 1™}y Tar drops
A B tnes 1 ™ Naald epa

g Betnesol Oral drops
10 Betneion Tahlets

11 Betnovate (Cieam o Grewn) Skim
Ointme ot

12 Betnovate C(Cr am r (srean Base) Skum
Owntment

13 Betnovatt N (Cream or Grraw Basr)
Skuin Ouiniment

14 Otino Drops
15 Anovate Ounim nt

No mnstance of any irregular pro-
duction of the above formulationg by
these companies without a walid
authority under I (D&R) Act has
come to the notice of the Govern-
ment This would however, be veri-
fled at the time of consolidation of
licences
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(c) Information is being collected
and will be laid on the Table of the
House,

Diesel Loco Shodg at 'Wallaly

3150, SHRI SUDHIR GHOSAL:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether the Diesel Loco Sheds
at Waltair and Bondamunda in S.E.
Railway are having a large number of
diese] loco fleet catering both coach-
ing and goods services;

(b) whether adequate staff are
posted for the repair and maintenance
of these diesel locos;

(c) whether the Electrical Loco
8heds at Tata and Bhilai are having
a large number of electrical locos
based at these sheds for catering the
coaching and goods services; and

(d) whether adequate staff are
posted for repair and maintenance of
these electrical locos?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Diegel Loco Shed at Waltair is having
143 locos and Bondamunda 77 which
cater for both coaching and goods
services.

(b) Yes. Adequate posts in diffe-
rent categories exist and staff require-
ments are reviewed from time to time,
a3 necessary.

(¢) Electric Loco Shed at Tata is
having 121 electric locos meant for
goods services, Electric Loco Shed at
Bhilai is having 133 electric locos
which cater for both coaching and
goods services,

(d) Yes. Adequate posts in diffe-
rent categories exist and requirements
are reviewed {from time to time as
Decessary,

AUGUST 8, 1078 Written Answers LT

Bhaviagar—Tarepur Rallway Nne

3151, SHRI F. P, GAEKWAD: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Railway Ministry
bas approved construction of Bhav.
nagar-Tarapur Rallway line in the
interest of rapid development of back-
ward area of Bha] and to provide
missing coastal link in Saurashtra

(b) if so, whether the Project has

(c) if not, the reasons for delay in
according sanction to the Project?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
to (c). The construction of Bhavnagar-
Tarapur line has not yet been cleared
on account of severe constraint of
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Proposal to run trains from Bhu-
bameshwar to Delhi

8158 SHRI PADMACHARAN SAM-
ANTASINHERA- Wil the Mmste:
of RAILWAYS be pleased to state

(a) whether Government are con !

dering any proposal for running last
titain from Bhubaneshwar to Delh: as
other State.’ capitals are having, and

{b) 1f so when 1t will be started”

THE MINISTER OF STATLE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
and (b) Proposals to divert 143/144
Kahnga Express via Asansol and ex
tcnd 161 162 Tatanagar Amnitsar Ex-
press to «nd from Pur1 were examin-
ed but not found fcasble at this
stage for want of line capacity on
sections enroute.

Time taken by Train from Jodhpur
to Ajmer

315¢ SHRI R D GATTANI Wil
the Minister of RAILWAYS be pleas-

ed to state*

(a) whether 104 hours are taken by
the train for reaching Ajmer from
Jodhpur which is a distance of 244

(b) 1f so, whether efforts would be
made to minimise this time?
2180 LS—3

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
and (b) There 1s no direct train bet-
ween Ajmer and Jodhpur at present
However, two through service coaches
are running between these points by
209Up/4Dn-3Up/210Dn  traing which
take about 10 hours to cover the dis-
tance Reduction in journey time of
these coaches has not been found
operationally feasible having regard
to the connections and time required
for maintenance

Memo from AI Station Masters'
Association

3155 SHRI A K ROY 'Will the
Muniste: of RAILWAYS be pleased to
state

(d) whether he has 1eceived the
memorandum 1egarding the resolu
tions passed n the Silver Jubilee
AGM of All India Station Masters’
Assoclation helg at Udaipur on 23rd
24th ang 25th Tune, 1978, and

(b) if s0 the action taken by the

Government to 1edress each item of
their demands?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
Yes, Sir

(b) In accordance with the Govern-
ment's policy staff representationg
received from any source ale given
due consideration and such action as
1s necessary taken The demands of
all categories of staff, including
Station Maste1s, aie considered and
solved through the various tiers of the
collective bargaining Machinery—the
Permanent Negotiating Machinery and
the Joint Consultative Machinery

Many of the demands contained in
the Memorandum have already receiv-
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ed consideration and will again receive
consideration in accordance with Gov-
ernment’s policy as stated above.

Progress in production of 0] at
Bombay High

3158. SHRI RAJ KESAR SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTIL1ZERS be
pleased to state:

(a) the latest progress in the pro-
duction of o1l at Bombay High;

(b) targets fixed ang achieveq for
1978-79 (todate): and

(c) programme of action fixed for
the next year?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
At present approximately 80,000 bar-
rels per day of ol (le. at the rate of
approximately 4 million tonnes. per
annum) is being produced from the
Bombay High,

(b) A target of 3.85 million tonnes
of production of crude oil from Bom-
bay High had been fixed for 1078-70.
The information regarding total pro-
duction during 1078-70 as on date is
being collected and will be laid on the
Table of the Sabha.

(c) During the next year execution
of Phage III-B development of Bom-
bay High will be continued which in-
cludes additional well platforms, a
process platform, crude stabilisation
tanks, gas fractionation plant, etc.

Transportation of Coal, Cement to
Southern States

3157. SHRI SUBHASH CHANDRA
BOSE ALLURI; Will the Minister of
RAILWAYS be pleased to state;

(a) whether Government have re-
ceived complaints that wagons are not
availeble for transportation of coal,
cement to Southern States; and

AUGUST 8, 1978
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(b) if s0, the reason for thiy sudden
shortage and steps being taken to
meet the situation?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEQO NARAIN): (a)
Complaints were recelved from some
consumers of coal in the South about
inadequate receipt of coal. No comp-
paint about movement of cement io
the South has been received.

(b) A month-long strike in Singare-
ni Collieries in April-May 1978 was
primarily responsible for this shor-
tage of coal in the Southern States.
To improve availability of coal in the
South, the Ministry of Railways, in
coordinetion with the Ministry of
Energy (Department of Coal), have
already initiated varlous steps includ-
ing deployment of additional wagons
and locomotives,

mcresse in Pillerage and Wagen
Breaking in Asansol

3168. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether he is aware that there
hag been an alarming increase of pil-
ferage und wagon bréaking in Asansol
and Ondal yard ang also in the
Kazora, Ukhra, Barabani, Sitarampur
and Barachak stations;

(b) whether it is also a fact that
coal and other materials valued at
lakhg of rupees are daily belng
stolen by this wagon breaking ®nd
pilferage from the above yards and
stations;

{¢) whether R.P.F. are conniving in
wagon breaking with the wagon
breakers and sometime It is found
particularly in Ondal that armed
RPF. escorted wugon breakers with
stolen materials and armed RP.F.
threatened the villagery if the villa-
gers try to catch the wagon breakers
running with stolen properties; -
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{d) whether the villagers of Ondal
and nearby villagers made several
complaints 1n this respect to the
local Railway Authority but with no
effect, and

(e) whethe: Goveinment will con-
sider to do away with the RPF
duty at yaid, and stations and con-
sida some  other agency for this
burpose in co-operalion and consul-
tation with the State Government®

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
to (e) No

Licences issued to persons of Bombay
for distribution of Gas

3159 SHRI BAPUSAHEB PARULE-
KAR Will the Munster of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state

(a) whether 1t 33 @ fact that
licence or licences are given to some
persons for distmbution of gas avail
able from Bombay high for cooking
purposes in city of Bombay,

(b) 1f so, the neme or names of
such persons and the dates where
nuflh licenses or agencies are gven;
an

(c) what are the criteria for giving
such licences or agencies?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) and (b) No LPG is presently
avalable from Bombay High gas
However, LPG 1s produced from Bom-
bay High crude being processed in
the refineries which 15 distributed
through the existing LPG  dis-
tributors

It has recently been decided that a
gas fractionation plant with 4 million
cuble metres per day capacity based

on cryogenic process and with a
design to fractionate 50 50 muxture
of associated and non associateq gas
be set up at Uran

(c) According to the guidelines
lssued by Government to all the pub-
lic seclor o1l companies, distributor-
ships for the marketing of LPG 1n-
cluding the LPG to be available fiom
the Assouated Gas/Natuial Gas fiom
the Bombay High and South Bassein
flelds aie to be awarded as under —

(1) 25 per cent for per-ons be-
longing to Schedule Caste</Sche-
duled Tribes

(1) 2 per tent for physically
handicapped peisons, gnd

(i) the balance on commercial
consideration, preference being
given to genune Consumer Co-
operative Societies and Agro Indus-
tries Corporations

ALREC. Work-to.rule Campaign

3160 SHRI KISHORE LAIL Will
the Miuster of RAILWAYS be pleas-
ed to state

(a) what were the six-point
demands formulated by the
NCCRS,

(b) whether 1t 1s u fact that the
AIREC has decided to launch
work-to-rule campaign from Novem-
ber, 1878, if these demands are not
settled through negotiations and

(¢) 1f s0, what 15 the reaction of the
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) and
(c) The demands and the position in
respect thereof are given in the at-
tached statement

(b) Yes
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Statement

—— — - o —— & e s i o e —_— m e mee——- R —

Demand Pomtiem an sespret theiood

1/ AR wlw v n be treated as industial worhers (1) Already Railway employces are gover-
with full nade umon tsghtyincluding the nght ned by the provisions of the Industial
to negohato Disputes Act Howewer, n respect

ol the toons and condiions of servaec,
they aie taditionally ndated as
Govinment  servants,  as  basically
Rarlways ate i the nature of 4 publie
scivice and are run Aducctly by Goveans
ment because of  thon socal and
strategic amportance

i The worngng houes of Radwavoen shollnot g The demand for umform dote hous of
exceed ght hous por day B tlav for all categoras ol vadway staff
workuyg  an chflorer 1 condinons
wiespectine of worklowd cn them capnot
he acceptedd Howevor the Miabbey
Lubunal aw nd on the Hlows of Ty -
ployment of Bulwawmen hins been
acceproed with ollect few 1 Beragy

1o Thove sl be gob evaluation ol all raillw - (i) & (2 Arasuge cut o b the neentaaten

me i through ascientific system to be follow ed with the Libow pru 10 Mo a7y

by thear reclassfication—regt adation with the stithe mwhich an und slancimgwe &
necd-based muninum wage as the wage for the aned o for yob-ev duaton within the

low e st-pared wurher framewarl  of the Lhod Pav Con -
missiont & recenpnendaners Gevan

» Pondhing the complotion of jub cvaluation and re- wtnt e Ghon the followin steps —

tlassthcation, nnmediate panty in wages with

those ol v nhersan the Central Undutikings

vie TIND BHEL HSIT NAT  ere a) A [nbund comwrting ol 0 Neuteal
Gl i wath twe Labwout 1opnesenta-
tives nonnnatid by the tee oo gnsed
1 eder viaons, antd 1w ofbhoal side nen
bers bas been sel up to g o the re-
classiheatum ol workshicp «tafl

(b} Regavding open hine stidl a Stwdy eam
has comploted taming i the Adminis-
tratnve Staft College Scounddaabad
Tht queshon of undirtaking a Pilot
Study wiall hanve to e taken up indi-
pendently before thang up detauled
Job-t valvation

In so far as panty in wages 18 ¢oncaaned, the
Thud Pay Commussion observed that
fair comparison with pusate scctor o1
public sector cannot he accepued as a
sound basis for fixing the leved of wagea
of Central Governmnent ¢mployecs in-
cluding 1ailwaymen  In any case, this
18a matter affecung Central Govern-
ment employces as a whole and mno
umlateral action can be taken by the
Ministry of Railways in so far as Rail-
waymen arc concerned. This 1 also

linked with the question of ‘;r‘
incomes md‘ar::f&:hcy and woul be
considai ed report submitted
by the Boothalingam Study Group has
been examined by the Governmendt.
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Pomtion 1n respect thereof

3 Bonus at the rate of one month’s wages for the 3 This 15 intimately hinked with the

yuar 1975-72 and 1972-73

1 1) casvdisation ol all casual rallwaymen and
then o mbrmavon o seivice with all  benefits

v on trth mwithr cuospectin e effect

5 Mgt rd s 11 oder uny and other
s el v e th aghed paineentally run

\Iml'h

oAl IR hould Iy wulilrawn

B e S S—

question of wages, incomesand prices
pulicy and will bt conmdired after the
repoit submitted by the Boothalingam
Study Group has been conudared by the

Government

4 Whilcit as not posmble 10 achicve th

weal stage of complete dicasualpation

immubiatcly, substantia] progress has been

made n giving regulan conployment to

casual labour Steps have also been taken

to redi ess the grcvancesof those who hay ¢

to continut a8 casual lale wi due Lo shore-
an of teqular vacances (e

5 The ssie vased cammer | oo o jd 1y
the Munstiy «f Ranlw ine ol 10 simee (o
vonmenthasto ke adecmon vy ng
Cet il Gon mment myploy

6 Anumb r ol cas sahiee dto b vacur s
o cvws were e 0 G anmeenn
noteemthe tecentpastar dthaoy hooe boen
Pohdmts imdsuch win 1191y Diges-
sy o hoasible d pondmg vpeon 1l
trnselenhier e lannk n

Platforms at Sambabad Station

3161 SHRI RAMANAND TIWARY
Wil the Minmister of RAILWAYS be
pleased tp state

(1) whether the Raillway platforms
at Sahibabag station, an 1ndustrial
town on UP —Delhi border are rail
Jevel pad; and there 15 no Govern-
ment approved cycle and scooter gtand
and there 15 no over-bridge for cross-
ng the 1a1lway lines from GT Road
side and as a result thousands of fac-
tory workers and daily commuters
are facing great difficulties, and

(b) 1if so, ihe steps taken or pro-
posed {0 he taken to raise the level
of platform, at Sambabad station
and to extend the sheds to provide
over-bridge und to make arrange-
menis for an authoiised railway
cyc's and ccooter stand at the ear-
liest?

THE MINISTER OF SIATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN) (a) and
(b) Both the platforms at Saluba-
bad -tation are rail level platfotms
Theie ate no eycle and scooter stand-
at the ~tation There 15 also no foot
mel budge for mossing the Raillway
Iines y1om GT Road «ide

Theire 1« no proposal at present to
1aise the level of the platforms The
station i, approached by 4 piopei
ipproich road fiom the GT Road
side and a level crossing 1s provided
for crossing the tracks The platform
sheltey provided at the station 1s ade-
quate to meet the 1equunements or
current level of passenger traffic
Action 15 being taken at the earliest
to piovide an authorised TRailway
cycle/scooter stand at this stalion
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Rail Bridge on the Gangeg at. Digha

3162. SHRIMATIT PARVATH] KRI-
SHNAN: Wil) the Minister of RAIL-
WAYS be pleased to state:

(a) whether it 15 a fact that a pro-
posal for constructing a rail bridge
on the river Ganges at Digha (Patna,
Bihar) near Sadaghat Ashram is
pending before (he Government for
the last several years;

(b) if s0, what are the reasons of
s0 much inordinate delay; and

(¢) how much time the Govern-
ment ptopose to take in finalising the
scheme of the bridge?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHR1 SHEO NARAIN): (a) Yes.

(by Technical aspeets of the scheme
are under study by the Central
Water and Power Research Station,
Khadakvasla.

(cy It will be possible to take u
final decision only when the studies
are finalised and it would be subject
to availability of funds

Increase in number of Platforms in
- Assam

3163. SHRI AHMED HUSSAIN:
Will the Mimister of RAILWAYS be
pleased to state:

(a) whether Government have any
proposa] and have allocated funds to
increase the number of platforms in
the station of Rural and Backward
areas of Assam and other parts of
North Eastern Region in the near
future; and

{b) jf so the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{(SHRI SHEO NARAIN): (a) and
(b). Platforms with proper surface
have heen provided all stations on
Tndian Reilways. Works connected
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with the improvement to the plat-
forms such as lengthening, ralsing
level, paving etc. are taken up by
the Railway Administration on the
recommendation of the Zona)l Rail-
way Users Amenities Committee with
which public opinion is also

associated.
Funds for Passenger Amenity
Works are allotted Railway Zone-

wise and nol Region-wise. As such,
State/Region-wise information is not
available separately.

Assistance by Soviet specialists for
Drilling in Tripura

3164. SHRI SACHINDRALAL SIN-
GHA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether any assistance has
been sought from Soviet specialists
for grilling a well in Tripura;

(b) if so, the details of the agree-
ment and the commitment by the
Soviet gide;

(¢} whether it is a fact that com-
mitment has yet to be fulfilled;

(d) it so, the detailed reasons
thercof; and

(e) the action taken up-to-date to
complete the work in due time?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N. BAHUGUNA):
(a) The ONGC is negotiating with
Soviet authorities for finalising a
contract to drill a well of 4500 metres
at Gojalia structure in Tripura. It is
a trade deal

(b) and (c). The contract is yet
to be flmmlised and the negotiations
are going on between the ONGC and
Soviet authorities,

(d) Does not arise.

(e) Civil construction work at Go-
jalia has been completed. The rig
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(Armco 1320 UE) has been detailed
for driling this location, Rig bwild-
ing has been completed Dnllng
would commence shortly

Supply of cooking gas to various
places in West Befigal

3165 DR B1JOY MONDAL Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased top state

(a) whether Government propose
fo take measures to supply domestic
cooking gas to various districts, cities
of West Bengal,

(b) 1f so, the details of the mea-
sures theieof, and

(¢y the action taken up-to-date in
thig regard”

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) to (e) Liquefied Petroleum Gas
(cooking gas) 1s already bewng mar-
keted 1n the following eiies and
towns of West Bengal Calcutta
Budge Budge, Belgharia, Hooghly,
Chandernagore/Chinsura, Bhadreswar
Howrah Bally, Krishnagar, Burdwan
Durgapur Asansol, Kharagpur, Hal
dia, Darjeeling, Siliguri, Jalpaiguri,
Raigunj, Belurghat Malda Cooch Be-
har Panagarh, Bolpur, Ramgan;,
Rajbandh Chittaranjan and Barak-
kar

It snl] be possible to extend LPG
marketing 1n newer areas in West
Bengal based on the availlability of
LPG and the following considera
tions —

(1) Antieipated customer poten-
tials,

(i1) Neainess of the market from
the source of supply

(i) Availabiity of safe/con-
vement mode of transport;

(1v) Maximum utilzation of dis
tribution equipment, and

(v) Viability m operations

Sanction of the Fertiizer Units

3166 SHRI M A HANNAN
ALHAJ Will the Mimster of PET-
ROLEUM CHEMICALS AND FER-
TIL'ZERS he pleased to state

(a) the name of the fertihzers
umts sanctioned up to-date  date
wise,

(b) the detail of the condition of
each of the umt at present,

(c) whether 1t 15 a fact that a
number of units are jet to be com-
mussioned, and

(d) if so the detalls of the 1easons
thereof wumit-wise wand the action
taken up-to date to comrmssion 1t
earher?

THE MINISTER OI' PETROLEUM
AND CHEMICALS AND FERTILI
ZERS (SHRI H N BAHUGUNA)
(a) and (b) A statement gving
detailg of the major operating ferti-
lizer unit; sanctioned upto date, -
dicating whether 1n production or not,
15 attached et statementI The In-
formation regarding dates of sanc-
tioning of these projects 15 being col-
lected and will be laid on the Table
of the Housc In addition there are
29 Single Super Phosphate umits out
of which 3 units are not in production

(¢) and (d) Yes Sun A state-
ment-II giving details of the projects
under implementation 15 atbached

The progres, of implementation of
the projects 13 momtored by the
Mmistry  on a regular  basis and
necessary coriechive measures are
taken to reduc¢ shppages The rea-
song for shppiges n COMMISSIONINE
gsome nf the projects under imple-
mentation a'e also indicated m the
statement at statement II
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Names of the operating Niragenous & Complax fertilizars Units sanctioned up te 315t July, 1978

Company

Public Sector :

FCI
HFC
HFC

NLC
MFI.
HSL By Proluch
HSL
HSILL
Bokaro Steel Ltd. »

Indian Iron and Steel
Privalr Sector 3

NGIM . .
ED . . .
GSFC . . .
CFL. . .

scr

- - e
Units In "ﬁﬁ“mﬁ' o

Gorakhpur S In production

Sindri . . ”

Namrup . . . "

Namrup Fxpansion -

Durgapur . » "

Barauni . "

Trombay . "

Trombay 1V B . »

Nangal . ) . “

Nangal Expansion ., "
Udvogamandal . . . “

Cochin-I . . . '

Clochan 11 . . .

Rowkela . . ”

Neyveli . . . . "

Madras . . . .

Rourkela By product) v "

Durgapur (By product) - .

f B\r‘pmdurl]
(By product)

Varanasi - .
Ennore . . .
Baroda - -

Vizag . . .

Knta . .
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e
Serial Company Units In production/not in
No. Production
27 IEL . . Kanpur In production
28 ZAC . Goa "
29 SPIC P . Tuticorin .
g0 MCEk ' Mangalore " ”
g3t TISCO . (By product) »
Cooparative Sactor *
g2 IFFCO Kandla . . =
Statement II
Praject Year of Status Reasony for delay in  commu-
appmvg], ssoning it any
\ 2 3 4
i Hallna 1971 Al chameal  comple-  Ddays oceured . mamnly  on
o expected v 1979 account. of - longu  umes
required for paing work on
site, labow trouble and
delays . supply of inds-
genons equipment
1971 1nal production These are the st two  plants
2 Ramagundam ! txpeetul by in India basd on coal
caly 1979 Idlay i implementation
have mamly occured o
71 Do account ofthe n w tuchnu logy
3 Talcher ! and delays an supply  of
equipmenis by some manu-
J facturar=s
4 swindu Moo s ation amy J xpreied to start rogqu- Delay caused in e supphy and
lat production by acctwn of the boiles plan
lan 1979 and compressoes by Mfs
BHI'I
e windir Ratwon thsation 1ty e gular ducion There were delavs i supphies
' ospected 0 stast

from later put of

1979

of localequipments by various
tabnicators, supphers of cast
wron and pipes cie There
was delay in completion ol
vwvil works dur to restricted
wailability of cement and
steel and also duc to labour
unrest Commussioning of the
projct has bean delaved due
1o problems 1n the sulphuric
wod and phoric acid
plant which were to supply
the nter mediate  product
furpl the m:lw pmdmphuﬂ viz,
triple Wy ate It
hu.there}:-ne,hemptopmtd
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] 2 3 4
to change one stream of
sulpburic acid to use of
elemental  sulphur  and
cfforts arc being made to
continue to operate  the
other stream on upgraded
pyrites.  In the phosphoric
acid p‘:ant ill_};u_bun decided
to induct foreign expertise
to cflect repairs or replace.
ments of lldumlble nature to
cnsure relability of opera-
tion. It is thus expected that
1egular production can start
from later part of 197g.
hay V. 174 Expected to  Start
o omsies production in 1980
l)t'!.ly in delivein and com-
7. Bhatinda 1974 Praduction expected minioningof certainindige-
' from eaily, 1979 nous equipment by suppliers.
An accident in the Air .
tion Plaut has also resulted
in delay bv six months
of the commiwioning  sche-
dule.
B. Panipat 1977 Production expected in - Drelay in delivery and commi-
) carly 1079 svioning of certam indigenous
equipment.
9. Tiombay 1V 172 Undet producton
10, Nangal Fxpansion 172 Under poduction
11. HCL Kheui Under procluction.
Ca-operative| Private Sector *
12. Phulpw (IFFCO) Tnd Production expected to start
’ Lo from 1070.
issurd
in 1970
1. Bharuch Distt. Gujarat  Indintiial Expecterd to be completerd by
(M/s. Guiarat Narmads Licence 1980.
Valley Fertilizers Co. Lud ) issued
1977
14. Kakinada (Andhra Tudustraal Expected to be completed by
Pradeah) lic nee isucd 1981,
(M[s. Nagarjuna Fertili- fn 1098

zers & Chemicals1.td )

mammen » — [
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Betting up of Ammonia Plant in
Gujarat

3168 SHRI AMARSINH V RAT-
HAWA Will the Minster of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state

(a) whether there 1s any proposal
to set up a new ammonia plant in
Gujarat,

(b) if so, the details thereof,

(¢y when the production 13 hkely
to be staited and

(d) whether 1t 1. indigenous or
with collaboration?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA):
(a) to (d) Yes Sir There 1s a
proposa] to set up two large sized
fertilizer plants at g common site 1n
Gujarat State based on gas from Bom-*
bay high and Bassein structures
Government have asked the NCEPC
to investigale into the envirohmental
impact of locating the fertilizer pro-
1ect on five possible mites Govern-
ment will take a decision on the loca-
tion of these two plants after receipt
of the report of the NCEPC The
plants will each have a capacity of
1350 tonnes per day of ammonia with
appropriute capacity for urea manu-
facture The twin proiect 13 expected
to cost about Rs 525 crores ‘The
plants are expected to go n tmal
production after a period of 38 months
after necessary approvals are given~
In !mplementing the project the mm
port of technology and equpment
fiom abroad will be made on*y to the
extent thai these are not available
within the country for the purpose
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Scheduled Caste/Scheduled Tribe
vacancies in Raillways

3169. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to refer to reply given to
Unstarred Question No. 3800 on 2Ist
March, 1978 reparding Order of
Ministry of Railways and state:

(a) whether the orders issued by
the M.S.R. on 14th December, 1977 in
regard to the stoppage of reversion
on the North-Eastern Railway were
complied with;

(b) why the rules laid down in
paragraphs 203, 208 of the Estab-
lishment mannual, Railway Minis-
teries orders regarding non-carry foi-
ward of Scheduled Caste/Scheduled
Tribe vacancies and de-reservation
were not observed in the 1975 and
1876 selection of AEN Class I7;

(c) whether 1t 15 a fact that 19
candidates qualified in the gelection
out of which 18 candidates werc
only promoted on permanent basis
and the balance 2 persons were pro-
moted on ad-hoc basis while 26 per-
sons were officiating for a long time:
and

¢ (d) what action 1z being taken
azainst officers for wiolation of the
Ministries order end the harassment
being meted out to ggrieved staff?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(d). Tt is presumed the reference is
to the reversion of an Inspector of
Works who was officiating as Assis-
tant Engineer (Class II) purely on
ad hoc basis on North Eastern Rail-
way; and was reverted on 5th July
1977. As such the question of stop-
page of his reversion as per MSR's
urders dated 14th December 1077 does
not arise,

(b) and (c). In the selection for
Assistant Engineer Class IT held dur-
ing the years 1875-76, the North Eas-

AUGUST 8, 1978
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tern Railway Administration had
worked out 28 vacancies gs per the
extant rules and orders. The gelec-
tion was held for 21 vacancies, the
balance 7 vacancies were set apart
for the Limited Departmenta] Com-
petitive Examination s per the Re-
cruitment Rules in force at that time.
Out of the 21 wvacancies, 3 were
reserved for Scheduleg Castes and 2
for Scheduled Tribes. On the results
of the gselection, 19 genera] candidates
qualified but only 16 were empanelled
against 16 non-roserved vacancies; no
Scheduleq Caste/Scheduled Tribe can-
didate qualified against the remaining
5 reserved vacancies. The 16 em-
panelled employees were promoted
on regular hasis and the remaining 3
were promoted on ad hoc basis.

The Department of Personnel and
the Commissioner for Scheduled
Castes and Scheduled Tribes have
been  approached for de-reservation
of 3 reserved vacancies gut of 5 re-
served vacancies,

Only 20 Class ITT  employees were
officiating 1n Class 1I ag Assistant
Engineerg on ad hoc hasis at the time
of the s<election held during 1975-76.
No other celection was held in the
vear 1976

Penal Transfer Orders on certain Trade
Union Leaders

3170 SHRIMATI ATILYA P
RANGNEKAR: Will the Minister of
RAILWAYS lie pleased 1o state

(a) whether it i a fact that certain
trade union leaders of N.E. Rly. who
were removed under Rule I4(ii) of
D&A Rules during emergency and
whose remova] orders have been set
puide by the High Court, have again
been served with penal transfer
orders;

(b) if so, the names of such staff;
and

(c) the reasons for such penﬂ
transfer? *
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (c) No
recognised office beaier of Purabotiar
Railway Karumachar Sangh  and
North Eastetn Railway Mazdoor
Jnion has been transteired However
S/Bhrl Ram Sharma Boiler Maker
Mistry Chandrika Prasad  Boiler
Maker Khalas: and Haflzullah Fittes
Khalasi Gorakhpur Shed were trans
ferred to Gonda Charbagh and Gonda
Sheds respectively on admimistrativi
grounds While Shii Hafizullalh  lhas
already joined at Gonda the other two
have not yet joined Shry Sibte
Hasun Boiler Maker Khalasi  Vara-
mist was allowed duty at Vianast and
fter some tine he was hanslerred to
Iratn g Division on admunistiatine
yground

Capital invesled in Singe; Machine
Company

3171 SHRI HMUKA™M Lt HAND
KACHWAT Will the Mimsta of 1 AW
JUSTICE AND COMPANY AFIAIRS
be plo wsed to state

(ay the date on  whih  Singer
Machine Company wuas set up as the
capital invested therein the number
uof paitner~ chaie holdo directors
In the ¢(ompany together with the
amount imvested by ewh of them
and

(b) whethe; the person, 1efernied
to 1n part (a) ar. partneis in am
other companies o1 business also and
1t so, the detaily of the investment ot
cach of them in other companies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) and (b)
Therg 18 ng company by the name of
Singer Machine Company regisiered
under the Comparmes Act, 1956 How
ever, there is a company, viz. Singel
Sewing Machine Co incorporated in
USA which I8 operating m India
through a branch established around
the year 1914 The total capital in-
vested in the Indian branch, as

90

represented by their assets in India
as given 1n the latest available balance
sheet as on 31 12-1976, amounted to
Rs 694 crores The names of direce
tors of the parent company as on
20 7-1977 are as under —

1 M: Edwing John Grai

Mr chester A Williams Jr
M: Patnisio H Andrade *laiin
Mr Joseph Collins

Mr V Paul Tippet Jr

[ A ]

Fhe persons are not holding dnector
ships 1 any other company n this
country

Sinue the Indiin branch hag not so
ftir fikd the Annual Retuin of the
pdrent compiny the details about it~
shareholders and the investment mad:
by ats dircitors in other compamies are
not o olible

Fmanqal structure of National Rayon
Corporation

177 DR VASANT KUMAR PAN-
DIT Will the Mimste: of LAW JUS
IICE AND COMPANY AFFAIRS bLe
pleastd fo state

(1) whethe:r the Government have
taken any steps to find out the Finan-
clal Structure of National Rayon
Corporat.on belonging to the famuly
of Sudhir Kapadia

(b) whether 1t 1s g fact that the
Unit Trust of India and gome Gov-
ernment Corporation hold the majo-
rity of shares of National Rayon Cor-
poration if so the shares held in
Unit Trust of India, other Corpora-
tion, hke LIC, GIC Private parties
bulk holders like Bulas, Modig etc,
and

(¢) what 18 the policy of Govern-
ment with regard to National Rayon
Corporation regarding transfer of
amounts and shere holdings to some
individual or take over by the Gov.
ernment in the interest of general
share holders gnd labourers?
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THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No Sir.
However on investigation under

Sections 187-D and 247 of the Com-
panieg Act, 1956 has been ordered in
respect of the real ownership of
1,75,000 shares of the Company which
were proposed to be transferred to
companies of Modi Group by  Shri
Sudhir Kapadia.

(h) No, Sir. A statement 18
attached.

(¢) With regard to the transfer of
shares the Government cnsures that

AUGUST 8, 1078

Written Answers 92

the management of the company or
public interest is not prejudicially
affected by permiiting a Particular
transfer of shares, In order to prevent
the affairg of the company being con-
ducted either in a manner which is
oppressive to ony members of the
company or in a manner prejudicial
to the interest of the company or to
publiec interest the Government has

already appointed 8 directors on the
Board of Company for a period of 3
years with effect {rom 11-7-1977 under
Section 408 of the Comnpames Act,
1056

Statement
Sype'tsldors of Finoial jnstdutions, Yutwnalieed Banksand insurance Companies ason a6th Fuly, 1978

Bhares issucd —4,99, 314 ordinary shares and 1,74,246 Preference Shares

—— e w— - ——— -——

Financial Institutions/Government

Unit Trust of India .
Aligarh Electric Bupply Co. Ltd. .

Governor of Uttar Pradesh .
Nalionalised Banks :

Bank of Baroda . . .

Bank of India . . .

Central Bank of India . : .

Union Bank of India . . N
State Bank of India . : .

Dena Bank . . . . .
United Commercial Bank .
Canara Bank . . .
Bank of Maharashtra . . .
Punjab National Bank . . .
Indian Overscas Bank . .

United Bank of India . . .

No. of shares
Ordinary Pielrrence
. . . 54,754 13,01 9
. = . 5
. . . . 1,500
. . . 1,140 2,0 16
v e 9,983 5689
. . . 2,553 62y
. . . 56 5,080
. . . it 10
. . . 445 100
. . . 209 165
. . 64 .
‘ . . 1 ‘e
. . q64 .-
. . . 25 -
. ¥ B 113 v
15,058 713,685
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Pinancial Institutions/Government

Insurance Companies :

Oriental Fire & General Insurance Co. Lid.
United India Fire & General Insurance Company Ltd.

General Insurance Corporation of India
National Insurance Company
New India Assurance Company

ment

Tatal shares by Government financial Institutions/Govern-

Percentage .

Shareheldings of Berlia®|Group (as on 26-7-7B).

1,8g0 4,140
18,175 .
0 ' 14,430 3,744
9,260
9,100
43,755 16,984
1,103,572 45,188
22' 85 2595

i.e. 23° 659 of total equity & Pref,
659 (}lpitulqu Y

Berlias held as on date ) . 68,853 .
Shares rejected (Subjudiee-matter before Bombay High
Court) . . . . . . . 16,424 20,350
Other rejections in respect of Berlia Group 33,202 40
Others of Berlia Group {Houfng shares) but w!mc smbue-
quent transfers have been 707 140
TotAL 1,26,186 20,530
Percentage . . 25'24% 11-78%
(21+76% of the total equity and preference capital).
Sharholdings of Kapadia Group . 3684 32,657
(0:74%)  (18-774%)
*The intention lppcu_a- to be _th_en holding of Berlias and not Birlas.

Note :

Rents of private accommodation by
1.D.P.L.

3173. SHRI K. LAKKAPPA: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to refer to the reply given
to Unstarred Question No. 244 dated
the 15th November, 1977 regarding

Modi's and others do not hold bulk shares.

accommmodation rented by IDPL in
the Capital and state:
(a) the considerations which

weighed with the IDPL in making
the payment of advance rent of
Rs, 80,000/- for renting private bulld-
ing in the East of Kailash, Community
Centre, when it i3 running at a loss
of more than Ras, 30 crores;
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(b) the manner in which IDPL
selecled this building in preference
to the DDA accommodation in com-
hercit al complex and negotlated this
rent;

(c) whether it ig a fact that IDPL
are acting in collusion with the land-
lords in the matter of renting and
fixing of rent of these buildings and
if 80, whether he will get this whole
matter investigated; and

(d)} whether he would direct the
IDPL to locate accommodation of the
DDA commercial complex now com-
ing up or make efloit 10 economise
expenditure by shifting their offices
outside the capital and cut down
their losses and if not, the reasons
therefor?

TIiIE MINISTER OF PETROLEUM
AND CIIEMICALS AND FERTILI-
ZERS (SHRI H N. BAHUGUNA):
{a) The accommodation  measuring
5480 sy It was hired by the IDPI. n
February, 1976 to accommodate the
staff and stores materials of ity
Regional Sales Office 1n Delhi.  As
odvance of Rs. 88,77¢ representing 6
months’ rent was paid to the land-
lord subject to 50 per cent ol the
monthly rent being adjusted agamnst
thus advance The advance paid has
since been adjusted n full il Fe -
ruary, 1977,

The sales of Delhi depot  had in
creased from Rs, 12585 lukhs in 1074-
75 to Rs. 253 90 lakhs in 1977-78 which
required more area and hence hiring
of accommodation was inevitable Tn
view of the high cost ol construction
in Delhi, 1t has become exlremely
difficult to resist demand for heavy
advances. Therefore  payment of
advance rent for geting suitable office
accommodation at reasonable rates,
failing which the company will have
to pay higher rent which will be a

recurring expenditure, Often be-
comes necessary, as in the instant
case,

IDPL. hag been making profits since
1974.75 and its met profits after
depreciation and interest during 10875-
70 and 1976-77 were Rs. 3.55 crores and
Rs. 4.11 crores respectively.
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(b) The buflding in question was
selected as the most suitable one
available at a reasonable rent. The
rent works out to Rs. 2.55 per sq. ft.
plus 15 paise per sq. ft. for common
services like lift, chowkidar, telephone
cables, etc. As against this the rent
of D.D.A. buildings ranged between
Rs. 4 to Rs. 5 per sq. ft.

(c) No, Sir.

(d) IDPL will be shifting its Central
Office and Marketing Division soon to
its Gurgaon location, where new
huildings are coming up, and hence
may not require any accommodation
i the DDA commercial complex or
at any other location in Delhi.

Services for customers at petrol pumps

3174 DR SAROJINI MAHISHI
Will the Mimster of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) what are the free services that
customers are entitled to get from
the petrel pump-.

(b) whether these sciviees are pro-
vided at all the petiol pumps; and

{¢) if so, whether they are up to
the mark”

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI
ZERS (SILRI 11. N. BAIIUGUNA):
(n) Agreements between ol companies
and dealers do not muke 1t oblhgatory
for provision of water, air, toilets and
first aid kits. However, m the case ot
Indian Oil Corporalion, the agreement
stipulates  that the dealers are fo
provide air [acilities at their retail
outllets. Traditionally, these services,
where available are offered free by
the dealers.

(b) Water and air facilities are
provided at most of the retail outlets.
By and large, loilets and  Arst-aid
facilities are provided at stations
where servicing facilities are available

and at important retail outlets on
National/State Highways.
(c) The services offered at the

retail outlets are generally satisfac-
tory.
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News captioned “New licences—Birlas

top List”
3176, SHRI JYOTIRMOY BOSU:
‘Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to stale:

(a) whether his attention has been
drawn to a report published by Eco-
nomic Times, New Delhi dated the
20th April, 1978 under the captioned
“New Licences—Birlas top List"; and

(by if so, the details relating to
Jicences given to each of the business
house during the period from July to
December, 19777

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, Sir.

2180 13—

{b) Licences are issued under the
Industries (Development & Regula-
tion) Act, 1851 which iz administered
by the Department of Industrial
Development. Presumably, the infor-
mation sought for by the Hon'ble
Member is in respect of approvals

. granted under the provisions of the

Monopolies and  Restrictive Trade
Practices Act, 1969. During the peried
from 1st July, 1977 to 31st December,
1977, 20 proposals for substantial
expansion and selting up of new
undertakings were approved under
Sectiong 21 and 22 of the said Act.
The details of these 29 proposals
have already been furnished in reply
to Unstarred Question No. 560 an-
swered in the Lok Sabha on the 18th
July, 1978 by the Minister of State
in the Ministry of Industry.

Promotion as Chiet Clerks

4177. SHRI A. MURUGESAN: wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) the names of the employees ot
Other - Caste/Scheduled Castes/Sche-
ruled Tribes who were offered the
ad hoc promotions as Chief Clerks
in S & T Department of Southern
Railway and the Office Order in which
the ad hoc promotions were ordered
during the last three years;

() the names of the Scheduled
Caste/Scheduled Tribe emnloyees
and the dates from which they are
working as Head Clerks in S & T
Department during the last three
years; ang

(¢) the names of SC/ST cmployees
who were offered the ad hoc promo-
{iong as Chief Clerks in S & T Depart-
ment as per Board's letter No.
E(SCT)68CM15/12 of 11-11-68 and
10-12-71 and the Office Order in
which the ad hoc promotions were
ordered in detail during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRL
SHEO NARAIN): (a) to (c). Informa-
{ion is furnished in the statement
attached.
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Name of the employee

Shri J. A. George

Shri M. Krishnaswamy
Shri N. 8, Arunachalam
Shri M Krishnaswamy

Shri M. Krishnaswamy

Shri T Y. Narayana
Shri M. Krishnasway

Statemnent
Whether SC/ST or Office Order No.
general
General . 0.0. No. g3f75 (s¥¢|:ll|()E dated
9-1-75 and 59/75 (Signal)
dneds 16-4-75.
General . 0.0.No. 1 Si dated
- o .55.1'76 (Signals)
Sch., Caste 0.0. No. 197/76 (Signals) dated
g-11-76.
General . 00O. No. 17/77 (Signals) ¢ated
2B-1-77.
General « 0.0. No. 71f77 (Signals) da trd
13-5-77-
Bch. Tribe +  0.0. No. 18177 (Signals) dated
18-8-77.
. General . 0.0. No. 57/78 (Signals) dated
22-4-48.

(b) Name

Whether Sch.Caste Date from which wmking as

8hri M. Kuppuswamy
Shri C. Ponniah

Shri N. 8. Arunachalam
Shri V. M. Krishnan .
Shri K. Bhaskaran

or Sch. Tribe Head Clerk
Sch. Caste 26-3-71

» 31-3-74¢

”» 18-g-74

» 24-1-77

” Jo-1-77

() Name

Whether Scheduled

Office Order No. and date
Caste or Sch. Tribe

8hri N. S, Arunachalam

Shri T. Y. Narayana

Sch Caste . 0.0. No. 197/76 (S nkdmd
g11-76 nu:'aa Oigzg
tendent placed on alclt list
from 5-10-76 to 15-12-76

00 No. 11877 als) dﬁu!
B8-8-77. {’mmm:d

S A w2

Sub-equmuy h: was to
DSTE (W) takkal

.nin.ﬂ a newly created post
no—m— udn 3 0 No.

snhﬁ (Sign.

Sch. Tribe
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3178. SHRI SAMAR MUKHERJEE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are aware
that there is an acute shortage of
some type of insulin, one of the
life-saving drugs, in West Bengal,
which is causing immense hardship
te the diabetic patients;

(b) if so, whether Government are
taking urgent steps to improve the
situation; and

{c) if so, the detalls thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). The reports furnished oy
the Director of Drug Control Adminis-
tration, West Bengal for the period
April to June, 1978 did not indicate
any shortages of Insulin. However,
in response to a specific enquiry from
the Deptt, of Chemicals and Fertili-
zers recently, the Director of Drug
Control Administration, West Bengal
has reported a marginal shortages of
Insulin Lente in West Bengal.

Immediately after the matter come
to the notice of the Government, the
matter was also taken up with M/s.
Boots Co. (India) Ltd. The company
have reported that between January
to June 1978 they supplied 69,334
vials of Insulin as against 54,475 vials
during the same period in the year
1877, These supplies include supplies
of 11,915 vials of Insulin Lente 40x10
ml during January to June 1878 as
against the supplies of 12,528 vials
during the same period in 1977. The
company have also reported that that
in view of the reported shortages they
are further augmenting the supplies
to West Bengal. In view of the short-
+fall in the supply of Insulin Lente
they have been asked to augment the
supplies of Insulin Lente to West
Bengal.

Fertilizser Plant at Talcher and
Paradeep

3180. SHRI GANANATH
PRADHAN:

SHRI PADMACHARAN
SAMANTASINHERA:
Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
pleased fo state:

(a) the period by which the ferti-
lizer plant at Talcher, Orissa would
go into production;

(b) what is the total quantity of
fertilizers to be produced annually
by that unit;

(c) the original estimate and up-to~
date revised estimate;

(d) whether there is any proposal
for setting up a fertilizer plant at
Paradcep, Orissa; and

(e) if so, the details of the propo-
sal?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). The Talcher Fertilizer
plant designed to produce 4,95,000
tonnes per annum of urea is expected
to go into trial production in early
1979. The initial indicative estimate
of the cost of the project was Rs. 70.49
crores and the revised cost estimate
is Rs. 184.76 crores.

(d) and (e). There is a proposal to
set up a phosphatic fertilizer plant at
Paradeep for which a preliminary
feasibility report has been prepared
envisaging the manufacture of 3 lakhs
tonnes of P205 in the form of complex
fertilizers.

Demand for Wagons for movement of
Grains, Coal etc.
3181, SHRI KANWAR LAL GUPTA:
SHRI S. R. DAMANTI:
SHRI GANGA BHAKT
SINGH:
SHRI RAM SEWAK
HAZARIL
Wil the Miniser of RATLWAYS %e
pleased to state:
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(a) is it a fact that there i3 5 great
demand for Railway wagong for the
movement of grains, fertilizers, coal
elr;

(b) if yes, why Government has
aot been agble to meet the demands;

(c) what is the total shortage of
wagons in India; and

(d) what is the proposal of the
Government to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) Yes.

(b) to (d). By and large. Railways
have been able to meet the demands
of essential traffic. Cases of shortage
in wagon supply are dcall with
promptly and all possible remedial
action taken. To aigmet  loading,
efforls are being made by the Railways
to improve wagon availability, which
includes procuremenl of additional
wagons, production of new loco-
motives and organising closed circuit
movements for bulk consumers.

Shortage and distribution of L.P.G.

3182, SHRI 5. R. DAMANI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) what are the reasons for the
prevailing shortage of LPG cooking
gas in many towns;

(b) whether it has come to the
notice of Government that customers
have to wait for weeks to gel re-
placement and for new connections
premium is charged; and

(c¢) what steps have been taken to
increase production of LPG and for
its even distribution throughout the
country and also to check the mal-
practices by distributors?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
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(a) to (c). While availability of
Liquefled Petroleum Gas (cooking
gas) In the country is adequate to
take care of the cylinder refill require-
ments of the existing customers, there
is considerable unsatisfied demand for
the product in view of heavy pend-
ing lists for new gas connections with
the dealers of the o0il cdnpanies.

Temporary shortages of LPG occur
at times when availability is affected
by factors such as shortfall in pro-
duction at refineries due to unfore-
seen reasons or certsin other logistic
problems. In such cases, best possi-
ble efforts are made to reduce the
hardships to the consumers by mov-
ing the product from alternate
sources, if available,

There are already instructions to
the offect thay the o0il companics
should ensure cooking gas reflll sup-
plies within 24 hours of booking. This
schedule is generally followed except
in cases of tomporary problems of
availability.

New gas  connections gre releasell
by the oil companies from amongst
thote borne op the waiting lists ofi
a “first-come, first-served” hasis. No
specific case regarding premTam being
charged for new gas connections Has
come to the notice of the Complaints'
Cell of the Ministry.

The availability of cooking gas is
expected to improve hy 1880 by the
commissioning of:

(i) facilities for separation of
cooking gas from the Bombay High
Associated Gas;

(iiy the Mathura Refinery;

(11i) the coker unit of Bongaigaon
Refinery; and

(iv) the secondary processing
facilities at Koyali Refinery.

With the large-scale availability of
LPG as mentioned above, it will be.
possible to grant new gas connections
on a significani scale from 1980 om-
wards.
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Regular surprise checks are being
carried out on the working of the
cooking gas agancies by the officers
of the oil companieg from time to time
In addition all complaints alleging
malpractices on the part of cooking
gas distributors are nvestigated for
remedial action

Tenders for on the spot purchase of
Crude oil

3183 SHRI D N TIWARY Will the
Minster of PETROLEUM CHEMI-
CALS AND FERTILIZERS be pleased
to state

(a) whether 1t 13 a fact that ten-
ders are called for on the spot pur-
chase of crude o1l besides the supply
of crude o1l from ciude producing
countrie, on contract basis

(b) whether there 18 any Commit-
tee to analyse the tendeis for the on
the spot purchase of crude oile or 1t
1= only the Chawrman IOC who
deals with such purchases

(¢) whether the Chairman IO0C
had to visit foreign countries for this
puipose several times in a year,

(d) 1f so the cost of the wisits and
the amount of spot purchases of
crude o1 and

(e) whether 1t 18 a fact that the
Chairman 1O0C has to reman out-
side the country for a considerable
time for one reason or the other?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA!
(a) Yes Sir Tenders are mvitei bv
the Indian Oi1l Corporation for spot
purchase of crude oil, as required In
addition to the <upply of crude o1l
from the OIl producing countries It
may be stated that as compared with
the expected total import of 15 milllon
tonnes of crude oil during 1978-79, fhe
spot purchases of crude during the
period April—July have aggregated o
055 million tonnes

(b) The blds In response to the ten-
der are tabulated ang evaluated by the
Indian Ol Corporation in accordance
with the usual purchase procedures,
which require concurrence of Finance
Division before approval. There 15 ro
separate commuttee for analysing these
tenders Thereafter the case is also
submutted to Government for approval

¢c) Chairman, Indian Oil Corporation
has not visited any foreign country
for the purpose of finalising spot pur-
chases of crude oil,

(d) Does not anse in view of (¢}
above

(ey No Sir The Chairman Indian
O1l Corporation went abroad on 4§ occa-
sions during the year 1977-78 with the
approval of Government for necessary
discussiong 1n  regard to import of
crude o1l and petroleum products

Fire Accident in A P Express

3184 SHRI KUSUMA KRISHNA
MURTHY WwWili the Mimister of RAII -
WAYS be pleased to state

(a) what were the reasons for a
major fire-accident causing complete
burning of two bogies besides much
damage to AC bogie on the day
time running train of AP Express
in May 1978

(b) what corrective steps have
been taken to prevent such accidents
in future?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) The cause of the
accident 1s under investigation

(b) The Railways are tnter aua
taking the following measures for
prevention of fires in trans

(1) Notices are displayed in coa-
thes warmning the passengers again
the carriage of inflammable substar
ces
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(ii) Steam locomotives are provid-
ed with spark arrestors

(iii) Announcements are also
made on the public addresg system
at stations, where this facility
exists, warning the passengers that
crackers, fire-works and other dan-
gerous goods are not to be carried
in the compartments,

Using of Helicopter by ONGC for
Off-shore drilling

3185. SHRI K, RAMAMURTHY: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be

pleased to state:

(a) in co-operation of the Air
Force whether the O.N.G.C. is using
helicopter for the off-shore drilling;

(b) apart from the cooperation of
the Air Force whether the ONG.C.
hag hired some foreign companies
helicopters;

(c) if so, the details and names
af the foreign country companies:

(d) if so, the total amount spent on
the hired helicopters; and

(e) whether Government will buy
helicopters of its own to avoid payng
huge amount tc multinationals?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (BHRI H. N. BAHUGUNA):

(a) Yes, 8ir.

(b), (c) and (d). Apart from the
Indian Navy and the Indian Air Force,
ONGC has engaged the follow'ng

1, M/s, Okanagan Helicopters
Ltd., Ccanada, from 1976-77 to
May 1078.

2. M/s, C. D. International Ltd,
Singapore, from 1877-78 to
Tate,
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ONGC hes paid approximately
Rs, 415 crores to Indian parties and
approximately US § 21.05 lakhs to
foreign parties till 31-3-1978.

(e) Purchase of helicopters for
ONGC’s off-shore operations i1s under
consideration.

Storing of Bombay High Oil
3186. SHRIMATI MRINAL GORE:
DR, BAPU KALDATE:

Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Bombay High started
producing oil;

(b) what has been its flow;

(c) whether Government have
made for storing the Bombay High
0Oil;

(d) if so, the details \hereol; and

(e) if not, what are the chann:ls to
store this Oil produced from Bombay
High?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
‘a) and (b). The commercial produs-
tion of oil from Bombay High com-
menced in May, 1076. The present
production of crude oil from Bombay
High i3 about 80,000 barrels per day
{.e, about 4 million tonnes per annum.

(e) to (e). Till recently the Oil and
Natural Gas Commission used the
single buoy mooring system with a stor-
age tanker for supply of crude oil
through tanker ghips. Presently the
ofl produced is directly being trans-
ported through a pipeline to the Bha-
rat Petroleum Corporation Ltd's, Refi-
nery at Trombay.
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8137. SHRI HITENDRA DESAI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleas-
&d to state:

(a) how much is the daily produc-
tion of associated gas from Bombay
High;

{b) how much of it would be avail-
able for the needs of Gujarat; and

(c¢) when will the pipe-line from
Bombay High to Gujarat be laid?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA)
(a) to (c). Presently an average quan-
tity of approximately 0.8 million cubic
metres per day of gas is available from
‘Bombay High. Of this, approximately
0.6 million cubic metres per day of
gas is being supplied to Tata Power
Station in Maharashtra. Supplied to
the Fertilizer plants of Rashtriya Che-
micals and Fertilizers at Trombay,
Maharashira, are expected to com-
mence shortly.

A feasibility study for a pipeline
route to Gujarat from Bassein hag just
been completed and is being examined
by ONGC. The report with ONGC's
views iy expected fo be submitted to
‘Government shortly. Thereafter, a
view on the economics, location, time-
schedule of completion, etc. of the
pipeline will pe taken by Government,

Liquidation proceeding agamst
Companies =

3180. SHRI K. MALLANNA: Will the
JUSTICE AND

(a) the names of the companies in
respect of which liquidation proceed-
ings have been in process with the
Department during the ye~r 1876;

(b) the names of companies out of
those mentioffiéd gbove, the liquida-
tion proceedings in respect of which
have been withdrawn due to improve-~
ment in their financial position; and

(¢) the names of the companies
lquidation cases of which are at
present pending consideration in
High Courts of Bombay or Rajasthan
angd since when these cases are pend-
ing in the seid courts?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN):
panies are ordered to be wound up by
the High Courts within whose jurisdic-
tion the comcerned offices of
the companies are situated and the
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liguidation proceedings gre conducted
under the directions of the Company
Judge by the Official Liguidators. The
voluntary winding up of companes are
conducted by the concerneq Voluntary
Liquidators. Hence the Department of
Company Affairs as such does not
process any liquidation proceedings

(b) Does not arise in view of (a)
above,

(c) The information is being collect
ed and will be laid on the Table of
the House,
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New connection of Domestic gas
cylinders

3191, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) is it a fact that customers have
to wait for years to get new connec-
tlon of domestic gas cyhnders;

(b)Y what is the waiting list state-
wise at the end of 1977 as compared
to 1976; and

AUGUST 8, 1978
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(c) have the Government any pro-
gramme/projects to meet these entire
domestic requirements of the country
and if 80, when is it likely to be ac-
complished?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA)-
(a) The presen{ demand for Liquefled
Petroleum Gas (cooking gas) in the
countiy is far 1n excess of 1ts availabi-
hty, based on current produchion of
this product i the refinerivs. It is,
{herefore, not possible to giant a ges
connection as goon as 1t 1s asked for
and a large number of persons regis-
tered with oil company dealers are
waiting to get gas connections Cylin-
der refill requirement; of the existing
consumerg are generally being met In
full.

(b) At present, approximafely 105
lakh persons are registered and Loine
on the waiting hist with different Lique-
filed Petroleum Gas (cooking gnas) dis-
tributor, 1n the country It is not
possible to indicate the tumber of
pending applications, State-wise, as a4
the end of 1978 and 1977

(e) Greater demang salisfaclion in
respect of cooking gas will ba possible
only from 1980 onwards when substan-
tial inerease 1n availability of thus pro-
duct takes place as a result of the com-
russioning of t{he fractionaling units to
produce LPG from Bombay High Gas,
commisgioning of the Mathura Refi-
nery, the Coker Unit of Bongaigaon
Refinery, and the secondary processing
units at the Koyali Refinery.

Import of bulk drugs and
formulations

3192, SHRI YADVENDRA DUTT:
Will the Minisier of PETROLEUM.
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are going
to import bulk drugs and formula-
tions to overcome the current shor-
tage; and
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(b) if so, from what firms and
ecountries and at what terms and
prices?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) and (b) In the case of bulk drugs
listed 1n Appendix 9 of Import Policy,
1978-79, imports are made cnly by the
Btate Chemicalg and Pharmaceuticals
o fIndia Ltd (CPC) under the Open
General Licence Actual imports of
relevant jtems of bulk drugs are made
by the CPC in a phased manner as per
annual 1mport plan drawn up by the
Min of P C&F (Deptit of C&F) after
taking into account the hke'y demand
and estimated indigenous productinag of
individual bulk drugs for a particular
year For the vear 1978-79 CPC is
already engaged n arranging for 1m-
poris of various bulk drugs on the
above lines It 1s not ronmdered M
public intere t to divulrs 1information
relating to the detals of tie fnirort
Plan the firms countries and terms
and prices at which imports of indivi-
du 1! bulk drugs ate heing/goine tc be
made by the CPC

Among the canalived Fulk drugs
shortage of Streptomyein Sulphats has
been reporled durng the last few
months The main reason for this wasg
the late arrival of imported m-~terial
due to Inadequate availahility of hulk
SBtreptomvein Sulphate 1n the interra-
tional market CPC have since releas-
ed adequile guantitieq of hulk Strep-
tomvein Sulphate among varous wvial
lers who are lifting the material

As regards formulations shortages
of particular brands of essential drugs
are reported from different areas of
the country from time to time The
concerned manufacturers are asked to
such supplhieg of such drugs o the
affected areas

There i8 at present no pronosal to
Import drug formulations on Govern-
ment Account in order to meet short=
aoes  However, certain finished drus
preparations Jife saving and antl-

cancer drugs, as given in List 2 of Ap-
pendix 10 of the Import Policy, 1978-79
are allowed for I!mport under Open
Genera) Licence
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Proposal to open Indian Oll Agencles
in imporiant cltles

3194. SHRI M, RAM GOPAL
REDDY:

SHRI AHMED M. PATEL:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government proposes
to open Indian Oil agencies 1n 1m-
portant cities of the country to issue
more gas connectiong to the public;
and

(b) if so, the names of such cities
and the total number of persons on
the waiting list for gas connections?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). As indicated in the
Statement made in the Lok Sabha on
15.5-1978, the oil companies wiil be
opening 87 new gas agencivs,
taking into account the re
structuring of the existing dis-
tributorshups on the basis of the
prescribed ceilings and marketing of
additiona] cooking gas for the purposé
of enrolment of 3 lakh pnew customers,
in different parts of the country. Out
of this 87, 10C will be opening 30
new gas agencies at Meerut, Agra,
Dehra Dun, Lucknow, Kanpur, Rani-
khet Pauri Garhwal, Moradabad,
Jaipur, Delhi, Chandigarh, Gauhati,
Patna, Calcutta, Surat, Madras,
Dharamshalls and Chhattarpur for the
purposeg mentioned above. The num-
ber of persons borne on the waiting
lists of the distributors of cooking gas
of the oil companieg including I0C, in
the country iz estimated fo be abolt
10.5 lakhs. - =
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3185. SHRI DURGA CHAND: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state;

(a) what is the criterion for setting
up a fertilizer factory in the country;

(b) the names of the places where
fertilizer factories have been set up
during the last three years and what
18 the capacity of each factory;

(c) whether there is any proposal
under Government's consideration to
set up a fertilizer factory in Himachal
Pradesh;

(d) it so, what are the details there-
for; and

(e) if not, what are the reasons

thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUSUNA):
(a) The location of a fertilizer project
is based on techno-economic consi-
derations which inter alin include fac-
tors such as availability of {ecdstock,
availability of infrastructure facilities,
proximity to the market and demand
of fertilizers in the cconomic market-
ing zone of the project.

(b) Statements I & II arc attached

(¢) to (e). There 1s at presunt no
proposal to set up a large sized
fertilizer plant in Himachal Pradesh.
The question of setting up a plant in
Himachal Pradesh would arise only
if the locational criteria indicated &%
(a) above ure saflsfled,
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Statement 1

Nams place and capacityof the major Fertlizar Plants Commissionsd dunng 1975-76 to 1977-78

(Quantity 1n ‘000 tonnes)

8,No. Name of the plant Place Capacity
Nitrogen  Phosphate

Year 1975-76

1. IFFCO . . Kandla (Gujaiat) 215 O 1270
2. Zuan Agn-Chemucals & Feruhizers ~ (Goa (Goa) . 42°0
3. FACT (Expanuon) Udyogamandal . Alwaye (Kerala) we 10'0
4. SPIC Tuticonn (T N) 258 © .

5 Gorakhpur (Expansion) Gorakhpur (U.P.) 51°0 s
Tear 1976-77

1t Nangal Nangal (Punjab) 16o'o0

2 Namrup Expn Namrup (Assam) . 152 0 .
3. Baraum . Barauni (Bihar) 152 ©

4 SPIC (Phowphoric Acid) Tuucorin (1 N) . 51 0
5 Madras Expn Madras (I \) 12 0 31 ©
6. CFL Txpn . Vizag (AP) 30 o7 0

Year 1977-78

1 Cochun Phase LI Cochin (Kerala) 40 © 114'0

—

Statement IT

D-+iarls of Projects which hate been under ymp lementatrcn during the last three Yeurs

Namr of the project

Year of
approval

Status

1. Haldia
2 Ramagundam

4. Talcher

4 Sindrnn Modeynuation

5 Snl: Ratonalsation

6 Trombay IV

. . 1971
. 1971

. s 1971
- 1973

. . 1967

. 1972

Mechanical ceupleton expected
by Juse, 1979

Trialpioductionexpes ted by carly
1979

Da

Txpected 1o start regular pro-
duction by Januarv, 1979,

Regular production expected to
start from later part of 1979,

Under production
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1 2 3
7. Trombay V . . . . 1974 Expected to start preducticn in
1980,
8. Bhatinda . B . . 1974 Production expecicd fiem ealy,
1979.
9. Pamipar . i . . . . 1975 Do.

10. Nangal Expansion

11. HC.L, Khetn . 5
G«op;ratmffrime Sector :

12, Phulpur (IFFCO} . . . .

13. Bharuch Distt : Gujarat (M/s. Gurjarat Nar- Indl Lic.
mada Valley Ferulizer Ce mpany Liel)} i

1972 Under production.

Indl Lic.  Productionexpected to siart f1om
imued in 1979.

14. Kakinada (Andhra Prade h)(M" Nagmjuna Tndl Lic. FExpeeted tobe completedly 1gft.

Fertihzers & Chenucals Lael

Calcutta is floating over 0Oil

3196. FROF SAMAR GUHA; Will
the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to a report
published in Calcutta Statesman dur-
ing the end of second week of July
1978 giving information that “Cal-
cutta is floating over Oil”;

(b) if so, facts thereabout and the
reasons for such optimistic report;

(¢) whether the Government will
undertake exploration of Oil in Cal-
cutta area; and

(dy if so, facts thereabout?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir. A report published in the
Statesman, Calcutta dated 14th July
1978, nter alia, raised the question
and mentioned that scientists of
the ONGC have now ventured

19-6
Expreted to be completed by

issued in 19H1s

1977«

msurd in

1970,
to get an unswer as to whether
there 15 any sub-surface com-
mercial  hydrocarbon wccumula=

tion in Calcutta and jts adjoiming in-
dustrial area.

(b) The results of Gravity Surveys
carried out during 1954-57 by Indo-
Stanvac Petroleum Project showed
that the city of Celcutta and its
neighbouring area are located on a
prominent gravity high Such gravit
highs are sometimeg associated with
sub-surface structures which may be
hydrocarbon bearing.

(c) and (d). Precision gravilv
surveys are planned to commence in
the city of Caleuita and itz adjacent
industrial area during the 1978-79
fleld geason. It is al<o proposed to
carry out seismic surveys jn the area
subsequently as may bBe necessary.

Loeting of & Marriage Party in
Punjab Mall

3197. SHRI R, L. P. VERMA: Wil
the Minister of RAILWAYS be pletsed
to gtate;

(a) whéther on the 4th May, 1878
one Shri Khil Ram Kushwahg of Delht
was taking the marriage party of his
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son for Gwalior by the Punjab Mail for
which he had got 40 seats reserved
in the Mail,

(b) whether several jncidents of
forceq entry into the train, looting
passengers and teasing of women by
1500 rallway emvloyees from Shab-
adra, who go to Tughlakabad loco-
shed daily by the Punjab Mail have
been reoorted

(c) whether on the 4th Mav, 1878,
the aboye emplovees looted ihe afore-
said marriage party of theirr orna-
ments etc worth about Rs 50,000
and Mjured 17 persong and whether
two employees Shry Alun Kumar and
Naresh Kumay were also injured and
admitted 1n ward No 7 of the Cen=-
tral Hospital and

(d) 1n case the above incident had
takenn place the action {ake, against
the above culprits and w hether a shut.
tle troin 1g proposed to be introduced
for the journey by these 1500 emplo-
yees?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Yes

(b) No.

{(.) No mncident of Jooting of

vinaments belonging 1o the members
of the marriage party has been report-
ed Only 13 persons including 2 rail-
way employees agre reported to hawe
been njured Both the injured rail
way employees were admitted jn the
Coentral Raillway Hospital, Delln

{d) The New Delli Railway Police
has registered a case u/s 147/148/308
of the I P C and 108/120/128(a)/
127 & 128 of thg Indian Railways’ Act
on the complaint of one of the mem-
bers of the marriage party ®nd has
alsg registered a counter case w/s
325/34 of the TPC on a complaint
lodged by one of the Railway staff
who travelled ip the same (ompart.
ment The out-come of Police In-
vestigation is still awaited The Joint

Enquiry nmde by SDA/ Delhi, Dy
CS0/New Delhi and SDME(Diegel)/
Tughlakabad into this incident has
recommended certain alfernatives to
enable workers and other employees
ineluding railway staff working 1n and
around Tughlakabad, reaching thewr
placegs of duty at or before 830 hrs
These recommendations are under
active consideration

Mangalere Railway Statien

3198 SHR] JANARDHANA POOJ-
ARY Wil the Mimster of RAIL-
WAYS be pleased to state

(a) what steps Government :ave
taken regarding the improiement of
Mangalore railwav station

(b) 15 there any proposal tg buld
up new building at the sitation to -e
lLieve congestion prevailing »f piesent,
and

{c) if the reply to (h) ahore 18 in
affirmative whelher any estimate Fas
bheen made in this regard and when
the work 1s hikely o be started and if
the reply 18 in ne.ative the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Piopo-als are
on hand 10 make impiovemcnts to the
second ¢ as, waitin  hall upper class
waiting room circulating area and
booking facilities etc ot Mangalore
Railway Station and also to give &
general face lift to the station bwild-
g

(b) There 1, po proposal to buld
a new station building

(¢) As the improvements contempe
lated at this <tation as enumerated in
reply to (a) gbove, are considered
adequate 1t 13 not necessary for the
present to have a new station building
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Manpufacture of Santivini by
M/s Sandex(I)

318% SHRI RAMDEO SINGH, wil

the Minister of PETROLLUM
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) what 18 the total capacily granl-
ed to M/s. Sandoz(I) Ltd., for the
manufacture of Santivini:

(b) how Sandoz applled for the
manufacture of Santivim1 and what are
the getails of production before the

grant of COB licence to this company,
and

(c) details of production of San‘ivir)
during last three years, year-wise along
with details of canalised bulk drugs
released to this company for the
manufarlute of {has product?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR H N BAHUGUNA):
(a) M/s Sandoz (I) Limited, Bom-
bay had been granted COB licence
No. L/22/416/71-Ch 111 dated 16-7-
1971 for production of the following
items in accordance with the Revised
Industrial Poliey of July, 1870

(1) Intestopan Vaginal Tabletg

(2) Intestopan Suspension

(3) Intestopan Forte Capsules

(4) Hematrine Liquid

(5) Intestopan Q Capsuleg

(8) Sandocychine Capsules

(7) Phenipan Sandoz (Dry Syrup)

(8) Folestine Tablets/Capsules

(9) Torecan ampoules
(10) Torecan Tablets
(11) Santivini

No capacity in respect of the items
covered thereof hmd been specified
except that these items will be manu-
factured within the overmll capacities
of formulations already approved in
their favour plus 25 per cent to cover
the additional capacity “or the
aforesaid items

AUGUST 8, 1878
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(b) Though M/s. Sandoz were not
in production of Santivini at the time
of applying for m COB licence, based
on the effective gteps claimed to have
beén taken by them, they submitted
an application for issue of COB licence
for the same in 1970,

(c) According to the jnformation
availabie, the production of Santivini
Syrup during 1975, 1076 and 1977 was
630334, 581405 and 578767 litres respec-
tively. DGTD units are not released
canalised bulk drugs linked with their
requirements in respect of individual
drug formulations, hence there is no
data available about release of canalis-
ed bulk drugs to this company for the
last thres years for the manufacture
specifically of Santivini.
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Conversion of Miraj—Hubli Meter
Gauge

3202 SHRI DAJIBA DESAI Wil
the Mimster of RAILWAYS be pleased
to state | ]

(a) whether a project to convert

Miraj—Hubli Meter gauge rail line to
Broad gauge 15 under consideration,
and

(b) if so, whether it will be includ-
ed in Sixth Five Year Plan of Rail-
ways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) and (b). A
survey has been carried out for the
conversion of Miraj-Hubli lmme to
broad gauge As the existing capacity
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on the line 15 adeguate for the re-
qurements of traffic and n view of
the heavy commitments already made
on & large number of gauge conver-
ston projects, 1t will not be possible to
consider this project for inclusion in
the 6th Plan

Takeove, of Bharat Overseag by
Jaipur Udyog Ltd

3203 SHRI C K CHANDRAPPAN
Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether 1t 1+ a faict that the
Japur Udyog Ltd has taken over the
huge habihitics of Bharat (herseas
(P) Ltd,

(b) 1f 1t 15 so the details thereul
and

(c) what 1s Governments
on 1it'

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) to (c)
The position 15 being ascertained

opirien

AUGUST 8, 1978
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Amount allocateg to Gujarst frem
Rallways Bafety Fuad

3204 SHRI CHHITUBHAI GAMIT:
Will the Minister of RAILWAYS be
pleased to state

(a) the gmount allocated to Gujarat
from the Railways Safety Fund since
the institution of the Fund, and

(h) whit are the «afetv works
taken up in that Stale out of the
alloc ition from the faund and the wro-
gress of thove works so fa1?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Rs 154 crores
(approx ) upto 31 3 1978

(b) Utilisation of this Fund has
been appruoved 1n respect of ¥ works
of road ouvdui/under bridge, 1n re-
placement of existing busy level
ciossngs and 34 cases of manming/
upgradation of Jevel (rossings A
statument containing the list indicat-
ing the pregent progress of these works
15 enclosed

Statement

Nam: of Work

Pirmett Physical Progres

1 Rnal o rbudee n kury M hinedabad  Work ¢ mpleted and budge  p ned totr afhe

State Highway

a Road ov r bridge on VawideBorvid Dhar- Work cun pleted ind bridge | ned tc tra fhc.

my Tarapur State Highway

9 Road aver-bridge on Palanpur Dcesa Road  Watk oo mph ted and brdge oponed te traffic

4+ Woad ovei-biidge on Barodpadia Jambusar Work completed and budge  pened to iraffie

Road

5 Hoalov r bridge on Rajk ot Bhavnagar SH  Work complt ted and hridge opened to traflic

Kip \o 104/2 4al Dhasa

-

1 vel crovsing No 08

Valsal Providing a rcadover bridge inheuof The work on the dwerson of 10ad by

theState PW D 1sinprogress  ( ontract
for pile foundation s for the

has heen awarded The work will
taken up as soon as the level crosung 1
shifted by the State Gowt and the diversion
commissioned
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Name of work

Present physical progress

7 Ankleshwar—Providing a road
in heu of level croming No 172

8§ Anand—Providing a road over-bridge in

hieu of level crosang No 260

9 t—Providing a road over-| n
lrE:?)Jﬁ:cum.'mot‘lcv\rge-l crossing No h;ﬂgthen

Rajkot—Bhaktinagar

Design and drawmgs for the substructure and
foundation of the mawn bridge have been
finalised and tenders for the same finalsed.
The work on the will be started
after the road acrom the exsting level
crossing 1s diverted by the State Govt

Plans and estimates are under finalisation

Tendersfor the over-bridge are under finalsa-
tion The work thereon will be taken
after the State Govt  complete the
diversion

2 Manning of 10 level crossmgs and 1pgradation of 5 level crou::f\ have been completed

Manming of 19 lev cl crossings 18 m progress and expected to be comple

wraf gk # sffien der wr deet F Forerers

3205t oW wwre wredt w1
gwm.mmmm LEdl L
¥

3
Ey

S 314
PE o

3
i
2
i
33
11

L ] witer at Lol

1977 18,327 29,646 12,279
1878 3,853 26,976 37,596

2180 LS8

shortly

Propogal: from Government of Karna-
taka Regarding seiting up of High
Court Bench at Hubli

3206 SHRI RAJESHEKHAR KOL-
LUR Wil the Mirnuster of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state

(a) whether proposals have been re-
ceived from the Government of Karna-
taka and legal bodies of Karnataka
for setting up of Bench of the High
Court at Hubli, and
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(b) if so, what is the Government's
reaction thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No pro-
posal for the setting up of a Bench
of the High Court of Karnataks at
Hubli hag been received from the
State Government. A representation
was received from the Bar Associa-
tion Dharwar in February, 1976 for
the establishment of a Bench of the
High Court at Dharwar.

(b) The Government of India are
not considering any such proposal as
none has been made by the State
Government.

Memorandum for Attaching a Coach

from Fazilka to Delhi Mail

3207. DR. BALDEV PRAKASH:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) whether a deputation fiom
Fazilka (Punjab) called upon tha
Minister of Railways during Budget
Session of the Lok Sabha this year
and presented a Memorandum regard-
ing restoring the coach from Fazlka
to Delhi Mail train which was dis-
continued from gome time; and

(b) if so, the action taken on that?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) Yes,

(b) Restoration of Bombay VT-
Fazilka Coach is not feasible due to
inadequate margin of time at Firozpur
by 37 Up'TFF and 8FF/38Dn trains.

Issue of Regisiration Certificates to
Drug Units gder I (D & R) Act

3208. SHRI RAMJILAL SUMAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

AUGUST 8, 178
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() details of the Registration Certl-
ficates granted to drug manufacturing
units under I (D & R) Act;

(b) what are the basis on which
production is made by these companies
under registration Certificates during
last three years and full details re-
garding name, prices given in price
lists at the time of grant of Registra-
tion Certificates and as on date; and

(c) details of fuller utilisation under
capacities granted to wvarious com.-
panies under 1972 policy, product-wise
and company-wise along with details
of applicants and products of each Co.,
rejecied for the purpose of fuller
utilisation. under what provisiens of
I (D&R) Act these were rejected?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b) Acording to Section 10
of the Industries (Development and
Regulation) Act, 1951 which came in-
to force on Bth May, 1952, every exi-
sting Undertaking had to register it-
self within a prescribed time.

A Certificate or Registration as pre-
scribed under the Rules wag isued to
such drug firms for the manufacture
of “Drugs and Pharmaceuticals.” No
individual name of any item was
specified in the Registration Certifi-
cates. Since the Registration Certifi-
cates were issued in the fifties, the
other details askeq for are not im-
mediately available.

However, before the grant of con-
golidated Industrial Licence to drug
manufacturing units, in terms of the
New Drug Policy, all relevant detai-
1s would have been obtained and all
activities scrutinised.

(c). Information i3 being collected
and will be laid on the Table of the
House.
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Letter from Northern
Union

3211, SHRI SHARAD YADAV Wil
the Minister of RAILWAYS be pleas-
ed to refer to reply given to the Un-
starred Question No 4548 on 28th
March, 1978 regarding letter from
Northern Railwaymen's Union and
state:

(a) whether it has been considered;

Railwaymen s

(b) if so, what action has heen
taken on the matter by Government;
and

(c) if no action has been taken s0
far, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN;} (a) to (o).
The matter 18 still under considera-
tion. iy

Lowering of Voting Age for Lok
Sabha and Assemblies Election

3212 SHRI AMAR ROY PRA-
DHAN  Will the Minster of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state

(a) whether it has been decided by
the Government that the age of voter
should be 18 years instead of 21 years
for the elections of Lok Sabha and
Assemblies,

(h) if so, when the decision 1s likely
to be implemented, and

(c) 1f answer of (a) 13 1n negative
the reasons therefor?

-

THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS

(SHRI SHANTI BHUSHAN) (a) No

decision ha, been taken in the matter

(b) Does not arise

(c) The proposal 1s still under con-
sideration, along with other proposals
for electora] reform As the matter
requires careful consideration, some
more time will be taken to arrive at
a decision 1n the matter.

Shortage of Bulk Drugs and
Formulations

3213 SHRI G ¥ KRISHNAN-' Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state

(a) whether any 1mtiative hag been
taken by Centre with the State Gov-
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ernment to report any shortage of bulk
drugs and formulations to enable the
Central Government to take speedy
and effective remedial action; and

(b) it so, the reaction of State
Government thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir. The Minister for Petro-
leum, Chemicals and Fertilizers has
written to the Chiey Ministerg of
States and Chief Executives of the
Union Teritories on 27th June, 1978,
to have shortages of both bulk drugs
and formulations promptly reported
to the Central Government so that
timely remedial action 1s taken.

(b) While certain State Govern-
ments have in their replies indicated
that the concerned organisations in
the State Government would momitor
drug availability and report shorta-
ges, if any, to the Central Covern-
ment, other State Governments have
yet to respond.

Repregentation from Daipik ¥otr)
Sangh regarding séoppage of Chhatis-
garh Express

3214. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have re-
ceived repeated representations from
the Dainik Yatri Sangh, Mathura :nd
Agra for slight adjustment of timings
of 138 UP Chhatisgarh Express, with
stoppage at Raja-Ki-Mandi and 17 Dn.
Janata Express for the convenience
and facility of the Court and Jffice
going public;

(b) if so, whether any decision bas
been taken thereon to meet it; and
(¢) it pot, whether Government has

any other altermative proposal under
congideration to achieve the same pui.

ponet

AUGUST 8, 1978
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TH7 MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) Yes.

(b) The suggestions have not been
found operationally feasible.

(e) Ne.

Prospect of Oll In Calcutta and its
neighbouring areas

3215. SHRI CHITTA BASU: will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased 1o state:

(a) whether it is a fact that the
Eastern Regional office of the ONGC
in Calecutta has of late come to tha
conclusion that Calcutta and its neigh-
bouring areas are situated on what is
calleq gravityhigh;

(v) if so, the prospects of oil in the
area,

(c) whether any step has since
been taken for the exploration of the
same; and

(d) the (etails thereof®

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR1 1 N BAHUGUNA):
(a) No, Sir. Gravity surveys carried
out by the Indo-Stanvac Petroleum
Project in the West Bengal basin dur-
ing the period 1954—57 had indicated
that Calcutta and its neighbouring
areas are situated on a prominent gra-
vity high.

(b) Gravity highs are sometimes
associated with sub-surface struc-
tures which may entrap hydrocarbons;
however, in some cases such gravity
highs may not be associated with any
structures. It is, therefore, a normal
exploratory practice to carry out
other geophysical surveys, specially
selsmic surveys to confirm the pre-
sence of sub-surface structures in the
area of gravity highs. It would, there-
fore, be necessary to carry out Turther
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geophysical surveys to asceriain the
prospects of oil in the area of Cal-
cutta and its vieinity

(c) Yes, Sir

(d) Precision Gravity surveys will
commence 1n the city of Calcutta and
the adjacent Industrial areas during
the 1978-79 fleld season It is also
proposed to cairy out seismic survoys
in the area subsequently as may be
necessary

Posts Reserved for SC and ST in
Refinery Office of I0C

816 SHRI R L KUREEL ‘Wil
the Mimister of PETROLEUM CHE
MICALS AND FERTILIZERS be
pleased to state

{a) the number of posts reserved
for S heduled Castes and Scheduled
Tribes 1n both recruitment as well as
in Depaitmental Promotiohs de-re-
served during the period from June
1977 to March 1978 in Dellu Office of
Refinery Division of Indian Oil Cor-
poration

(v) the reasons for the de-rese-ve
fion of posts

(¢y whether representations wele
reccived from the Members of Parlia-
ment bv tte Chairman of the Indian
011 Corporation protcsting agunst the
de-1cserving of posts and

() action taken thereon”

THE MINISTER OF PETROLEUM
AND CHFMICALS AND FERTILI-
7ERs (SHRI H N BAHUGUNA)
(ay and (b) For recruitment no
posts reserved for Scheduleg Castes
and Scheduleq Tribes were de-reserv-
ed during the period June, 1977 to
March 1978 However for Depart-
mental Promotions 14 posts were de-
reserved due to non-avarlabihtv/non-
eligibility of departmental candidates
from the reserved commumties In
such cases reservations have been car-
ried forward in conformity with the
guidelines lad down in the Presl-
dential Directives

(c) Yes, S8ir One letter dated
1951978 has been received by
Chairman, I O C from Honourable
Member Shr1i R L Kureel in this re

gard

(d) It 18 presently under considera-
tion of the Indian O1l Corporation

[rivandrum Railway Division

3217 SHRI N SREEKANTAN
NAIR Will the Mimsler of RAIL-
WAYS be pleased to state

(a) what 1s the reason for the in-
ordinate delay 1in sanctiomng the
Trivandrum Railway Division of
Southern Railway which the Minsie
has agreed to constitute

(b) when can the opeming of the
new division be expected

(c) whether thwe State Governmenrt
have not fulfilled the eonditions put
forward by the Raillway Mistry for
the opening of this new division

(dY whether the Mimster has
wriiten to the Chief Minister of Rerzle
to convene a conference of all con-
cerned to settle the dispute over the
jurisdiction of Olavakkot Division
after the formation of the Trivandrun
Division and

(e) 1f so what 1s the response *» the
sugrestion?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) to (e)
After the announcement of the deci-
sion to form a new railway division on
Southern Railwav with headquarters
at Trivandrum representations were
received from varlous interests in
North Malabar, Cochin and Olavakkot
areag protesting vehemently against
the inclusion of Mangslore-Einaku~
lam Section of the existing Olavakkot
Division 1n the proposed new Division
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These strong feelings were sought to
be assuaged by limiting the jurisdicticn
of the proposed division from Trivan-
drum to Shoranur only. But since
this alternative considerably reduced
the route kilometrage, making the
proposed new Division non-viable, it
was decided, as a first step, to form a
Transportation Division only at Tri-
vandrum, tg be developed into a ful-
fledged division in due course.

Unfortunately, the above scheme
too did not find favour. The State
Government also stated that they
would not be able to offer land free
of cost gg promised earlier unless a
full-fledged division at Trivandrum
was created

In the changed back-ground the
Chief Minister of Kerala has been re-
quested to have detailed discussions
with all the concerned parties in the
area and envolve an agreed solution
so that the matter could be processed
further. There 15 no indication vet of
such discussions having tak-n place.

Low Iron Oxide in vast sandy greas
of Tiruchendur

3218. SHRI K T. KOSALRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state-

(a) whether it is a fact that the
soil in the vast sandy areas of Tiru-
chendur taluk, Tirunelveli Distt, of
Tamilnadu State, contains low iron
oxide, which can be utilised for Paint
Indurtry; and

" (b) if go, whethey Government will
examine the same and suggest proposals
for upgrading the material with a view
to encourage local entrepreneurs to
set up units for Paint Mndustry?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

AUGUST 8, 1978
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(8) and (b). Information iz being
collected and will be Iaid on the
Table of the House,
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Payments for advertisements mades by
Government Companies to Political
' Parties

3222 SHRI L L KAPOOR Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) Last of 101 Government (Com-
panies which had made payments for
advertisements in the souvemrs
brought out by political parties bet-
ween 1-1-1974 and 31-3-1977, and

(b) the amount of payment made
by these public undertakings during
this period to each of the political
parties year-wise?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) and (b).
The st of 101 Government Com
panies which had made payments for
advertisement 1n the souvemrs
brought out by poltical parties bet-
ween 1st January 1974 and 31st March
1917 mdicatmg mier alic the amount
paid ang the party to whom such
payments were made was placed on
the table of the house In reply to
pait (b) of the Unstarred Question
No 2169 answered in Lok Sabha on
1st August 1978
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Recommendations of Bhagwatl Com-
mittee on legal ald to the poor

3225. SHRI D. AMAT;
SHRI R. V. SWAMINATHAN:

SHRI AMARSINH V.
RATHAWA:

SHRI AHMED M. PATEL:
SHRI K. LAKKAPPA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have set
up a Committee to examine in depth
the recommendations of the Bhagwati
Committee on legal aid to the poor;
and

(b) if so, what are the terms of re-
ference of this Committee and by
what time the report will be avail-
able?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b). Yes, Sir. An inter-departmental
committee has been constituted by
the Ministry of Law, Justice and
Company Affairs, with representatives
from the Ministries of Finance, Home,
Labour snd Departments of Soclal
Weilfare, Personnel and Administra-
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tive Raforms to examine the recom-~
mendationg of the Committee in depth
and to work out a mechanism of legal
aid keeping in view the financial im-
plications of the scheme. The Com-
mittee will prepare a policy paper on
the basis of which decisions can be
taken by Government. The commit-
tee has already held some meetings
and it 18 expected that the examina-
tion by the Committee will be comp-
leted and the policy paper would be
prepared as soon a8 possible.

0il drilling operations in Tripura by
ONGC

3226 SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state;

(a) whether seven sites in Tripura
have been identifieq by the ONGC for
oil drilling operations;

(b) if so, the details of these sites;
and

(c) the action so far taken for drii-
ling operations on each site and the
reasons for the delay?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The ONGC hag so far identified
23 siteg for oil drilling operations in
Tripure.

(b) The gites have been released on
6 different structures, The details
are:—

(i) 17 in Baramura;
(ii) 2 in Rokhia;
(iii) 1 in Tichna;

(iv) 1 in Gojalia;
(v) 1 in Batchia; and
(vl) 1 in Tulamura.

2

(c) —‘I;e ONGC has completed dril-
Hng of three sites on Baramura struc-
ture, where tasting is currently being
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done The three rigs deployed here
would move to the next locations on
this structure The Commussion has
also started preparation for drilling on
two locations on two other structu-
res, namely—Gojaha and Rokhia
Drilling of these structures 15 expected
to commence shortly

There has not been any slackening
on the part of the Commussion to in-
tensify o1l exploration activities 1n
Tripura Five drilling rigs currently
have been earmaiked for drilling n
thig area ‘There are, however limi-
tations of logistics and down hole
comphications

Manning of railway orossing to avoid
accidents

3227 SHR1 ARJUN SINGH BHA-
DORIA Wil the Minister of RAIL-
WAYS be pleased to state

(a) whether the Government had
decided to man all the railway cross-
ings m the country ja order to avoid
accidents; and

(b) if so why in spite of these in-
structions a serious accident took
place with a bus near Bareilly recent-

h?

THE MINISTER OF STATE IN
THE MINISTRY OF REILWAYS
(SHRI SHEO NARAI (a) No

(b) This accident hag been inguir-
ed into by the Additional Commis-
sioner of Raillway Safety Northern
Curcle Lucknow  According to his
provisional finding the accident was
due to the failure of railway stalf It
has also becn mentione@ fhat falure
on the part of the Road Authorty to
provide the necessary caution signs
on the road leading to the level
crossing and failure of the road wehi-
ole driver to execrcise the degree of
eaufion which a prudent person exéf-
cises when placed in similar circuris-
tances, contributed to the accident.

Appointment in Printing Preas of
Northern Rajlway, Shakurbasti

3228 SHRI BHAGAT RAM will
the Minuster of RAILWAYS be
pleased to state how many persons
were appointed in Printing Press of
Northern Raflway, Shakurbasti with-
out going through the normal process
of regular selection or interviews dur
mg 1975 and 1876°

THE MINISTER OF STATE |IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) No appoint-
ments on regular basis were made
without going through the normal pro-
cedure of recruitment 77 persons were
appointed as substitutes out of which
57 were through selections after noti
flecation 9 Jr Machinemen (sem skil-
led) and 11 khalasis were recruiled
Tocally after adjuding their switability
of which 1 was against the quota for
physically handicapped and 2 against
loyal quota

Proposed changes :n Managerial remu~
nerations in corporate sector

4220 SHRI VIJAY KUMAR MAL
HOTRA Will the Mimster of LAW
JUSTICE AND (OMPANY AFFAIRS
be pleased to state

(a) what are the proposed changes
M respect of managerial remuneration
in the corporate sector and

(b, whether any representation has
been received which opposes any le-
duction in hmuts of managerial re-
njuneration 1n companices?

THE MINISTFR OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) (a8) A
proposal to revise the existing guide
Lines regarding managerial remunera-
tion 1s still under the consideration >f
the Government It 18 not possible to
give further details

(b) A representation wag recelved
from the Associated Chambers of
Commerce and Industry of India dated
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2nd May, 1977, wherein it was sug-
gested that there should be no fixation

of the ceilings on managerial remune-
ration.

‘Intreduction of passenge, Trains bet-
ween Uran and Parvel'

3230. SHRI D, B. PATIL: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
that because of the Naval Armament
Depot, Karanja, and industrialisation
round about Uran, passenger traffic
between Uran and Parvel, Kalaba
District Maharashtra State has in-
creased to such an extent that State
Transport Corporation is not in a
position to cope up with the traffic
efficiently and thereby causing great
harc'ships to the passengers;

(b) whether there is a long stand-
ing demand of the public in general
and students of Panvel Art, Science
and Commerce colleges and as well
as ITI Parvel in particular of that
passenger trains should be started
between Uran Parvel; and

(e) it so, when such passenger
trains gre likely to be started between
Uran-Parvel?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) to (c), There are
demands for introduction of passenger

trains between Panvel and Uran. At~

present this section is opened only for
goods traffic. Examination of likely
traffic pattern on Panvel-Uran section
has shown that introduction of passen-
ger services on this section is, at
present. economcally not justified, Be-
sides, the track is also at present not
fit for running passenger trains.

Unmanned Level Crossings

3231. SHRI PRABANNBHAI MEH-
TA: Will the Minister of RAILWAYS
be pleased to state:

(2) what is the total number at
present of level crossings for vehi-
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cular traffic on the Indian Railways;

(b) it 0, how many out of them
:emwnedmdhowmmyunmm-
H

(c) what is the number that are
likely to be upgraded so that they
can be manned; and

(d) what are the main reasons for
keeping large number of level cross-
ings unmanned, so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRl
SHEO NARAIN): (a) 36,360.

(b) Manned — 14,060
Unmanned — 22,300

(c) About 70 unmanned level cros-
sings are expected to be taken up for
manning during 1978-79.

(d} It is neither necessary nor fin-
ancially feasible tv man all the un-
manned level crossings; nor 1s manning
a hundred percent guarantee against
accidents, Only those level crossings
in which there is a potential hazard
are iaken up on a programmed basis
in consultation with the State Govern-
ments,

Staff Complaints

4242, SHRI RAM PRAKASH TRI-
PATHI; Will the Minister of RAIL-
WAYS be pleased 1o slate:

(a) whether there 15 a procedure in
Railweys to look into the staff com-
plaints against Rallway Officers or
staff for willful harassment or %on-
rayment of dues etc. by misuse of
the official position;

(b) if so, whether complaints from
Delhi Division staff against the offi-
cials were ever received during one
decade and action taken to satisfy
the cemplainants;

(¢) how many such complaints are
pending for more than 8 years and
what are the reasons for non-finaliza-
tion;
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(d) whether there are any com-
plaints more than 5 years old for
non-payment of wages; and

(e) it so, please state reasons for
non payment of dues for such a 1ong
perniod end whether the Railway ad-
ministration is contemplating to take
action aganst the defaulting staff?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!
SHEO NARAIN) (a) Yes

{b) Yes Action is taken on all com-
plaints and the employees are inform-
ed of the disposal of their complaints

(c) Only one complaint pertaiming to
the year 1965 could not be finalised as
the records were destroyed having been
time-barred

(d) & (e) Only one claim relating
to non-payment of wages for the period
from 6th July o 13th August 1965 and
1i#th September to 8th Oclober 1985
could not be finalised due to non-avail
ability of records which have been
destroyed being time-barred As such
the question of taking action agamst
ihe staff does not arise

Assurance given to Gujarat for sup-
ply of associated and natural gas from

Bombay High

i21¢ SHRI VINODBHAI B SHETH
Wil the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS bhe
pleased 1o state

(a) whether the Governmeni 1s
aware that supply of associated and
natural gas from Bombay High has
been started as per assurance given
by Government to Maharashtra
and that the assurance given to Gu)-
arat of starting the work ag per
schedule has not been kept,

(b) will he assure the House that
implementation of the assurance
given by Government to Gujarat will
be taken up immediately, and

(c) it yes, when it 18 likely to be
taken up?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a)to (c)
The laying of sub-sea pipelines from
Bombay High to Uran as well as the
laving of transfer lines from Uran to
Trombay has been completed Ol and
gas have started flowing through these
pipelines It has also been decided that
there would be another gas pipeline
from South Bassem field to Guyarat
which on i1ts way would be inter-con-
nected with the associated gas pipeline
from Bombay High so that the flow of
both ascociated and non-associated gas
1n the two directions could be regulat-
ed according to requirements

A Feasibility Study on the gas pipe-
line tc Gujarat has just been com-
pleted and 15 being examined by
ONGC The report alongwith ONGCs
recommendations 15 expected to be
submitted to Government shorily
Thereafter a view on the economics
location time-schedule of completion,
cte of the pipeline would be taken by
Government

Supply of Coal to Textile Mills

234 SHRI VIJAYKUMAR N
PATIL 'Will the Mimmster of RAIL-
WAYS be pledased to state

(a) whether the number of wvagon
loads of coal to be suppled to some
textile mills per month has been re-
duced,

(b) whether the quota of wagon
loads of ¢oal to be supphed to some
other textile mills has been increased,
and

(c) 1f g0, the reasons thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Yea

(b) Yes
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(c) Secretary, Indian Cotton Mills
Federation who is the sponsoring
authority for movement of coal to
cotton mills has recommended reduc-
tion in allocation of coal wagons in
respect of 43 units and has enhanced
allocation for 30 units. These recom-
mendutions have been accepled for
implementation from August 1978

Restructuring of Price of Farm Inputs

3235. SHRI T. A PAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) has the attention of the Gov-
ernment been drawn to the rcported
speech of the Minister for Petroleum
and Chemicals that the farm inputs
price require restructuring ir. the
interest of the farmers; and

(b) what urgent steps ths Govern-
ment propose to take in this matter
in the immediate future?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a) and
(hs It has been the constant endeavour
of the Government to make avaijlable
farm inputs to the farmers a' reason-
able prices, The price of urea. the
major nitrogenous fertilizer, was re-

duced by Rs. 100 per tonne with effect
from 12-10-77, Based on u report of
Bureau of Industrial Costs and Prices
which indicated some scope in reduc-
tion of prices of pesticides, a dialogue
was held with the pesticides manufac-
turer< who have also reduced prices of
a number of items of pesticides rang-
ing upto 12 per cent. Government hnv:
also recently withdrawn excise duty on
pesticides, Besides, the Chief Minis-
ters have been requested {o exempt
fertilizers and pesticides as also the
raw materials used in their manufac-
ture frum sales tax/octrol, ete,
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Conitracts for consiraction of Mathura
Refinery

3236. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how many contracts for kni'd.
ing and construction of Mathura Refi-
nery have been given to foreign and
Indian Cempanies;

(b) whether India is today not fully
capable of taking over the entire
construction and erection of a refinery
of this magnitude; and

(c) for how much money the con-
tracts have already been given to
various contractors?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) and
(¢}, Out of 78 major coniracts of the
value of approximately Rs. 83 crores,
11 contracts amounting to about Rs 22
crores have been awarded to foreign
companies and the remaining 67 to
Indian companies.

(h) Although considerable know-how
in the field of process design, engineer-
ing and fabrication of egquipment and
machinery is available in India, for a
refinery like Mathura, which has a
single Atmospheric column of &/7 mil-
lion inetric tonnes per annum, ex-
patriate assistance would be needed.
Similarly for construction and erection
of imported equipment and machinery,
rome (xpafrinle assisltance becomes
necessary mainly to ensure performance
guarantees,

Effert of Telephone Cable Thefts and
Chain Pulling on Punctuality of
Rallways

3237. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the large
scale theft of telephone cables and
indiscriminate pulling of the alarm
chain of Railways have  adversely
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(b) if so getailg of such thefts and
chain pulling duiing the 'ast one yar,
and

(c) gcton taken aganst the thieves
and chain pullers?

IHE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHFO NARAIN) (a) Theft of tele-
phone cables and uneuthorised alarm
chamn pulling on the Indian Railways
an¢ luding Danapur Division of Eastern
Railway has affected the punctual
1uymng of trams

th) Duning 1977-78 there were 988
uses of cible theft, and 98 499 nci-
dents of unauthorised alarm chan
pulling on the railways

(¢ ' The drives to combat thefts of
¢ tley and the menace of unauthorised
pul ing of alram chain bv ant coqal
elements have been intensified with
the cooperation of loc il (ivil and police
wthorities  Clos lilaison 15 being
m intained with the State Governinents

turb the activities of these anh
oc14l elements

Railway jncome Out of Sale op Hill
Station Tickets

i.48 SHRI MADHA\RAO SCIN-
DIA Wil the Mimster of RAILWAYS
be pleased to state

(a) whether 1t 15 not a fact that in-
come of railways through gale of
tickets for hil] stations during the
current summer season was less than
compared to last seasons

(b) 1f so, the total income in the
Years 1976-77 1977-78 and 1878 79
upto June, 1878,

(¢) whether 1t 1s not a fact that
inflow of passengers was hit by the
introduction of prohibition 1n some of
the hill stations, and

{d) if so, his reaction thereof?

1HE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHED NARAIN) (a) to (d) The m-
formation 18 being collected from the
Zonal Kailwavs and will be laid on the
table of the House

Rallway Line in Marbad Taluk of
Maharashitra

7249 SHRI R K MHALGI Will the
Minister of RAILWAYS be pleased to
state

(a) whether the survey has been
conducted for the construction of Rail-
way lhne in the Taluk of Murbad
(Distt Thana, Mahaiashtia),

(b) if so when and with what re-
sult,

(c) whether Railway Ministry have
takep any decision on the said survey
report 1f so when and with what re-
sult,

(d) whether it 18 a fact that the
Murbad Taluk 1z one of the backward
areas of Thana District and whether
Kalvan junction on Cential Raillway
1s only about twenty iniles from Mur.
bad—a Taluk place and

(e) if so the difficulties to cons-
truct the rail line?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (e) Yes An
enginecring cum traflic suriey  for a
new raillway lne from Kalyan to
Ahmednagar was carried cut in 1969 70
wilth a view to develop idditional line
capacity from Bombay across the
Ghats. Murbad 15 314 kms away
from Kalyan on this alignment The
survey revealed that it would be
cheaper and operationally more ad-
vantageous to develop the capacity on
the existing Northeast and Southeast
Ghat lines mnstead of constructing a
new line between Kalyan and Ahmed-
nagar
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Third lines between Kasara and
Igatpuri on N, E, Ghats and between
Karjat and Lonavla on S.E, Ghats and
other matching traffic facility works
are under execution.

Eepresentation from Stafi Members of
Kalyan Power House

3240, SHRI R, K. MHALGI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Government have
received a representation dated 22nd
April, 1978 gigned by eighty three ope-
rating staff membersg of Kalyan Power
House at Thakuvli (Distt. Thana, Ma-
harashtra) regarding their various
problems;

(b) if so, what action Government
have taken and with what result; and

(c) if no action has go far been taken
the reasons thereof and when it is
oroposed to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a; Yes, an undated
representation has been received by
the Central Railway Administration
on G-5-1978

(b) and (c¢) The grievances men-
tioned in the said representation are
being looked into.

Advance Incrementy {0 Clerkg Grade 1
of Railway Accounts Depariments

3241, SHRI R K MHALGI: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether iy 1s g fact that Gov-
ernment have reccived a representa-
tion dated 2nd March, 1878 regarding
the grant of four advance increments
to Clerks Grade I of the Accounts De.
partment of Railways; and

(b) if so, what action Government
have taken or propose to take in
that regard?

AUGUST 8, 1078
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) The matter regarding grant of
incentive in the revised pay structure
to Appendix 2 qualified staff on Rail-
ways is under the consideration of
Covernment,

Railway line in Chandrapur Distriet of
Maharashirs

4242. SHRI R. K, MHALGI: Will the
Minister of RAILWAYS be pleased to
Btate:

(a) whethey Government haye re-
ceived proposal for a 26 KM raflway
line in Chandrapur District of Maha-
rashtra which ig considered absolutely
necessary for establishment of cement
factories in the said arca; and

(b) if so, what steps are being taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a.and (b) Yes A
prorosal has been received for the con-
struction of a railway line from
Manickegarh to Chandur in Mabarashtra
to serve the proposad cement faciories
in the area It will be possible to
examme the proposal when g firm
decision 18 taken to set up the factories

Policy regarding Sele Selling Agency
System

3243, SHRI C, K. JAFFER SHA-
RIFF: Will the Minister of LAW,
JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Government have for-
mulated any policy regarding sole
selling agency system vis-a-vis the
interests of consumers;

(b) if so, what are the details
thereot and how it is being imple-
mented; and
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(e) if not, whether Government pro-
pose to lay down their policy in this
regard in order to protect the interests
of consumers from the malpractices
indulged in by the sole gelling agents?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c), Under
sub-section (1) of Section 204AA of the
Companies Act, 1956, the Company
Law Board may declare that sole sell-
ing agents should not be appointed by
the companies producing or supplying
any category of goods for which, in its
opinion, the demand substantially ex-
ceeds the production or supply of such
goods and that services of sole selling
agenis would nol he necessary to create
a market for such goods. Pursuant o
these powers, the Company Law Board,
in consultation with the concerned
Ministries, have issued Notifications
prohibiting appointment of sole selling
agenis in respect of followng categories
of goods for a period of 5 years from
the dates mentioned against each of
them -

(a) Paper 18-0-1975
{b) Cement 18-9.1975
{c} SBugar 5-9-1975
(d) Vanaspati 5-8-1975

2 Under sub-section (2) of Section
204AA, no individual firm or body cor-
porate having substantial interest (by
which 13 meant the holding m one's
own name or in ihe name of relatives
or partners or their relatives or direc-
tors or relatives of directors shares of
the face value of Rs, 5 lakhs or 5 per
cent of the total whichever is less) in
a company shall be appointed sole sel-
hng agent of that company without
prior approval of the Central Govern-
ment. Under sub-scction (3) of section
204AA, appointment of sole selling
agents by the companies having paid
up capital of Rs 50 lakhs and above
would require approval of the share-
holders by a special resolution and also
of the Central Government. Each ap-
plication for appointment of the sole
selling agent under sub-sections (2) and
(3) of Bection 204AA of the Companies
Act, 1956, is considered on its merits
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by the Company Law Board having
regard inter alia to the following rele-
vant factors:—

(i) the nature of the product manu-
factured by the company and
its market share and the ex-
tent of competition in that
product;

(ii} the nature and extent of ser-
vices performed by the sole
selling agent together with its
organisational set up for ren-
dering marketing services;

(in) the commission earned, ex-
penses incurred and the pro-
fits retained by the sole selling
agent for marketing the pro-
ducts of the company;

(Iv) the interest of the sole selling
agent in the principal com-
pany; and

(v) the interest of the directors of
the Company 1n sole selling
agent.

These restrictions are prescribed 1o
protect the interests of the censumers
and to prevent malpractices,

Issue of Indusiria) Lieences to
LDPL.

3244 SHRI MOTIBHAI R, CHAU-
DHARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to siate:

(a) how many industria] lcences are
issued to IDPL during the last three
years; how many Industrial licences,
letter of intents licences expired and
are siill shown valid for claiming ca-
pacities by IDPL; and

(b) whether IDPL sought approval
for items not actually produced; if
so, details of the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Seven-
teen Industrial Licences have been
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issued cluring the last three years to
M/s IDPL for the manufacture of
Drugs and Pharmaceuticals,

The period of validity of 3 Industrial
Licence/Letters of Intlent granted to
M/s IDPL for the manufacture of cer-
tain bulk drugs stands expired as on
date, Howcever, M/s IDPL have re-
quesied the Government for extension
thereof, which is under consideration,

(b) All Industrial Undertakings in
the organised sector of drug industry
are reguired to obtain prior approval
of the Government under IDR Act to
manufacture new items of Drugs and
Pharmaceuticals,

Details of all un-implemented ap-
provals granted to M/s IDPL for the
manufacture of drug ilems are being
collected and will be laid on the Table
of the House.

Loading and Unloading of Canalised
Drugs

3145, SHRI MOTIBHAI R, CHAU-
DHARY Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) details of logding and unloading
of canalised bulk drugs done during
last three years;

(b) details of surplus due to load-
ing/unloading of canalised bulk drugs
which was available at the end of
each year, distributed by CPC and
IDPL; and

{c¢) how these surpluses were ad-
justed in fixing prices of canalised
bulk drugs and what portion of the
same was utilised for payment of
taxes and did it affect the increase in
prices for consumers due to loading/
unloading?

THE MINISTFR OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to (c).
Information is being collected and will
be laid on the Table of the House,
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Surplus received by Trading in Im-
m“%hmm

3248, SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what were surplus received dur-
ing last three years by trading in ime
ported bulk drugs by CPC and IDPL
and how were these utilised;

(b) details of income tax or differ.
ent adjustments made out of this
money;

(c) effects of loading on consumer
products, perecentage_wise including
effect if the bulk drugs would have
beem allowed for import by Actual
Users; and

(d) is it a fact that prices of Etham-
butol and formulations which were
not canalised went downp 1n  Indian
market, if so, why Government do not
de-canalise all drugs?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N BAHUGUNA): (a) and
(b) Information is being collected and
will be laid on the Table of the House,

Arrangements for availability of Drugs
at below cost price

1247 SHRI K. PRADHANI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether Government have made
suitable arrangements for the easen-
tia] medicines and drugs to be made
available to the public at below cost
price;

(b) if so, the details regarding its
performances?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) and
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(b). The prices of drugs are regulated
under the provisions of the Drugs
(Frice Control} Order, 1670, The prices
fixed under the said Order are the
maximum retail prices and the manu-
;umregmm free to sell at any price
ower the price approved the
Government, Themhnonrw%l to
meke avalable medicines and drugs to
the pubhc at below the cost price
There are, however, various national
programmes of the Govt. like Rural
Health Scheme, National Malaria
Ersdication Programme and under these
programmes drugs are supplied free of
cost to the public,

Under the New Drug Pricing Policy,
graded mark-ups, have been provided
for the price controlled formulations
comparatively lower mark-ups for
Category I and Il formulations, The
intention i1s to make drugs of mass
consumption available to public at
comparatively lower prices
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Officiating Assistant Engineers Class II

3253, SHRI DAYA RAM SHAKYA-
Will thi+ Mimster of RAILWAYS be
pleased to refer to the reply given to
the Unutarred Question No 1085 on
the 28th February, 1978 and to state-

(a) the number of persons officiat-
ing as Assistant Engineer Clags II
on ad-hoc basis earlier to the selec-
tions held in 1973; 1975 and 1978 with
dates in each year; the number of
posts aisessed for the size of panel
as per Indian Railway establishment
mannual para 208 in each year: the
number of persons calleq to appear
in the iSelection as per 6-x formula,
the number of posts reserveq for the
Scheduled Caste/Tribe; the total
number of persons successful for
empanelment; the actual number im-
panelled in each year with reasons;

(b) the report of the Dy, Chief
Vigilance Officer in the Railway who
enquired into the staff complaints in
the 1976 selection alongwith his
findings, the results of the re-valuation
of the answer papers by the Chiet
Engineers of two Railways who
examined 1t together with the actual
number of failed candidates empanel-
led and passed candiates shown failed;
and N

(c) steps bemng contemplateq to
mstitute an equiry into the irregu-
Jaritieg {0 punish the guilty and order
fresh selectiong for 1976, empanelment
of balance candidates in 1975 and can-
cellation of extra names in 1978 selec-
tions, if not, thg reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) A state-
ment 18 laid on the Table of the House.
[Placed in Library, See No. LT-2606/
78].

(b) and (¢) Certain complaints were
received about the selection held 1n
1975-76 and the North Eastern Ral-
way had the answer books of the can-
didates re-evaluated by the Chief En-
gineers of two other Railways inde-
pendently at the instance of the Rail-
way's Vigilance Branch The 1evalud=-
tion revealed that the eathiy evalua-
tion made by the Chief Engineer,
North Eastern Railway was in order
‘The matter was accordingly closed 1n
consultation with the Central Vigilance
Commission and no further enquiry
was gonsidered necessary in the mat-
ter

Manufacture of N.G, Rall Bus

8254. SHRI HUKAM CHAND KA-
CHWAI: Will the Minister of RAIL~
WAYS be pleased to state:

(a) is it a fact that designing and
manufacture of 8 Narrow gauge Rail
Bus was sanctioned by the Railway
Boarg 1n August, 1961;

(b) if so, whether the work has
since been completed and to what use
the Rail Bus has been put;

(¢) what is the total expendituie
incurred up to date on the Rail Bus
and what is the foreign currency con-
tent of the expenditure,

(d) 1s 1t correct that an officer who
was sent mbroad for study and train-
ng in developing the rail bus, has
muserably failed to develop the power
pack; and

(e) what action has been taken
agamnsl the officers responsible for
proposing wand sanctioning such a
huge unproductive expenditure?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes, the
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Railway Board placed a developmen-
tal order for the manufacture of a
Narrow Gauge Rail Bus on 24-5-1962

(b) The work of manufacture of
Rail Bus has been completed and it
is available for use on the Kalka-
Simla Sectlon of Northern Railway.

(c) The total expenditure incurred
is Rs. 2,61,617.27 and the forelgn ex-
change involveq 15 13210 S

(d) Mo.
(e) Does not arise.

Selection for 5.C /8.T. Vacancies

3265 SHRI DAYA RAM SHAKYA.
Will the Minister of RAILWAYS be
pleased to refer to the reply given 1o
the USQ 8033 on the 25th Apri,
1878 regarding selection of posts for
Class II[ & II and to state.

(a) the reasons for repeated assur-
ances of the observance of rules
which none of the rules laxd down in
the ILR.EM. paras 203; 206; de-reser-
vation circulars, non-carry forward of
SC/ST vacancies are observed 1n
selections;

{b) ihe reasons for not getting the
SC/ST vacancies of 1975 and 1976
gelections de-reserved same year, thus
putting the 19 successful genera] can-
didates into harassment and financial
loss the details of assessment of
vacancits as per para 208 of the
IREM be siarted for each year
1975 ant 1876;

(c) why all the 19 general success-
ful candidates were not empanelled
while 2§ personsg were offg. about 13
to 2 years eaflier to 4-11.74 and 19
more persons were promoted upto
July, 76, The list of persons offg, and
carlier and those in ad-hoc
after the absorption of 16 candidstes
with dates; and

(d) the reasons for mpking a short-
panel and the authority for violating
para 208 of the IREM, to conduct
gubsequent gelections be stated?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (EHRI
BHEO NARAIN): (a) As no speciiic
case of non-observance of rules etc.

has been stated, no specific reply can
be given.

(b) and (d) It 1s presumed that the
guestion refers to the class II melec-
tion held in the Civil Engineering De-
partment of the North Eastern Rail-
way in the years 1873-76. It was de-
cided to hold a selection to fill up 21
vacancies of Assistant Engineers gs per
extent rules and orders. Out of 21
vacancies for which the selection was
held, 3 were reserved for Scheduled
Castes and 2 for Scheduled Tribes
190 general candidates only qualified
and out of them 18 were empanelled
againgt non-reserved vacancles and
were also regularly promoted to class
II. The remaimng $ unempanelled
candidates were promoted to Class 11
on ad hoc basis. Subsequently, in 1877
when the next Class II panel for Civil
Engineering Department was drawn
up, the ad hoc promotces were revert-
ed to Class TII

The Department of Personnel and
the Commissioner for Scheduled
Castes and Scheduled Tribes have
been approached for de-reservation of
3 out of the 5 reserved vacancles for
SC and ST pertaining to the selection
held in 1975-76 Out of three who
qualifieq but were not empanelled.
two appeared in the next
held in 1977 and the third candidate
Ot the two who
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(c) Only 20 Class III employees these officers and the period of their
were officiating in Clase II onad hoc oficlating are given in the attached
Msatthcﬁmthenkcﬁmw
held in 1875-76. The particulars of

Statement
Year _ of Name of the Officer D:i;{cif?m in‘g]:cuh 1
Selection {ad hoc)
e -
§h‘1r‘
1975-76 1 Laljee Sahai . R 8-6-1972
2. P.S. Rajpput . . 14-12-1g72
3 JP Saxema . 22-11-1972
4. Sharda Prasad . 12-11-1972
5. Gurbaksh Singh 29-11-1972
6. Kanwa Naunihal Singh 29-12-1972
7 GK. Sood . P 51933
8 MM Mukherjee . . 1-11-1973
9 R.XK Roy . 30-11-1973
1o. H.N. Timan . . 28-12-1973
1 SK.Ojha . . . 19-11-1973%
12 SK.Mwra . ., " 15e1-1974
i3 PN Dulta 8-2-1974
14. BB. Singh . . 2-12-1974
15 K C Chavan. 1-1-1974
16. O D. Rastogi . 22-1-1974
13 SN Bhaitnya . . 25-2-1974
8, NN.Singh . . . 10-2-1974
1. K N. Saxcna . . 6-12-1973
20, Kashi Nath . . 14-10-1974
1977 1. M.M. Mukherjee x 1-11-1973
2. HN. Tawwan . N 28-12-1973
3. N.N.Singh . . A 19-2-1974
4. Kashi Nath . f f 14-10-1974
5. M.S.P. Rao . . 16-1-1976
6. R.K. Srivastava . . 16-2-1976
7. J.R. Arora . .

11-2-1976



172 Written Answers AUGUST 8, 1878 Written Answers 172

P ofowin THE MINISTER OF PETROLEUM

B Al AND CHEMICALS AND FERTILI-

suim: % twohwy  ZERS (SHRI K N, BAHUGUNA): (2)

“ﬁuq;s'; w4 fis twd éuog%t lrwrt No, Sir.
weet _fmifra Aif v :

mamgﬁﬁmﬁﬁmm {b) Does not arise,

mr 7 (c) The Defence Minister address-

1347
132
arz

]
zﬂ
a
2

17

P

33
3
33
i3
H

1%
:
13

23
53

a,!a
:
F
5
ga
a3

i
:
;
:

ya9
2y
éﬂ!
i
4
14
4

i
LE
o 4
%:
i
-y4
EELE

i1
:

Ey
p
¥
3
|
4

|
3
i
%
F
i

it
7
i
74
5
43

a4

gﬂa
a¥y
i3
|

5

1
|

e

Change in Prug Policy

2957, SHRI L. L. KAPOOR:
SHRI P. K. KODIYAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether the Government hag
changed the drug policy to suit the
drug manufacturers;

(b) if so, what are the change?
made; and

(c) if nof, whether any Central
Minisler has assured the drug manu-

facturers in public about the changes
in the drug policy?

ed the 38th Annusl General Meeting
of the Pharmaceuticals & Allled Ma-
nufacturers’ & Distributors’ Assvcia-
tion Ltd., on 8th July, 1978 at Bom-
bay which has been reported in the
leading pupers of the country. The
relevant portion as reporied in the
“Times of India" of 10th July, 1978 is
reproduced below:—

“Mr. Jagjivan Ram, Union Def-
ence Minister, declared here today
that the Centre would not hesitate
to modify the new drug policy if it
did not serve the desired purposes.
He pointed out that a pragmatic ap-
proach had been taken while evolv-
ing the new policy.

The Minister, who was speaking
ag the Chief guest at the annual
general meeting of the Pharmaceu-
tical and Allied Manufacturers’ and
Distributors’ Association Litd., state
ed that if the new policy, which was
designed to help the industry, had
caused hardship to several units,
the Government wag ready to re-
view the policy.”

Facilitles at Vadodarg Statlon

3258 SHRI F. P. GAEKWAD: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the existing facilities
available at Vadodara station on the
Weslern Railway are adequate to
meet the growth of traffic anticipated
in the near future and that there is
no need for drawing up a ‘Master
Plan’ for Vadodara station at present;

(b) whether it is a fact that the
two Rallway Ministers have upheld
the above contention in their letters
dated 14th December, 1976, Ath July,
1977 and 25th Movember, 1077;
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(¢) in view of (b) above, whether
any new facts have come to light to
warrant a revision of the above
cision; and

(d) if so, give reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The ex-
isting facilities at Vadodara Station
are adequate tp meet the growth of
traffic anticipated in the near future,
Hence, there is no need for formulat-
ing a master plan for Vadodara sta-
tion at present.

(b) Yes.
(c) and (d). No,
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Sale of Styrene by Synthetics and
Chemicals Ltd.

3261. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS he
pleased to state:

(a) whether Synthetics and Chemi-
cals Limiteq has 'been permitted in
jts licence to sell styrene to outside
parties besides its use in the manu-
facture of Synthetic rubbers; and

(b) if so, how this Company has-:
been selling styrene to outside parties,
why action was not taken on this
Company? i

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
and (b). There is no prohibition, in
the terms of the Industrial Licence
issued to M/s. Synthetics and Chemi-
cals Ltd.. on sale of styrene monomer
by them to outside parties.

Election for Samastipur Parliamen-
tary Seat
3262. SHRI P. VENKATA-
SUBAIAH:

SHRI K. MALLANNA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whethey the Election ComInis-
sion of India had proposed twice/
thrice to hold election for the
Samastipur Parliamentary seat, va-
catej by the Chief Minister of Bihar,
but the State Government got that
postponed; and

(b) what were the reasons given
by the State Government for the
postnonement of this election?

THY MINISTRER OF T.AW, JUSTICE
AND COMPANY AFFAIRS (SHRI
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SHANTI BHUSHAN): (a) and (b).
The Election Commistion initially de-
cided to hold the bye-election on Tth
May, 1976. The bye-election was
postponed because the Commission
was informed by the State Govern-
ment that due to disturbed law and
order situation which was surcharg-
ed with caste considerations, the at-
mosphere was not congenial to hold
the bye-election at that time. In the
meantime, the State Government was
busy with the Gram Panchayat Elec-
tions which were held all over the
State from 24th May to 14th June,
1978. The Commission hopes to hold
the bye-electinn after the monsoon
season,

Railway employees under suspension

3263, SHRI D, D, DESAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether a railway cmployee
under the District Controller of
Stores, E, Rly, Jamalpur has been
under suspension for 12 long years
since 1966;

(b) if so, whether no decision has
been taken so far though the em-
ployee is due to retire on 1st August,
1978; and

(c) the details of the case and the
final action proposed to be taken in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes. One
Shri A. K. Gupta, Assistant Store Kee-
per, hag been under suspension since
19886,

(b) No decision has been taken as
the case is sub.judice.

(c) 50 condemned locomotives were
sold on auction in 1865 at Jamalpur
on the condition that purchasers would
cut and take only ferrous portion of
the engines and surrender all the non-
ferrous portion, Shri Gupta was one
of the stalt to supervise cutting and
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loading of proper material. It was
detected that some non-ferrous por-
tion was also loaded along with fer-
roup portion belonging to purchasers.
He was, therefore, prosecuted in the
Court of Law for criminal misappro-
pristion of Railway property. The
matter is pending in the Sessions
Court of Monghyr and no disciplinery
proceedings could be initiated under
Railway Servants (Discipline and Ap-
peal) Rules, 1068, Final action can be
congidered only after the verdict of
the Court is pronounced.

Complainty of fake and short-flled
gas cylinders

3264. SHRI D. D. DESAIL: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed state:

(a) whether Indian Oil Corporatisn
is concerned at the increasing appear-
ance of fake cooking gas cylinders in
Northern India;

(b) whether complaints of large
scale short-filling of cylinders have
also come to his notice; and

(¢) what effective measures are
proposed to be taken to protect the
consumers' interests?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
to (c). So far, the Indian Oil Corpota~
tion (IOC) have detected a total num-
ber of 643 fake (spurious) gas cylin-
ders in their bottling plants. Out of
this, approximately 321 such gas Cy-
linders have been detected at the
10C's Shakurbasti (Delhi), 87 in Hal-
dia Refinery and 235 in Gujarat Refi-
nery bottling plants,

During the period from 1.1.78 to
31778, 18 complaints have been Te-
ceived in the Complaints’ Cell of this
Ministry alleging delivery of under-
filled cylinders, All such complaints
received in the Complaints’ Cell of the
Ministry are thoroughly im .
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5 complaints were found to be cor-
rect and the oil companies provided
compensation to the consumers; 4
complaints were not found to be cor-
rect; 7 complaints were of a general
nature where no specific instance of
the dealer baving delivered an under-
filled gas gylindei- ;u quoted. The
rma@lng complaints are under in-
vestigation,

The Directorate of Weights and
Measures of the Ministry of Civil Sup-
plies and Cooperation have not receiv-
ed any complaint about short-filling
of gas cylinders in the course of last
& months,

It has not been possible for the
Indian Oil Corporation so far to es-
tablish the source of supply of the
above fake gas cylinders As such, no
action could be taken against the com-
panies/persons who are responsible
for Inducting such gas cylinders in cir-
culation Cylinders. as they are 1e-
ceived in bottling plants, are visually
inspected prior to filling. Any cylin-
der which is of a doubtful nature 1s
set aside and is subjected to further
cxamination and test Such cylinders
are gegregated and scrapped Apart
from this. at times if fake (spurious)
cylinders are not detected by any
chance at the initial visual inspection,
the same iz detected at the time of
filing ag such cylinders start leaking
due to internal pressure and are again
segregated/scrapped To avoid such
scrapped cylinders from coming into
circulation, all cylinders are pressed
flat or cut into multiple pieces before
disposa] as ascrap. Instructions have
also been issued by the Chiet Control-
ler of Explosives to the cylinder ma-
nufacturers that all gas cylinders
which are semi-processed or rejected
during inspection ghould be properly
deshaped so that no cylinder could be
made out of such scrapped pieces.

The gas cylinders are filled at the
bottling plant manually on automatic
as well ag non-automatic machines
Rendom checks are aso made of the

cylinders before being delivered to
transporters. Any under-filled cylin-
derg are segregated and only cylinders
with correct weight are delivered to
transporters from the bottling plants.
There are standing instructions to the
oil companies that all cylinders should
be weighed both at the bottling plant
and the distributors’ premises before
being sent to consumers. Appropriate
pilfer-proof tin-seal has been intro-
duced in Delhi on experimental basis.

Conversion of Viramgam—Okha Line

3285 PROF P G. MAVALANKAR
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose
to give priority t{o the conversion
work Metre Gauge into Broad Gauge—
already under way on the Viramgam-
Rajkot-Porbandar-Okha Sector of
the Western Railway;

(b) 1f 20, whether Government pro-
pose to allocate additional funds for
the same 1n the current financial year;
and 1f so, when and how much;

(e) 1f not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c}
High priority has been given already
to the Viramgam-Okha/Porbandar
gauge conversion project and funds to
the extent of Rs 793 crores have been
allotted for it in the current year
against only Rs 5 50 crores in 1977-78.

Demonstration by Commuters against
cancellation of local traing on
Central Railway

3286, PROF. P, G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether commuters of subur-
ban traing on the Central Railways
1ecently staged violent demonstra-
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tion at V.T. and other stations to pro-
test against the cancellation and their
dela;red operations of local train
services;

(b) if so, full facts thereof includ-
ing the railway property burnt/des-
troyed/damaged and the total losses
suffered; and

(c) whether effective prompt re-
medial measures are taken by Gov=
ernment to ymprove the situation and
if so, what are they?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
1. There was a demonstration by com-
muters at Bombay V.T, on 26-5-78 due
to change of Platform of <cuburban
Jocal trams, One after another 3 in=
coming EMU rakes were declared un-
fit to work. Some commuters indulg-
ed in violence and considerable dam-
age was done to several EMU rakes,
glass panes at the station p atform,
train indicators and a large number of
automatic signal lenses. One first
clasg coach was set on fire, The coach
wag completely gutted but further
spread of the fire to other coaches was
arrested by the Fire Brigade Two
Motormen, one Assistant Station Mas-
ter and some other Railway staff was
also injured There was a scuffle bet-
ween some Motormen and commuters
whereupon the Motormen suspended
work and refused to run the suburban
trains. As a result the suburban train
services remained suspended from
20.00 hours on 26 578 and was restor-
ed at 00 15 hour< on 275.78 ‘The com-~
muters who went walking from Bom-
bay VT. ctation towards Byculla
alongside the Railwav track pelted
stonce on the stationery rakes that
were immohiliced in the section as a
result of the {ronhle at VT

T1 On 30-5-78 Randra hound com-
mutera squatted on the track nl Va-
daln Road station of the [Ilarbour
Branrh for half an hour dem~nding
diversion of a Mankbhurd haund train
to Bandra

AUGUST 8, 1078

Written Answers 180

IIL. On 31-5-78, there was rowdyism
at Kurla and on 1-6-78 at Chembur
over the termination of Mankhurd
bound trains at Kurla,

IV. On 12-8-78, there was rowdyism
by commuters at Dombivli station due
to delayed running of local as a result
of interruption of power supply bet-
ween Diva and Kalyan due to lightn-
ing at about 19.00 hours. The com-
muters pelted stones at N-8 Down
Bombay-Kasara local which had halt-
ed at the Gate signal which was ghow-
ing red at 22 30 hours. Ag a result of
the stone throwing, the Motorman got
injured However, he took the train
upty Dombivli platform A section of
the crowd then indulged in stone
throwing at the Dombavli station while
the Motorman was being given first
aid in the Assistant Station Master's
Office. As a result of stone throwing,
the rakes of N-2 Down and of two
other trains as also the indicator
boards, station clock, tea stall ete
were damaged. The services on both
Up and Down lines were dislocated as
a result of this incident and were re-
sumed at 1.15 AM, on 13.6.1878.

V. The estimated loss has been
worked out to be Rs. 1,32,600/-.

(c) A high level study teum has
gone into the working of the Central
Railway suburban gervices and Kas
suggested certaip measures. These are
being processed for further action,

Violation of the Child Marriage
“Sarda” Act

3267 PROF, P. G MAVALANKAR:
‘Will the Minister of LAW. JUSTICE

AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government are gware
that several thousands of child mar-
riegres arg still taking place in viola-
tion of the child marriage “SARDA"
Act, in various parts of the country;
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(b) if 0, what steps are being
taken to put an end to such illegal
marriages; and

(c) whether the amendment of the
Act raising the marriageahle ages of
boys and girls from 18 and 16 to 21
and 18 respectively passed recently by
both Houses of Parliament, has re-
cewved ihe President's assent and if
g0, when will 1t be 1n operation?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRL
SHANTI BHUSHAN): (a) and (b).
Though Government 1s aware that the
Child Marrtage Restraint Act 1929
has not proved completely effeclive in
elimmating the child marriages, it
has no authentic information as re-
gards the number of child marriages
that are taking place in violation of
the said Act

(c) The Child Marriage Restraint
(Amendment) Act, 1977, seeks to in-
crease the minimum age of marriage
from 15 to 18 for females and from
18 to 21 for males. The said Act has
received the assent of the President
an 13 March, 1978, and Government
intends to bring it into force shortly.

Proposal to start & new train between
Ahmedabad and Jodhpuy

3268 PROF. P. G. MAVALANKAR:
SHRI R. D. GATTANI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose
to start, in view of the heavy pas-
senger rush, g new daily fast or
express train running between
Ahmedabad and Jodhpur (Rajasthan)
on the Western Railway:

(b) if so, when: and
(c) it not, why not?
THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).

Introduction of an additional train
between Ahmedabad and Jodhpur is
not operationally feasible due to lack
of terminal facilities at Ahmedabad
station and strained [ine capacity on
sections enroute,
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Proposal o refluce margin of profit on
drugs by State Trading Corporation

3271. S8HRI C. K. JAFFER SHA-
RIFF: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state-

(a) whether the State Trading Cor-
poration proposes to reduee its margin
of profit on some of the imported

drugs; - YIS

1. Weighted average ¢ 1.l price

2. Qustoms duty pluy ad valorem duty, if any

3 Clearance charges

4 TLanded cost-total of (1) to (3) above

5. L.C, Opening charges and voyage interest”

6. Distribution charges

4. CPC margin

8. Selling Price-total of ( 4) to (7) above

The Sub-Committee of the Consul-

tative Committee of Parliament for
the Ministry of Petroleum, Chemicals
and Fertilizers (headed by Shri K. S.
Chavda, M.F., have, in their report,
recommended that this formula should
be reviewed. On the basis of actual
expenditure incurred by the canalis-
ing/distributing agency, with a view
to reducing such costs and passing on
the resultant benefits to the consu-
mer. Government have accepted this
recommendation and action to imple-
ment this has been initiated.
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(b) whether this reduction will be
reflected in retai] prices slso: &nd

(c) it so, what are the detail
thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA):
(a) to (c). The prices of bulk drugs
imported by the State Chemicals and
Pharmaceuticals Corporation of India
Limited (CPC) are fixed by the Gov-
ernment in accordance with the CCI
and E's formula, which is given below:

A« tual
Ac tual

2 of the ¢ LI cont

2 ,aoftheca [ cost

s, of landed cost

- —
4", of the c.i [, comt -

Seminar on bonus for Rail and P&T
Staft

3272, SHR1 C K. JAFFER SHA-
RIFF; Will the Minister of RAILWAYS
be pleased tg state:

(a) whether a three day semina:
sponsored by the administrative eol-
lege of India was held in New Delh)
recently regarding bonus for Rail and
P&T staff.

(b) if so, the recommendations
about it at the seminar; and

(e) the reaction of Government
thereon?

.

¢ ]
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Representation for change of inter-
change point from Gudur to
Tiruvottiynr

3280, SHRI P, RAJAGOPAL NAl-
DU: Will the Minister of RAILWAYS
be pleased to state:

(a) whether any representation has
been made to Government to change
inter-change point from Gudur to
Tiruvottiyur;

192

(b) whether there is any agitation
from railway workers from Vijaya-

wada and other areas regarding that:
and

(c) it so, the decision taken by the

Government in thiy regard?

THE MINISTER OF STATE IN
THE MINISTER OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
Yes.

(¢) There is no propossl to change
the inter-change point,
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Advance Allocationy of Raw Muterials
to Drug Firms

8282 PROF R K AMIN Wil the
Minuster of PETROLEUM CHIMI
CALs AND FFRTILIZERS be pleas-
ed to state

(a) what 1s the cnterton for 1ssu-
ing advance allocations and stopping
normal allocations of raw materials to
drug units, 1n how many cases ad-
vance allocations were made durng
last three years with details of drugs,
names of firmg etc, and reasons for
makmg advance allocations—provis
slons of ITC policy and suthonty for
doing %0, and
2180 LS—1

= [ 14 4

e

(b) when CPC 15 very sure of its
putcht  al ceonomic prices, why 1me.
port arc not alloweq under Rep and
AU lkences for canalised 1tems
whett theia 18 no mndigenou, produc-
tion when such umts are prepared to
Import than at prices much cheaper
than CPC piices reasons for the
same?

THE MINISTFR Ol PLIROLEUM
AND (HFMICALS AND FFRTILI-
ZERS (SHRI H N BAHUGUNA).
(a) Tie posiion with jegmd to the
reasons and procedme adopted for
mking, advance allocations of canalig-
ed raw matenals to different drug
umts by CPC and IDPL has already
been explained in reply to part ‘c of
Lok Sabha Unstarred Question No.
306 answered on 18-7-78 There 13 no
specific provision 1n import policy or
the gmdelines izsued by Deptt of C
and F fo1 advance release of canalig=
ed materials However, CPC and
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IDPL make such advance releases in
exercise of their commercial judge-
ment far expediting sales of their
stocks so as to reduce inventories,
after catering to the requirements of
the Industry,

Details of advance allocations of
canalised raw materials made by IDPL
and CPC in the last three ycars are
being collected and will be laid qn the
Table of the House,

(b) Free import of canalised bulk
drugs against Actual User and REP
import licences cannot be allowed as
it would defeat the objectives which
are subject to be achieved through
canalisation. The objectives are:—

(i) To bulk the requircments of
all menufacturing units to arrive at
a sizeable demand which could be
made use of as a bargaining coun-
ter in world markets to securc ad-

vantageous prices and concessional
terms of supply;

(1) Tp regulate the impoit intro-
duction of newer sophisticated drugs
in such a manner ag not to disturb
the indigenous production of druges
of similar therapeutic value,

(iii) To protect the indigenous
production of drugs, especially when
the production is inadequate to meet
the internal demand;

(iv) To ensure the equitable sup-
ply of raw materials at unifurm pri-
ces, eliminating the wmiddle-man's
profit so that the formulation- has-
ed on such raw materials are priced
at a particular and uniform level:
and

(v) To help the small scale (SSI)
sector of the industry whose re-
quirements are small, thereby ren-
dering import by individual firms
uneconomic and jmpracticable in
s0me cases.

However, some imports of canalis-
ed bulk drugs are allowed against

REP licences to the extent and in the
manner indicated in Appendix 17 of
the Import Policy, 1978-79,
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Retired Rallway Officers sbove &0
Years of Age

3284, SHRI K. LAKKAPPA: Wil

the Minisler of RAILWAYS be pleased

to lay on the Table of the House &
Statement sghowing:

(a) the names ang designations of
retired Railway Officerr who have
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attained age of 80 years and above
and have been emgloyed by RITES
House, New Delhi;

(b) the posts helg by these officers
in the Reillways and the posts held
by them in the RITES their tenure
and the pay and allowances drawn
by them and theiy techmica] quahfica-
tiong for these posts and

(c) whether no sutable servang
officers could be avalable, 1if s0,
whether it 15 5 fact that some of the
officeas re employed in the RITES
were working asg Station Supeiinten-
dents New Delhi and have made
money by indulging i malpractices
and are 1n possession of assety dig-

propoitionate to their known sources
of income?

[HF MINISTER OF S1ATE [N THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIND () to () The
Rul India Tc hr cal & Ekcrnomic Ser-
vices Lid (RITES) iblic  sector
undett hing 1 ¢ wanientl, con
ducting thice  t1anspoitation 1 idies
which a ¢ of shoit durit on ar 1 time
bound For such short durihon s
signments it 1s not always po siblc to
obtain the services of suving 1ailway
personnel on the usuil deputation
term< In order to ensuie that uch
assymments irc cariled on a cording
to the coniited sehidules a few ex
perienced peisonnel ue therefore en-
gaged by the Company on daily casual
rate hawis Such personnel are how
ever noi engaged on a 1egular hasis
for anv tenure or period Theyv are
utilised off and on for <hort durations
and tor specific jobs only

Shrn G C Batri jetned Station
‘Superiniendent  Northern Railway 18
the only person over 60 years of age
at present emplojed in the Company
in the above manner He had been
selectad 1n view of his wide experiu nce
in dealing with passenger and other
trafic His appointment is purely on
daily casual rate basis and when the
current studies referred to are com
pleted he will not be retamed in the
Company

198¢

While working &s Station Supenn.-
tendent on Northern Railway Shn
Batra wasg involved i1n three wigilance
enquiries These were duly investiga-
ted by the competent authonty and ul-
timately closed in consultation with
the Central Vigilance Commussion
None of the cases however related to
the allegation that the employee was
in possession of assets dis proportion
ate to the known sources of his in-
come

There are no wmployees over 60
years of 1gc in the regular employ-
ment of the Company

Crisis in O1l Indusiry due to disrup-
tion in supply of Petroleum Products

3285 SHRI K A RAJAN Will the
Minister of PFTROLEUM CHEMI-
CALS AND FERTILIZERS be pleased
to slate

{a) whether at ention has been
thiwn to the 1eport, appeared In
Economic Times dateq July 13 1978
regarding crisis in the O11 Industry
because of serious disruption in sup-
plies of petioleum products and

(by if so the dctal)s and steps
taken to resclve the situation®

THE MINISIER OF PETROLEUM
AND CHEMICATS AND FERTILI
ZERS (SHRI H N BAHUGUNA) (a)
Yes Sir

(b) Hindustin Petroleum Corpora
tions Refnery it Bombay was planned
to be <hut-down for about thiee weeks
during Augusi 1378 for 1cpairs to the
Crude Distillation Unit However the
rehnery had to be shul-down earlier
on Bth July 1178 for emergeni re-
pairs Besides there has been a re
duction 1n the crude throughput of
Indian Ol Corporation s Bariwum Re
finetv due to continuing labour prob-
lems

There has been no crisis 1n the Oil

Industry following the Bombay Re-
finerv shut-down and the loss in crude
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throughput 1n Barauni Refinery. Crude
throughputs 1n all the remaining re-
fineries have been maintained at the
maximum levels Steps have also been
tuken for meeting the demand of pet-
ro *1m products by additional import
ol moducts

tw yefeard

3290 o qgiex fog - m o weT Oy
Tar® § 791 w7 fie

() s ad 1977-73 & qrd o AT
7 & wiwr v7 (dzma gt

(w) &% 1975-76 1976-77 w47
1977-7% # e T gedeand gt WA
e safaw Forae gd

) gAEM & afrar s ma fEer
u=rrrf-(r 2t v oY 70 77 ¢ T et A R,
L1

(%) mar g nE s AFT ¥ i
gy mfw%wrﬁi?

= wara 7 ova 7t (st e Amenaw)
(%) # A

(T) 19776 1970-77 W
1977=78 ® 9 WTHIT A0
wz[zfmﬂ,wz-ﬁa'ﬂﬂw L1
iz Adl miemd AT 9 % ifzay
# At queATMATITET WYY FAR g
o e AT TR Fo——

™ ¥ gaTTar Laird]

AEAT 7 A
197576 964 213 848
1976=77 780 167 664
1877=78 866 300 744

= e - -

T) ¥ !“!ﬂ'ﬂﬁ %  dife/ame
wu’{rqgrm ¥ wfgfraw, 1890 #®
mRote  197%-76 1976-77 SYT 1977~—
78 ® YT AW 17 OBWTWETH, 30 04
oa 57T WY7 27 66 AW B 7 AT fear
o

AUGUST 8, 1978

Written Angwers 200

“:':wa ™ Y L]
werfgr !'qum &:m'
LID SR 4 wm w #mtﬁk

e 97 Cw &t ATy

fa) gezarm & fro forsfare audawr
oF " AT mAdm e &0 arfedf e
& w3 vawfa & dw g v wfg
sfaw a1 7aa w7 wiv g Afafeae s
¥ v fr vdsoni Frast o7 gemwa 7w
w17 A fafeur A wome, Iwqr from wiw.
A K FF gvmrgwsAl 1 &re fear
# 1 nfent #F e @Y7 T seoas fesy
fera & ®r @7 arer & T W AW Ay
M ¢ ST 9q & anfaE @Y 9%
19 A famr wrgr ¥ 1w oQ
1|wAT At Farry v A afzar a1, e
vefral & far qrrg ot o agew (s
mifar  nm feemm) ™ T gfvoda,
A SAreETaTET wrfr A wr qfegs
wT«r-faI A -RIIT OEEFT W OTIAT W
TTE

Nationalisation of Multinational
Drug Corporation

327 SHRIMAIL PARVAILHI
hRiSIHNAN

SIRl1 D N TIWARY

Will he \Iinster of Pl TROLEUM,
CHF VIIC A1 S AND FERTILIZLRS be
pleasc ¥ *1 ~ 11

{a) whithet Govirnment had a
propocal to nationalise nine mulil-
national Corporations in the fleld of
diug~ and phat naceuticals,

(b) 1t so the names of thosg coMe
punies and other details, and

(e) whether this proposal hag been
given up, f -o, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI 11 N BAHUGUNA) (a)
No, Sih

(b) and (c¢) Does not arise
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Use of Computey System to remove
boitieneck In wagon movement

3288 SHRIMATI PARVATHI KRI-
SHNAN Wil the Minister of RAIL-
WAYS be pleased to state

(3) whether Government have
decided to use computer system In
Railways to remove the bottleneck in
the movement of goods wagons, and

(by 1f 50, the details and <teps being
taken 1n thig direction?

THE MINISTER OF STATE IN THE
MINISTRY OF RAIlI WAYS (SHRI
SHEO NARAIN) (a) and (h) The
feasihihity of introducing computlerised
wagon contiol system on the Railways
is unia examination

Audit of receipts in respect of adver-
tisement given by synthetics and
Chemicals Limited

3289 SHRI SURENDRA BIKRAM
Will the ‘iimsier of LAW JUSTICE
AND (OMPANY AFFAIRS be pleased
to slate

(a) has the Government been able
to audit all the Souvemirs receipts
and other relevant details 1 respect
of two advertisements Rs 4,40,000/-
ang Rs 35000/- given by Svnthetics
& Chemicals Limited to the All Indm
Congress Committee 1n February/
March, 1977;

(b) 1if gl the details have no' been
made available for the checking of
the CBI inspector placed at the
Company, what steps the Government
has taken against this irregulanty,
and

(c) have the amounts peen pald by
cheques or through cash also?

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) 1o (¢) M/s
8ynthetics and Chemucals Limited paid
a sum of Rs 4,75,000/ to the Al
India Congress Committee by cheque
Advertisements aggregating to a sum
of Rs 440 lakhs were published m
48 souvenirs which have been received

by the Company In respect of the
balance sum of Rs 35,000/ the sou-
venirs were not received by the com-
pany and the company is correspond=
ing with the All India Congress Com-
mittee about this The documents
concerning the aforesaid payment made
by the company and the 48 souvemrs
referred to above were produced be-
fore and esamined by the Investigat-
ing Officer of the CBI No amount 18
reported 10 have been paid in cash *n
ihis connection

Short and Mng route new trains to
be started from October, 1978

3200 SHRI SURENDRA BIKRAM
Will the Minister of RAILWAYS be
pleased to state

(a) which short route and long
route new trains the Railwayg are
likely to start from Oectober 1 1878
on various 1outes, and

(b) how many of these would be
air-conditioned trams and how many
having only second clasg coaches?

I'HE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN) (a) and (b) Two
pairs of biweekly Dxpress trains—one
between Durg and Varanas: and the
other between Howrah and Jammu
Taw: will be introduced in October/78
fime table While the former tram
will have first and second class accom-
modation, the latter will be classless
having second class accommodation
only Detalls of introduction of other
trams in October/78 time table are
being worked out

Programmes under World Bank Loan
3291 SHRI S R DAMANI

SHRI M RAM GOPAL
REDDY

Will the Minister of RAILWAYS be
pleased to state

(a) the details of programmeg to
be undertaken against the recent
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sanction of World Bank Loan of § 190
million to the Indian Hailways;

(b) the terms and
attached to this loan;

(c) what jg the time schedule for
completion of the works; and

conditions

(d) the exira funds estimated as
necessary over and above the World
Penk loan and how it ig proposed to
raise them?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The details of
the items included in the proposed
credit and the amount of IDA assis-
tance agreed therefor, are indicated
below: —

- —— - -

Item (& in mullion)

(1) Workshop Modernisation

Project 125
fii) Wheels & Axles Planmt . 38
font Wheels, tvoes & Axles

1Tt . . . 15
(iv) Development support . 12

ToTaL . 190

(b) The Credit is repayable over a
period of fifty years with moratorium
on repayments for the first ten years.
No interest is payable on the Credit
and only a service charge of 3/4 per
cent per annum on the principal
amount withdrawn s payable.

(c) The estimated project completion
date has been fixed as 31st March,
1984.

(d) The additional funds for the
above projects over and above the IDA
assistance are estimated at Rs. 230
crores. As usual, the total require-
ments of funds, including Rupee equi-
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valent of the IDA assistance, would
be provided through the annual bud.
gets of the Railways.

Railway construction projecty in
foreign countries

3202, SHRI S. R, DAMANI.; Will the
Minister of RAILWAYS be pleased to
statle:

(a) the details of railway construce
tion projects which the Indian rail-
ways have wundertaken in foreign
countries, both completed and under
implementation; ang

{(b) whether there are any fresh
agreements whose implementation is
yet to commence and if so, their
details?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Indian

Railways have offered to share their
technical know-how in the raillway sec-
tor with other developing countries
who are planning to develop their
respeclive railway systems. Rail India
Technical & Economic Services Ltd.
(RITES) and the Indian Railway Cons-
truction Company Ltd. (IRCON), two
public sector undertakings, have been
set up under the Ministry of Railways,
the former to provide consultancy ser-
vices 1n various spheres of rallway
technology and management and the
latter to undertake the construction
of major railway projects abroad.
Some of the developing countries, like
Syria, Iran, Ghana, Hong Kong, Ma-
laysia, Zaire, Philippines, Nigeria, Srl
Lanka etc, have made use of these
services and offers made to some other
countries are pending consideration of
the respective Governments.

No contract for laying new railway
lineg abroad has been secured, so far.
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Alleged glwmissal of workers wf
Giaxo Laborateries
3283. SHRI JYOTIRMOY BOSU:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it fiag been alleged
that the management of Glaxy Labo-
ratories, a multi-national Drug com-
pany of British, hag dismisted s num-
ber of active workers and leaders of
the Federation of Medica] Represen-
tative Association of India, Glaxo
Laboratories Unit;

(b) if so, on what grounds and
details thereof: and

(¢) what action, if any, taken by
Government in this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) and (c). The allegations were
examined with reference to the re-
ports called for from the Company.
It appears that the termination of
services of the affected Medical Repre-
sentatives (who are not “workmen”
as per the Industrial Disputes Act) by
the Company was in consonance with
their service conditions and after fol-
lowing the prescribed procedure. It
is reported by the firm that the dismis-
sed medical representativeg insteag of
canvassing and promoting the sale of
the Company’s products, had been sub-
mitting reports that they had visited
Doctors/or dealers/customers on spe-
cific dates when, in fact they had not
visited such Doctors and/or Dealers/
customers. The company report hav.
ing investigated into these as a result
of which they lost confidence in the
integrity of the concerned staffl. Ac.
cording to the company, their services
were validly and legally terminated in
terms of their contract of service. If
there have been any violations of ser-
vice conditions or of laws, the aggrie-
ved employees could always have re-

course to appropriate legal reliefs.
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Pesticidy industrial units in Eastern
Region add West Bengal

32p4. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS bLe
pleased to state:

(a) how many pesticide industrial
units are there jn the eastern region in
general and West Bengal in parti-

cular;

(b) total
those units;

(c) total demand and available
supply of pesticide in the eastern
region from its own units;

(d) whether the West Bengal Gov-
ernment hag proposed that the Publie
Sector Unit IDPL, or Hindustan
Organic chemica] shall get up a pesti-
cide manufacturing unit in West
Bengal: and

(e) if so, Governmeni’s reaction
thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N. BAHUGUNA): (a)
There are 40 units in the Eastern
region making pesticides/pesticidal
formulations out of which 16 are in
West Bengal,

capital investment in

(b) The information is being col-
lected and will be laid on the Table
of the House,

(c) Total demand for technical grade
pesticides for 1978-79 indicated by the
States/Umon Territories in the Eastern
region at the Plant Protection <Cone
ference held in February 1978 was
8,858 tonnes, the bulk of which is be-
ing met from the units in other States/
imports, ag the present production of
basic pesticides in the Eastern reglon
is small.

(d) The Government of West Bengal
have suggested that Hindustan In-
secticides Ltd., a public sector com-
pany may set up a Pesticide plant in
the State.
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(e) A decision will be taken in due
course, keeping in view the feasibility
of the scheme and all other relevant
factors.

Kakinada unconnected with Howrah-
Madras Main ling

3205. SIIRI KUSUMA KRISHNA
MURTHY: Wiil the Mimster of RAIL-
WAYS be pleased to state

(a) how ig it that Kakinada a
thickly populated area with complete
rural background has so far been
left unconnected directly with the
impurtant main raillway line of
Howrah-Madras;

(b) whether the imperative neeg to
connect Kakinada directly with the
main railway line has been realised;
and

(c) if =0, whether any concrete
proposal with regard to set up of a
direct raiiway link have so far been
initiated?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Survey
carrnied out for conneciing Kakinada
with the main line revealed that the
project will not be viable, In view
of the difficult resources position,
will not be possible to take up this
proposal at present.

Proposal to connect Hyderabad with
trains bound for Tamil Nadu, Karna-
taka and Kerala

3206. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of RAIL-
WAYS he pleased to state:

(a) whether the Government have
realised the national significance of
directly connecting the Gateway of
South, namely Hyderabad, with all
the trains bound for Tamil Nadu,
Karnataka and Kerala; and
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(b) it so, what are the practicable
proposals worked out so far on this
nationally significant issue?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Fol-
lowing services adequately serve the
passengers from Hyderabad towards
Tamil Nadu, Karnataka and Kerala:

Towards Tamil Nadu.

1. 53/64 Madras-Hyderabad Ex-
press.

2. Three through coaches (One 1st-
cum-IInd, one Second and one
Second Luggage-cum-Brake Van)
running daily between Hyderabad
and Madras by 51/22 and 21/52 Ex-
presses.

Towards Karnataka.

1. 97/98 (99/100 Link Express)
Tirupati East/Bangalore-Secundera-
bad Venkatadri Express

2. 85/86 Secunderabad-Bangalore
City Express.

Towards Kerala.

One IInd class 3-tier partial sleeper
coach running daily between Coch:n
and Hyderabad by 53/54 Madras-Hy-
derabad Express and connected trains,

Rise in selling price of Turpentine
produced by Government Unit

3297. SHRI K. RAMAMURTHY: Will
the Minister of PETROLEUM, CHE.-
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whether the Government unit
processing turpentine have jacked up
the selling rates by about 70 per cent;
and

(b) it so, the reasong for the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
M/s. Indiap Turpentine & Rosin Co.
Ltd., Bareilly, a UP. State Government
Undertaking borne on the list of
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DGTD has reported that the prevail-
ing price of Turpentine on 1.8 77 was
Rs 180 per litre and on 1678, Rs
255 per litre which represents an .n
crease of 34 per cent Price increases
have also been reported by the umite
under the State Governments of J&K
and Himachal Pradesh

(b) The increase in prices has been
reported to be mainly due to reduc
tion im availability and increase 11
the cost of raw miterial nther manu
factuning cosis like 1NCicase 10 5 iiTies
and wages shortfall in production et

Train Operations closed on Economic
Grounds

3298 SHRI K RAMAMURTHY Wil
the Mimister of RAILWAYS be ple
sed to state

(a) how many tramn operations
were closed on economic grounds aid
whether Tanjore Mannargudi Metre
Guage section 15 one among them and

(b) whether the Government pro-
pose to re-open Traffics and if so
when, particularly Tanjore-Mannargudi
Metre-Guage in Southern Railway’

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) 12 Sections n-
cluding Nidamengolam-Mannargudi
section and not Thanjavur-Mannargud:
section, have been closed for passen
ger traffic on economic grounds

(b) No

Train Accidents on Railway Crossings

3209 DR VASANT KUMAR PAN-
DIT Wwill the Minister of RAILWAYS
be pleased to siate

(a) whether it is a fact that Train
accidents on rallway crossings are cn
the increase, if s0, the figures of such
accidents during 1876, 1977 and 1978
(upto June),

(b) wil] the Government give
figures of (1) automatically operated
Rail-Road Crossings (1) manually
opcrated Railway Crossings () Un-
maried Rumlway Crossings in  the
counfry  and

(¢) what steps do Government pro-
pose to take to bring improvement
and modernization of the rulway
crossings and prevent loss of human
beings and dangers to trains’

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN) (a) The number of
accidents at level crossings hae mac-
ginallv in~reased there being 87 90 and
57 such aceidents during 1976 1977
and 1978 (uplo June) respectively on
the Indian Railwavs

(b) (1) ang (1) The number «
minned level crossings 1s 14 060 ot
which the number of automatically
opcrated level crossings 1s > (m)
The number of unmanned le:el Lross
g, 15 22 300

(v) A slatement 15 attached
Statement

Steps taken tq prevent accudents on
unmanned levcl crossings

There are more than 22 000 unman-
ned level crossings on the Indian Rail
Wwdys and the number of tramn geci-
dents that have occurred at these level
crossings during the last four rears
18 as under —

1874-75 96
1975 78 78
1976 77 63
1977 78 63

It would be seen from the above

that the incidence of accidents 1s on the
dechne This was made possible iue
to certain preventive measures under
taken by the Railways such as provi-
sion of road danger signs fixing of
whistle boaids on the railway line
warning the engine drivers to whist'e
and be cautious while approaching the
level crossings educative campaigns
among road users through leaflets,
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cinema slides, radio talks and so on,
The State Governments have legislated
under the Motor Vehicle Rules mak-
ing it obligatory on the part of th2
Motor Vehicle Drivers to stop short of
unmanned level crossings and to cross
the railway track with the conductor
walking ahead. Surprise checks are
also conducted in coordination with
the State Police Authorities to ensure
strict compliance of these rules by the
road users. The State Governments/
Union Territory Administrations have
also been asked by the Ministry of
Shipping and Transport to provide
speed breakers (bumps) on road ap-
proaches to ail unmanned level cross-
ings. With these measures, 1t is cx-
pected that road accidents at unman-
ned level crossings will declhine still
further.

Conducting census at level crossings

2. The Raillways undertake periodical
census of road and rail trafic at all
unmanned level crossings to review the
need for manning them. Ag a result
of such reviews those unmanned level
crossings where the iraffic has increa-
sed and is heavy enough, are manncd.
The Reilway Administration ensurc
that census is conducted regularly at
each unmanned level crossings once
in 5 years. Similarly, census-cum-jnb
analysis is conducted at each manned
level crosging. once in 5 years, to de-
termine if there is need for upgrada-
tion of the level crossings. Action to
upgrade the level crossing is taken
where necessary.

Manning and up-grodation of level
erosgings.

3. As a result of the census/census-
cum-job analysis as explained above,
some of the unmanned level crossings
are manned and manned level cross.
ings up-graded to a higher class, as
necessary, on a programmed basis.

Provision of lifting barrier gates, in-
terlocking, Telephone warning bells,
ete.

4, Lifting type barrier gates are
provided at busy manned level cross-
ings and on multiple lines where tra-
fiic is heavy to improve efficiency and
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safety. Some of manned level cross.
ings are gradually belng provided with
telephones/warning bells to forewarn
the gateman regarding arrival of the
train. Gates of busy level crossings
are inter-locked with train signals to
avoid collisions of trains/road wvehi-
cies,

Inspection and maintenance,

5. All the level crossings are regu-
larly inspected by various officers and
staflf every year and proper mainten.
ance thereof is ensured. The gatemen
are tested in their knowledge of rules
and their eyesight is also checked from
time to time. Special attention is paid
to visibility at the level crossing and
prompt action taken to improve the
same, if due to some reason 1l gels

reduced.

Construction of Road over/nnder
bridges.

6. Very busy level crossings ure
replaced by road over/under-bridges
on a cost-sharing basis with the State
Governments,

Assistance to State Governments.

7. As per extant rules, the State
Governments have to bear part of cost
of manning/upgradation of level crpss-
ings and construction of road over/
under-bridges in replacement of level
crossings. To help the State Govern-
ments meet their share of the cosi,
Railway Safety Works Fund has been
constituted with effect from 1.4.19€6.
The cost to be borne by the State Gov-
ernment ia reimbursable to them from
their share of the Railway Safety
Works Fund. Such of the unmanned

level crossings as are potential hazards
to the safety of the passengers, are
now, to be upgraded to manned level
crossings, in a phased manner, entirely
at the cost of the Rallways.

Reported Poisonous Gas from Wells in
Kudinal Taluka, Amerasll (Gmjarat)

3300. DR. VABANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:
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(a) whether it is a fact that Deputy
Superintendent of Police, Amerali
(Gujarat) reported to the Oi] and
Natural Gas Commission authorities
the dangerous and poisonous gas
emanating from the wells in Kudinal
Taluka of Amerali District and also in
Surendranagar district;

(b) whether it is a fact that more
than 15 people have died in the area
due to poisonous gas; and

(e) if so, has the ONGC (Gujarat)
Unit investigated and analysed the
gas coming from these wells and what
steps have been taken to avoid pollu
tion gnd deaths by this type of gas?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA): (a)
ONGC was informed of the occurence
of some poisonous gas in an open dry
well for water in the willage Panadar
of Kodinar Taluka in Amerali District
by the police authorities on 27th Tune.
1978. An officer was deputed to ia-
vestigale the gas.

In October, 1977, presence of some
poisonous gas in an open dry well fur
water 1n Kharaghoda desert in Suren-
dranagar Distt. was reported 1o ONGC
by police authorities. An officer to
investigate the gas was deputed by
ONGC at that time also.

(b) Eight persons are reported to
have died in the accident at Panadar
village of Kodinar Taluka of Amerali
District. Two persons were reporied
to have died in a well in the Kharag-
hoda desert of Surendranagar District.

({c) The ONGC investigated and ana-
lysed the gas in the well at Kodinar
Taluka of Amerali District as well as
Khiraghoda of Surendranagar Distt.
These are not ONGC wells, The in.
vestigation officers have pointed out
that the death of persons in these wells
are from Asphyxia due to lack of
oxygen in the confines of the wells.
As such question of atmospheric pollu.
tion would not arise. In any case there
is no contamination of atmosphere lue
to hydrocarbons and these wells sre
outside the purview of the ONGC.

Congestion of Passenger Traffie
between Ahmedabad-Baroda

3301, BHRI F. P, GAEKWAD: will
the Minister of RAILWAYS be plea~
sed to state:

(a) whether it is not a fact that
there is a great congestion of pas-
senger traffic between Ahmedabad-
Baroda, Baroda-Surat ang Surat-
Valsad route;

(b) whether in view of electrifica-
tion of Sabarmati-Virar Section and
to encourage regional spread of popu-
lation, introduction of suburban
trains over this route will not facili-
tate and cope up with commuter
traffic on the route;

f;i if so, steps proposed to be taken:
an

(d) it not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d). There is
marginal over-crowding in some trains
running on these sections. Introdue-
tion of additional traing on these sec-
tions is at present operationally not
feasible due to strained line capacity
on sections ep route,

Inquiry inty issue of Advertisement
to Congress Souvenirs

3302. BHRI VAYALAR RAVI:
SHRI K. KUNHAMBU:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have com-
pleted the enquiry of the case of issu-
ing  advertisements to  (Tongress
Souvenirs;

(b) if so, enquiry against how many
companies hag been completed and
the action proposed to take agminst:
these companies;

(¢) whether any Ambassadors and
Members of Union Cabinet are also.
involved in these cases; ang
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(d) steps taken against them”

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANT1 BHUSHAN) (a) No Sir

(b) Dues not arise

(c) This will be known only when
investigations are complete

(d) Does not arise

Salaries and Perquuite drawn by
Chairmen and Managing Directors of
Companies of Thaper Group

3309 SHRI VAYALAR RAVI will
the Mimster of LAW JUSTICE AND
COMPANY AFFAIRS be pleised to
state

(a) whether 1t 18 a lact that Char
men and Managing Directors of diffe
rent compamies of Thaper Group
drawing heavy salaries and perqui-
sites,

(b} if so the details of each om.
pany and

(¢) how manv times these re

muneration have been revised n the
last five years?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) to (&) In
formation 1s being collected and will
be 1a:d on the Table of the House

Entering into Fishing Industry by
Greaves Cotion

3304 SHRI VAYALAR RAVI Will
the Minister of LAW, JUSTICE AND
COMFPANY AFFAIRS be pleased to
state

(a) whether it 15 a fact that the
Greaves Cotton hag entered into the
fishing industry

(b) whether it is not a violation of
MRTP Act amd
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(e) if so, what are the steps taken
against them?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) M/s Grea-
ves Cotton and (ompany Limited ob-
tained approval of the Ceniral Gov
ernment on 571973 under Sectinn
21(4y of the Monopolies and Raestric-
t ve Traile Practices Act 1969 for ac
yuisition of 55 per cent capital of M/s
New India Fisheries Linuled whith
1s eniged in the fiishing industry with
fhe ¢ondition that the company should
divest before 571976 their holding in
the nvestec company sufficiently so
as {0 mdake available the prescribed
mimimum capital 1o the general public
in order to conform to the current list-
ing puidelines The company has so
far acquired only about 35 per cent

capital of M/s New India Fsheries
Ltd
(by and (¢) Dous not arise

Expenditure on Petrol and Diesel by
Government

3305 SHRI 8 S SOMANI Wil
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) the extent to which Govern-
ment expenditure on petrol ang diesel
has come down after the steep rise
mn priceg thereof

(b) the present consumption of
petrol and diesel in the country as
compared to the consumption petore
the nise in prices thereof®

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA):
(2) and (b) The attention of Hon'ble
Memebr 1s invited to the answer
given to Starred Question No 485 on
the 28th March, 19878
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Production of Odouriess Alcohol nsed
in Perfumery Indusiry

3308 SHRI K MALLANNA, will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) the quantity of odourless
aleohol, which 15 used mn perfumery
industry produced 1n the country

during each of the last three years.
and

(b) the names of the umits which
produce this al.ohoy’

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA)*
(a) No scparate statistics of the pro-
duction odourless alcohol uysed
the peifumery industry are maintain-
ed by Government Production fol-
lows the patlein of gemand

(b) Odourless alcahol bemng a non-
scheduled item the Government does
not maintain a h« of the umits pro-
ducing this commodity On'y a lst
of umts engaged in the production of
indu«tiial and potable alcohol 18
maintained
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Babotagc in Gujarat State Fertilizer
Factory at Koyali

3310 SHRI YADVENDRA DUTT:
Will the Mimmster  of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleazed to state:

ta) whether his aitention has haxn
diawn to « news-itein of July 13 fiom
Barody wherein it 18 alleged that
Guyarat State Fertilizer Factory™s
factmy at Koyali following wide-
spread acts of sabotage has been
brought to a halt; and

(b) 1f so, the reasons thereof aud
the steps taken by the Government
to 1e-staxt the factory and prevent
sabotuge?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H, N. BAHUGUNA):
(ay and (b) The GSFC plants at
Baroda were shut dowp following a
strike from 12th July, 1978 by a sec-
tion of officers jn protect against dis-
ciplinary action taken against one of
them. The strike was terminated uand
production resumeg with effect from
16th July, 1878. A detailed report is
awaited from State Government in
regard to the alleged acts of sabotage
and measures being taken to ensure
the safety of the plants.
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Cable thefis and misuse of Alarm
Chains on Danapur Division

3311 SHRI YADVENDRA DUTT:
Will the Mini-tea of RAILWAYS be
plcised to state

{a) whether cable thetts and mnis-
u~2 of alarm chains on the Danapur
Division ot the Eastein Railway has
comp elely disoiganised the caillway
traffic 1m the area specially between
Pdtna and Gaya; and

(b) if so, what steps Government
prujaose to take mn the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arse

Stoppage of Trains due to cutting of
Eleetric Wire at Mughalsarai

3312 SHRI YADVENDRA DUTT:
Will the Ministen of RAILWAYS be
pleased to state:

(a) whether his attention has imen
drawn to the fact that on the night
of 1st and 2nd July, 1078 at Mughal-
saral neai the Western Cabin a High
tension electric wire was found cut
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and broken whereby all the UP and
DOWN trains including the goods
trains were brought to a standstill;

(b) if so, tota] amount of loss in-
curred by the Railways; and

(c) steps taken to
mischief?

prevent such

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No, On
the night of 1st and 2nd July, 1978
there was no incidence of high-
tension Overhead Electric wire-cut-

ting at Mughalsarai near the Western
Cabin.

(b) and (¢). Does not arise,
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Proposal to provide additional bogle!
in Kashmir Mail

3314, SHRI DURGA CHAND: Will

the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
for providing additional bogie upto
Pathankot, in Kashmir Mail, Srinagar
Express and Sealdah Express;

(b) whether it is also proposed to
start an additional train from Delhi
to Pathankot;

(¢) whether the Railway Minister
and Railway Board have received any
represeniation  recently in this re-
gard;

(d) if so, what decision Government
have taken or proposed to be taken in
this regard;

(e) if not, what are the reasons
therefor;

(f) whether Government have made
any survey regarding the inconve-
nience caused by the commuters on
Delhi-Pathankot line; and

(g) il so, what are the
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (ay and
(b). No.

(¢) Yes.

details

(d) to (g). One gecond class coach
by 52Dn Express, one 3-tier sleeper
and one gecond class coach by 60Dn
Srinagar Express and one second class
coach by 34Dn Mail are available at
Pathankot for the convenlence of
passengers travelling to Delhi/New
Delhi and Sealdah. These coaches are
catering to the present needs of iraffic,
However, periodical census reveals
overcrowding in these traing specially
during summer/Vaishno Devi Fair.
Introduction of any additional coach
by these trains is operationally not
feasible as a regular measure for want
of room on these trains. Special
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traing are run and additional coaches
are attached during summer between
Jammu Tawi and Delhi/New Delhi
as per the traffic demands, Introduc-
tion o any additionsl train between
Pathankot and Delhi/New Delhj as a
regular measure is also not opera-
tionally feasible for want of gspare
line capacity enroute. However, B
proposal for the introduction of a fast
Express train between Jammu Tawi
and Howrsh has been finalised.

Stoppage of Express Train from
Pathankot to Joginder Nagar at Panj-
Rukhi and Biral

3315. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be
pleased ty state:

(a) whether it is a fact that the
third Express train from Pathankot to
Joginder Nagar does not stop at Panj"
rukhi and Biral;

(b) whether the Railway Minister
ang the Chairman Railway Board
have received any representation in
this regard:

(¢} if so, what action is to be taken
in this matter:

(d) if not what are the reasons
therefor;

(e) whether the Railway Adminjs-
tration had made any survey intp the
difficulties faced by the commuters at
these and other stations; and

(1) if so, what are the details there-
for?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b), Yes.

(c) to (f). Stoppage of g:;fpz
fast passenger is being prov
Panch  Rukhi and Bira] Himachal

halt wifh ¢ffect trom 1-10-78.
2180 LS—8

Proposal to Amend M.RTP. Act to
Deal with Dregularities of Large
Business Houseg

8318, SHRI DURGA CHAND: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleagsed to
state;

(a) whether it is proposed to amend
M.R.T.P. Act in order to strengthen
the Company Department for expedit-
ing the cases of irregularities com-
mitted by the large houses; and

(b) if s0, what are the details there-
of?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANT] BHUSHAN): (a) and (b).
No, Sir. However, the Government
is awaiting the recommendations of
the Expert Committee, which is
presently reviewing the provisions of
the Companies Act ang the M.R.T.P.
Act. The report js expected to be
available to the Government by the
end of this month. Thereafter, the
Government will examine them and
take such action ag may be deemed
necessary.
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3318. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether satisfactory progress
has been maintained regarding oil
prospecting in the States of Orissa,
‘West Bengal, Assam and Tripura;

(b) if so, facts thereabout; gnd

(c) whether any indication has
been available regarding finding of
new sources of Oil and gas in those
States including off-shore exploration
in regard to Orissa and West Bengal?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H, N. BAHUGUNA):
(a )Yes, Bir.

(b) In Orissa, gravity surveys were
undertaken during the period 1858
to 10689. Reflection and refraction
selsmic surveys were ulso undertaken
during the period 1970—1875. No deep
drilling for exploration of oil and gas
has so far been undertaken in Orissa
by the ONGC. However, Oil India
Limited are now taking action to
conduct exploration for oil both on-
share angd off-shore in the Mahanadi
area in Orissa,

AUGUST 8, 1978
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In West Bengal geclogical, gravity
magnetic and seismic surveys are
being continued, Besides the ONGC
is currently drilling a deep well on
the Dismond Harbour structure.
Drilling of another well on the Radh®
structure 15 to be taken up shortly.

In Tripura geological surveys con-
tinue while reismic surveys have also
been undertaken from 1877-78. Four
rigs are currently deployed in the
Baramura structure of Tripura and
another deep drilling rig is scheduled
to be deployed on the Gojalia struc-
ture In Assam, the ONGC has been
carrying out exploration since its an-
ceptron and is already producing
crude oil and patural gas from there,
OIL are also producing oil and gas
from their mining lease areag in
Assam.

(¢} In Orissa no indications have
been found so far regarding sources
of oil and gas. In West Bengal, oil
and gas shows have been obtained in
a number of wells drilled but com-
mercial accumulation of hydrocarbons
has not been found so far. Two wells
in West Bengal off-shore have also
been drilled without success.

In Tripura gag shows have been
encountered in some of the wells
drilled so far, however, their com-
mercial significance has not yet been
established In the State of Assam
the ONGC has already discovered oil
and ges in commercial quantities.
Here also the ONGC is prospecting in
new arems.

In Orissa off-shore, OIL are plan-
ning to drill a few wells,

Production and Price of Soda-ash

3319, PROF, SAMAR GUHA: Will
the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(n) whether the price of soda-ash

has gone up ang it iz being mold in
black market;
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(b) if g0, facts thereabout;

(¢) whether prodetion of soda-
ash is controlled almost exclusively
by two big industrial houses and
marginally by two other houses;

(d) it so, facts thereabout;

(e) whethe, these monopolies pro-
ducers of soda-ash are artificially
manipulating sale of soda-ash at
higll;er prices and in black market as
well;

(1) 1f so, factg thereabout;

(g) whether higher cost of soda-
ash ig affected small gcale soda silicate
manufacturers and in turn the small
scale soap manufacturer, washing
material manufacturers, washermen
community and others and for that
matier, common people;

(h) it so, steps taken or proposed
by the Government for controlling
sile of soda-ash at reasonable price;

(i) whether many reporty have
recent]ly appeared in press regarding
such racketeering in sale of soda-ash;
and

(j) if so, facts thereabout?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N. BAHUGUNA):
(a) and (b). There is no statutory
control over the prices and distribu-
tion of Soda Ash. However, it has
come to the notice of thig Ministry
that selling prices of this commodity
have ghown an upward trend {for
some time past due to number of
factors,

(c) and (d). Details of installed
capacity/production of soda-ash are
given below:—

Name of the Firm

Annual Production
installed during

capacity 1977
(Tonnes) (Tonnes)

1. M) Tata Chemicals Ltd , Muthapur (Gujarat)

4 MJs Saurashtra Chemicals, Porbandar (Gujarat) .

9. M/s. Dhrangdha Chemicals Works, Dhrangdhra (Gujarat)
4 M/s. New Central Jute Nills Co, Ltd , Varanasi (U.P.)

3,60,000 3.20,078

168,000 1,77.556
65,000  54.142
39,600 18,281

6.1&.6_0::

5,70.257

{e) and (f). Reports of ghortages of
soda-agh from different parts of the
country have been received by this
Ministry since April, 1878 onwards.
According to soda-ash manufacturers,
the major bottleneck was the shortage
of railway wagons for the transpor-
tation of raw materialy (coal and
salt) to the factory site and for the
movement of finished products from
the factory, Other factors recponsitle
were reported to be (i) inadequate

availability of boiler feed water (in
case of M/s, Tata Chemicals) and
(il) compressor breakdown (in the
case of M/s. Saurashtra Chemicals).

(g) and (h). Soda-ash being in short
supply, some soda-ash consuming in-
dustries including sodium silicate,
soap and detergent powder in the
small scale sector are reported to be
unable to obtain their full require-
ment of this chemical,
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To give immediate relief to the
consumers of soda-ash, this Ministry,
in consultation with the DGTD, has
requested the State Chemicals and
Pharmaceuticals Corporation of India
Ltd. to maeke immediate arrangements
for the import of 20,000 tonnes of
soda-ash to supplement the indigen-
ous production with a wview to im-
prove and regulate the supply and
bring dowp prices of soda-ash, Cus-
toms duty has also been waived 1n
respect of these imports with a view
to keep the prices of the impoited
material roughly at par with the
indigenous (manufacturers') prices

(1) and ()). Yes, Sir. Reports of
shoitages of Soda-®sh and price hike
huve appeared recently in the Press,

Changes proposed by Law Commission
to the Married women property Act
1874

3321 SHRI VASANT SATHE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

(a) whether it is a fact that the
Law Commission in ,ts report sug-
gested for reaching changes to the
Married Women Property Act, 1874;

AUGUST 8, 1078
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(b) if so, furnish details of the
follow-up action takepn by the Gov-
ernment in the matter so far in con-
suitation with the State Government;

(c) what is the reaction of the
State Governments Statewise to the
changes proposed; and

(d) the final decision
posed 1n the matter?

taken/pro-

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN), (a)
Yes, Sir

(b) ty (d). Copies of the Report
were circulated to the Government of
all States and Union territories and
also to the concerned Ministries and
Departments of the Government
of India and ceitain professional

and academic institutions, Com-
ment, from most of the State
Governments and Union territory

Administrations have been received
A gist of the comments so 1eceived
are contained in the atlacheq state-
ment Comments, from other State
Governments and Union territories
ate still awaited Government will
be able to take a final decision in the
maiter oniy after all the comments
are reccived

Statement

—

8 No Name of State/Union Territory

Comments

1 Government of Andhra Pradesh .

2  Government of Guijarat .

3 CGovernment of Haryana

S JR—

The State Government v in  general agree-
ment  with the recommendations  of
the Law Commiwion and the wvarious
important changes proposed by the Law
Commiwion

They arcof the view that the comprehensive
revision of the Manicd Women's Property
Act, 1874 wnrcesary  as suggested by the
Law Commiwion and they endorse the
Report of the Law Commission.

State Government agrees with the proposals
ﬂ::'luinrd in the Report of the Law
Commission,
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T

13

14

Government of Hmmachal Pradesh .

Government of Kerala
Government of Madhya Pradesh

Government of Maharashtra

Government of Manipur

Govornment of Alivoram

Government of Nagaland

Government of Onwa . “ .
Gnvernment of Puniab
Government of Taml Nadu .

Government of West Bengal

They endorse the Report of the Commisnion.

Generally agree with  the 1ccommendaucn
of the Law Commusion

‘The State Gorernment has no comments o
offer

The State  Government supports the re-
comme ndations made In the Law Comns-
s1on 1n the Report and approves the diaft
tall forwarded by the 1 aw Comnussion and
wncluded 1n Appendix T in the R gert

The State Government fullv  endorvwes  the
recommendation an the Repert «f  the
Taw Commnsion  The mopisd ar end.
ments are of absolutels necessty 1n vow
of the Women's Right toinherttance under
the Hindu Suecrssion Act 1956 and o
of equally of nght between men  and
women 1n all spheres of bife and sy
as1ecogmsed by our comitiniien

The Gorvernment of Mizonam  sgrees 1o the
legaslation as v comme nded by
the 1 aw Commuston sul jct tothe co nelr-
tion  that clause 8 of the Wil »s rctamed
without modification It may be 1ond
in this connechion that the MNanud
Women's  Property  Act 187y 0w
Datred 1 1w application 1o 1 anhar Haills
"ow Muzoram) by nonficatun 1 1eley
Assam Tiontier Tracts Regulation 1f Po

In regard to the powtr  of the State
Crovernme nt to pass «xemption order unde -
der  sectiom 8 1t 8 suggested ¢ State
Government” may he  defined i the
proposed Act (as has been dome s veveral
recent Acty) so as to mean, in relation
to Union  Terntory, the Adminstiaier
of the Umon Terntory

According 10 a =oc1al usage and \iga
Customary Law a Naga martied wonun
cannot hold propeity and she 1 not com-
petent to dispose of any property and % c-
tion 1{2) may he amended inser ting that 1t
shall not extend to this State unless ad pt-
ed by a rewolution passed by the Legisla-
twve  Assembly

State Government agrees with all the  are-
rommendatiums of the Taw ( ommwsion,

The State Government supports  the 10 cuomn-
mendation of the 1aw Commussion

The Government concurs with the wecom-
mendations contained 1 the Report

The State Government agiees with «ome of
the recommendations contained m  the

Report.
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15. Andaman and Nicobar Adminstation

16, Chandigarh Admanstration

17 Dadra and Nagar Havel: Adminustration .

18 Delhi Admimistration

19. Lakshadecp Admanistration
20. Government of Pondicheary

. They agree graerally wath the recommenda-

tions of the commusion

. The Adnmutration has no comments to

offer 1n the matter

‘They have no comments  to cffer on  the
Report of the Law  Commassion

They have nothing substantial toad d to 1l e
Report

No  comments on the Repaort

Since the Marricd Wenwn's Ticperty Act,
1174 ha~ not been extended 10 Pordicherry

the question of furnshing cenmenis en
the Report, does not arse
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Wagon allotment for Jalpur Udyog

3325 SHRI C. K. CHADRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it js a fact that the
management of Jaipur Udyog is ex-
periencing lot of difficulties in getting
wagons for the despatch of cement;

(b) whether it is a fact that a huge
stock has been piled up in the SILOS
of the factory; and

(c) if go, what action has been
taken to run the factory smoothly?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). No.

(c) Does not arise.

Proposal to Intercept Tralns to check
Ticketiess Travel

3326. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it ig proposed tp in-
tercept trains between two stations
to check ticketless travel; and

(b) if so, the trains to be subjected
to such checking?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b) Mid-section checks by stoplpng
trains out of course are already being
conducted from time to time, by
deploying sufficient force. During the
checks the ticket checking parties in
sufficient force are takep to the place
of check and the train is stopped for
thorough checking. To msake the
checks effective, complete gecrecy is
maintained,

Diversion of Railway Trafic to Road
Transport

3327. SHRI RAJENDRA KUMAR
SHARMA: Will the Ministey of
RAILWAYS be pleased to state:

(a) whether it ig a fact that there
is a diversion of traffic from Railways
to Road transport during the last two
or three years; and

(b) if go, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) Yes.
There 15 some diversions of high
value traffic from rail to road during
the last few years.

(b) The muin reason is increase in
the number of National Permits,
which are affecting the loading of
high value goods for long distances.
Road hauliers are private individuals
who do not have to conform to the
rules and procedures like the rail-
ways have to do und they can make
avert and covert concessions on the
spot for enticing away traffic. Besides,
Road transport hag certain inherent
advantages ie. smaller unit of opera-
tlon, door to door service ete.

Licensed Porters

3328. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of licensed porters
working in Railways;
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(b) the Railway-wise break up of
such licensed porters; and

(c) the steps taken for their better-
ment after pationalisetion of Rail-
ways?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 38,828,

(b)

Rulway No of
Tree need
TOrtens
warking
Central . . . Jubig
Fastern . : 7160
Northern s 5 5 By45
North Lastern . ) gy
Northrast Frontier . 2102
Southern . 7 . 2050
South Central . 2697
South Fasterm . . . g632
Western . . f 4115

(¢) The licensed porters, who were
previously supplied by contractors,
are now licensed by the Railway Ad-
ministration directly eliminating the
middlemen as contractors,

The facilities generally available to
licensed porters at stations are as
under;—

(iy Free out-door treatment for
self only at rallway hospital/dis-
pensary. Indoor medical treatment
in a rallway hospital in case a
licensed porter sustains injuries
while carrying passengers' luggage
in the railway premises.

(ii) Such casual leave in a
calendar year as may be allowed
by the Station Master/Superinten-
dent.

(iii) Free use of the Railway's
light trolleys/hand barrwos for car-
riage of passengers’ luggage.
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(iv) Facilities gsuch as waiting
halls, latrines, canteens gte, provid-
ed ut the station for use of II Class
bona fide passengers,

(v) Admission of their children
in railway schoolg subject to the
availability of seats.

(vi) Transference of the licence
badge to a son or a npear relative
in the case of old age or physical
unfitness or death,

(vii) Free use of rest shelters

wherever provided,

Ludhiana-Chandigarh Rallway Line

3328 DR BALDEV PRAKASH:
Will the Minister of RATLWAYS be
plensed to state:

(a) whether there is 5 proposal to
Iink Ludhiana with Chandigarh by a
railway line;

(b) if so, whether any preliminary
work hag been done; and

(c) whether the project hag been
sanctioned; and if so, whep it is going
to be taken up?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
A fina] location (engineering) survey
for the construction of Jagadhri-
Chandigarh-Ludhiana rail link has
been carried out during 1870. Due to
severe constraint of resources and
heavy commitments already made it
has not been possible to undertake
the construction of his rail link so far.

Price Approvals granted to M;s. War-
ner Hinfinstan Lid,

3330, SHRI RAMJI LAL SUMAN:
Will the Minister of PETROLEUM,

(2) what are the details of pro-
posals for which price approvaly have
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been granted to M/s. Warner Hin-
dustan Ltd., during last three years,
yearwise;

(b) details of industrial
under which
covered;

licences
these products are

(¢) for how many new articles
price approvals were not granted to
this company during last three years
and reasons for not granting the
approvals; and

(d) what steps are being taken to
withdraw price approvals wrongly
accorded for Tederal C and whether
opiniop of Law Ministry was available
on this; if go, details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) M/s, Warner Hindustan Ltd., were
granted price approval for only one
new prodcet, namely, Tedral C tablets
on 15th October, 1976 during the last
three years.

(b) The company were galready
manufacturing Tedra] Tablets on the
authority of the industrial licence
obtained by them on 14th December,
1862 and 1t was considered thut they
could take up the manufacture of
Tedral C tablets on the game autho-
rity.

(e) Price approvals for Coskin E
and Waterbury Vapour Rub have
been refused to this company during
the last thrée years on the ground
that these would be¢ ‘new articles’ and
would not be covered under the
authority of jndustrial licence obtain-
ed by them in 1962. The company
have, however, represented against
the decision of the Government,

(d) The opinion of Ministry of
Law, Justice & Company Affairs on
the interpretation of the definition of
new urticle us given in the Industries
(Development & Regulation) Act,
1851 was received on 17th February,
1077 on a reference made in an
another case. Since there were a
number of cases in which the Inter-
pretation of the definition of ‘new
article’ was involved, al] such cases
including the case of Tedera] C tubs.

have been sent to the Ministry of Law
for their further opinion,

Vacancies of Members of Law Com-
mission

3331, BHRI G. M. BANATWALLA:

SHR; MUKHTIAR SINGH
MALIK.

SHRI SHYAM SUNDAR
GUPTA;

Will the Mimuster of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) the number of vacancies of
Members of Law Commission which
have not been filled in so far;

(b) the time by which they are
lying vacant; and

(c) by when these vacmncieg are
likely to pe filled?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
No post of Member Law Commission,
15 vacant

(b) and (e). Do not arise,

Places for oil exploration

3332. SHRI G M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK;

SHRI SHYAM SUNDER
GUPTA;

Will the Minister of PETROLEUM,
CHEMICALS AND ERTILIZERS be
pleased to state:

(a) the names of places where
exploration of oil works hag been
going on;

(b) the number of wellg drilled on
each place;

(c) the number out of the wells
drilled found to be oil/gas bearing;
and
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(@) expenditure incurred in each
together with the quantity of oil/gas
found?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) 01l exploration has been going on
throughout the length and breadth of
this country However, to be specific,
dnlling activities have been taken up
in the States of Gujaral, Assam,
Arunachal Pradesh, West Berigal,
Tripura, Nagaland, Meghalaya, Uttar
Praflesh, Bihar, Punjab, Himachal
Pradesh, Jammu & Kashmir, Tamil
Nadu, Pondicherry, Andhra Pradesh
and Rajasthan It has also been ex-
tended jn the offshore areas of the
Arabian Sea and Bay of Bengal

(bY  Statewase break up as as follews

Gujarat . 113
Assam . . . LT
Arunachal Pradeh 3
Meghalava . . 2
Nagaland . 3
Tripura . }
West Bengal 4
Uutar Prade<h 5
Punjab & Himachal Pradeh q
Bihar . . . 2
Tamil Nadu & Pondicherr, 1B
Rarasthan . 1h
Jammu & Kashmir LY
Offshore 0y

Toral b

(¢) Out of 1960 wells dmlled t:ll
30th June, 1978, 1127 are oil and 127
gas bearing

(d) As on 1-1.1977, ONGC has
establisheqd initial recoverable reserves
as under:

Oil (Mn Gas (Million
Tonnes) cubic Metres)

Onland 136 21 94866 g
Offshore 175° 51 148108 5

Ag on 1.1.1978, Oi1 India Ltd. Ras
estimates of the proved and indicated
reserveg of 33.46 Million tonnes of
crude oul and 53,982 Million standard
cubic metreg of natural gas,

Figures of expenditure well-wise
are not available
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Doubling of Sealdah-Bongaon Track

3334 SHRI CHITTA BASyU- Wil
the Minister of RAILWAYE bDbé
pleased to state:

(a) whether the attention of the
Government have been drawn to the
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non-official regolution passed by fhe
West Bengal Legislative Assefibly
demanding the doubling of the track
between Sealdah snd Bongaon of the
Eastern Railway; and

(by if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) It was
reported that gsuch a non-official
resolution was passed but there is no
official communication go far,

(b) 1t will be possible to teke a
decision when the question of making
suitable financial arrangements for
this unremunerative scheme, which
is being actively pursued, is finulised.

Decision on Bonus

3335. SHRI CHITTA BASU:

SHRI DRONAM RAJU
SATYANARAYANA,

Wil the Minister of RAILWAYS be
pleased to state:

(ay whether Government have
finally taken any decision on the issue
of bonus to Railmen in the context
orf Bhoothalingam  Study Panel
Report, and

(b) 1if not, the reasong thereof?

THE MINISTER OF STATE "IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). The gquestion of bonug concerns
not only Railway employees but also
employees of other Centra] Govern-
ment Departments. The matter is
under examination of the Government
and a decision is yet to be taken

Proposal t0 make changes in rules of
procedure of Supreme Court

3338. SHRI JANARDHANA POO-
JARY: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased tp state:

() whether Government propose
to make changeg in the rules of

procedure of the Supreme Court to
reduce delays in the disposal of cases;
and

(b) if go, the detalls thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS:
(SHRI SHANT1 BHUSHAN): (a)
and (b). Recently approval of the
President under Article 145(1) of the
the Constitution wag conveyed to the
Supreme Court of India for amend-
ing the Supreme Court Rules, 1986.
Necessary amendments to the Sup-
reme Court Rules have been made
and they have come into force on
18-3-1978. The ©purposes to be
achieved by these amendments are
given 1n the statement attached.

Very recently, the Supreme Court
of India has proposed further amend-
ment of the Supreme Court Rules,
1966 The approval of the President
ag required under Article 145(1) of
the Constitution has peen conveyed to
the Supreme Court. By these amend-
ments, some more powers are sought
to be given to the Registrar or the
Judge-in-Chamberg to save the time
of the Court.

Statement

Amendment of the Supreme Court
Rules, 1966 purposes to be achieved.

1 To save the time of the Court,
some additional powers have been
given to the Registrar and the Judge-
in-Chambers to dispose of some
matters which were previously listed
before the Court or Judge-in-Cham-
bers,

2 While granting special leave, in
all matters in which the Bench
granting special jeave s of the opi-
nion that the matter can be disposed
of within a short time, gay, within an
hour or two, it will indicete accord-
ingly and the Registry of the Supreme
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Court maintaing a list of such matters
for directions to be obttined from the
Chief Justice of India to Lst short
matters before & separate Bench so
that they can be disopsed of quickly.

3 The Review Petitions are now
disposed of by airculation to the
Judges instead of being listed before

the Court No Second Review Peti-
tion 1s now entertamned

4 If service of anv notice order or
document has not been completed
within six months in any matter the
same 15 lhisted before the Court after
notice to the Advocate-on Record for
the partieg and the Court may there
upon dismiss the matter for non-prose-
cution or give such directions as it
may deem fit

5 To curtail the time taken by the
Counsel in the hearing of a matter,
amendments have been made in the
rules to the effect that at anv time
before or mus soon after the commence
ment of argumentg gt the final hear
mg of a case as may be feasible the
Court will ascertain from the Counsel
of each party to be heard the time
which the counsel's arguments on the
matter are likely to teke After as
certaimng the <ame the Court may
fix the time for arguments of each
party or each counsel and the counsel
can supplement his oral arguments by
written submussions
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RE BUSINESS OF THE HOUSE
1202 hrs

MR SPEAKER Before we proceed
with the next jtem, I have an announ-
cement {o make

SHRI SAUGATA ROY  (Barrack
pore) What about the disclosures ve-
garding the Boeing scandal” The hon.
Minster should come forward with a
statement It is a serious scandal
which has come about
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MR SPEAKER There 15 a Motion
for discussion between 6 to 8 PM fo
discussion today Due to unavoidable
reasons that Motion could not be taken
up today for discussion Some early
time will be found for that discussion
Both the hon Minister and the Mover
have agreed to that If the House
agrees, wc can utilise that time for dis
cussing the Constitution (Forty Fifth)
Amendment Bill which 18 before the
House This time may be utilised for
thet discussion Later on we can find
some time for discussion of this ilem
which was originally fixed for today
from 6 to 8§ PM

Is 1t the pleasure of the House ‘o
accept this?

SOML HON MFMBERS Yes

MR SPEAKER Yes This is accept-
ed

SHRI SAUGATA ROY Sir are vou
somyg to allow any discussion on the
Boeing disclosures® They have stated
that they have paid some amounts for
seven parties 1n India for selling their
Aircrails Now Sir 1t 13 a4 very se-
rious malter for the Minister to note
He hisy stated something outside the
Hou ¢ (Interruptions) He should
twome to lhe House ind make a state
ment here

MR SPEAKER I suppose you are
by this time ifamibar with the ruies
Why dont you give a proper notice?

SHRI SAUGATA ROY I have given
a proper notice

MR SPEAKER That 1s under m
consideration

SHRI SAUGATA ROY 1 have given
a proper notice It i1s not that I have
not given it

SHRI JYOTIRMOY BOSU  (Dia-
mond Harbout) Under Rule 377 I
rise on a point of order This 15 re-
garding the observations which yn1
made just now

SRAVANA 17, 1800 (SAKA)
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PROF P G MAVALANKAR (Gan
dhinagar) Will thig discussion on Rail-
way accidents on Mrs Parvath: Krish
nans Motion come up for discussion
in this session?

MR SPEAKER Yes

SHRI JYOTIRMOY BOSU I have
4 point of order on the observation
whic: you made just mow I expect
that you are aware of the fact that
the Government of India should write
to the Umnted Statcs Government
Then and then only they will divulge
the names I would like to know from
the Government whether they are go-
ing to wite to the United States of
America to divulge the names of those
persons

MR SPEAKER This 1s not a point
of order Ilhis is a point of disordei
Th s 15 not a Point of Order at all

(Interruptiom) **

MR SPEAKER Dont record 1t

SHRI SAUGATA ROY The Minis
ter should be given some Parliamen
tary Liaining

MR SPEAKER Many ot us require
that

SHRI DINEN BHATTACHARYA
(Serampore) 1 would appeal to the
hon Viember who raised the 1ssue to
fodow the maxim which says Doctor
heal thyself  Otherwise the cat will
be out of the bag'

MR SPEAKER Order please Now
Papers to be laid on the Table
Shr1 Shanti Bhushan

1204 hrs

PAPERS LAID ON THE TABLE
STATEMENS RE MANACING DIRECTOR OF
Sourn INpra VISCOSE

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI

**Not recorded
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SHANTI BHUSHAN): Sir, I beg to
lay on the Table a statement under
Direction 19 of the Directions by the
Speaker, 1n reply to Half-an-Hour gis-
cussion raised by Shri Jyotirmoy Bosu
on the 31st July, 1978 regarding char-
ges aaginst the Managing Director of
South India Viscose ([Placed m lib-
rary See No LT-2583/78)
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MR SPEAKER I am sorry I am not
able to fully express myself in IHindi
1 have sent word to you. I would like
to meet you in my chamber and dis
cuss the matter with you You have
not the kindness to meet me [ have
sent word to you Please come and
meet me We can discuss it

SHRI JYOTIRMOY BOSU (D1a-
mond Harbour) Sir, I have written
to you that I want to ask some clar
fications on this.

MR SPEAKER You should give
notice for that

SHRI JYOTIRMOY BOSU Let hum
read out the statement and then we
will know how hollow the statement
18
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MR. SPEAKER He will not read
out the statement.

SHRI JYOTIRMOY BOSU S8ir, he
has laid 1t on the Table of the House.
May I ask the hon Minister to read
out the statement” Let him read out
the statement It {s a very important
statement because it concerns one of
the largest groups of companies—South
India Viscose and the Madras Alu-
muimum Co—and they have been
run by thugs and rogues I would
lLike to ask a few gquestions

MR SPEAKER It 15 not permissible
under Direction 19 I cannot help it

SHRI B RACHAIAH (Chamaraja-
nagar) Why don't you have a Half-
an-Hour discussion on this® (Inter-
ruptions)

SHRI JYOTIRMOY BOSU Sir, what
happened on that day was that the
Chair had adjourned the House sud-
deniy and 1n an abrupt manner there-
by depriving the House of asking
questions arising out of the statement
that the Miruster 1z expected to make
Now, he has chosen to make a state
ment today 1n a very ambiguous man
ner Why 1s Mr Shanti Bhushan so
kind to them” 1 do not understand
this 1 know the reason I know who
18 the lawyer who 18 working for South
India Viscose and what We was doing
1n Sarkaria Commission 1 want t{o
ask him questions I want clanfica-
tions (Interruptions)

MR SPEAKER I will read out Dir
ection 19 pertmning to Half-an-hour
discussicn

“19 When half-an-hour discussion
under sub rule (1) of rule 55 18
interrupted for want of quorum or
when there is no time for the Minis
ter to give a full reply to the debate,
he may, with the permission of the

Speaker, lay a statement on the
Table of the House”
SHRI JYOTIRMOY BOSU: Would

you kindly read out my notice? I seek
some clarification on this point.
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MR. SPEAKER: 1 am sorry I can-
not do that. No clarification is per-
migsible.

SHR1 JYOTIRMOY BOSU: Because
Government ig shielding this group,
the Managing Director and Mr. Ven-
kataswamy Naldu are given protec-
tion. (Interruptions). Because the
Chair had suddenly ang abruptly
adjourned the House thereby
depriving the House to discuss further
on that subject...,(Interruptions)

MR. SPEAKER’ That cannot be gone
into now.

SHR1 JYOTIRMOY BOSU: Why,
Sir? Why should we suffer for that?

SHRI K. LAKKAPPA:
Sir, 1 have a point of order.

(Tumkur):

MR. SPEAKER- What is your point
of order?

SHRI K. LAKKAPPA: Sir, when-
ever I ralse a point of order, you ask
me: what is the point of order and
under what rule? Under half-an-hour
discussion, I had given my name for
taking a ballot and my name was cho-
sen. I was given an opportunity to
put a question on that subject. When
I had put a question to the hon. Mims.
ter, by that time the House was ab-
ruptly adjourned. We also brought it
to your kind notice. Therefore, I re-
quest you to allow me to put a ques-
tion now. Unless and until my ques-
tion is gone on record, the discussion
is not complete. (Interruptions)
Therefore. 8ir. any statement making
even under your direction by the hon.
Winisler, would be Iincomplete unless
my question is gone on record. He
does not know what qustion I want to
vut. Threfore I want, under the pro-
visions, under the rule and in confor-
mity with the rules when my question
was admitted, the Minister should make
a statement under your direction, on
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the basis of my question. Therefore,
I am entitled to put a question,

MR. SPEAKER: If I remember
correctly, the other day you asked
for my permission to send a written
question to the Law Minister and I
consented to that, so that he may also
reply to that question in the state-
ment, but I do not think, you have
sent any question,

SHR; K. LAKKAPPA: The ques-
tion is on record.

SHRI JYOTIRMOY BOSU: Sir,
you read the gtatement.***®

MR. SPEAKER: Do not record.

I am dealing with Shri Lakkappa's
objection. If you, Mr, Lakkappa, had
sent the question, he would have
clarified the position, I do not know
whether you have sent the question.

SHRI K. LAKKAPPA: 1 was to
put a question opn that day; my name
had come in the ballot. I thought, he
would make a statement under your
direction and on that day, I wanted
your permission...

MR SPEAKER: The record will
bear out both of us; you said that you
would send m written question and I
permitted you to do that,

SHRI K. LAKKAPPA: I seek your
permission to put a question now.

MR. SPEAKER: That is not per-
missible under the rules.

SHRI JYOTIRMOY BOSU: Sir,
have you got a copy of the statement
before you? Is he pot taking the
House for a ride” Kindly take a little
pain.

MR, SPEAKER: You are a very
very senior member of the House,

SHRI JYOTIRMOY BOSU: One
of the Members.

MR. SPEAKER: You have to set
an example to others; the rules and
directions have to be obeyed; may be

##*Not recorded.



255 Papers Laid

[Mr. Speaker]

wrong or right. If you want, you can
change them. I do pot think it applies
to others and not to you. You are in
the Rules Committee and have been
taking active part in its deliberations.
The rules provide that when there is
no time or for any other reason, the
House is adjourned, only a written
statement js to be layd on the Table
of the House.

SHR] JY?TIRMOY BOSU: This is
a very unusual type of statemenl...

MR SPEAKER: May be usual or
unusual. . I have not heard any
usual statement from you; jt is always
unusual. Fortunately, for two days
you were not here, the work was
gomng on smoothly.

Raiwways Rep TariFr (Firre AMEND-
MENT) RuLes, 1878

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): 1 beg to lay on
the Table a copy of the Rajlways Red
Tanff (Fifth Amendment) Rules, 1978
(Hindi and English versions) publish-
ed in Nofification No. G.S.R. 913 in
Gazette of India dated the 15th July,
1978, jssued under gection 47 of the
Indian Railways Act, 1880, [Placed in
Library. See No. LT-2584/78 ]

No1iFicyrioNs UNDER INCOME-TAX AcT,
1961, WeALTH Tax  (AMENDMENT)
Rures, 1878, rrc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table:—

(1) A copy each of the foilowing
Notifications (Hindi and English
versions) under section 2086 of the
Income-tax Act, 1961: —

(i) The Income-tax  (Third
Amendment) Rules, 1978, publish-
ed in Notification No. S.0. 222(E)
in Gazette of India dated the 31st
March, 1978.

(ii) The Income-tax (Fourth
Amendment) Rules, 1978, publish-
ed in Notification No. 8.0. 351 (E)
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in Gazette of India dated the 24th
May, 1078

(iii) The Income-tax (Fifth
Amendment) Rules, 1978, publish-
ed in Notification No, 8.0, 355(E)
in Gazette of India dated the 25th
May, 1978.

(iv) The Income-tax (Sixth
Amendment) Rules, 1878, publish.
ed in Notification No. 8.0, 383(E)
in Gazette of India dated the 28th
May, 1978,

(v) The Income-tax (Seventh
Aniendment) Rules, 1978, publish-
ed in Notification No. S O. 433(E)
in Gazette of India dated the Tth
July, 1878

(vi) The Income-tax (Eighth
Amendment) Rules, 1978 publish-
ed in Notification No. S.0. 4684(E)
1n Gazelte of India dated the 24th
July, 1978 [Placed in Labrary.
S¢e No L.T-2585/78 ]

(2) A copy of the Wealth-tax
(Amendment) Rules, 1978 (Hindi
and English versions) published in
Notification No. 8.0, 434(E) in
Gazette of India dated the Tth July,

1978 under sub-section (4) of
section 46 of the Wealth-tax Act,
1957, [Placed in Library. See No.
LT-2586/78.]

(3) A copy of the Gifi-tax
(Amendment) Rules, 1978 (Hindi
and English versions) published in
Notification No. S.0. 435(E) in
Gazette of India dated the Tth July,
1978, under sub-section (4) of section
48 of the Gitt-tax Act, 1958. [Placed
in Library. See No, LT-2587/78.]

(4) A copy of the Companies
(Profits) Surtax (Amendment)
Rules, 1978 (Hindi and English
versions) published in Notification
No., S.0. 438(E) in Gozette of India
dated the Tth July, 1978, unfler sub-
section (3) of gection 25 of the Com-
panies (Profits) Surtax Act, 1884

[Placed in Library. See No. LT-2688/
78.]

(5) A copy of the Interest-tax
(Amendment) Rules, 1978 (Hindi
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and English versions) published in
Notification No. 8.0, #T(EY T
Gazette of Iadia dated the Tth July,
1978, under sub-section (¥) of
section 27 of the Interest-tax Act,
1974. [Placed in Library. See No.
LT-2580/78 ]

(8) A copy each of Notifications
Nos. BSR. 39(E) and S3O0ITE)
(Hindi and Enghsh wversions) pub-
lished in Gazette of Indim dated the
31st July, 1978, together with an ex-
planatory memorandum, rescinding
the provisions of Notificationg Nos.
13-Customs and 14-Customs dated
the Tth January, 1978, under section
158 of the Customg Act, 1962.
[Placed in Library See No, LT-
2500/78]
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Harijans (CA)
1215 hrs.

MESSAGE FROM RAJYA BSABHR

SECRETARY: 8ir, I have to report
the following message received from
Sabhae e, o Rev

“In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha I am directed to
enclose a copy of the Coast Guard
Bill, 1878, which has been pugsed
by the Rajya Sabha at its aitting
held on the 2nd August, 1978

12.15} hrs,
COAST GUARD BILL
As PASSED BY RAJYA SABHA
SECRETARY: 8ir, I lay on the

Table of fhe House the Coast Guard
Bill, 1978, as passed by Rajya Sabha.

1216 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

THREAT TO LIVES AND PROPERTIES OF
Harisans 18 KANJHAWALA VILLAGF,
NEAR DELHI

SHR] V M SUDHEERAN Allep-
pey): I call the attention of the
Minigter of Home Affairs to the follow-
ing matter of urgent public impor-
tance and request that he may make
a statement thereon;

“The reported mtustion prevail-
ing 1in Kanjhawala village, near
Delhi, directly threatening the lives
and properties of Harljans.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT DHANIK LAL MANDAL):
Sir, one hundreq and twenty families
of Harijans and other landiess persons
were allotted langd in village Kanjha-
wala, Nangloi Block in the Union
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Ternitory of Delhi in 1970 TFhis lod
to litigations at the instance of the
oilfer lsnd owners on th¥ ground that
the land alloted was earmarked as
grading grouWd for cattle Fullest
protection and assistance has, how-
ever, been provided to the allottees to
cultivate their lands and to remain
undisturbed 1n their possessions In
November, 1977, police protection was
provided to the Harjang to cultivate
their land In July, 1978 also similar
police arrangenmients were made and
tracters were provided to enable all
gllottees to plough their land It s,
however, @ matter of deep regret that
an incident occurred on Tth July in
which six Haryjans and two non-
haryans gustained injuries, Twenty-
three non-Haryjans were arrested 1n
two casés FIR Np 578 under sections
147 128, 149, 427, 323 IPC and FIR
No 579 under sections 147, 148, 130
552, 823 IPC regstered at Police
Station Nanglor 15 this connection
The ploughing operationg have since
been completed by the allottes There
have been no further instances of
any breach of peace Adequate police
arrangements have been made
maintaip peace and order Efforts are
also being made to find an amucable
solution by discussion with represen-
tative groups While Governmen? are
determined to ensure that po allottee
is dispossed or otherwige harassed by
use of any force and that peace s
maintained in the village, Government
alsg realise that such village disputes
can find lasting solution only on the
hdsis of goodwill and understandig
It is towards this and that Delhi Admi.
nistration is making neceseary efforts

SHRI V M SUDHEERAN 1 have
carefully gone through T™He stateltime
made by the Minister But I am gorry
to say that it 1g nothing but a routine
statement Nothing has hesn spelt cut
regarding the gleps to be taken By the
Government to diffuse the tense
atifiosphere thete and to seitle the
eue permanently In Kanjahwwala, a
very gerious situstion is prevalling
Thete is = dumgerous threat to the
lives und properties of Harijans, And
temslon is being moanted up, day by

Ever since the landlords of
the willage started claiming that the
allotment of the Goap Sabha land
has deprived them of the grazing
fleldy for their cattle Ther claim is
totally baseless

The willafe had over 1800 bighas of
grazing Jand of which only 600 bighas
was allotted to the landless in the
village Even jn this a mere 160 bighas
were allotted to the Hanjansg and the
rest to ff2 landiess and other castes
However the veited interest did not
like even this smal] concession to the
Harijjans and were phend on robbing
them of ther land The landlords’
attempt was to prevent the allotment
of land tg the landless

Much of the blame for the currenmt
crisis lays with the authonties The
shortsightedness of the Delhi Admim-
stration and many loopholes jn its
Land Reforms Act 13 mainly respon
sible for the present erisis

The allotment had beep made on a
five year basis s0 that once the five
year period Ty expired, the landlords
could put pressure on them and take
back fheir land Now the Harijans
are in possession of the land They
had to c;;_ltlvl!. their l“:ot in the
presence of police They are over
demanding anything They demand
what théy legally and morally deserve
to g*t The surplus land also should
be distributed to the landles; Marijans

Now the situstion is getting worst
The landlords have collected a lot of
money becsuse' thay are rich people,
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Haryana and other places. Evep the
landlords did pot allow the Harljans
to draw water from their wells. On
July 7, the landlords had brytally
beaten up Harijans resulting in serious
injuries to them inecluding two women.
The landlords have imposed a social
boycott against the Harijans and their
children are beaten up in the schools.
How inhuman is their treatment.
Their children go to the primary
schools and they are beaten up there
for small excuses. The Harijans are
finding themselves in an awkward
situation. They have stopped send-
ing their children to the schools.

Though the Delhi Administration
posed themselves asg the protectors of
the Harijans, the prominent leaders
of the ruling Janata Party are strong-
ly supporting the landlords. In this
regard, 1 have to mention that Mr.
Rohthas Singh, a Member of the Me-
tropolitan Council and 5 prominent
Janata Party leader and two Haryana
Janata MLAg attended the meeting of
the landlords.

Sir, the Janata Party is not ﬂncere

is evidently convinced from their at-
titude from the Belchi incident to
Kanjhwala. The Kanjhawala inci-
dent is nothing but 5 part of the
countrywide atrocities on Harijans.

The rich landlords have their

powertu] lobby in the Janata Parly
ang thig Iobby is practically control-
ling the Home Department. Even
ngw, sfter the exist of Mr. Charan
Bialilth Home Depargment and the
DallilA tion is under the
the powerful landlords’ lobby.

1o
SPFEAKER; This isnot a speech.

262
SHRI V. M. :mtm-

mrdlwumuhtb
H‘hhe M“‘“'ﬁ

lamentary

spot study of the=¥ituation and report.
The main jssue must be settley per-
manently so that the land allotted to
the Harijans must be given to them
permanently, I want to know the
steps taken to ensure that surplus
lands are allotted to them permanen-
tly, including steps to amend the Land
Reforms Act, I should like to know
from the hon. Minister the steps that
have been taken regarding protection
of land and properties of Harijans,
Finally I shoulq like to know from
the hon. Minister what action had
been taken against the culprits invel-
ved in the atrocitles on Harijans?

it ot v Wt (AqEr) 1 owsEw
e, WA gEneE W% e,
& oy wvemwnge g iR R W
e & wRT fyd Yoo fag or ..

MR. SPEAKER: You caén only
raise g point of order. This is not
allowed under the rules.

PROF SAMAR GUHA (Contai):
His name has been mentioned by an
hon, #flend! you may allow him

MR. SPEAKER: Hig name was not
mentloned by him.

SHRI DPHANIK LAL MANDAL:
All protection had been provided to
the allottees there; they are both
Harijans and non-Harijans. All police,

had been given to plough
their land, sow their land and reap.
Except for one unfortunate incident
for which | have regretied, the hon.
Member has not pointed out any
other incident; that is except for the
incident of July 7, 1878, the hon.
Member has not pointed out a



all protection has been provided to
the allottees; the lands are in full pos-
session of the allottees; they gare
ploughing the land, sowing and they
are reaping the harvest, Therefore
there is no justicfication to say that
the administration hag not taken care.
Ap regards defusing the situation, all
steps have been taken ,t the level of
the CEC, Lt. Governor and at other
levels. All steps have been taken by
" them separately and jointly. With
both parties of the village, Harijans
as well as non-Harijans, land owners,
s0 many dialogue have been held; so
many discussions have been held; in
the last day there was a dialogue bet-
ween both the parties ang the Chief
Becretary of Delhi Administartion I
can assure the hon. Member there is
no need for apprehension op this
ground. The law and prder situation
18 fully under control. We think that
1t will be settled amicably We want
to see that it is settleg amicably. It
there is a dispute in the village bet-
ween different parties, we are trying
that both parties should come together
and gettle that dispute peacefully and
amicably. The Delhi Administration
is taking steps in this direction.

SHRI V. M SUDHEERAN: Ha has
not answered the question whether
they are consideirng amendment of
the Land Reformg Act,

MR. SPEAKER: That requires
examination; they cannot say just
now,

PROP. SAMAR GUHA: I must
really congratulate the hon, Minister
if he really succeeds and brings about
an gmicable settlement of th= dispute,
I want now to draw the attention
of the Prime Minister who happens to
be the Home Minister now. Th> si‘ua-
tion as it appears developing at
Kanjhawala village is fraught with
serious threat, particularly in  the
background of happenings all over
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Horijens (CRY =
the country., What happened in
Bihar? What is happening in Marath-
wada and other areas. This is appa-
rently a class conflict between the
landless and the land owners. It is
taking the shape of caste conflict—
conflict between the Harijans and
non-Harljans, I have a fear that it
will lead to a conflict between the two
communities. Predominating commu-
nity is that of the landowners, They
have already arranged themselves and
they are in a militant mood. You
might have noted that very recently
there had been a big panchayat or
gathering of the big landwoners. Pan-
chayat assembled at Kanjhawala.
Land owners from distant places came
there and it was a big rally of the
landowners. They have taken almost
a militant posture against the land-
less people. These Harijans, who are
absolutely helpless poor people, they
are very few and have very few sour-
ces to defend their interests. They
had also their Panchayat. But [ do
not know what their Panchayat will
mean.

I will draw the attention of the
respected Prime Minister that this is
a test case for the Janata Govern-
ment and the Janata Party about their
willingness, about their determination
to see that the interests of the landless
people are defended by gll means.
Why I gay that it ig a test case because
it is just under the nose of the Central
Government. It is just a Yew miles
from Delhi.

There have been two big rallies,
very big rallies of thousands and
thousands of people who had assemb-
led from different places. The situa-
tion has become very delicate. The
incident that took place may lead to
certain kind of explosion as happened
in Bihar and some other places. For
that reason I earnestly appeal to the
Government to take very careful and
cogent steps to keep vigilance upon
the developments there,
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In this background 1 want a few
things:

1. You have said that land was
distributey among 125 families
What is the quantum of land that
was distributed in total?

PROF. SAMAR GUHA: At the
time of distribution, had there been
any dispute about this land and the
grazing lands?

Are there still any surplus lands
and if so, will the surplus land be
distributed to these landless Harijans?

Yo have said that they will be
given protection in regard to plough-
ing snd sowing Will you provide
necesvary protection to the cultivated
crops? Landowners can destroy the
crops which have been cultivated
with the help of mischief mongers.
Pleas: see that the lands which have
been cultivated will be protected.
What steps will you take at that time
of harvesting? Trouble can take
place at the time of harvesting

Yo 1 have said that you are trying
for an amicable settlement. What
type of amicable settlement you are
trying to arrive at? Frankly speak-
ing I have not s much faith in Bu-
reauciacy. Bureaucracy is dominated
by class conscious people. They are
interested in the dominating class of
landowners which is a powerful com-
munity., Tt makes the situation very
bad. Therefore, leaving the matter to
the Lt. Governor or the District
Authoritieg will no do. I will appeal
to you tog see that the leaders of all
the Opposition parties and M Py are
requested to go to that place for dis-
cussion with the people there and to
see that this gituation which is deve-
lolﬁnl there may not explode inty an
ugly affair as it has happened in other
parts of the country. I will request
Prime Minister to intervene.

F

Harijans (CA)

THE PRIME MINISTER (SHRI
MORARJI DESAI): I can very well
understand the anxiety of the hon.
member, but I do not know what the
Members of Parliament will do by
going there. They might even aggra-
vatte the whole thing without under-
gtanding it. But I do not prevent
them from going there; if they want
to go, I will give police escort if they
are afraid. If they can do it volun-
tarily then I can understand it. Gov-
ernment are deeply conscious of the
strife there and the inimical attitude
of the land-owners and are giving full
protection to these people and will
continue to do so, until the other party
gets reconciled to the whole mitua-
tion and does not afterwards create
any trougle. Until then full protec-
tion will be given. It is the bureau-
cracy which iz doing it. Please do
not go on abusing the bureaucracy
all the while

SHRI P. K. KODIYAN (Adoor):
Sir, I tully agree with Prof. Samar
Guha that a very tense situation pre-
vails there and it may worsen further
if adequate protective measures are not
taken, Kanjhwala 1s not an 1solated in-
cudent. Throughout the country for the
last one year and more, there has been
a flerce offensive by the landed class,
the landlords, to deprive the Harijans
and other sections of landless people
forcibly of the land allotted to them
not only for cultivation but even for
house sites. We are reminded of the
horrible incident that happeneg some-
time ago in Kannodia village in Rat-
lam district in M.P. where four Hari-
jans were killed on the spot m their
field when the landlords attacked
them with deadlv weapons. Similar-
ly, we are remindeq of the incident
at Chinnaogirala village in Andhra
Pradesh where a landless Harijan
cultivator, Subbarao, was speared to
death and several others injured
Such things have happened in Bihar
and several parts of U.P. and else-
where in the country. You will be
surprised to know that in one of the
villages in MLP. cattle were led by the
landlords to the standing crop of the



267  Threat to lves

[Shri P. K. Eodiyan]

Horijans 1o the acctmpaniment of
band and music. Can you jmagine 4t
When the cattle started destroying
the fruits of the Harijans' labour, the
landiords and their boys were dancing
and singing. 'What is happening in
Kanjhawala ig part ef the offensive
that the landlords have launched
against the Harijans and the rural
poor. The Minister saig that suffi-
cient steps have been taken to main-
tain law and order and provide pro-
tection to the Harijans gnd after the
July 7Tth mncident, no untoward hap-
pening has taken place 1n that village.
But 1 would like to draw the atten-
tion of the Minister and the Prime
Minister that on 30th July there was
an assembly of the landlords in that
village, after which a tense situation
has arisen A highly provocative
leaflet was distributed at that meet-
ing. Highly inflammatory speeches
were made The Minster says, the
Government 18 anxwous and is taking
steps to find an amicable settlement
to the dispute But I fail to under-
stand what is the dispute at all The
Harijans are justified, legally and
morally, in demanding full protec-
tion, and also full facilities for carry-
ing on their cultivation and their law-
ful activity.

The landlords say that nobody h
the guthority to distribute the
sabha lands. They went to the
the court rejected their gemand.
the landlords said that by
this lund to the Harijans, they
been deprived of grazing land
their cattle, It ig absolutely un
because 1400 acres of pasture land
still with the landlordg to be used
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easily find a settlement when power-
ful elements in his own party are be-
hind this. The Kisan Sangharsaa
Samiti, th eso-called samiti of the
landlurde, has dacided t0 Wage a War
against ‘he Hariiens, to take awey

AUGUST 8, 19078

angd properties 3 T 248
Harijans (CA)
the lawfu] land from them. The Sec-

retary of that samiti is an RSE soti-
vist,

MR. EEEAKER: Calling | sttention
should not be tonverted Into a de-
bate.

SHRI P. K. KODIYAN: I am con-
cluding

Another member who participated
in the kisan assembly was a Metropo-
Utan Councillor. He js a BLD man.
With these'powerful elements in the
ruling party behind the landiords, 1
do not know the hon Minister can
easily find a solution

In view of this developing situation,
1 woulg like to ask the hon. Minister
whether he would be prepared not
only to give protection to the Hari-
jans to cultivate their land, but also
to give this land, which has been
given now on a five year lease bams,
on a permanent basis so that the
landlords cannot raise any dispute.

Secondly, may I know whether
Government would be prepared to
take away from the landlords the gaon
sabha land which 18 under their ille-
gal possession? Hundreds of acres
are still under the illegal possession
of the landlords?

cial ang other assistance to the land-
the landlesgy people to carry on their
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(iii) RzromTED NON-FUNCTIONING OF
RADARS INSTALLED AT CALCUTTA
ATRPORT

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Speaker, Sir,

SRAVANA 17, 1800 (SAKA)
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I want to raise a very serious and
important matter under Rule 877. The
Minister is here. A news item has
appeared in Amrita Bazar Patrike. It

.

“For the last five months the Air
Traffic Controllers of Calcutta Air-
port have not been getting the ser-
vices of fwo highly sophisticated
radars. One of them is the Cana-
dian mmde Aerodrome Surveillance
Radar and the other a West German
precision Approach Radar.

According to the Air Traffic Con-,
trollers of Calcutta Airport, the two
radars were working very smoothly
for one year but in March last the
Aerodrome  Surveillance Radar
went out of order. Some small
spare parts were required to be im-

ported from Canada for its repair.
But till today this was not done. The
Precision Approach Radar wag core-
lated with the Canadian redar.. "

MR, SPEAKER; Mr. Halder, you
are going out of your statement. No.

SHRI KRISHNA CHANDRA HAL-
DER: No, No. I have written in my
statement about this. The news item
further reads:

“...According to the Air Traffic
experts the Canadian radar was
esgential to regulate the aircraft
within 60 miles radius of Calcutta
Airport. The German radar func-
tions for an approach within the
radius of 10 miles,

At present the Air Trafic Con-
trollers are passing a hard time to
maintain the safety of the take-off
and landing of aircrafts without the
help of these two valuable
machines.”

You know that if one goes to Cal-
cutta, his life js in danger. Every-
day, thousands of passengers go from
Calcutta to other places and abroad
and thousands of passengers go to
Calcutta from other places. Many
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foreign pirliney are operating from
the Calcutta Airport end they are
taking interest to operate from there
for the good performance of the left
front government of West Bengal

13,00 hra

Sir, through you, I want to know
from the hon. Minister, Mr. Kaushik,
who 1s sitting here, why this step-
motherly treatment is being meted
out to the Calcutta Airport and West
Bengal. I would request him to make
a statement on the floor of the House
and assure us that, ag early as
possible, this will be done.

MR. SPEAKER: g it the pleasure
3t the House to sit for 5 minutes more
to enable the two more hon, Mem-
bers to make their statements under
rule 3777

SOME HON. MEMBERS: Yes.

(iv) REPORTED DECISION TO DO AWAY
WITH TEN PER CENT PRICE PRE-
rERENCE TO PUBLIC SECTOR IN THE
MATTER OF PURCHASES

SHRI BEDABRATA BARUA (Kab-
abor): Mr Speaker, Sir, under rule
377, 1 beg to raise the matter of the
extraordinanly reactionary decision
of the Government to dispense with
the 10 per cent price preference to
the public sector in the matter of
Government purchases. This matter
wes more or less in the air since the
Janata Government took over put the
decision has now been very clearly
stated in Parliament, last Friday, by
the Finance Minister, Shri H M.
Pate], in reply to an Unstarred Ques-
tion.

The Minister stated that the Gov-
emmenthudeeidedtodomvﬂh
the price preferences so long enjoyed.
by the public gector and that the
decision would be implemented. 1t is
anly.h-l.'ltmthtonr.ﬂthelﬂnh-
ter has said, that the price preference
was given to the public sector to
emable full utilisation of capacity.

AUGUST 8, 15%8
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Even assuming that thiy was the

aim, in 1971, the Governmant ﬁ
be totally wrong to assume that there
has been full capacity utilisation in
the public sector today. In fact, mest
of the public sector units are suffer-
ing from unutilised capacity more
than ever bhefore. All these are the
direct outcome of Government pol-
cies in various gpheres gimed at creat-
ing unutilised capacity in the public
sector. The Government's declared
decision to import Super Thermal
Plants for various projects is one such
example. This decision has caused
extraordinary crsis to the Bharat
Heavy Flectricals Limited in which
huge public investments have been
made since its order baoks are Eoing
to be all but empty.....

MR SPEAKER- Mr. Barua, Yyou
are also not confining yourself to the
statement given. The rule iz that you
must confine yourself to the state-
ment.

SHRI BEDABRATA BARUA: [ am
not adding; there are only some minor
changes here and there.

The Government itself has contri-
buted to a major way towards the
on-coming crises of the public sector.

The public sector has failed to
compete even with the price pre-
ferences not because of the les-
ser effiuency but primarily be-
cause when it comes to Government
purchases few Departments would do
so unless some under-the-table pay-
menty are made. Now that even this
insufficient protection has been re-
moved, the public gector is likely to
be completely starved of Governmant
orders. This act of dispensing with
the price preferences is one of the
various memsures of the overall multi-
thronged attacks on the public sector
by a collusion of the Janata Govern-
ment with the buresucrais and big
business and must be resistad with
full farce before the , Government
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~ wector built up with so mych effort by
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{v) -RxroxTep FUNCTIONING OF TERTILE
Exrort ProMoTiON COUNCIL

Sﬂiiu K. LAKKAPPA (Tumbkur):
Mr. Speaker, Sir, I am glad, that the
hon. Minister, Shri Mohan Dharia, is
present in the House, I am raising a
very important issue, with your
permission.

The Textile Export Promotion
Counci} with its unhelpfu) attitude is
leading to the devastation of the
whole garmeént industry in India. It
is a well known fact that a large part
of the garment industry is coming
under the small scale sector while,
unfortunately, a few of them are in
the grip of the monopoly houses, like,
Binnys, Shaw Wallace, etc.

To look ut the prospects of gar-
mentg exports from India to other
parts of the world, one has to go the
very root of the raw material, viz.
various types of fabrics used by the
garment jndustry. Major items are
prepared from the fabrics manufac-
tured from the hardloom sector and
we may even say that the ‘Bleeding
Madras' variety hag given way to
crepe and other Madras checks. The
export of garments as such naturally
leads to the prosperity of the hand-
loom sector, more 80, in the way of

giving employment to innumerable
people.
The Textile Export Promotion

Council which hag been mssigned the
role of looking into the welfare of the
small sector has turned into a profit
making body; one of the leading
papers published some time back an
urticle on the ‘misuse of ' Texprocil,
buying the properties on the matket
value and semng them to their own

1900 (SAKA)
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adapted

Many unhealthy practices

by the Texprocil hne come to lightl
‘through ~the - ¢
‘misuse of qudta was brought to the

when the
notite of the authorities concerned.
The quota has been cornered by the
big bisiness exporters with the result
those people who haud orders were
unable to execute, This lead to los-
ing the image of some of the well
known manufacturers/exporters of
ready-made garments. The mere
announcement by the Commerce
Minister that an enquiry will take
place into these dealing led to the
resignation of the two top officials of
the Texprocil end the Government
has not teken any step to enquire
into the matter. In one of the letters
written to the Editor of Economic
Times dated May 28, 1077 it has been
pointed out that the Indian shippers
have been unethical in sending the
garments under false declaration as
handloom. If proper care was taken
by Texprocil gnd the inspecting
authorities to check the origin of the
fabrics before necessary certificates
were issued, such a pitiable state of
affairs would have been ' avolided.
Texprocil naturelly failed to play its
role by not giving proper definitions
with regard to the fabrics/garments
to be exported.

Adding to the above, one is much
annoyed with the further develop-
ments that have taken place. The
Indo-U.S. Agreement accorded a spe-
cia] status to handloom fabrics. But
once again the misinterpretation of the
Agreement's provisions by the Tex-
procil has led to the piling of stocks
in US. Ag stated in the Economic
Times of July 24 1978, “The US.
Customs impounded the 14 million
yardg shipments on the groumd that
Indig had already exhausted its quota
limit in the first five months of ‘this
year.” It is indeed a serious lapse on
the part of .the Teéxprocil to have
givan such misinterpretations which
led tn the decrease in export; since
the time of “impounding” no further
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orders could have been booked. It is
high time that this bureaucratic atti-
tude of Texprocil should be stopped
and unless and until the Government
frames rules and regulations with the
main intention of increwsing the ex-
ports, India may have to face 5 geri-
oug situation when its textile exports
themselves wil] come to a complete
‘halt. Further, to infuse confidence in
the heart of small scale industries,
viz,, the garment manufacturing units
who were a pawn 1n the chess board
of Texprocil, the Government should
immediately appoint a Committee to
investigate intp the acts of Texproeil
and take action against those officials,
even if they resign, if they are found
guilty. This js the way in
which the Export Promotion Councils
could be made to play a constructive
Tole. The act of Texprocil has led to
the closure of quite g lot of garment
manufacturing units, thereby leading
1o the unemployment problem

The history of Texprocil may be
taken as the history of ruining the
small-scale industries in India per-
taining to the ready-made garments
and it is indeed surprising that no
action, whatsoever, has been taken by
the Government to go into these de-
tails and to punish the guilty.

I would request the hon. Minister,
Shri Mohan Dharia, who ig for tak-
ing up soclalist programmes and
policies should come out with a bold
statement to do the needful in this
regard.

MR. SPEAKER: The House stands
adjourned for lunch to meet again at
205 PM.

13.08 hrs.
The Lok Sabha adjourned for Lunch

till Five Minutes past Fourteen of the
Clock.

——

AUGUST &, 1078 ase

The Lok Sabhc resssembled after
Lunch at Seven Minutes past Fourteen
of the Clock.

[Mr. DeruTY-SPEAKER in the Chair]

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—contd,

MR, DEPUTY-SPEAKER: Now, we
take up further consideration of the
Constitution (Forty-fifth Amendment)
Bill. Prof. Mavalankar. You have
already taken 13 minutes.

SHRI P. K DEO (Kalahundi):
The time should be extended.

MR. DEPUTY-SPEAKER: We had
allotted ten hours for the General
Discussion.

ot Fo¥w (Yafear) o A Frew v
drfary fix stfir safiry i e s Fdyer

JIMEW AT WY W7 TR BT AT,
arft fr wr wgd & mera gL ey
watfrarm & fat 10 Rfgmyd 42
45 forz iy ok & ofre oy 5 92 1 5 Fire iy
€ ) ¥ gww oy & fe—ffie o1 o wrr Y
faerwr QT 9T 6 WX ¥ & TR w6, 7F T
O @ t— W o ey
(qiwe)faw qc & &, & & w2 ol Firer o
& .. (wwurT)

st aum wATy wrel (Gwr) Ao el
ag & e uy ot worw oy o @k, 0 wwT WY
o afirs agrar wrg it g afesrr (wer-
&) faw w1 areen & ofve g T agr ¥ W
wrorar Wi ofte ol o o et 10 W2
w W &9 §, v W wiaw aymr g

T Wi . wRfg @ 2R Q@
L&
SHRI KANWAR LAL GUPTA

(Delhi Sadar): So, the total wil] be
twelve hours?

MR. DEPUTY-SPEAKER: It will
be "just twelve hours because we had
allotted ten hours. Now we will be
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taking two hours more, Le., from 6.00
to 890 p.m. Taking that into consi-
deration, jt will be twelve hours.
This is including the time already
taken. So, we will be left with 7
hours 15 minutes.

AN HON. MEMBER: Excluding
the Minister's time?

MR. DEPUTY-SPEAKER: No; in-
cluding the Minister’s time.

1 propose that the Minister start his
reply tomorrow and let the Members
finish the discussion today. Voting
will take place soon after the Minis-
ter's reply tomorrow.

Now, we start,

SHRI KANWAR LAL GUPTA:

Total 12 hours plus the reply of the
Minister.,

MR DEPUTY SPEAKER: No, no.
It will include the Minister's reply

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh) You please limit
the time for a speaker so that more
memberg can be accommodated.

MR. DEPUTY-SPEAKER: We
wil] not give more than 15 minutes to
each speaker.

SHRI N. K. SHEJWALKAR (Gwe-

lior): In that case we may have to
sit t1l] 9.80,

MR. DEPUTY-SPEAKER: The
Minister's reply will be tomorrow.

SHRI N. K. SHEJWALKAR: How
long are we going to sit today?

MR. DEPUTY-SPFAKER: Till
Eight.

Now, Mr, Mavalankar.

FROF. P. G. MAVALANKAR
(Ahmedabad); While congratulating
the Law Minister again for piloting
this important Bill so as to nurture
and strengthen the democratic insti-
tutiong in the country and also to es-
tablish on a sure and secure basis the
Rule of Law throughout the land so

First, about preventive detention, I
welcomed yesterday the new string-
ent provisions making it very difficult
for any government to arrest and de-
tain people for long and without trial.
May I say, further, that ideally and
really speaking, preventive detention
must be abandoned altogether and we
all—governments, Members of Par-
liament, political parties and the citi-
zens in general—must go ahead in
that direction quickly, concretely, ho-
nestly and fully because preventive
detention, in my judgment, both in
principle and practice, is a negation of
freedom, rights and the civil liberties.

About referendum, my continued
opposition to referendum remains, I
opposed it at the introduction stage
and ] oppose it even now. In fact my
opposition has been further streng-
thened after what 1 read the Law
Minister’s remarks about it in the
course of his speech in the meeting of
the Consultative Committee of his
Ministry.

The Law Minister says, referendum
ie. a reference to people is a duty.
Who denied that? Nobody says that
we must not refer to the people. But
do we want the people to be referred
to all the time”? The question is whe-
ther referendum is a right means to
do it. Referendum is Impracticable,
difficult and very expensive. His own
statement says that it will be Rs. 30
crores at any one time—Ra. 7 crores
plus Rs. 23 crores. But apart from
being expensive—and if it is valuable,
1 will even go in for that—the whole
point is that referendum is something
which is not necessary because, here
is the Parllament and it is elected
every five years and if the Parliament
does something very wrong, people
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‘may elect & new Parliament and the
new Parliament may undo that wrong
thing, How can the pecple understand
complicated and intricate political
and constitutional 1ssues? A reféren-
dum can be thought of for deciding a
political 1ssue But it cannot be made
permanent for seeking a constitutional
amendment The point is that refer-
endum is only found in Switzerland,
Australia and America, and it is com-
pulsory for constitutional amend-
ments in Switzerland and Australia
‘So, by and large, np country in the
democratic world excluding Switzer-
land and Australia has got referendum
for the purposes of Constitutional
Amendments. That 18 No 1 Second-
1y, about referendum, I have an im-
portant word to say If something 1s
basic—Sir, 1 do not want to take
the time of the House by repeating—
and we have smd that four things are
basic things 1n the Constitution, why
then do you make these things amend-
able? Because if 51 per cent of the
people may say, ‘Fundamental rights
may go' and 40 per cent of the people
say ‘No’, will you amend them by
this means of referendum? I would
say, Sir, even if 99 per cent of the
people say, ‘Fundamental rights may
80, you cannot do 1t lMonemll
say that these are basic things and
they must be kept unamendable 'l'hat
is my point

The Law Minister was talking about
trusting and respecting the people Let
him not be clever Let him be cor-
rect also We have never said that we
do not trust the people All that we
say 1s that referendum is not the right
method,

Then, Sir, g word about the right to
private property I am glad it 1s being
taken away from the fundamen-
tal rights chapter and now it s going
to be a legal and consftutional right
All the more because of the fact that
we want sotio-econiomic legislation to
go ahead and the property right not
10 come in the way of sur social and
economic progress and in our effort
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socialist, we want this right tp a0
completely out of the fundamental
righis chapler.

Lastly, pmvi.ﬁcnlnp:ﬁnl Presi-
dent’s rule In States have bean made
moremuntemdrl'h t. That I wel-
come

The philosophy of our Constitution,
the practice of our Constitution and
the purpose of our Constitution have
to be respecied in such a way that
emergency or np emergency, no part
of the Constitution can be deformed,
defiled and defaced We must all go
m the direction of making our Cons-
titution and the Government work-
able and satlsfactory to the people,
because the Constitution is after all
an instrument, a means, not an end,
the end 15 the welfare of the people
If this is done, we will eliminate the
exploitation of the people in ths
country and earn their respect

PROF DILIP CHAERAVARTY
(Calcutta South) Mr Deputy-Spea-
ker, Sir, I congratulate the Law
Minister. ..

SHRI SOMNATH CHATTERJEE

(Jadavpur): And the people of this
country

PROF DILIP CHAKRAVARTY'
People have to be congratulated per-
petually

I congratulate the Law Minister for
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The Janata Party by bringing for-
ward this Bill is trying,fs mastore the

provisions in this Bill itself whereby
the judiciary will be restored to its
prestine glory, ang the rule of law
for all intents and purposes would be
restored. But I would like to utter a
word of caution, Mere legal provisions
for securing equality before the eyes
of law are not enough, as long as
seventy peg. cent of our population are
permitted to languish below the po-
verty line and they are denled the
opportunity to take advantage of
the legal system This also should be
borne in mind not merely by the Law
Minister, but by the Government as
a whole

I also congratulate the Law Minis-
ter for redeeming the pledge given
in our election manifestg namely to
delete the property rights from the
Fundamental Rights...,

SHRI P, K. DEO: And to substitute
this with the right to work

PROF. DILIP CHAKRAVARTY:

Constitution. By Article 330A, bemefit
was sought to be given retrospective-
ly to Shrimati Indira Gandhi. Let

give a go-by to the things of the past.

Further, by an amendment of Arti-
cle 74; the status of the President is
sought to be impoved. This is the first
time that the President of the Indian
Republic would be having the right
to ask for a reconsideration of a mat-
ter by the Council of Ministers,
though ultimately if the Council of
Ministers reiterated its former posi-
tion, the President has to accept. That
is a welcome provision Possibly, if
such provisions had been there, ear-
lier, the late lamented President Fakh-
ruddin Alj Ahmad would have
thought for a second time. to pass it
on to the Cabinet or to insist on a
reconsideration before signing papers
declaring emergency Of course, ac-
cording to the then provisions, he
could have insisted. He did not How-
ever, I need not dilate on it

Last year, Parliament itself res-
tored the popularly known provisions
of the Feroze Gandhi Act. This was
one of the first acts undertaken by
the present Government, In the pre-
sent Constitution (Amendment) Bill,
Article 361-A is being inserted, where-
By protection is sought to be given
to those who publish parliamentary
proceedings, This is a step in the
right direction, ¢ we keep the peo-
ple of the country continuously mn-
vglved in the parliamentary proceed-
that is a surer guarantee for pre-
serving democracy in the body politic
of the country

§

In the election manifesto of the
Janata Party, we insisted that there
should be a very cautious us~ of
powers for having President's
rule in tbe States, because the States’
autonomy was made nugatory, parti-

g
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rule in the States. It j5 for the consi-
t'deration of the hon. Minister of Law.
Otherwise there are dangers, there
shall always be the danger, of sub-
jective reports being gent by Govern-
ors of States, and decisions being ar-
rived at on the basis of those sub-
jective reports. If we have to pre-
serve the quality of the Indian polity,
we possibly expect that in future, dif-
ferent parties will be ruling in dif-
ferent States of India, whereas ano-
ther party will be ruling at the Cen-
tre. So, these guarantees are neces-
sary in maintaining the balance in the
body politic of the Indian Republic.
And even in matters of appointments
of Governors, the ruling party in the
State should also be involved. Their
opinigns should also be given due
weight. These are the provisions
which may form the subject matter
of another Constitution Amendment
Bill.

This is the first time since 19050
that the Government of India tried to
rule the country without any Preven-
tive Detention Act. And this fact
should be applauded; but at the
same time, one would feel it to be a
matter of shame that the enabling pro-
visions in our Constitution continue
to remain, which give power to the
States and also to Parliament, to enact
for preventive detention, If we are
really intent on restoring democratic
norms in the country we should give
for all times to come, a go-by to the
provisions which enable the State
Governments and the Parliament to
enact in future, any preventive deten-
tion legislation.

1 would also draw the attention of
the Law Minister to another provision
in our manifesto—page 9 of that ma-
nifesto—which declares, ‘“We would
Euarantee the recall of errant legisla-
tors.” We should not forget our own
commitments. I am aware that our
attempts are to translate all our com-
mitments one after the other; but
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let us not lose sight of many impor-
tant commitments which remain yet
to be fulfilled.

I should also like to draw the at-
tention of the hon. Law Minister to
our manifesto, page 9, item 18 which
relates to right to work. There should
be some provision in our constitution
itself for this; I should personally pre-
fer to put the right to work as one
nf our fundamental rights; we have
removed property rights from the
chapter on fundamental rights but we
should substitute the right to work
by incorporating it in the fundementa]
rights, as also the right to social se-
curity.

I was listening with rapt attention
to the speech delivered by my friend
Prof. Mavalankar who is no longer
here in the House, He came forward
with some arguments. He ig a demo-
crat. Reading the proceedings of Par-
liament during the emergency would
show that in Parhament he was fight-
ing against the amendments to the
Constitution, against emergency pro-
visions. How many, 1 would ask him,
got up to support him in his opposi-
tion to the emergency provisions? Now
he talks eloguently about the sover-
eignty of Parliament. I do not deny it;
1 belong to this Parliament But which
one should be given precedence—g0-
vereignty of the people or sovereignty
of Parliament elected by the peo-
ple? Like any India scholar de-
pending for his knowledge only
on western publications, in his elo-
guent language he asks; how can
the people of this country understand
complicated issues? With the same
eloquence he cited the instance of
Switzerland and many other foreigm
countries which have cent per cent
literacy and  suggested—that those
were methods which we could not
accept. Prof. Mavalankar is a profes-
sor and an expert on constitutional
law and political philosophy. I am not.
But as a person with some little prag-
matic gense and as a person who has
faith in our people and in the crea=
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tive ideas of the Indian people, I
would ask him: what happened in the
1977 electionst Could anybody have
imagined that with the press and
publicity organs stifled, with funda-
mental rights not restored, with courts
being crippled under a mutilated cons-
titution, with many candidates in the
electiong languishing inside jails with
no organisation worth the name,
without the necessary financial power
to go and reach the people, how did
the people react? It does not today
lie in anybody’s mouth to caution on
this by quoting from western experts.
It is time we laid emphasis, we put
our faith in our people. 1 am aware
as anybody else that 70 per cent of
our population are devoid of the three
Rs; not only that, more than 60 per
cent of our population live below the
hunger line. Even then they knew
how to react when they were called
upon to react against an authoritarian
regime. With these words, I would be-
seech everybody including hon. friends
in the Opposition, the Leader of the
Opposition Mr. Stephen and others to
agree to the provision on referendum.
This will be something new: we can
show the way to the rest of the world.
It is my plea to Prof. Mavalankar
along with others who sit on the op-
posite who are still hesitant to agree
to this provision on referendum. That
is the surest way of guaranteeing
freedom to the people at large to
which we are al] committed.

MR. DEPUTY-SPEAKER: You kept
exactly within the time allotted.

PROF. DILIP CHAKRAVARTY:
I will never exceed the limit.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Sir, I welcome this
amending Bill I also congratulate the
Minister on holding prior consultations
with all the parties. I specially sup-
port clause 45 to amend article 368,
where he has defined the basic struc-
ture of the Constitution and made it
clear that without a referendum, this
basic structure cannot be changed, I
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welcome it. We had to learn froms ..
bitter experience. In a country where
the fate of the State is decided by
waves, in one wave you may get a
sweeping majority and in another
wave, it may be something else. I feel
that this provision for a referendum
is a must in these circumstances, For
another reason alsg 1 wclcome it, It
is helping all of us to re-educate our-
selves as to what the basic structure
of our Constitution is, especially at a
time when the rights which you want
to preserve are being trampled under
the foot with impunity by certain
sections of the people all over the
country,

I need not remind you that article
15 under the chapter gn fundamental
rights clearly states that there shall
be no discrimination, But what is hap-
pening in the country now? I do not
want to go into all those details. It
is @ very good thing that you remind
us through this very provision that
these are the basic structures—secu-
larism, democracy, adult franchise and
fundamental rights. 1 am glad that
the right to property has been taken
away from among the fundamental
rights. All the Members of Parliament
and State Legislatures including Mi-
nisters have to take ocath of allegiance
to the Constitution. Let us forget ihe
people outside. So far as taking oath
in the name of God is concerned, now
I have realised that most of us do not
believe in God. Otherwise, the fear of
God would have helped them to
fight against the trend and beliefs
working against the democratic rights
provided in the Constitution. The
political gystem we are having is em-
bedded in the Constitution, Unfortu-
nately, we have inherited an undemo-
eratic social structure. Unless we are:
prepared to fight against this undemo-
cratic social structure, we will not h,
able to have secular ahd political de-
mocracy. Therefore, reminding the
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Members of Parhament and the peo-
ple that without secularsm, without
democracy, our nation as a nation can-
not survive 15 necessary and this must
be brought home to everybody That
18 why I lay 30 much stress on sup-
porting this

With all good intentions, you have
brought in certann amendments m
regard to the emergency 1 am not
questioning your intentions Aftcr all,
You are o youngester you are licking
political eaperience Therefore I want
you to liarn from past experience
where the Constitution was circum-
vented to bring down the Government
It started with Kera'a 1in 1959 Ek un
when the Government enjoyed 2 ma-
Jority in the name of the masscs hiv-
ing gone agamnst the Government all
Jolned togcther to pull down the
Government The only peison who
had a fecing of agory was the then
President Dr Rajendri Prasad who
had to 171 the dismissal order Fvery-
one elce combined to pull down th
Mim iry What was the r sult? Ti,
became the method of pu'ling down
any Minastry if the Centre did not ike
it

SHRI P K DEO
a routine

SHRI M N GOVINDAN NAIR
It has hecome a reutine You can
count how many Ministries have been
brought down

It has become

According to the present amend-
ment emergency can be impceed if
there 1s an armed rebelion If you
are gomg to include this, I am sure
there will be infighting mside the
various parties and groups and you
will be unleashing armed action all
over the country 1 have no doubt
about it Therefore, as far as the
emergency 15 concerned, excepting
when there 18 external aggression
there should be no provision to fm-
pose it

Coming to President's rule, you
have made certaln changes but that
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is not enough. Why should there be
Presidenvs rule for six monthy or
one year? There also, look into the
past and see how many li'nes Presi-
dent's rule was introduced, how it
wds prolonged and prolungeu There-
fore, witlun two months re-election
should be conducted There shull be
no Presidents rule Therefors, what
I would suggest 15 that you have to
make necessary amendments fo your
Bill to take away this impoc<ition of
Pre idents rule How are you
managing it  here ai the Centre?®
There 15 no prowvision for Presidents
rule here You have to call for clec~
tions immediately If this couniry of
600 million people have to tike part
in an election when there Is a break-
down here what 1s the d (Mcully in
conducting an election 1f ttere 15 a
constitutional breakdown in one of
fhe States” Your talking a oul rains
and chimite and all that s all wrong
Within two months 1n an  Stite vou
can conduct elections Therefore 1
am not couestionins the smnt in
whith vou haue brought there amend-
ments but I am  trying to improve
upon il so that this ma he a real
amendment of the Constitulium

In clause 44 you have spoken pbout
“Republic’ Secular’ and ‘Soclalist”
in bold letters

AN HON MFMBER What clse
vou want? Everything is there?

SHRI M N GOVINDAN NAIR
What I want Is we chould be politi-
cally honest If you do mot want
soclalism, do not say that jou are
for a Sorfalist State If you renlly
mean that you are for a Sociallst
State, then there should be necessary
amendments m thi< whereby vou Jead
the country to socialism Otherwise,
there is no point in using these words
Whom are you fooling® You think
you are fooling the peonle you are
only deceiving yourselves. Nobody
is going to be fooled by such a state-
ment Supvose you write in a paper
“sugar” Will it be gweet” Bo, If
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you do not belleve in it, do mot put
it. But if you mean it, then streng-
then it by necessary changes.

There gre certain minor gamend-
ments which, I think, we will not find
it difMicult to accept, about which we
will glve our views at the {ime of
the clause by clause consideration.

ot ¥ o v ;. (frefteee ) e
Ay @, S wifrew Aaew e g aw
wET ...

SHRI M, N. GOVINDAN NAIR:
Pleuse speak in Enghsh.

SHRI KANWAR LAL GUPTA:
After listening to the speeth of Shn
Govindan Nair, I was pleased to
learn that they have become wiser
now, of course very late

% s meew fodr w
um fexr W

oY ware mey Ty
wfrd

Simularly, 1 heard the specch of a
Congresg Member, a former Minuster
He has also achieved rcalisation aller
the datk period of 19 months He
has become wiser. I hearq also Shn
Stephen He tried to d-~fend the
emergency in a  half-hearted way.
He has also become wiser. I may
Say now they have all become w.ser.
Had they been wice enougn befoie,
then this dark period would not have
been there in this country and we
would not have been in jail for 19
months.
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famr 21 =T % fan & qdr avww A
A qEt & AT AT agrs &41 TIAr
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It 15 an eye-opener fo you und to
all those who say that the Janata
Government has done nothing, I
think this is the biggest thing that
the Janata Government has done. I
can remain hungry, I zan remain
thirsty, but if I am not allowed to
move freely, if 1 am not allowea to
expregs freely, if I am not pllowed tfo
think freely, I am as baq as an ani-
mal.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): And to die freely
of hunger and starvation,

SHRI KANWAR LAL GUPTA: I
am prepared to die of hunger and
starvation. But I would Like to be a
free man and human. I do not like
that. That may be your philosophy,
but it s not our philosophy. We
want both. But you don't yndermine
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SHRI R. VENKATARAMAN (Mad-
ras South): Mr. Deputy Speaker, Sir:
It is a trite saying that the politician
looks to the next election, and the
statesmen looks to the next genera-
tion. Therefore, we should, on this
occasion, cease to be politicians and
try io be statesmen and hammer out
a solution for our problems that will
endure, not only to the next genration,
but to posterity.

It is a very happy augury that the
‘Government had consultations with
the Opposition parties in respect of

-
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the Constitution (Amendment; Bill,
and trieg to arrive at a consensus.
In fact ihe speeches made on this
side have shown that there is a large
measure of agreement with regard to
the Bill before the House K It seems
to have upset some people whe wanted
some kind of a confronta:ion and did
not find it. I shall deal with the sub-
ject in the descending order of priori-
ty, so that if I lose time, I will lcse
only the smaller points.

The first submission that 1 will
make to the THouse is regarding
Clauge 45, dealing with amendment

to the Constitution. The legislative
historyy of amendment to 1he Consti-
tution has been something like a pen-
dulum’ swinging from one side to the
other. From Shankari Prasad case o
Golak Nath case, it has swung from
one end to the other. The Supreme
Court held that Parliament had ab-
solute right to amend in 1750; and in
1967, it held that it had no power to
amend the fundamental rights. For-
tunately, I think the nendulum has
achieved perpendicularity in the
Keshavanand-Rharati case. It has set
down the limits of the nowers of
Parliament to amend t‘he Constitu-
tion. It has said that in all matters
which are not of a basic structure,
Parliament has the power to amend
the Constitution, What are these
basic structures, or essential features
of the Constitution, has not been snelt
out. But some Indications have been
given, scattered throughout  the
voluminous  judgement. Federalism
is one, secularism ig one, the separa-
tion of powers and independence of
judiciary is one, and so on.

As a result of the Bill which is now
befora us. we will be in a strange
position. Ome: under the Keshavan-
and-Rhar~ti rase, ecertain Articles of
the Comstitutinn  are unamendahle,
Two: coertain Articles of the Constitu-
tion can be amended in accordance
with tka brocedure laid down in the
Constitution. Ang three: certain
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items mentioned in Clause 45, i.e.
those seeking to impair the secular or
democratic character, etc., taking
away the right of citizens or abridging
them, impeding free and fair elec-
tions, compromising the independence
of judiciary, etc. Those items, if they
are passed by Parliament in accord-
ance with article 368(1) ind approved
in 3 referendum by the people, will
become valid. I want to ask {he I.ew
Minister this question. If according
to the Supreme Court, independence
of judiciary and the separation of
powers are not amendable -t all it is
ona of the basic structure of the
Constitution, how is your law szaving
that anything which compvomises the
independence of the judiciary can be
amended if it is approved bv a refe-
rendum? It looks as if this Bill takes
away what the Supreme Court has
given as fundamental and basic rights
which under no circumstances can be
taken away from the peovle, I do no$
know if any of those items mentioned,
namely, impairing secular and demo-
cratic character of the Constitution,
abridging or taking away the right of
citizens under part III, prejudicing or
impeding free and fair elections to
the House of the People or compromis-
ing the independence of the judiciary,
if any law is passed in respect of that,
according to the existing decision in
the Keshavanand-Bharati case, it is
my submission that it will be un-
amendable gnd should not be allowed
to be amended at all. On the otlher
hand, you say that any law affecting
these thing; can become valid if it is
approved by g referendum. Far from
protecting the rights of the citizens
you appear to be giving away the
rights of the citizens already secured
in the Keshavanand-Bharati case. I
want the hon. Law Minister to very
carefully consider this aspect bhecause
of the new element of providing for
amendment to the Congtititian in res-
pect of matters which according to me
are not amendable, which according
to the judeement in Keshavanand-
Bharati case are not amendable, +hev
could be amended by virture of the
fact that there will be a referendurs
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and approval by referendum 1[I am
only saying that this is the effect of
this, we are not aecepting this amend
ment

My second point 18 thus The con-
cept of referendum is new 1t is not
in the Constitution I may be that
the very concept of referendum itself
will be an alteration m the bame
structure of the Constitution of India
The amendment which the Law
Minister has brought before the
House standg in danger of being
thrown out by the Sumeme Court in
accordance with the decisions now
given because this concept of refe-
rendum itself 1s not one of the con-
cepts in the Constitution of India
and being something which 1s in the
nature of a fundamental principle it
19 new

The co can come to a ronclusion
that thiZ ltself 15 not valid amend-
ment 1 say thi, because political
theonies and politieal scienlists have
not accepted the principie of refe
rendum in all case In fact there
are two theories in respect of repre-
sentation One 13 direct democracy
angd the other 15 represeniative demo-
cracy through elected members Cer-
tain Constitutions have acceptes] the
principle of direct democracy The
Swiss Constitution for instance has
accepted it But the Bntsh demo
cracy has not accepted thc principle
of direel democracy It hs accepted
what is called representative aemo-
cracy ‘Therefore if you want to
change the very bass of our Constitu-
tion from a representative democracy
to a direct democracy then you will
be runmng counter to the original
concept of the founding fathers and
framerg of the Constituion There-
fore, 1t 18 quite posmble to argue and
1t will be argued that this 1s a funda-
mental change which is not contem-
plated and will not, therefore come
within the powers of article 368

1 come to the practicul aspect 1f
you look at the countries of the world,
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you will ind very few which have
direct democracy In fact, it s ounly
m small countrieg like Switzerland or
countries with a small population that
this referendum can work In a
country like India, which has more
than 300 million people who will vote,
it would be almost impossible to have
a referendum The practical aspect
of it should not be 1gnored

Referendum 15 usually in the form
of an yes or no How can you put
forwarqd s Constitulion imendment in
the form of yes or no’ Generally
what 15 referred 1n other countries
1s a specific question The latest refe-
rendum in Switzerland was whether a
women should be allowed to iote or
not Thig 1, a simple question 1f
you say that a Constitution amend-
ment containing so many complicated
1ssues could be put forwari in the
form of yes or no, it will create so
many problems and go many difficul
ties. I{ will not be possible to get a
clear verdict from the people in res
pect of this Ewven today people are
voting by symbo's—either the hand
or the bull or something VWhen vou
put  forward 4 Constitutional
amendment to g referendum what
13 the symbol you will give? If
vou give the party symbol i1f means
that it 15 a party election If you give
different symhbols say cats and rats
the argument that will go on in the
country wnll be  (ala drink awav
the (hildrens malk go don’t vote for
cats The other argument will be
“Rodents eat away our grains so
don't vote for rats’ The other arpu
ment will be Rodents eat away our
gramns, so dont vote for rats’

Under the provisions of this clau.e,
51 per cent of the pejple must vote
before any amendment can be sald to
have been accepted In a general
election where candidates contest, It
is in thesir self-interest to get as many
of thear supporters as possible to go
to the polls I may carry 30 per cent
of the voters to the polls and my
rival maybe able to car;y 40 per cent
The result is that 70 per cent of the
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people vote. But in the case of a
referendum who will pe interested
mobilising all voters and taking them
to the polling booths’ 1 am afrad
in most of the cases, this 51 per cent
will never vote

Agan, even if 5, per cent of the
people go and vote, can 26 per cent of
the people decide the fate of the
country, because majority of 51 per
cent 1s 26 per cent” Can 26 per cent
of the people say that the indepen-
dence of the judiciary can be cone
away with or the electoral laws can
be changed prejudicially or that the
fundamental nghts can be tsken
away? Therefore, it apptats 10 me
that the whole scheme 1. jll-conceived
and 1t requires very de2) considera-
tion In fact, there must have been a
public debate on this 1ss1e before we
came forward with suca a major
change n our Constitution It should
have been put to the people, 1t should
have been debated in various places
the views of the Stie Assembles
should have been taken, bodies like
the Bar Associations snouli have been
asked to give their op'uon  Instead
we have not even referied thi, Bill
to a Select Committee, we are m such
a great hurry that we want to get it
through I now come to the last
point

MR DEPUTY-SPEAKER KXindly
conclude

SHR] R VENKATARAMAN. Wil
it be possible for me to take some
tume from my other colleague”

MR DEPUTY-SPLAKER That .
possible

SHRI VASANT SATHE How much
1 the total time ot oo+ party?

MR. DEPUTY-SPEANLR Twenty
seven munutes, out of which he has
already taken 22

SHRI VASANT SA'THE How can
it be* Our party got one hour and
45 minutes,

MR, DEPUTY-SPZAKRER: Mr Ste-
phen hay taken,

SHRI VASANT SATHE Thirty
munutes, that 13 all You see the
record

SHRI R VENKA{ARAMAN This
debate can con‘inue afterwards

SHRI VASANT SATHE, Now that
you are exteading it by two hours,
Proportionate time should be given to
us

MR DEPUTY-SFLAKER It .s unt
extendeq for thal purpose, tLt to
accommodate more Membe: s,

SHRI VASANT SATIIE Anvway,
let um have five minutes

SHRI R VENKATARAMAN Thank
you Mr Sathe Ig~ giving me five
munutes

The next point I would hike to men-
tion 1s that the cost of such an elec-
tion will be prohibitive In the Fin-
ancial Memorandum which the Mimis-
ter circulatey the other day he has
assumed that the referendum will
take place along with a general elec-
lion If t takes place withl another
general electirn then the cost would
be less, but you cannot wait for a re-
ferendum to he pup to the people 111l
the next general electron If that 19
80, the purpose would ve defeated.
Therefore, 1 submut that the whole
question must be gone into moie
deeply than has been done

I would sum up the position .0 far
as thig 18 concerned We have rearh-
ed a fair measure of stability regard-
ng the interpretation of article 368
and the Limits of the amending power
of Parliement in the Keshavanand-
Bharati case as well as the electian
case

Now clause 45, as it 13 put forwerd,
will only create further confusion and
uncertainty n th!s regard Sir, I have
done

SHRI DAJIBA DESAI (Kolhapur):
Mr Deputy-Speaker, Sir, I rse to
make my observations before {he
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House. First of all. I would like to
welcome certain measures which the
Law Minister has brought forward in
the Constitution Amendment Bill,

I will start with the right to pro-
perty. The Janata Government have
deleted the right to property from
the Constitution. In that way they
have fulfilled their proclamation in the
election manifesto, that the right to
property will go. But, along with that,
they have made a promise of right fo
work. The rizht to property is going
but the right to work for an adeguate
iivelihood has neot come,

We do not amend ihe Constitution
very ofien. In fact we should noti. It
is after full deliberation of one year
+that the Janata Party and the Janata
Government have brought forward this
Bill. So, we were expecting something
comprehensive, something which will
enable the Government to undertake
socio-economic reforms .u the country.
But there is not eve~ a <ingle proposal
‘here which will enable the Government
to undertake any socio-economic re.
form. Only the right to property is
going. At the same time, they are
amending article 31-C, which the previ-
ous Government had inserted, giving
precedence to Directive Principles of
State Policy. The present Govern-
ment is curtailing that provision also.
Article 31-C was brought forward by
.ne previous regime to create an illu-
sion in the minds of the people that
the Emergency will be helpful to the
people, it will help the socio-economic
development of the country. But what
actually happened during the period
of the Emergency? Even under the
20-Point Economic Programme they
have not brought forward any socio-
economic measure, even though the
Janata Party assured the people at
the election time that they wiil under-
take socio-economic measures to have
Samaj Parivarthan. Actually, there is
no scope in the present Constitution
Amendment Bill for any socio-economic
measures and  whatever scope was
there in Article 31-C has been either
withdrawn or narrowed down.
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Another aspect of this Bill which I
welcome is the removal of restraints
and restrictions on democratic rights.
There were a number of restraints—I
do not want to dwell on them,—on the
independence of the judiciary, the im-
plementation of fundamental rights
and so on and they have now been
removed. It is welcome. But demo-
cracy will not survive only on freedom
of speech or fundamental rights.
Democracy will survive when  the
socio-economic reforms are taken into
censideration or  brought ferward.
We want democracy. But we want
bread and demoecracy together and
rot democracy alone.

Another thing that I want to wel-
come in this Bill is the restoration
of the independence of the Judiciary.
At the same time, they have abolished
the Tribunals and other things. It is
also a welcoma step. So, when you
want to protect democracy, you have
to proiect the people. In a class
society, democracy will not survive
and 1f democracy is to survive, it
must be helpful to the classes which
are down-trodden, oppressed and
exploited. We must take social, eco-
nomic and political measures which
would help the down-trodden. There
is a complete lack of that measure
in the Bill

Then coming to referedum, it is.
of course, a new phenomenon; a new
principle is being put forward. There
are difficulties in that, but we are
prepared to give a trial for that. At
the same time a new trend is coming
into Indian polity and that is to do
away with the federal principles of

the Constitution. There are trends
that the Union Government should be
unitary form of Government, the
Centre should be powerful, but the
Centre will not be powerful at the cost
of the States and, therefore, I propose
that the federal structure should be
made a basic feature of the Constitu-

tion.
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Then there are again some changes
in the State List, Education is being
taken into the Concurrent List. I want
to oppose that. Even some of the Chief
Ministers who assmbled some time
back, have advocated that Education
should be in the State List These are
the points on which I wanted to ex-
press my opimon. I have given certain
amendments and I would lke to
speak on them when they are taken
up  With these words I conclude
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SHRI TRIDIB CHAUDHURI
(Berhampore): Mr. Deputy-Speaker,
8ir, the Constitution (Forty-Fifth
Amendment) Bill, 1878 does not
salisty me or those with my way of
thinking to the fullest extent, yet there
is hardly any doubt about the fasct
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that it is a momentous legislation and
when enacted, it wiil go down in our
constitutional history as s landmark
in the evolution of the Constitution
of independent India. We would have
been really satisfied {f the Constitu-
tion (Forty-Second Amendment) "Act
were repealed altogether and opportu-
nity was taken to review the experi-
ence of the working of the Constitu~
tion of all these thirty years and we
had gone in for a really revolutionary
measure to re-modelling and restruc-
turing of the socio-economic base of
our syslem.

By and large, the constitutional
system which we adopted, is a replica
of the western type of bourgeois
democracy which in  spite of the
embelishments sought fo be given to
it has remained as a capitaiist strue-
ture.

You know and the whole House
knows, that since 1953, in this very
Parliament, we declared the building up
of asocinlist pattern of society to be the
goal of our planning and our ceonomic
reconsiruction cfforts, But after the
lapse of these 30 years, we know what
that socialism has meant. Everybody
now says—and I am glad. in some
sense, that many Members of the
ruling party are voecal about it——that
the country remaing in the grip of
capitalism, in the grip of monopoly
capitalists and in the grip of foreign
multi-nationals, and that there has
been no effort up till now, fo end that
position. For that, a basic, revolution-
ary re-structuring was necessary which
unfortunately, is not the object of the
present Biil.

15.57 hrs.

[Shri M. Satyanarayan Rao in the
Chairl.

The present Bill, although 1 have
said that it is a momentous Bill, has
a limited purpose, viz. of saleguarding

the fundamental rights and liberties
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to the people under the
Constitution as it was originally
adopted., In the light of the traumatic
experience of the 20 months of Emer-
gency, and also in the light of the
distortions that were brought about
by the Constitution (42nd Amendment)
Bill, it has been well said that that bill
sought to Institutionalize the Emer-
gency powers and invest the Execu-
tive Government, and particularly
the Head of the Government, with
over-riding powers over the legisla-
ture, over the citizens and so0 on. The
present Bill sceks to restore the funda-
mental rights—excepting the right of
property which has been taken away.
and rightly so from the Lst of funda-
menial rights—and the democratie
rights viz, the rights of personal rights
rights of Life, rights of frecdom of
sp>ech and the most valued democra-
tww nights, and to secure them for the
citivens for all L'mes to come

16.00 hrs.

For this reason the emergency
provisions of the Constitation are
sought to he amended. To that ex-
tent we welcome the Bul [ only waal
to point out thut 1t does not go to the
whole extent that it should have gone.
Many Members from both sudes—of
course 1 am not speaking on their be-
half—to the twe majur opposition
groups, the Congress groups and
others have pointed out the short-
comings of the Bill. One of the short-
cominzs has been that, while the risht
to property has Leen taken away
from the hist of fundamental rights,
the right to work and adejquate liveli-
hood should in some form or other
find a place—an the hst of fundamental
rights. I need not dilate on that
point elaborately. Everybody knows
its Impurtance in this country where
nearly half or more than fifty per
cent of the people live below the
poverty line, have no property and
have no work and do not find work
for the major part of the year. That
is the iraportance of the right to work
and adequate livelihood. Comrade
Samar Mukherjee referred yesterday

to this and said that in all the socialist
constitutions of the world, the right to
work is one of the basic and funda-
mental rights. OQOurs is not yet =a
sociallst constitution; ours is not yet a
socialist country. We aspire to be one.
So no wonder this right does not find
a place in the list of fundamental
rights. Now that we have made a be-
ginming by removing property right
from the list of fundamental rights,
we are seriously thinking whether we
cannol introduce the right to work and
adequate livelihood in the list in some
form eor other.

The speaker who preceded me, hon
Membuer Shasiri spoke forcefully, and
yesterday also hon. Member Shri Ram
Jothmalam  spoke with his  usual
eloguence with regard to preventive
detention, The change 1s sought to
be made by cliuse 3 of the preseni
Bll in arlcle 22 of the Counstitution
which 1s an enabling provision for the
enariment of preventive detention laws.
I think this article should have been
dropyed allorether. I need noi go 1nto
the delaiiad reasons that have been
diseussed ime and asamm n s House
daring the last 26 ycats  Again today
and yesterday  forceful arguments
have been made in fatour of dropp-
g thiy power of preventive deten-
yon. It 15 a blot on our Constitution
and 1 have no manner of doubt that
every right-thnking  person should
support the dropping of this provision

There is arlicle 356 which enables
the Central Government to  impose
President's rule in the States It has
just been pointed out by one of the
speakers that at the Centre there 18
no provision for President's rule. it
the Central Governmeni cannot bhe
carried on according to the provisions
of the Constitution and Porliament s
dissolved, then the Government of
the day carries on as a care taker
Government and arrangements are
immediately made for holding of
elections. Why should not a sumilar
thing be provided for the States also
without trenching on their autonomy
and perhaps their own elected Govern-
ment? We have seen in the Congress
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days how the provisions of this article
356 were misused to topple elected
Governments from Kerala onwards
till the other day So, this article of
the Constitution should also go It 1s

against the spirit of our federal
Constitution and the 1dea of State
autonomy

With regard to the other safeguards
which have been provided in the vari-
ous clauses for the rights and Iiberties
of the pole although they dn not go to
the extent that we have wanted them
to go vet n bref I would say that I
supvort them 1 welcome them 1
congratulate the Law “limster and
also the Janata Government that at
least to that cxtent they have fulfilled
the election pledges that they had
given

SHRI JAGANNATH SHARMA
(Garhwal) I nse to support this Bill

Till the end of 1978 the Cunstitution
was amended 42 tim¢s Fitteen amend-
ments rclate  to  reorgamsation  of
States re adjustment of States re-
adjustment of boundaries and creation
of new Stales and inclusion ol « new
State of Sthkim 1nto India ten atfected
fundamental rights nine were proce
dural three relate to the Schedules
and five 1ifincted the powers of jud:
riary

Amendment Nos 38 and 42 were
adopted by this Parliament at a time
when there was a national emergency
promulgated 1n June 1975 By Amend
ment No 19 two strange articles were
added to the Constituilore—articles 71
and 320A and the Ninth Schedule was
amended to incorporate even certa'n
major Acts inciuding the Representa-
tion of the People (Amendment) Act
of 1974 The purpose of these amend
ments wos only one, and that was to
save the election of the then Prime
Munister which had been declared vold
by the Allahabad High Court Ths
was a slur on this country, and a dis
Erace to its democratic functioning

The Forty second amendment is
very wide very extensive, very detail-
ed amongst all the amendments, but
1t created concern 11 the whole of the

-
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nation because it disturbed the original
balance of the Constitution, it crippl-
ed the role of judiciary, it destroyed
the basic features of the Constitution,
and paved the way for repression and
terror

The historic March elections brought
out the spontaneous hatred of the
people against the regime which had
trampled wupon their diguty and
privacy The Janata Government the
first non Congress Government 1s
committed to bring a new political,
social and economic order and in that
direction this 1s the first major siep
or we can say this 1z a very important
step that the Government and the Law
Minister have taken I congratulate
the Law Mimister that he has brought
this Bill not only as an amending Bill,
but taken the opportunity to review
the whole Constituytion and has put
botore the House provisions of the
Constitution which need complete or
partial awrogation those which need
to be retained and the amendments
which should be added to the Const tu
tion This is what he has done Once
thizs Bull becomes: an Act  democracy
anrl the rule of law shall be restored
and 1 am sure the misuse and ahuse of
articles 352 and 356 shuali never be
there Cquulit before law and egual
protection of the laws shall be 1estor

ed

While speaking on the Forty-fourth
Amendment Bill the then Law Minis-
ter sud specifically thit the basic
features of the Constitution included
democracy secularism Republicanism
and judicial review and conceded
that while exercising the amending
power Parliament should not exer
clse the power to repeal the Consti
tution And I find that by that very
Government all basic features of the
Constitution were destroyed and the
greatest heritage of democracy to
mankind namely personal liberty, was
taken away without trial Innocent
people were thrown into sterilisation
camps and had to face several types
of indignities,. Even gruesome atroci-
ties were perpetrated against citizens
and patriots even students, and fiendish



321 Constitution (Forty- SRAVANA 17, 1900 (SAKA) fifth Amdt) Bill 322

methods were used for interrogation
while they were in police custody. Well,
there was freedom to destroy freednm.
It was to prevent this that the Gov-
emment has come forward with amend-
ments of articles 358 and 359 of the
Constitution.

I am happy that the provisions of
article 19 shall be suspended only
when there is external aggression or
war and under article 358, under no
circumstances the individual liberty
shall be transgressed or taken away
no matter there is internal or external
emergency.

There is another alarming featurc
of the Forty-second Amendment Bill,
and that related to judicial review of
ordinary laws. Well, since the hon.
Minister has dilated in detail the am-
endment with regard to judiciary and
since most of the hon, Members have
spoken about it, 1 would only say thal.
in spite of the abundant caution by
the founding fathers of the Constitu-
tiom by introducing articles 13 and
354(1) of the Constitution, the powers
of ihe High Courts and the Supreme
Court were taken away and they were
deprived of their jurisdiction over tri-
bunals.

Well, T do not want to deal with
article 257-A, (deployment of armed
forces) which has been rightly deleted.
I congratulate the Government that
they have maintained—some hon'ble
members may or may not agree—in the
Directive Principles some of the provi-
sions like articles 37(f), 39-A, 43-A and
48-A of the Constitution,

They have also added a new Chap-
ter, that is, on Fundamental Dutles.
Fundamental Duties are not new to
this country, Mahatma Gandhi always
emphasized that a man should do his
duty. Before independence, a Consti-
tution was framed, called “A Gandhian
Constitution for Free India.” There
was a specific chapter which dealt with
Fundamental Duties and Fundamental
Rights, with an impressive foreward
written by Mahatmaji himself, This is
how this amendment has come.

2180 LS—11

I would now like to say something
about article 368, amendment of the
Constitution, In this connection, X
would like to quote one of the eminent
Jjurists of this country, Shri Tarkunde.
He says:

“Article 368 should first define
what are the basic features of the
Constitution, and then provide that
Parliament in the exercise of its
amending powers cannot alter these
basle features, except by the sanction
of the majority vote in a general re-
frendum of the entire adult popula-
tion, This would incidentally esta-
blish the principle that sovereignty
under the Constitution vests In the
people and not in Parliament, which
is liable to be controlled by the
Central Cabinet.”

I am happy that Government has uti-
lzed this opportunity, and the hon.
Minister has chosen this best and saf-
est course for this purpose. Because,
sometimes Legislature behaves in a
most irresponsible manner.

Here I would hike to quote a Bihar
case, Ram Prusad Vs, State of Bihar,
where two appellants were allowed
200 bighas of land. Some neighbours
reported the matter to the Congress
Working Committee, and the Working
Committee passed a Resolution and
stated that the lease should be cancell-
ed. The Bihar Legislature passed an
Act by the name of Bihar Sathi Lands
(Restoration) Act, 1950, That was de-
clared ultre vires of the Constitution.
While declaring the Act as ultra vires
of the Constitution, Their Lordships of
the Supreme Court stated:

“Such legislation as we have be-
fore us is bound to drain out the
vitality from rule of law that our
Constitution so unmistakably pro-
claims, and we hope that the de-
mocratic process in this country
shall not function in those lines.”

This is how Parliament and Legisla-
tures can behave like tyrants,

Similarly, sometimes the Supreme
Court acts like a Third Chamber, Take
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the case of fundamnetal right to pro-
perty. It has been taken out from the
basic feature by a majority of one,
Again it can be put in the basic fea-
ture by a majority of one. What will
happen in that case, if property right
now a legal right is again put as a
basic feature? Then Parliament is
bound by it and Parliament cannot
say by a majority, even by a two-thirds
majority, that it should not be a basic
feature. What is then the option? The
option is that the issue should go to
the people and if the people then de-
cide by a majority of two-third or
whatever the majority that is settled
by the Parliament, then in that case
that law would prevail inspite of the
ruling propounded by the Supreme
Court to the contrary. So, the provi-
sion of referendum under such or-
cumstances is good and should be
adopted.

There has been controversies re-
garding the preventive detention, I
am sorry, 1 disagree with most of my
friends including Mr. Jethmalani and
some other learned speakers that this
is absolutely out-dated. 1 feel that it
is very necessary in this country, The
dignity of the iIndividual, the safety
and welfare of the people, the regula-
tion of internationnl and #ational trade.
smuggling, foreign espionage, subver-
sion of law and order by anti-social ele-
ments, these are the pressing necessi-
ties, the felt necessities of the modern
vigilant Btate and every modem
vigilant State of today has been
trying to curb these activities
in one way or the other, Even Britain
which has its entire edifice in the rule
of law and convention passed Preven-
tion of Crimes Act in 1871 and through
vou I would like to inform this august
House that the concept in Britain that
was there in the 18th Cenfury had been
reversed in the 20th Century, In the
18th Century, there was a famous
leading case "Beatty Vs. Gillbanks” in
which it was said “mere knowledge
that opponents are likely to cause dis-
order doeg not turn an otherwise law-
ful assembly into an unlawful assem-
%ly.” This proposition was completely

changed in 1938 in the case of Mra
Duncon Vs. Joneg Mrs, DuncOn ‘was
a woman spesker, who was just del-
vering a speech before a Centre for
the Unemployed and violence erupted.
The very next year, she said “I will
speak at this very spot,” The Poplice
Officer Mr, Jones went there and said
“No, you should not speak ‘“here”, Mrs.
Duncon was peaceful, her opponents
were peaceful, her supporters were
peaceful, but inspite of that, Mr. Jones
arrested her. The court observed
that the police Officer was justified in
arresting her.

Now there is a very important case
“Liversidge Vs. Anderson”, which ad-
vocated that the preventive detention
may be an anathema to all those who
loved personal liberty, I would like to
quote the observation of Lord .Atkin.
He says: “In this country, amid the
clash af arms the laws are not silent,
They may be changed, but they speak
the same language in war as well as
in peace.. "

During the First and Second World
War, the British Parliament empower-
ed the Government to pass orders for
preventive detention and the power
was upheld by the same Court on
ground of necessity. It was desirable
and necessary even in a country like
England. In this country, so far as we
are concerned, I cannat give a better
expression saying that how Mr, Justice
Patanjali Shastri described thiz pre-
ventive detention. He said:

“This sinister looking feature so
strangely out of place in a democra-
tic Constitution which invests per-
sonal liberty with the sacrosanctity
of a fundamental right and so in-
compatible with promises of its pre-
amble, is doubtless designed to pre-
vent an abuse of freedom by anmti-
social and subversive elements which
might imperil the national welfare
this infant republic.”

AN HON, MEMBER: This was in
‘Wwhich year?

SHRI JAGANNATH SHARMA: It
may be any year. But they are more
true today, Even those Britishers who |
believed in the rule of law, passed:
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East India Company Act of 1780,
East Company Act of 1784, Bengal re-
gulatien Act of 1812 and ultimately
the Defence of India Acts of 1915 and
1930, all these gave a complete concept
of preventive detention. That is why,
the Constitution of India has incorpo-
rated Article 22(3) of the Constitution,

Now I would like to say something
with regard to the Right to Property.
New article 300A reads “No person
sha'l be deprived of his property save
by authorlly of law." As T have al-
ready sald, the Government have eli-
mingted this right from the funda-
mental right It is a right step in the
Tight direction. But we should not for-
get what probably Lincoln said-
“Human beings being what they are
their desire to accumulate power and
property ceases only with death,” The
right to property has been recogmsed
under Article 10 of the Constitution of
USSR, under Article 17 of Universal
Declaration of Human rights, Magna
Carta, the Bill of Righis the petition
of righta and Lords Blackstone and
Lock said that it is an inherent right

The hon. Minister has said, accord-
ing to the authority of law The au-
thority of law is exercised in two
wavs, either by “due process of law”
or by “procedure established by law.”
“Due Process of Law" has been taken
from the American Consiitution; “pro-
cedure established by law” i{s provided
in the Indian Constitution. Although
the hon. Minister has said in his open-
ing sneech that procedure establishe!
by law ‘would mean the suthorily of
law, still we have to he very careful
ahout it and mention it clearly in the
Statute Book.

Fven today we cannot forget that
the Parliament has the right to enact
a2 law for seizure and conflscation of
property' the Parliament has the right
"1 acauisitioning end requisitioning of
pronerty either with the consent or
without the consent of the owner the
Parliament has the right to enact a
law to empower the State for aceuisi-
toning and requisitioning of property;

the Parliament has the right to tax the
property for revenue purposes, There-
fore, the sovereignty of Parliement
should see that the police power, the
power of eminent domain or the tax-
ing power for revemue purposes iz not
misused. The specific safeguards must
be incorporated in the rules or in the
statute book itself so that the eiti-
zens may not be put to trouble,

Regarding “Education”, this is the
only provigion with which I do not
agree with the Government, It ghould
remain in the Concurrent List. For the
last 30 years, the Government has not
heen able to come out with a uniform,
viable and sound educational policy,
Sometimes, we haves done 104-2+43;
sometimes, it isr1o-2-}-2; sometimes,
8-+4-2-43and sometimes, R-+4-24-2 Even
today, there is no national unanimity
or clarity with regard to the policy on
education,

After the Chinese War and fhe
Pakistan War, the Parliament passed
the All-India Services (Amendment)
Act which provided for the creation
of the all-India services for the Indian
Health Service, the Indian Agricul-
fural Service, the Indian Forest Ser-
vice and the Indian Education Service
only for the sake of homogenuity and
for the sake of efficlency and good
performance, That was passed by the
Raiva Sabha. But nothing further has
heen done

In the end, I would Iike to say a
word about the Preamble I do not
know how far my hon fricnds will
agree with me I do not like the word
“socialism” to be qualified by any
word, like, “secularism” or “democra-
tie”™ T say this becouse gocialism un-
qualified is pure socialism; soclalism,
when it is qualifird, is something less
than <ocialism  Socialism, when qua-
\ified by “national became “fascism”™
and soclalism, when qualified by “de-
mocratic” became “capitalism.” So-
cialism in its verv nature 1z secular,
If vou add secularism to it, it may
sometimes become “Tslamic soclalism™
or it may sometimes become "Christien
socialism.”



327 Constitution (Forty-

[Shri Jagannath Sharma]

Carl Marx has defined socialism as
distribution of surplus; Sydney and
Web have defined sociallsm; Prof.
Harold Laski has defined socialism;
Swami Vivekananda has defined so-
clalism; Guru Nanak has defined so-
cialism; Mahatma Gandhi has defined
socialism, Amd our concept of social-
ism is something quite different. We
do not mean socialism as distribution
of surplus, We only mean that if a
guest comes, we would like to entertain
him even if we have to remain hung-
ry—Atithi—that means a man who
comes without date,

Lastly, so far as the word “Repub-
lic” is concerned, Republic is always
“sovereign” and ‘“democratic” Demo-
cracy and sovereignty are inherent in
“Republic” We should simply say, the
‘“Republic of India.,” As the property
right has been removed from the
Chapter on Fundamenta] rights and
hag been put as an ordinary right, we
can call India as “The Soclalist Reput-
he of India”

SHRI HITENDRA DESAI (Godhra)’
Mr. Chalrman, Sir, at the outset I join
with the other leaders of the Opposi-
tion parties in congratulating the Law
Minister for bringing in this Bill. I
also congratulate the Prime Minister
and the Law Minister, not so much for
tringing in this Bill as the manner in
which they handled the Bill, the man-
ner in 'which they consulted the Oppo-
sitlon parties and groups and they
tried to evolve a consensus, I believe,
it is the first step in that direction. In
spite of all the criticlams which we
have been levelling against the Janata
Party, this i{s one good act which they
have done in the last 18 months,

Now, I will deal with the various
provisions in a nutshell, On the whole.
our Party supports the general prin-
ciples contained in the Bill subject to
certain reservations and subject to cer.
tain comments which I shall presenily
make.

T will first take the question of
Emergency, It has been rightly point-
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ed out that there was subversion of
the Constitution and there were ex-
cesses in Emergency, and that the
Congress Party suffered defeat in the
elections mainly on account of the
excesses of Emergency. It must also
be noted at the same time that, when
the Constituent Assembly met before
1950, soon after independence, it was
only under the Indian National Con-
gress that this Constitution was main-
ly framed, and the founding fathers of
the Constitution were mainly Inspired
by Mahatma Gandhi and Pandit Jawa-
harlal Nehru, I will go to a period
cven earller than that,

All of us who were siruggling or
taking part in the struggle for freedom
did not at that time mcrely fight for
the independence of the country and
against the British but even during
those days we envisaged ‘India after
independence’, and we envisaged a
social order free from exploitation, at
the same time guaraniceing Funda-
mental Rights in the Constitution I
will not take much time of the House;
1 will only refer to a Resolution pass-
ed by the Indian National Congress at
s Karachi Session as carly as 1031,
under the Presidentship of Sardar
Patel, where I had the good fortune
to be present. I will not read the whnle
Resolution, but will read cnly a few
lines. The heading is "FUNDAMEN-
TAL RTGHTS AND ECONOMIC PRO-
GRAMME, This was passed in the
year 1931 when the Karachi Congress
Session took place; Gandhiji was also
present: the President was Sardar
Vallabbhai Patel:

“This Congress is of the opinion
that, to enable the messes to appre-
ciate what Swaraj as concelved by
the Congress will mean to them, if
ic desirable to state the position of
the Congress in a manner easily
understood by them. In order to end
the exploitation of the masses, poli-
tical freedom must include real eco-
nomic freedom of the starving mil-
lions. ‘The Congress, therefore, de-
clared that any Constitution which
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may be agreed to on its behalf
" should provide or enable the Swaraj
Government to provide for the fol-
lowing...."

A number of things are there, I will
read only one or two:

‘Fundamental rights of the peo-
ple, including freedom of association
and combination; freedom of speech
and of the press; freedom of cons-
cience... "

and so many other things which we
have already embodied in the Consti-
1ution,

Therefore, even before we got in-
dependence, as early as the year 1931.
the Indian National Congress, under
the the leadership of Mahatma Gan-
dhi, was very clear in its concept of
‘India after Independence’. Barring
the 19 months of Emergency when
there was subversion of the Constitu-
tion which we admitted the Congress
has nlways nurtured all these Funda-
mental Rights and the (reedom of the
press also. I also want tu bring to
1he notice of the House that, soon
affer the election resulis were innolunc-
ed in March 1977, the Congress Party
—-at that time the split had not teken
place—al its AICC Session in May
tried to evaluaie the reasons for 118
defeat, what wrongs were commiifed
during the Emergency, sn1 easily came
tc the conclusion that the emergency
excesses were the main cause and they
felt sorry for it and they were co-
wvinced that there must be some provi-
gmion in the Constitution by which
these excesses could be prevented, It
is in this light that I am speaking to-
day, even against the provision of
emergency for internal purposes and
even armed rebellion. Even the in-
clusion of armed rebellion for internal
emergency does not alter the situation
wery much. I do not want to repeal
the many arguments that have bhcen
found out so far hut the House should
be aware that there is an evplaration
here which Is even much more dero-
gatary than the substantial provision.
The explanation says:

a3e

*A Proclamatin of Emergency do-
claring that the gecu.ity of India or
uwry part of tne teccitur: therectf is
thireatened by war or by external
agprission or by @&..nsd  rebellion
may be made before the nctual oc-
currence of war o: of arv such agg-
ression or rebellion, if the President
is satisfied that there is imminent
danger thereof.”;

But I do not think any difference could
be made, Even if a provision for
armed rebellion is there, it is quite
likely that the powers may be misus-
ed. 1 appreciate the wvarious cons-
traints which are contained in the
section, namely, that i1 is considered
almost to be an amendment of the
Constitution and, therefore, it has to
be approved by a resolution by each
of the Houses with a two-thirds majo-
rity of the Members present and vot-
ing and a majority of the members
voting four it. These are good provi-
slons. But, at the same time, our
Party is opposed to emergency on the
ground of internal disturbances in-
cluding the provision for armed re-
bellion.

In this ecomnettion we hive the
experience of many other countries
also, It §s not only in India that we
had this experience but in other coun-
tries of the world also emergency has
always been misused, 1 will only give
one instance of Nigeria, There, in the
year 1962, in Western Nigeria on ac-
count of squabbles in the ruling parly
—I am emphasizing this point for the
purpose of this ruling party also—
that merely for the purpose of squab-
bles in the ruling party, the Regional
Governor of Nigeria dismissed its Pre-
mier, Chief Akintola. But the Premier
went to a court of law for a pra¥er
that the order was invalid. In the
meantime, the Assembly met and at
its meeting there was violence in the
Chamber of the House and the Assem-
bly could not go on, Immediately, the
Federal Government thought that there
was a case for clamping emergency
and emergency was clamped on Wes-



Therefove, Sir, not only in this coun-
try but in the experience of several
other countries also the provisions of
emergency have been misused and it
is for that reason that we are not
against having emergency for external
aggression and war but not for inter-
nal disturbances or even for armed
rebellion or for the danger of armed
rebellion, and that is one point on
which our Party is very clear.

Secondly, so far as the question of
the amendment of the Constitution Is
concerned, my Party is also opposed
to the idea of referendum. A very
scholarly argument was put by my
bhon. friend, Shri Venkataraman and,
for want uf time, 1 don't want to re-
peat them and add to many things
which he had said. One thing which
strikes me  about the referendum
clause is that unless there is a general
election and even general election not
only of Parliament or Lok Sabha but
unlesy there is a simultaneous general
election to the State legislatures and
to the Lok Sabha, it will be very diffi-
cult to get 51 per cent of voters even
for this purpose of referendum.
That is exacily our experience these
dayg and, therefore, the whole idea of
referendum seemg to me to be tho-
roughly impracticable,

At the same time I feel that by
enumerating the basic featureg in the
Constitution itself, we would open
flood-gateg of litigation and the
courts may take a view that this is an
amendment against the basic features
and, therefore, the court may strike
even an innocent provision which
may hot necessarily come under the
basic features of the (Constitution.
My third argument, over and above
the arguments which have been pro-
pounded here for the Law Minister to
consider is whether the clause itself
Iz valid or it also requires to go for
referendum to the people. Therefore,

people of India who are enthroned in
the seat of Parliament. There is no
dispute about that, but if Parliament
can also be captive, Parliament can also
be misled, there is every reason, look-
ing to elections in our neighbouring
countries, that people can slso be
misled. Therefore, there ig no addi-
tional point in providing referendum
for the amendment of the Constitu~
tion,

A point was made about the pream-
ble to the Constitution. The speaker,
who spoke before me on behalf of
our Party hag amply made it clear
that there should be no definition of
secularism or socialimm. After all,
secularism hag something more of
wider impor{ than what is contained
in the mere definition ag defined in
the Bill itself. This is more go in the
case of socialism. By defining socia-
bsm in the manner in which 1t has
been done, I feel that we have much
narrowed down the scope of socia-
lism. After all, it is very difficult to
define socialism but we have certain
ideas abouy it.

ot qwo qWo wrwrd (wuwarf) - sefy
Wi, U swea & oS §

worafe wfew : dfsd, wEd sy sqwey
RV R | oomwr A

oY qwo gWo wwTdY : ag ot w0
Tt wew ¥ gy ¥ wid) & oo oy § W
Fudt ¥ ford formeY g ot yorrem B 1 Afe
oy W W A ey ) wfed ow figdr
W ow WA ) g i v X
Wm e g wmwd & gfemr @t

MR. CHAIRMAN: It ig only a point
of disorder.
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SER; NITENDRA DESAI: The
idess of socialism have grown with
the timg in this country right from
the year 1930 onwardg to the present.
Pandit Jawaharlal Nehra tvied to
define it but ultimately he gave up
that idea and be said, we canmot define
sociglism. Therefore, 1 am glad, that
among the many provisions of Consti-
tutien (Foriy-Secend Amendment)

some section in that party does not
like socialism or secularism, there-
fore, an attempt is made to narrow
it down and, therefore, we are Op-
posed to the definition,

Lastly, on the point of education I
remember when the State of Bombav
was organised as g bilingual Bombay,
I as the Education Minister noticed
that there were six gystems in several
regiong of the State, there were diffe-
rent systemsg of education in areas
which comprised Marathwada, Vidar-
bha, Maharashtra of the old Bombay.
Gujarat of the old Bombay State, and
varioug other places and the area
which comprised of Saurashtra—20
small States before,

Therefore, in a country like India
if we really want integration and if
we really want our country to grow,
I feel there must be some guidelines
laid down for Education, in mony of
the flelds. I am not, for a moment,
suggesting that the Centre should
interfere in the implementation of the
Education policy of the States Ul-
timately, the Stateg will have the
main function of organizing Educa-
tion and implementing various poli-
cles. But we should think of areas
like language policy. For instance
when we are fighting for language or
for the 3danguage formula, if the
States do not implement it, we can
certainly evolve gome other consensus
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by which a pyeper lweguage femmsula
can be evolved. It is possible only
it Bducation is in the concurrent Hst.
Therefore, we oppose the idea com-
tained in the BiRl, that Education and
Forests should be in the State List,

To conclude, excepting on the
varioug points which I have pointed
out, we support the Bill in its main
principles. But evolving g consensus
on the Constitutional amendments is
only one step, The other step is
wanting. Merely enacting fundamen-
tal rights in the Constitution will not
guarantee fundamental rights. Mere-
ly by providing constraints against

y in the Constitution, it will
not be possible to prevent authoritarian

moment i8 a pational consensus on
many of the vital problems that con-
front us, and a national will to act.
I am afraid the way the Janata Gov-
ernment ig going ahead, law and order
is completely out of joint, economic
crisis in facing us, officia] language
question ig threatening to divide the
country, casteism is rampant, and
events which happened in Bihar and
those which have recently happened
in Marathwada are but dark shadows
of more ghastly events to come. This
is the state of the country to-day.
Merely by providing certain things in
the Constitution, we will not be able
to guard parliamentary democracy.

If a democratically-elected Govern-
meni fails to solve the problems of
the the people, it will be responsible
for 1t i authoritarian tendencies
grow in this country. And they are
exactly those which are growing,
Therefore, I personally feel that the
time has come in this country for all
wise men of thig country to come to-
gether—not only those who are in
power but even those outside—and
evolve a consensug on many vital pro-
blems that confront us, and decide
accordingly. People are not going tor
spare anybody. After all, the Janata
Party thought, when they took oath
at Rajghat that they will be there for
3 long decadey; more at least. Now,
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even they are not sure how long they
will be in power. We have to learn
from history. But, as the great his-
torian Hegal pointed out, it is only
from history that Mankind learns that
it learns nothing from hstory. It
that is going to be our fate, I do not
think mere constitutional amendments
can be a safeguard for parliamentaty
democracy in this country.

PROF, R. K. AMIN (Surendrana-
gar): Bir, at the outset let me say that
1 congratulate the Law Minister for
the introduction of the 45th amend-
ment to our Constitution. But my
congratulations are qualified, because
as far as his amendments go they are
&o0od enough but they do not go as far
as 1 wish them to go. By these
amendments we are making changes
in 80 many fundamental features o!
sur Constitution; emergency provi-
sions, fundamental rights, preamble,
preventive detention, power to amend
the Custitution and so on. To under-
stand this I should like you to go
back to the days of the Constituent
Amsembly. During those three years.
1047 to 1950 they wrangled and quar-
velled with the main aspects of the
Constitution and arrived ut certain
decisions. Two criticismg are made
against that ang the hon Law Minis-
ter—should keep that in view while
making the present amendmen(s, One
was that the Constituent Assembly
wag not representative enough. This
criticism referred to was as a resull .f
the Cabinet proposals. Adult
franchise wag not given, From the
States nominations of representatives
wefe made. Probably it used to re-
present 28-30 per cent of the electo-
Tate, not more; many of them were
appointed from the princes of various
States, The second criticlsm was that
the framing of the Constitution was in
some special circumstances, when
there was the threat from Pakistan,
or Telangana wag there ag an inter-
nal disturbance, the fooq situation
wag critica] and the refugee problem
Wag serlous, it wag in those circums-
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tances that our Constitution was
framed, That is why a sort of cob-
fiict between two groups of thought
was going on from the beginning ¢ill
even today. Some people wanted
directive principles to be first and
fundamental rights next, some others
wanted priority for fundamental
rights over directive principles, Some
sald that the word ‘socialism’ should
be iIncluded in the preamble and
some did not want it. Because of
such conflicts in the course of 25 years
we had about 45 amendmenis to our
Constitution, From that point of
view, 1 should like you to judge the
present provisiong made by the hon.
Law Minister.

Let ug take the provision regard-
ing emergency. Doeg this provision
really solve the problem of emergency
which we faced one and half years
ago? Do we have the possibility of
subversion of the Constitution which
was supposed to be the most well
designed Constitution to protect the
freedom of the people? In the course
of the next two years could it be sub-
verted by the same machinery of the
Constitution? When we are making
changes we shouly see whether the
same machinery could be utilised in
such a way as it was done in 197a?
You take the case of the Prime Minis-
ter. Do we allow him the right to go
and advise the President for the dis-
solution of Parliament? He can by
giving that threat keep all the mem-
bers of the Party with him—have we
made any provisions that such a

power is not being utilised, cannot be
utilised in an undemocratic manner?
Have we magde any provision that such
a power is not utilised by a dictator
who may happen to be the Prime
Minister and who wants to convert
his office into g dictatorship, just as
weé saw only a few years ago? It Is
postible that some of us also can be-
have in that manner. Are we making
provision for that? I do not find
;‘ﬂinmﬁﬂonbfuﬂtnﬂuremthh
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Take the emergency provisions, It
says about armed rebellion. [s it re-
bellion by the army? If it is rebel-
lion by the army you are not going L.
control it. Is it rebellion by the pev-
ple with arms? You have not allow
«d any army to be kept with the peo-
ple, We have no right to keep arn'..
1t a significant number of people keep
arms, there is something wrong wiin
the administration. I there is intei-
nal subversion, with the present
technology available with the army
are we not in g position to control it
in one month’s time? It it is not con-
trolled in a month, 1t can never be
controlled. So, if at all a provision
is necessary to be introduced for armed
rebelllon from significant number of
people with arms your emergenc)
should not be for more than 15 days
or one month. It cannot continue
for six months after the lapse of the
emergency and you cannot keep con-
trol over the freedoms of the people
for such a long time. So, that sort of
thing is not required, If there is a
possibility of armed rebellion, your
emergency should not be for more
than one month. That sort of provi-
sion has not been made. I wish that
sort of provision is made.

Coming to fundamental rights, seve-
ral fundamental rights were not in-
cluded from 1847 {o 1851, although
they were included in the Nehru Re-
port and in the various reports pre-
pared by the Congress, which was our
national party then, pight from 1805 to
1945. Convenienily those fundamenia]
rights were removed during 1047 to
1051. I will name two or three: right
to bear arms, secrecy of correspon-
dence, due process of law to be adopl-
ed, preaching of class or caste hatred
security of person and dwelling from
unreagonable searches elc. ‘These
fundamental rights were included in
the Nehru Report and various resolu-
tion; of the Congress. But convenient-
ly they were removed during 1947 to
1951 because somebody might have
pointeq out that we have to deal with
Puakistan or Telangana or with the
communists. So, these rights cannot be
tiven, But we have seen that because

of the loss of of thess rights, we were
put to any amount of difficulties in
1975 to 1877. The greatest curse was
the searcheg and MISA, the sword
hanging over our heads during 1875 ‘o
1977. Otherwise, when so many b.g
leaders were beinz arrested on 261b
morning, not a sparrow could even
chuckle in the country. There were
no disturbances 1in the whole country.
Nobody wag in a position to speak.
Even when the Cabinet was not con-
sulted and the Cabinet was informed
about it only at 6 or 7 Oclock in the
next morning, not a single minister
asked why they were not consulled,
because 1f the lion 15 outside ihe House
and if we are asked whether we want
the lion inside the House, we mught
say, no. But if the hion is brought and
put here on the Table and then if we
are asked whether we want the lion
to be in the House, evervbody will say,
“Yes, we want the lion in the House"'
You are bringing an amendment to see
that the situation which arose in 197
doeg not arise again But for that such
fundamental rights which ought to
have been included in this have not
been included. I request the Law
Minister to please think it over, If
you pre really concerned with the pro-
blem that the emergency which came
in 1875 should not come again in futurc
in the manner in which it came 'n 1975,
such fundamtenal rights should be in-
cludeqd in this Bill

17.00 hrs,

If you remember, when these funda-
mental rights were included in our
Constitution in 1950, one of th= hMem-
bers of the Constituent Assembly ent-
clseq 1t saying that they were framed
from the point of g police constable
This criticism must be porne in mind
it the same rights are io be kept. We
have seen during the emergency the
way In which the right of habeas cor-
pus was taken away from us even by
the judiciary. It should not happen
again. Have we made provision for
that? Can you put your hand on your
heart and say that it wall not he re-
peated again after this amendment? 1
doubt. It might be repeated,
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THE MINISTER OF LAW, JUSIICE
AND COMPANY ANFAIRS (BHRL
SHANT] BEHUSHAN): That has bees
done by amending article 38,

PROF. R. K. AMIN: Take the right
of property. Whbat have we done? We
Bave thrown away the haby with the
bath water. Long back, when the right
of property was discussed, big business,
hig capitalists, very rich people luxu-
rious Lving and other things were
pointed out, inequaliies of income bet-
ween the richest and the poorest was
pointed out, and that is why the right
of property was to be taken away, but
when you take away the fundamental
right of property, you must realise that
it includes a house, for instance 1 may
be driven out of my house, my :ight to
that property maybe taken away bv
executive authority. 1 may have one
or two acres of land. that can be taken
away without compensation, That
right 15 not protected And you have
never taken away the propertv ot the
big people. Even wh:n this right wus
excluded from the fundamental rights,
even when the fundamental rights
were suspended, nobody utilised article
31B and 31C to take away the pro-
perty of anybody else,

If 1 do not have the right of proper-
ty, 1 am subjected to slavery. If I
want to speak to the highest in the
country.

When 1 go hoine nobrly should be
in a posttion to harass me, to take
away my employment and lving.
That guarantee has to be given to me.
Otherwise, yoy are subjecling me to
slavery and my freedom is in jeopardy.
If you like, you can put a restriction,
you can say that nobody has the right
to scquire property more than Rs. 1
lakh or Rs. 50,000 bu’ I should have
full freedom, and should not ke sube
jected tp the pleasure of somebody
who is in the Government. Think of a
situation when all employment is con-
trolled by Government, What iz the

fun in giving freedom of speech them?

in
Constitution. If you rcad the hstory
of Constitution making you will see
how it entered thr~urh the backdoo..
Now we have had a very bad experi-
ence. Therefore. 1 would only plead
that body should be kent ivside prison
without giving any reasons for more
than 15 days. It sbouid no* be more
than 13 days at the most. There It
should end in any case. Within this
period Government must fle a cai>
find out the reasons, whatever reasons
there are, and if there aie ro reasnns,
nobody should be subjected to MIBA.
If that sory nt prov'sion is made, [
woulg be very glad,

17.07 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

My hon. friend, Bhri Stephen, sug-
gested that theye ig g conflict between
the Directive Prin~iplas and the Fuads-
mental Rights. There is no coufet
between the two. One is “Do’s” and
the other is “don'ts”; one ls positive
and the other i1 negative. One sayn
to the State; do no: tamwer w'th the
individual freedom, all'w pesple to
have their free tongus. The other
says positive things like: give him em-
ployraent, give him good living, give
him healthy conditions, give him .autri-
tlous food, Ong is positive and the
other is negative; there is no comfict.
One refers to freedom from the State
and freedom from the other individu.
als while the other refers to socio-
economic policins. This bag arisen be-
cause of the compromiss. Somue peo-
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Here also I would “Wave welepmed
my Law Minister, if he had tampered
the Directive Principles with Gandhian
influence. At the time of the Consti-
tution-making, only Nehru influence
prevailed; Gandhian influence did not
prevail So many people at that time
suggested the inclusion in the Directive
Principles of subjects like the prptec-
tion of cottage industry, pievention of
cow slaughter, development of small
and cottage industries, But all such
Gandhian influences were excluded
except prohibition. AUl other Gan-
dhian teachings were taken away and
in order to make a tompromise with
socialism some social security mea-
sures were put in the L.irective Prm-
ples. It could have been corrected,
taking thig oppor.unity, because the
Janata Party Members have taken
a pledge before the Gandhi Samadhi
that they will include Gandhian teach-
ings. So, he should have taken this
opportunity to include the Gandhian
teaching in the Constitution.

Coming to the provision akout arlicle
368, I am equally doubtfu! about the
referendum. Why? Whalt are you
going to refer to the mnusses, most ol
whom are illiterate, who only look to
the symbol and not the party,
who only look to the leader and
not even to the candidate who is
contesting there? So, with this provi-
sion, you should also have evplved a
new election system in order to meet
the requirements. Othcrwi<e, g refe-
rendum will not meet your require-
ments. Are you going to ask the peo-
ple: do you want more powers to the
States or more powers to the Ceatre?
For Centre-State relationship, should
we have a referendum, because it is a
basic feature of the Constitution?
What sort of result will you get from
such g referendum? Nothing On
issues like whether you should have

prohibition or mot, dowry or not you
may get some positive result. Then
also, it it iy at the time of the eleclion
and if it is ong of the items in the elec-
tion manifesto it doeg Dot serve any
purpose. If it is separately put, out
the election is taking place simultane-
ously, then alsp it will not serve any
purpose. That i; why I suggest that
there shoulg be a provision in our
Constitution that every 20 or 25 yeuars
there should be a Constituent Assem-
bly, specially convened in arder to look
into the basic features.

One thing I would like to say. We
are wedded to democracy. The two
essential features of democracy are
one, freedom and two, not to govern
anybody save his consent. We must
see that we guard these two essentials
—no one is governed save his consent
and freedom is granted to every in-
dividual, like freedom of speech etc.

Now on these two things, there
cannot be any referendum. There
should not be. They are go basic that
even a referendum or any other Con-
stituent assembly should not take them
up Probably a referendumrn is not
suitable to our glectorate, Thank you.

SHR; ASOKE KRISHNA DUTT
(Dum Dum): Mr, Depuly Speaker,
Sir, at the outset, I congratulate the
Law Minister for having redeemed a
pledge that our Janata Party had made
to the nation before the elections last
year. Before the Parliamentary clec-
tions that were held last year, our
country passed through 19 months of
the darkest period in itg history. The
fundamental rights of the people were
usurped, democracy was crippled and
the democratic system of Government
was completely paralysed. The whole
country wag brought under the spell
of an arbitrary dictatorship. When the
Parliamen Electiong came, the
people of our country who elected
this 6th Lok Sabha, gave a definite
mandate that those provisions which
had violated our Constitution, which
had ravished our Constitution had to
bs changed BSeveral hon, Members
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here have given the details of earlier
Constitutional Amendments. Through
the amendments that were mude
during Emergency viz.,, 89th, 40th, 41st
and particularly the 42nd Amendment,
they had taken away the rights of the
people to an extent which was
undreamt of. The framers of the
Constitution had made certsin pro-
visions for amending the Constitution.
Every Constitution in every country
has provisions for amendments. It is
because it becomes necessary as time
goes on and as we go through new
experience, it becomes necessary to
amend the Constitution. But the
framers of the Consttution I believe,
never had dreamt that the provision
for amending the Constitution would be
exploited, and gbused in the manner
in which the 42nd Amendment was
passed. The entire Constitution was
ravished The people of this country
gave a definite mandate, to see that
those provisions are repealed and as I
said the Law Minister had redeemed
that pledge and has introduced this
Bill to repeal most of the repugnant
provisions of the 42nd Amendment,
Of course, he has his limitations
because the Government and the Law
Minister have to sit with several hon
Members of this House having diffe-
rent shades of opinions and this Bill
is, to some extent, a product of com-
promise and compromise sometimes
doeg not have that force which a
original Bill has. Naturally, we would
have liked this Bill to be much more
forceful. But ag I said, because it
came after dialogue with several hon.
Memberg on the opposite side, much
of the provisions had to be diluted.
But inspite of that,...

SHRI HITENDRA DESAI- Leil us
know the forceful points at least.

SHRI ASOKE KRISHNA DUTT:
Inspite of that, a very able job has
been done. They way in which during
Emergency the provisions of the old
Constitution were exploited by the
former Government taught us a lesson.

In the pame of internal disturbance,
a particular person abused the provi_’.-
sions of the old Constitution und {mi-
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posed Emergency on thiy country. . I
hag become apparent and it has been
thoroughly exposed by the Shah
Commission as to0 the manner in which
the former Prime Minister, without
consulting the Cabinet, had imposed
Emergency on tms country and had
sent the recommendation to the Presi-
dent for the jmposition of Emergency.
It has now become clear that the then
Home Minister was completely in the
dark ang that the Cabinet was fot
even consulled and only after the
Emergency was proclaimed, next
morning the Cabinet new about the
proclamation of Emergency,

In the new provision that has been
made, not only the words “internal
disturbance” have beep replaced by
“armed rebellion” but certain otHer
provisions, very necessary provislons,
have been created. By hon. friend,
Shri R K Amin, was just now saying
that if there 1 ap armed rebellion,
certain provision should be there to
sec that such ®n Emergency ends
within one month, 1 find that the
Law Minister has made that sort of
a provislon in the Bill. He has clearly
stated that if such an Emergency ls
proclaimed, still that provision has
got to be scrutinised by Parliament
within one month and, if the Parlia-
ment does not ratify that, the Emer-
gency ceases  So, that provision has
been, made,

There Is another very fine provision
that has been made jn this Constltu-
tion Amendment Bill. Ag a victim of
the MISA of Mrs Indira Gandhi, I
am very much happy to sec that the
provisions of the MISA have been
repealed But I find that the preved-
tive detention gstill remains over there.
Of course, it has to Be admitted that
in a country like ours where there
are various sorts of problems, the
problems of economic offenders, the
problems of espionage, etc, certain

types of preventive detention mey be
necessary. But I would urge upon
the hon. Minister to be very cautious
and, if necessary, to make even further
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provisions to see that these provisions

of the preventive detention are mnot
abused

Our experience ghdws that during
the Emergency, 1t waf"Tdt only that
the politica] executives of the country
abused the provisions of MISA and
preventive detention but offen it also
huppens that these provisjons of pre
ventive detention are gbused and
musused by bureaucrats at every stage
We feel the necessity that economic
offenders must be prought to book
But we have seep that petty bureau-
crats petty police officials, often
concoct false charges and wictimise
innocent citizens 1n Vvarioug ways
Ccrtain provicions must be kept over
heiy to sce that the average citizen
th¢ ordinary citizen who sometimes
dots not have the means to take
recourse to ligal help 1s not penalised
and 15 not oppressed by these pro-
visions of preventive detention

I am also very happy to find that
the ncw article 361A has been intindu-
or 1 We have seen during Emer ey
particulaily. how the proccedings
of thiv qugust body the procecdinc
of ratious States legislatures and
in whil manner those proceedings
have been completely blacked ou The
vciy important speeches that were
delivered on the floor of the House
weire completcly blacked out 4ana
censured and they were not published
at all This new provision of article
361A will gmive a guarantee to the
people thal in future, no tyrant cam
come and abuse the powerg in such a
way that the very important gpeeches
that are delivered in this most impor-
tant representative hody of the country
are censored m the manner that we
had seen during the Emergency

Another provision that we gaw
during the Emergency wag the manner
in which the election laws were
trampled on by the then Prime Minl-
ster To save her own skin, after the
famous Allahabad judgment, she had
the Constitution amended to see thut
the proviuong of the Represenation of
People Act could not be used against
her, there was to be a separate type
of legislation to see the eletion cuses

of the Prime Minister, Bpeaker and
certain  others Thyg provision is

‘being repealed and I congratulate the

Lew Minister for that

The right to préperly has besen
very rightly deleted” Our Janata
Party took a pledge during the elec-
tions that this was to be done, and
that pledge 1s being redeemed Some
of my friends on bofh sides of the
House had exprewsed certain doubts
about keeping the legal right to pro-
perty I feel that 1t has been very
properly kept fhere Otherwise, an
unscrupulous executive™ could dis-
erimunate against le An
perty that has to ‘;::plaken m:trutwl;.;
taken unde: due process of law, and
that provision hag been very amply
kept there

In this connection I would hke 18
<ay that T would have been more
happy 1if the Law Minister had pro-
vided for the right to work This
pledge wa- given by the Janata Party
during the election where we said that
the fundamental right to property
would be abolished but at the same
time the right to work would be
accepled I would have been very
happy if t(hat had beepn included I
would even now request the Law
Minister to inecorporate it here before
the final acceptance of this Bill

There 15 a provision about referen
dum Some of my friends on both
sides have expressed thewr doubts
about ;t But I fee] Mmtthe provision
of referendum has been very rightly
kept there Hon Member Shri Ven-
kataraman was gaying that referendum
might be misused or might not be
properly utiised, and he gave certain
instances of cats and rats Some-of
my other friends were also saying
that 51 per cent of the people rught
not be brought to the poll I do mot
think so The experience of Mairch
1977 elections shows that the people
of this country are politically con-
scious May be that 70 per cent of
them lve below the poverty Ine™or
may be that 70 per cent of them are
illiterate, but they have shown thet
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political consciousness cannot be dir-
ectly linked either with poverty or
with illiteracy. It has been shown by
the people of this country that they
have a tremendous political con-
sciousness. And I fee] that i a refe-
rendum like this becomes necessary,
the so-called less literate people of
the villageg will not be found lacking.
If a referendum becomes pecessary,
the overwhelming majority of the
people will duly take part in such a
referendum. But I feel that thig pro-
vision of referendum should be glightly
altered  Here it has been said,
“majority of the people who vote in
the referendum provided 51 per cent
of the people vote’. That means, a
situation might come where 26 per
cent of the people can change these
provisions. And these provisions are
-t gpecial sanctity lik2 secular -®nd
Jdemocratic character of the Consti-
tution, like the Fundamenta] Rights
of the citizens, like anything imped-
ing free and fair eleclions, like some-
thing compromising the independence
of the judiciary. All these four ®re
of special character. The provision
has been properly made that these
things should not be trampled with
easily. In that context, T would say,
mere 26 per cent of the people should
not be allowed to change this. The
provision should have been that at
least 51 per cent of the total number
of voters should support such a move
before it is changed.

I will conclude by saying that I
have one reservation which I want to
particularly emphasized about the re-
moval of education from the Con-
current List. This will definitely be
a retrograde step, We have ween jn
the la-t 30 years that education has
been kept in the Consurrent List and
that hag worked very well Ours is
u country where we have all sorts of
interests. There are lingulstic minari-
tier, there are religious minorities in
different States and if we do not hawve
more or less a uniform system of
education throughout the ecountry
which, remaining in the Concurrent
List, (an be regulated by the Centre,
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there may be all sorts of disturbances
and we shall be adding new problemi,
new language problems and new
religious problems. In that context I
feel that education should be kept im
the Concurrent List as has always
been dome. “

With these minor reservationg I
generally support the Bill and I cos-
gratulate the Law Minister.

SHRI G, M. BANATWALLA (Poa-
nani): The long awaited Constitu-
tion (Forty-fitth Amendment) Bill is
at last before the House. The Bill
Boes a long way, though not all the
way, towards restoring the Constitu-
tion to its pristine glory. That it goes
a long way Is commendable but that
it does not go all the way to restoring
the Constitution to its pristine glory
is most regrettable,

Desite all claims made and despite
the various provisions in the present
Amendment Bill, the Constitution is
left with provisions sufficient to enable
subversion of democracy or to pave
the way for guthoritarianism.

Clause 38 of the Bill amends Art.
352 of the Constitution, This 15 with
respect to emergency and the Bill
provides that apart from war or ex-
ternal mggression, proclamation of
emergency can be made if there is a
threat tp the security of the State by
concept of armed rebellion is such that
it is pregnant with potentialities for
the sub.version of democracy. Arm-
ed rebellion is a concept that will
armed rebellion. I submit that this
Armed rebellion is a concept that will
come very handy to a government to
clamp emergency so as to meet their
own exigencies of the situation. To
illustrate my point | would quote
from the book of Maulana Abul Kalam
Azad, s'India Wing Freedom’. Im«
medjately afier Independence there
was a charge by Sardar Vallabh Bhai
Patel that Muslims had risen in arms
against the fheir non-Mulsim brethren
and thig is whmt Maulan Azad says
at page 215 of this book:

‘The police did recover gome arms
from Karolbagh and Subzi Mandi
By Sardar Patel's orders, these wer®
brought to the Government Houwe
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and kept for our inspeetdon in the
antechamber of th» Cabimet Room.
When we pssembled for our daily

preamble to the Constitution spcaks
of the dignity of the individual and it
was Jacqueg Maritain who said:

meeting, Sardar Patel jaid that we
sheuld first go to the ante-chamber
and inspect the captured arms. On
our arrival we found on the table
dozens of kitchen knives that were
rusted, pocket-knives and pen-
knives. with or without handles and
iron spikes which had been recover-
ed from the fences of old houses
and some cast-iron water popes.”.

Maulana Azad goes on further gay:

“Lord Mountbatten took up one
or two of the kniveg and said with
a smile that those wlro had collec-
ted this material seemed to have a
wonderful idea of military tactics
if they thought that the city of
Delhi could be captured with
them".

The only point that I am making be-
fore the House is that this very con-
cept of armed rebellion can be twist-
ed by the Government jn power to
suit the exigencies of its own require-
mentg rather than any situatitn of
emergency.

Not only, this but, there 18 salt
added to the injury. Clause 38 to
which 1 am referring has as explana-
tion and the explanatio, 13 to the
effect that the proclamation of emer-
gency may be made even before the
actual occurrence of rebellion it the
president is satisfled tht there is an
imminent danger thereof

I neeg not dilate further to show

“The dignity of the humar per-
sons?—The expression means noth-
ing it it does not signify that by
virtue of matura] law, the human
person has the right to be respect-
ed, as the subject of rigats, posses-
es rights. These are things which
are owed to man because ~f the
very fact that he is man’

Such is the significance of Fundamen-
tal Rights

Let me also gquote from the pream-
ble to the Universal Declaration of
Human Rights:

“The recognition of the inherent
dignity and of the equal inalitnable
rights of all members of the human
family is the foundation of free-
dom, justice and peace in the

world."

Why go so far? We had the Pandit

Motilal Nehru Committee Report in

1928. This Committee Report in 1928
had gsserted:

“Our first concern ghould be to
have our fundamental rights
guaranteed in a manner which
will not permut their withdrawal
under any circumstances.”

This is about the parmount impor-
tance of the Fundamental Rights.

Now, let us look at the position as it
emerges from this Bill with respect
to the amendability of the Fundimen-

how this explanation Itself is ore-
gnant with potentialties to psve the
way for a totalitarian or an authori-
tarian rule.

mental Rights. Not only the amend-
ability of the Fundamental Rights,
eve nsuspension of Fundamental
Rights is a serious thing. In the
United States of America, in an early

Take the case of Fundamental of E - .
Rights It has been claimed that the  vagq o oore Milligan. it was ohser-

present Rill safely and securely ent-
renches the Fundamental Rights in
our Constitution, 1 wish, if were s0,
bécause no one can deny the Import-
ance of Fundamental Rights. The

“No doctrine involving more per-
nicious consequencies was ever in-
vented by the writ of man, than
that any of its (Bill of Rights) wee-
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visions can be suspended during any
of the great exigencies of the Gov-
ernment.”

Not to talk of suspension, I submit
this Bill has taken the question -~
Fundamental Righ's in g very light
manner.

Clause 45 amends Article 368; ‘'t
introduces the concept of referendum.
Let ug study this concept. We are
told that a proposal will be deemel
to be approved it at least fifty-one
percent of the total electorate go to
the poll and a majcnty of those who
vote favour the proposal. If that
comes gbout, 1t w.") come to hardly
26 per cent of the total electorate, and
if the electorate is L0 per cent of ~ur
total population, it means that the
fundamenta] rights are left to the
whims and fancies of just 13 per cont
of the total population

The Statement of Objects given in
the Bill says that the Bill wants to
secure fundamental rights and wan's
to place them bey.r.d the reacrh of 2
transient majonty. ] submit that
apart from this, the fundamental
rights aje placed under the w'ume and
fancie, of just a small and 1nsignifi-
cant munority, as compared to the
tota] population.

There are lots and lots of further
scope for parliamentary invasion of
fundamental rights. For example, in
spite of much thuat hag becr a.a
about fundamentai ‘ights, Government
does not deem jt fit to remove Article
31B, an obnoxious provision in e
Constitution wund an anachronism in
the list of ‘fundamental righ.t
because any Act which ig placed in
the 9th Schedule i3 thus beyond uLe
reach of any of tke fundamenta:
rights enshrined i1 the Constitution.
A simple majority of Parliament
places an Act in the 8th Schedule, and
the fundamental rights are all barred.
Such iz the positinn,
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Then, Clause 8 of the Bill amends
Article 31C. Whie amendin~ Artic.e
31C, Article 14 and Article 13, im-
portant fundame: al rights) have been
freed from the gsuoremacy of all
Directive Principies Yot they
have beep made subordinate te¢
Article 38B-and-C, The main point is
that there is a lot of scope for even
parliamentary innovations of these
rights. It ig sometimes said that there
is a conflict between Directive prin-
ciples and Fundamental Rights.
There is no conflict. Every advance,
every socilist advance that must
come, must come¢ within the frame-
work of the fundamental freedoms
granted in the Constitution; and that
should be clearly understood.

In order to secure the immutability
and inviolability of the fundamental
rights I have given an amendment, say-
ing that certain Articles with respect to
cwvil liberties and mwinority rights
shall always remamn inwviolate, while
others may be changed by a majority
of two-thirds of the total electorate
at referendum 1 will dilate upon thus
when, insha Allah, T come to that
particular aspect

The preventive Detention provision
continues. I must say with respect to
these preventive detention clauses
that they reveal a total lack of hon-
esty. There is a transparent lack of
honesty on the part of the Treasury
Benches, as far as the rule pof law is
concerned. It ig not the question of
safeguards. It is the wvital question
of detention with, or without trail;
and as far as this particular rule of
law is concerned, there can be no
compromise whatsoever, Preventive
detention or detention without trail
smacks of a feudal concept.

There isg a claim made with res-
pect to freedom of the press and the
publication of the proceedings of this
House, parliament and the legisla-
ture without previous restraints,
without censorship, Government must
be congratulated for this, Still I say
that the committal to freedom of the
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of that Revolution, a cynic res
marks--

‘When I saw what men did in
the nameg of fraternity, I resolved
it I had g brother to call him
cousin!”

That, I fear is true of other revolu-

tions as well.

As a Bocialist, Sir, I welcome this
aspect of the Resolution because,
as the Mover hag rightly pointed
out, the content of economic demo-
cracy is there, although the label
is not there.”
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“l approach this part of the Re-
solution, Sir, as a Democratic Soci-
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the political to the economic and fior w9 <t & o g e s

social spheres and that, if socia-
lism does pnot mean that, then it
means nothing at gll. 1 welcome
this Resolution in spite of the Yact
that neither the word ‘Democracy’
nor the word ‘Socialist’ finds a place
in its Preamble. It is perhaps just
as well that those wordg have been
avoided because, as one of us here
put it in his Presidential Address
at the Meerut Congress, terms like
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“The Hon, Dr. Ambedkar; Mr,
Premident, I cannot say that I am
very happy about the position
which the Draft Constitution, inclu-
ding the amendments which have
been moved to the articles relating
to the Auditor-Genera in th's
House, assigns to hum Personally,
speaking for myself, 1 am of opin-
ion that this dignmitary or offlcer is
probably the most important officer
in the Constitution of India He
is the gne man who ig going to sec
that the expenses voted by Parlia-
ment are not excecded, or varied
from that has been laid down by
Parliament 1n what 1s called the Ap-
propriation Act, If this functionary 1s
to carry out the duties—and his du-
ties, I submit, are far more import-
ant than the duties even of the judi-
ciary—he should have been centainly
as independent as the judiciary, but,
comparing the articles about the
Supreme Court and the articles re-
lating to the Auditor-General, I can-
not help saying that we have not
given him the 3ame independence
which we have given to the judi-
clary, although I personally feel
that he ought to have far greater
independence than the judiciary §t-
nu.l'
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“If any State doeg not perform
the duties imposed upon by the
Constitution or upon by the nation-
al laws, the national President may
hold it to be the performance there-
by the force of arms”
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“Dr. Ambedkar while replying to
the debate said, “I wish very much
that the Drafting Commitice could
see its way to avoid the inclusion
of certain details 1n the Constitution.
He saiud, T would like 1o tell ¥ou
the necessity which will justify thewr
inclusion.

“Grote, the Historian of Greecs
has said that the diffusion of the
Constitutional morality, not merely
among the majority of any commu=
nity, but throughout the whole, is
the indispensable condition of a
Government at once free and peace-
able, since even any powerful and
abstinate minority may render the
working of a free institution im-
practicable, without being strong
enough tp conquer ascendency for
themselves.

By constitutional morality Grote
meant a paramount reverence for
the forms of the Constitution, en-
forcing obedience to authority, act-
ing under and within their forma,
yet combined with a habit of open
specch, of action subject only to
legal conirol, and unrestrained cen=-
sure of those very authorities as all
their public acts combined to with

While everybody recognizes the ne-
cessity of the diffusion of the cons-
titutional morality for the peaceful
working of a democratic Constitu-
tion, there are two things intercon-
nected with it, which are not, unfor-
tunately, gencrally recognized. One
is that the form of Administra-
tion has a close connection with the
form of the Constitution. The form
of the administration must be ap~
propriate to and in the same sense
as the form of the Constitution,

The other is that it is perfectly
positble to pirevent the Constitution,
without changing 1ts form by mere-
ly cianging the form of admuinstra-
tion and to make it inconsistent and
opposed to the gpirit of the Consti-
tution. It follows that it is only
where people are saturated with the
constitutional morality such as the
one described by Grote, the histo-
rian that one ran take the risk of
omitting from the Constitution de-
tails of administration and leaving
it for the legislature to preseribe
them. The question is: Can we
presume such a diffusion of Consti-
tutional morality? Constitutional
morality is not a national senti-
ment. It has to be cultlvated. We
must realise that our people have
yet to learn it. Democracy in India
is only a top-dressing on the Indian
soil which is essentially undemo-
cratic.

In these circumstances, it is wiser
not to trust the legislature to pres-
cribe forms of administration. This
is the justification for Incorporating
them in the Constitution.”

SHRI SOMNATH CHATTERJEE
{Jadavpur): Mr. Speaker, Sir, today
the sou] of India is partially resurrect-
ing itself mgain, thanks to the demo-
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eratic aspirations of the teeming mil-
lions of this country. Though the
people of this country have been kept
underfed, under.nourished, uneducat-
ed, half-educated, unemployed and
deprived of the basic necessities of
life, they have, yet, given their clear
verdict against the disfigurement of
the body of the Constitution and the
deliberate distortion, if not annihila-
tion, of the spint of the Constitution
by the Forty-Second Amendment The
verdict was in the clearest terms
possible because of the bitter experi-
ence of the people In thig country—
how even the otganic law of lne coun-
try could be mutilated by a diclator
through a captive Parllament and
with the help of persons who were
proclaimung themselves tg be the true
representatives of the people although
Parllament had ceased to reflect the
true will of the people as was clearly
established during the March 1977
elections.

The Janata Party gave a pledge to
the people of thig country for the
wholesale repea] of the Forty-Second
Amendment. But, although we have
been remunding them since the last
Lok Sabha elections that they should
keep their pledge, 1t seems that, they
thought of arriving at a decision by
compromise and consensus. But ‘coin-
promise and consensus' with whom?
With the people who had perpetrated
ghastly crimeg against humanity,
those who have not even expressed a
sense of sorrow and sheme over what
was done during the Emergency, the
people who are still gloating over the
so-called gains of Emergency, those
who are still singing praiseg for the
malevolent dictator. Government
tried to come to an arrangement with
those people. I feel that, instead of
being pampered, they should have
been thoroughly exposeq by this time.
Because the Janata Party has dragged
its fete 8o long, we have had to listen
to a lecture from the Leader of the
Opposition ar to the Constitutional
proprieties and Constitutional nice-
ties in thig country.

We have opposed, and the people
have opposed, the Forty-Second
Amendment as it had been the pro-
duet of insatiable hunger for power
and it represented, according to us,
ean evil in the body politic of this
country; 1t represented the grossest
form of anti-people outrage. It has
been nothing but synonymoug with
fascism and dictatorship, Therefore,
we believe that, sp long as a single
word of the Forty-Seconq Amendment
remains 1n our Constitution, the Con-
stitution will continue to remain
polluted thereby. That 15 our view.

The defilement of the Constitution
started with the Thirty-Nineth
Amendment when, for the sake of one
individual, the so.called constituent
power of this augpst House was
utiised to invalidate a judicial deter-
mination. What happened at that
time? The Members of Parhament
then belonging to the Congress Party
vied with one another in supporting
the politically immoral and 1llegal
Constitutional Amendment, That was
done for the sake of one individual
The Constitution was amended; the
Representation of the People Act was
amended, as if any one person in this
country was indispensable. For the
sake of saving the election of Mrs.
Indira Gandhi, the Constitution had
been deflled and mutilated at that
time, and the President and the Spea-
ker were brought in only to keep
company This was the position, The
Thirty-Nineth Amendment Bill, the
Members would recall, was passed in
unseemly hurry and haste—no dis-
cussion, no debate, warthwhle, either
outside or inside this House. This
was followed by the Fortieth Amend-
ment which was passed bv the Raiya
Sabhn to the lasting shame of Parlia-
mentary institution 1n  this country,
giving ymmunity to one particular in-
dividual from the consequenceg of
crimes, Therefore, we felt that un-
leqy and until, in future, the provision
for gmendment of the Constitution

was kept beyond the reach of such
dictators, ruthless dictators, those
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whose hunger for power cannot be
met, the constitution of this country
and the people of this country cannot
be saved.

Then came the Forty-second Amend-
ment where really it reached the
nadir of political ymmorality gnd the
grotesque and grossest exhibition of
lust for power. It was a calculated
attempt not only to denude the people
of their right, emasculate the judi-
ciary and to sirike at the very root
of even the quasiederal set up we
have in this country and in fact it was
only to perpetuate the dynastic hege-
mony of one individua] at the ex-
pense of the country and its people.

What was the position 1n the coun-
try then? The press had been
muffled, the voices of the people had
been gagged and rights and personal
liberties were gone. All meetings
and processions were banned, frce-
dom of cxpression and speech was
lost totally in this country to the
people. Members of Parliament were
kept in detention for an indefinite
duration without even being told of
the charges they were supposed to be
guilty of. This was the position in
the country then, when no palitical
activity on the part of the opposition
parties was permitted and that situa-
tion was taken advantage of by a dic-
tator who had already tasted blood
and utilised a rubber stamp Parlia-
ment to reduce the people to servility
and to reduce the status of the diffe-
rent States to that of colonies. That
was the position.

Not a single provision of the Forty-
sccond Amendment wag conceived in
public interest. There were frills
here and there—innocent and un-
neces<ary  frills. There have been
snme gimmickry here and there like
the amendment of the Preamble and
jnclusion nf -ome provisions of Direc-
tiva Principles whirh have remained
only on paper. They were never
translated into wection. Apart from
that, the Forty-second Amendment
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was nothing but a declaration of war
on the people to perpetuate one per—
son rule. I believe because of the
mandate of the people in this coun-
try, it ijs our solemn duty to remove
the cancer fiom the body politic of
this country. Should we not remind
ourselveg of the modus operandi that
was taken recourse to before the
Forty-second Amendment was passed?
What happened? A socalled Review
Committee was set up with persons
belonging to a particular political
party then in power and headed by
Sardar Swaran Singh and others
whose credentials gbout going into
such matters were so much suspect.
‘We have seen how officially spon-
sored demonstrations and organized
jamborees were held throughout the
capitals and in differcnt capitals of
the States where Ministers met and
visited and, unfortunately, some of
the Judges were vying with each other
to go and attend these so called law
conferences and trying to trumpet the
benefits of the proposed Constitution
Amendment At that time, no opposi-
tion party was allowed to hold &
seminar even inside a hall to give
expression to their views on the pro-
posed amendment. There was no pub-
lic debate out<ide. Nobody had any
occasion to give expression to their
views. All the real opposition parties
had boycotted the Parliament session
and that was utilised for the purpose
of amending in such a ghastly manner
and in such a comprehensive manner
the Constitution of the country, I
would like to know from my hon.
friends here; can they point out a
single provision, a single line in the
Forty-second Amendment which ig for
the real benefit of this country?
After the Twenty-fourth and Twenty-
fifth amendments, nothing stood in
the way of real mchicvement of the

socio-economie objectives of the coun-
try through constitutional amend-
ments or making laws. There had
been ample provision, Art, 31 had
been amended. Art. 368 haq been
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amended but that was never taken
wecourse to for the purpose of
bringing about rea] improvement in
the conditions of the people of this
country. There ig the Twenty-fifth
amendment, there 13 the Twenty-
fourth Amendment. We were then
in the Opposition but we supported
the then government because it was
expected that 1t would be utilsed for
the good of the people but that was
never to be. That was never done
because they believed only in
gimmicks, only in hoaxeg all the
time trying to mislead the people and
always searching for scapegoats.
‘Now it is the judiciary standing in
the way of our progress, therefore,
we want more power’ and we really
conceded more power but that was
never utiised in the country.

The real object of the Forty-Second
Amendment was to curb the people
and the oppusition parties. It pro-
vided a wondeiful scheme of curbing
so-called anti-national activities keep-
ing in hand the power to declare any
opposition party as an anti-national
organisation and completely stifing
jts activities They conceived of im-
position of fundamenta] duties as if
the pcople of this country are not
patriots; they do not love the coun-
try, they are not prepared to work
for the good of the country, These
are all gimmicks and hoaxes played
on the country. They put various
curbs on the powers of the judiciary,
they curtailedq the scope and ambit
of Article 226 of the Constitution.
Last Wf' not the least, they took away
the powers with regard to various
matters by tampering with the
Seventh Schedule and also providing
tor deployment of para-military
forceg in the States arainst the wishes
of the State Governments.

The object was to sce that all the
powers remained concentrated in the
hands of the Centre and with that
slogan that India is Indira and Indira
is India, one leader, one party, one
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country, in that order, s I said on the
last occasion, they hoped that ghe will
be there for ever and the sycophants
and cohortg will dance to her tune
and she will go on. The Prince of
Wales was being groomed; and it was
thought that dynastic rule will be
established through the means of
Constitulion in this country. A cap-
tive Parliument was there. The life
of the Parhament was extended. For
whose benefit? What was the diffi-
culty in holding elections? It was
again  extended, but then probably
some astrological predictions promp-
ted her to go to the polls for which

she must be repenting now. This was
the position.

We feel, therefore, that the Forty-
Second amendment represents can-
cerous symptums in our body-politic
aud should have been removed lock,
stock and barrel. It 1s not ag it
1 comung from us alone. With the
same mandate, they gapproached the
people and now they are trying to
compromise with that mandate be-
cause they want their blessings and
help. The composition of Rajya
Sabha ghould not have determined
the course adopted by the ruling
party in this case.

Even here the preventive detention
laws are still being continued. We
shall hear, no doubt, from the hon.
Law Minister that they are providing
for the Chief Justice to constitutc the
Advisory Board with a sitting judge
and therefore, all troubles would be
over. Two months detention ig there
without the Advisory Boards, Then,
Sir, our experience is that even the
Advisory Boards that were there be-
fore MISA was made more Draconian,
what happened? There were ex-
judges, even district judges were
presiding over the Advisory Boards,
but how many persons were acquitted
by the Advisory Boards? They al-
ways go by ex parte presentation of
facts from the police records, There
was no other materlal before these
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Advisory Boards. It will be denial
of the basic provision of the rule of
law, Shri Ram Jethmmlani rnightly
said that if prevention detention 1is
retained, then you are keeping in the
hands of the Government the power
to stiflle all legitimate democrauc
activities. Why are we opposing it
so strongly? Even after the Jaruta
Party came into power, there was an
attempt to iniroduce MISA thuough
the Crimuna] Procedure Code, which
on the reaction and protest of the
public, they had to withdraw, In the
States ruled by the Janata Party, the
mini MISA is still there and is being
utilised not ggainst the perpetrators
of crimes or zamindars, or other per-
sons, but against the workers, the
State Electricity Board workers and
the common people of this country.
In whose hands are you giving this
power? Even the Janata Government
in the States have utilised it for therr
own political purposes, for their so-
called administrative purposes. There-
fare, on principle, we are aganst this.
Regarding Article 352, has not this
country learnt a lesson? On the plea
of so-called internal disturbances,
which was nothing but a hoax, the
Shah Commission has made it clear,
a hoax was perpetrated on the people
of thig country in the name of internal
disturbances; this country was made
a captive and a huge prison house,
And people like Jayaprakash Narain
and other leaders of the democratic
movements, trade unionists, students,
teachers and ordinary, common peo-
ple were put behind the bars, taking
advantage of the Emergency. If pro-
vision about the armed rebellion is
there, who will decide whether it was
there or nnt? Where is the accounta-
bility for it? If you happen to have
& majority, and if you are able to
control it in this House, whatever you
allege to be a rebellion, will go as
an armed rebellion. There 1is no
question of accountability. Nobody
can find it out. There are nou stan-
dards. Who will decide it? There-

AUGUST 8, 1978

fifth Amde,) Bill 37a

fore, I request the hon. Membery of
the Janata Party, “Please ponder once
more, before you betray the trust
which people have reposed in you.
Please think once more. Don't have
the idea that you are indispensable
in this country, or that you will be
permanently here. The way you are
functioning, she has gained gtrength;
and she and her cohorts are moving
in this country, professing a democra-
tic attitude. This is the lesson which
you have learnt within these 16
months. It is the experience of the
people within 16 months.”

The power under Article 352 can
be abused by this Governmeut, be-
cause of its composition, or the
changus—we do nol know what will
be the permutation or combination;
whether there will be any exodus
from here or there, weé do not know
what will happen. I request Govern-
ment to consider this. Simularly, we
are opposing Articles 356 to 360. We
are supporting referendum, because
we have seen the functioning of the
minority Government after 1971 elec-
tions; that election showed that with
a minority of votes, Mrs Indira
Gandhi could have a large, artificial
majority of Members. Therefore,
even with that minority vote, she
could go on trumpeting about her
massive mandate, which Mr Piloo
Mody used to call ‘MM'. She utilized
that so-called massive mandate as the
justification for the purpose of
bringing about the 42nd Amendment.
Therefore, it is necessary that the
lessons that you have learnt, should
not be forgotten soon. We ghould not
betray the trust which the people
have left with the present Parlia-
ment. We ought to see that those
sborrations do not recur in future in
this country.

With regard to other mmtters, we
shall pive our views when amend-
ments come. But we support this
Amendment Bill with these reserva-
tions. We sghall still hope that in the
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two days left, there will be a Jittle
introspection on that side, and that
they will restore what ghould be
restored to the people of this country.
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SHRI SAUGATA ROY (Barrack-
pore): We support his demand for
more time. (Interruptions).

MR. SPEAKER: There are a large
number of speakers. The lst is grow-
ing. 1 must give an opportunily to as
many Members as possible. I am ex-
tending the time. Therefore, members
must respect the rights of other mem.
bers, Everybody must have a chance,

SHRI C. K. JAFFER SHARIEF: Sir,
you can take the opinion of the House-
ang give Shri Raj Narain more time.

MR. SPEAKER No. Everybody must
have a chance. If other Members are
prepared to give up their time, I have
no objection

SHRI C. K, JAFFER SHARIEF. Sir,
take the opimion of the HMHouse and
give him more fime.
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MR. SPEAKER® Shri Bagn 1s not
presiding over the House
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“This was more in the nature of a
shock treatment than a legally per-
missible Emergency, which could be
declared according to the law then
in force ™
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SHRI VASANT SATHE (Akola):
Mr Speaker, Sir, just now we have
heard one of the hitterest indictment
of the Government of the Cabinet, by
no less a person than the ex Minister,
Shri Ra) Naiamn  The entire burden
of ms song his entire speech, was fo
retteraie his charge that this Govern-
ment consists of impotent persons...

SHRI K P UNNIKRISHNAN How
ean you test it?

SHRI VASANT SATHE Ask Shri
Ra) Narain who was also the Mimster
of Health Probably he has enough
evidence about hls Cabinet colleagues’
potency I do not know He has to
testify.

19.00 hrs.

What was the gravamen of hs
charge” For the entire 15 months his
senior colleague and guru was the
Home Minister. In that period, with
all this bravado that he has been
talking of arrestiing Mrs Indira
Gandhi, even under MISA, he did not
do, he did not even bring a proposal
before the Cabinet to arrest Mrs
Indira Gandhi under MISA. He does
not talk of that, Now he has become
brave to make an allegation and
appeal to the whole Party that it was
only because Mrs. Indira Gandhi
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[Shri Vasant Sathe]
eould not be arrested. An  arrest
attempt was made by hig Guru and
we know what a farce that was and
bow he become a laughing-stock be-
fore the whole country....

AN HON. MEMBER: Whole world.

SHRI VASANT SATHE: That is
the type of demagogy that he is try-
ing to parade even today, to try to
pressurize the Government to act in a
foolhardy manner. I do not mind. It
is for the Government to decide.

Today we are considering here the
Forty-Fifth Amendment Bill The
simple point of argument which was
urged by gso many Members is that the
Forty-Second Amendment should have
been overthrown, abrogated, lock
stock and  barrel That was the
‘womise given to the people, and that
Jromise, you could not fulfil. That
.8 the charge laid by so many of your
colleagues, including Shri Ram
Jethmalani. Now, why has the
Government not found it fit to abro-
gate the entire Forty-Second Amend-
ment and all its clauses? That is be-
cause, prohably, a man of experience,
legal experience, ke Shri Shanti
Bhushan, has seen that there are
cerlain prowvisions which should be
kept. 1 will come to my friend, Mr.
Somnath Chatlerjee, presently, He
asked, ‘Show me a single article which
was for the good of the pcople’. 1
ask you, 'Show me a single article in
the Forty-Second Amendment under
which the so-called dictatorshup of one
person. ... (Interruptions). Not a
single Member who has spoken il
now has shown a single article under
which an individual could make him-
self or herself a dictator. There is
not even one article under which they
can show that a person can establish
a dynastic rule. Show me one article.
You cannot because it is not there in
the Forty-Second Amendment. Art.
320 has been trumpeted. What does
that Article say? As far as election
of the Prime Minister and the Speaker
is concerned, there will be a different
machinery, a different forum. If you
are dispassionate, it is not that the

dispute will not be trisd by anybody.
It is only that probably on per with
some other countries like the United
Kingdom, a separate forum is ereated.
You can very well object to that I
am not questioning. All I am saying
is that the travesty of the whole thing
is: from whose mouth do we hear so
much of democracy?... (Interruptions)
From the mouth of persons like Shrk
Somnath Chatterjee and his tribe who
do not believe in democracy at all,....
(Interruptions) who do not belleve in
the entire philosophy. If ever these
persons come to power, with the
support of the Janata Party friends,
can you imagine what type of opposi-
tion will there exist? What are they
talking of democracy? Which demo-
cracy are they talking of? And then,
who should speak the loudest? The
man, the champion who was out
throughout the period of emergency.
He wasg here making speeches and
opposing all this. So, he had the free-
dom to oppose...(Interruptions) I
do not know +what he had done.
How did he manipulate to see that he
had remained out while others were

SHRI SOMNATH CHATTERIJEE-
Manipulated with your leaders.

SHRI VASANT SATHE: Therefore,
it does not lle in his mouth. Some-
times I feel that my friends who talk
so much against emergency suffer
from a guilt complex... (Interrup-
tions) 1 tell you why. Those per-
sons who fought during the Indepen=
dence struggle and want to jail for
years—have they ever thereafter said,
‘Oh! We were put in jail. Ohl We
suffered so much...(Interruptions)
These persons did not do that, If you
had not gone to jail, you have no right
to speak...

SHRIMATI AHILYA P. RANGNE-
KAR (Bombay North-Central): We
had gone to jail during the Indepen-
dence struggle also.

SHRI VASANT SATHE: Dolng
Batyagraha or breaking law? No.
‘I'heywerepnt!nililllkewdhw
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crimingls. That is why they casnnot
glost about it. Therelore, they feel
guilty. That is what is troubling their
consclence,

The simple test that I apply to the
emergency and the post-emergency
periods is this. You also apply this
test and see. Emergency in terms of
the Constitution is an extra-ordinary
period where even the normal funda-
mental rights and laws get suspended
in terms of the constitution which was
made by our forefathers—the original
comgtitution.  Therefore, if you can
prove that certain things which hap-
pened in emergency, certain excesses,
the moment the emergency was lifted,
those things have stopped happening
—those excesses. Some of the excesses
mentioned before the Shah Commis-
sion were that rallies were held,
people were transported in trucks and
so on. Was that not done after emer-
gency. in the post-emergency period?
Were they not brought here by Shn
Raj Narain when he organized a rally
here? You talk of Turkman Gate,
and Muzaffarnagar What happened
at Pantnagar, what happened at
Belchi and Aurangabad” What
happened in Rohiak under your very
nose? Who did it? Whose Govern
ment 15 there? Let us be dispassionate.

SHRI DINEN BHATTACHARYA:
Do not talk irrlevant things?

SHRI VASANT SATHE: 1 know.
these Marxists are the worst crimi-
nals. You have restored the right in
West Bengal to Naxalites to chop off
the heads, to tarnish the statues and
break the heads of statues of Ram
Mchan Roy, Netaji Subhash Chander
Bose. and Mahatma Gandhi, You
should be ashamed of that . . ... ..
(Interruptions). All these things «
happening even during the  period
when there is no emergency. There
is nexus between these excesses anrl
emergency per se, by itself. Since you
can establish such a nexus, you can-
not say that these things happened in
emergency. Therefore, what has this

smendment tried to do?

There are some good features like
31.C. You take away right to proper-
ty, good, you bring in Article 38, fair,
but how will you implement it? You
cannot make any laws in pursuance of
the Directive Principles, because again
some court on some pretext or the
other will strike it down.

I would like to submit one more
point. I am talking of good features;
nobody has mentioned that. We creat-
ed a new chapter, chapfer 14-B of
tribunals. It is your experience, our
experience and of those who have ex-
perience of law including Shri Som-
nath Chatterjee that merely an advo-
cate with ten years’ experience when
he becomes a high court judge. he
does not become omniscient in  law.
Does he? Persons who are practising
on the criminal side, or who are ex-
perts in company law, or civil law or
on the labour side, do net become ex-
perts merely because they are elevat-
ed to the bench of the high court.
What did we provide? Let us have
specialised tribunals with the status
of high courts. That was the provi-
sion, a salutary provision gg that we
may get expeditious justice from
knowledgeable, experienced experts.
Is this a good or a bad provision?
Even that provision you have taken
away... (Interruptions).

A good provision was Introduced
under Article 352. What in  effect
have you done? You say, you remove
Forty-Second Amendment. In the old
Article 352, the provision was that
even if the emergency had to be im-
posed in a part, you had to do it for
the whole country. A good provi-
sion was introduced which, I am
thankful, has been retained, viz that
Emergency can be imposed for
a part alone, and removed from that
part, so that if there are such condi-
tions prevailing in a part, you can res-
trict it to that part, and nip things
in the bud. Was that a bad provi-
sion? I am not in agreement with
those friends who say that the provi-
sion about armed rebellion should be
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retained. 1 feel that it 18 very dan-
gerous. Armed rebellion has an in-
herent lacuna, Tomorrow, as has been
pomnted out, you will have to resort
to an excuse of somewhere there be-
ing an armed rebellion, There may
be a mere strike somewhere, You
can use it. Thercfore, I would beg of
you: either remove the provision of
Emergency altogether; or otherwise,
this armed rebellion business has no
meaning,

Then we come tg the question of re-
ferendum. What is this concept of
referendum? [ would like to point
out its defects,

MR. SPEAKER: When we come lo
amendments, you can elaborate,

SHRI VASANT SATHE: Yes They
were talking about 25 per cent or 26
per cent of the people deciding it
Will you go to the people, with this
very amendment? Will you have a
referendum on this? Secondly, what
is federal character? You conduct a
referendum in the whole country on a
particular issue If States which are
over-populated, like UP and  Bihar
vote in favour of a particular amend-
ment, they can take away the rights
of the rest of the country Have you
made a provision that a majority of
the States also will have to give their
approval by way of referendum? Is
there any such provision?

I would, therefore, submit that with
all the arguments given till now by
my friends on the other side, they
have not been able to make out a
case as tg how the 42nd Amendments,
loek, stock and barrel was rubbish,
was draconian and should have been
thrown out. ‘That case they have
failed to make out. Therefore, don't
gscratch each other's backs by saying
that the 42nd Amendment was bad
and deserves to be condemned.

SHRI YASHWANT BOROLE (Jal-
gaon): 8ir, it reminded me of one
story of my school-days, when I lis-
tened to the speech of Mr. Sathe, A
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teenager committed the murder of
his parents; and when he was under
trial, he claimed mercy of the Court .
because he was an orphan. The same
thing is applicable to Mr. Sathe and
his party also.

It has murdered democracy, The
teenager has murdered his parents
but he claims mercy on that count,
that he is an orphan and there |is
nobody to look after him, therefore
he should be shown mercy at the
hands of law. Mr, Sathe should kind-
ly bear in mind that whatever bene-
fit he claims has been done to the
people by the 42nd amendment is a
fraction, 1s nothing in the eyes of the
people compared to the upheavel that
has taken place in the countiry. Re-
member the treatment meted out to
mullions of people in the country. De-
mocracy was no more in  existence;
cverybody will agree on this point,
including Mr, Sathe. There was no
democratic functioning at all. The
facts have been revealed by Shah
Commission Even 352 and other pro-
visions of the Constitution have been
mitused, It has been found by the
Shah Commission that a single indi-
vidual for his own  benefit could
throttle the constitutional provisions
completely, B2 million of the Indian
people had seen that experience, Mr.
Sathe cannot render any account of
the democratic functioning of his party
during 19 months; it is impossible for
him, Therefore, when we are consider-
ing the constitutional amendment, I
thought that we would be doing &0
from a different perspective. In fact
this is not an amendment which we
are making for the ruling party or
the opposition. We are to see that at
least some future generations will get
the guidelines from this, With the
presenty amendment, we are undoing
things which are not necessary for
this country. We are anxioug to see
that no ruler at any time in this coun-

try can misuse the democratic set up
in this country. It is not only 382, but
all the subsequent provisions, 356, 358,
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358, etc, which require to be reconsi-
dered, From this aspect I really feel
that our Law Minister has rightly
amended the provisions of 382, and
also rightly amended 338 and incorpo-
rated therein article 19 and alsp incor-
porated article 21 in 359. The sum
total, the impact of this is if we read
together very carefully to see whether
there could be any misuse of this
provision for the emergency, I do see
no lacuna but one, a single lacuna,
apprehended danger from armed rebel-
lion. Whether there shall be armed
rebellion or not, this is a subjective
idea which will be formed without
any objective criteria. Therefore, it
ig likely to be a misleading factor. So
far as external aggression is concern-
ed, so far as war is concerned, you
will be in agreement that provision 1n
352 should stand, We may differ so0
far as armed rebellion is concerned

Kindly read article 358 as it will
stand amended. Article 19 is not sus-
pended on declaration of an emergen-
ey on account of armed rebellion Ar-
ticle 19 shall be in force and all the
freedoms and rights will be there in
existence, even during the emergency
declared gp account of armed rebellion
We further find out that the right tn life
and personal liberty under article 21
shall be there throughout whether it
is emergency on account of armed re-
bellion or on any other ground, These
two articles will be there and on aec-
count of these two articles, there will
be a guarantee to the persons that
personal liberty shall not be limited or
hampered in any way.

Also, this decision to declare emer-
gency is required to be taken by the
Cabinet and given in writing. It is not
that the Prime Minister can write a
letter to the President for imposing
emergency. It will be a Cabinet deci-
sion and it will be also in writing
Approval will be required within one
month. After every six months, appro-
val will have to be there. Parliament
can itself do away with the emergen-
t¥. Do we think all thege will be

misused again? We have become too
much averse because of the practical
rape of the Constitution by Mrs. In-
dira Gandhi and her party. We are
averse to every provision. We doubt
everybody’s integrity and honesty, We
do not find any virtuous people at all
in this country to be in existence at
anytime. The pendulum is swinging
to the other side absolutely, We have
become apprehensive because we have
seen that a provision in the Constitu-
tion in a democratic set-up itself has
been misused and millions of people
have suffered. It is on this account that
our psychology has developed in such
a way that we are not prepared to
weigh the pros and cons of the mat-
ter independently from the effects
which have been produced on our
minds, As a consequence, we find that
provisions which are really meant for
the usefulness of the country at the
time of emergency are also being ad-
versely criticised,

It has been said that in a country
like India it is not possible to have
referendum at all. Of course, we can
think over the various drawbacks
which have been pointed out by Mr.
Venkataraman, We know that ours is
a vast country and not a small country
like Switzerland. But the question is
whether the utility of a referendum
is dependent on this. So far as sup-
remacy of Parliament Is concerned,
we, the representatives of the peo-
ple are assembled here. In this con-
nection, I remember what Sir Ivior
Jennings had said: “Don’t trust too
much the parliamentarians!” We have
seen on several occasiong on the floor
of this House that we were not at

all motivated by the good of the peo-
ple at large but by factional interest
which we were trying to safeguard
either party-wise or castewise or
whatever it may be. Have we not ex-
hibited this character on the floor of
this House on several occasions? We
did have exhibited it.
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We cannot deny that aspect of the
matter and therefore I want to sub-
mit that there should be certain other
bodies which can jndependently think
what ig good for them as well A
referendum will be the best kind of
provision jn the Constitution itaself.
A referendum will certainly tell us
that the people at large want this or
do not wart that. It will be a verdict
of the masses You and I are here
functioning on their behalf.

SHRI VASANT SATHE: Mr. Jeth-
malani says that the janata is a mob,
people iy a mob. What do you say to
that?

SHRI YASHWANT BOROLE: He
may say so, but at least the verdict
of the people mfter the emergency in
the election is itself an eye-opener
to everybody who thinks that the in-
tellectua) is the person concerned and
that an ignorant man is not in a posi-
tion to consclously think of mny parti-
cular problem This has ever heen
true, That hag been proved com-
pletely now,

Therefore, we have to go by a
referendum about the basic features
of the Constitution. It is not a
referendum op every point.

Shri Venkataraman pointed out
that there will be difficulties in hold-
ing a referendum, because there will
he no questions like aye and no. He
has stated a number of other difficul-
ties, but in practical functioning, we
shall ind out a way., People do not
even know the manifestos of different
parties.

SHRI VASANT SATHE: Suppose
on the issue of Hindl or non-Hindi
you have a referendum. The majority
of the people in the morth and in the
south will fall out, What will you
do?

MR. SPEAKER: VFirstly it has to
be pagsed by the House.
SHRI YASHWANT BOROLE: The

verdict of the majority should prevail.
What are you doing here in Parlia-
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ment? Are we not going by the
majority verdict?

SHRI R. VENKATARAMAN: 1 may
make it clear that it will not prevall,

SHRI YASHWANT BOROLE: 8o,
we must have faith in the people. We
have lost faith in the people, in the
conscious will of the people, and we
think that the representatives who
have been refurned only can have
conscious opinions about matters.

With these words, 1 support the
Bill,

AN HON. MEMBER: How long are
we sitting”

MR. SPEAKER: I for one have no

objection to sit up to 10 O'Clock if
you want.

SHRI HARI VISHNU KAMATH:
(Hoshangabad): We should not be
hustled.

MR SPEAKER: A line has to be
drawn somewhere It has been ex-
tended by two hours now

Snnl HARI VISHNU KAMATH:
1 recall that In the Constituent
Assembly it was not hustled like this.

MR. SPEAKER: It was very com-
mact, small body.

SHRI HARI VISHNU KAMATH:
No, it was bigger than this one here
today. Mr Speaker, it is more than
a mere coincidence that this august
House which wag brought into exis-
tence last year by a revolutionary,
popular upheaval is considering jn the
month of August & Bill which I may
describe as a min! Constitution Bill
That is why I was anxious that there
should have been a gpecial gesslon for
this Bill, but it was not to be.

This month of August has seen
many great days in our annul.
Mahatama Gandhl gave the call for
non-co-operation in 1920 in the month
of August, Then came fhe Quit India
Movement also in August on the #th,
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and today is the Bth of August, the
eve of the Oth of August; and indepen-
dence slio, though it was unfortunate-
ly clouded by a blood-stained parti-
tion, camg in August.

It would be in the fitness of things,
it would be most appropriate, if this
Bill, by your leave and with the
consent of the House, is discussed
and finally adopted by this House ou
the eve of Independence Day, next
Monday, not Friday; the discussion
should go on till next Monday, the
14th, Independence Day eve. This
is the least I would request, the least
1 would @emand.

SHR] VASANT SATHE. There is
the “Save India Day” also tomorrow.

AN HON. MEMBER: It i3 “Save
‘ndira Day”...(Interruptions)

SHRI HARI VISHNU KAMATH'
My hon. friend, Shri Sathe, who has
een better days when he was a col-
eague with me ags a member of the
Socialist Party, {s inebriated by the
exuberance of his owp verbosity 1
can assure him that India has been
saved Jast year, and It has been gaved
from his cohorts, his leaders, from a
vile dictatorship India has been
saved and wil] be saved by people,
other than he and his party, from the
vile dictatorship of a mini-dictator

In this House today there are only
six founding fathers; in this Sixth
Lok Sabha, there are six founding
fathers, members of the Constituent
Assembly; T would not like to use that
phrase, but it has been useq in this
House There are only six founding
fathers, Members of the Constituent
Assembly, almost one per cent of the
etrangth of this House

AN HON MEMBER Who are
they?

SHRI HARI VISHNU KAMATH:
I will tel} you privately, outside,

MR. SPEAKER: No, no.

SHRI HAR! VISHNU KAMATH:
Ihnnt.mdtalllnx.!!ywpermit
me, Therels no difficully. It 15 not
taboo, it is not secret.

MR. SPEAKER; It iy not taboo,
but. .. ‘"

SHRI HARI VISHNU KAMATH:
I can mention the names, Six names
would not take much time—
four on the Januta benches and
two on the Congress benches, They
are Shri Jagjivan Ram, Shri Shibban
Lal Saksena, Shri P C. Sen agnd your
humble servant, myself, and on the
Congress gide—not Cong. (I) but Con-
gress—Shri Subramaniam and Shri
Alagesan. These are the six found-
ing fathers in this House,

I recal] the great debates in the
Constituent Assembly—I do not wish
to go into details of these great
debates, because when we come to
clause by clause conaideration, we
will have occasion to refer to them.
On the last day of the Constituent
Assembly, that is, the 25th of Novem-
her 1949, the President of the Assemb-
1y, Dr Rajendra Prasad in his finel
address, valedictory address to the
Constituent Assembly, he said—only
two sentences I want to quote, npot
much:

“It the people who are elected
are capuble and men of character
and integrity, they would be abls to
make the best even of a defective
Constitution If they are lacking in
these, no Constitution can help the
country After all. "

he went on to say-

* the Constitution iz lke a
machine, a lifeless thing. It acquires
hife because of the men who con-
trol it, and operute 1t, and India
today” I am quoting him; he was
referring to the position at that
time; it is applicable today also—

“India today needs nothing more
than a set of honest men, who will
have the interests of the country
before them.”

AN HON. MEMBER: We have got.
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SHRI HARI VISHNU KAMATH:
I am sorry to say that in 1075 and ear-
ler years, that decade was a decadent
decade a biabolical decade, of 196776
and from the incubus of that decade
perhape the country hag still not fully
recovered, becBuse some hon. friends
still gloat gver some of the things
which happened then, and they atill
today to the leader who brought
about that gtate of affairs.

In 1975 on June 12th, when the then
Prime Minister met with her Wa‘er-
loo in Gujarat and Watergate n
Allahabad, she made up her mind
consumed by her insatiable lust for
personal power and for entrenching
herself in power by hook or crook,
more by crook than by hook, she
launched on her mad career for
personal power and dictatorship
in this country I am sorrv fo
say that those who adorn those
benches today it not all, many of
them, most of them, became her to-
adles ang flunkles, if not her don-
keys too. And outside the House thev
were reinforced

AN HON, MEMBER Neither don-
keys nor monkeys? (Interruptions)

S8HRI A. BALA PAJANOR' Is
‘ronleyr’ parliamentary?

MR. SPEAKER" 1 dg not think it 18
unparliamentary

SHRI HARI VISHNU KAMATH
Outside the House, thev were r~in-
forced by an army of henchmen and
hatchmen, hoodlums and hooligrns
who suppressed, who tried to distart
debauch gnd destroy the Constitu
tion Today, we are celebrating m =
way, the rebirth of freedom, the re
surrection of freedom, the resourvec-
tion of a free Constitution, the resur-
rection of democracy, the resur-ec-
tion of independence by the resur-
gence of the people And that it
why this Lok Sabha, is today on the
8th of August 1078, engageq ih a very
historic ceremonty and 1 am sure it
*ill go on tfll the 14th of August,
“gain I repeat, till the eve of Indepen-
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Now I will come to the main featu-
res of the Constitution Amendment
Bil, I will not dilate top long upon
this aspect at present, because tpmor-
row and the following days, we will
come to the Clause by Clause consi-
deration

MR SPEAKER: We will come to
the amendments,

SHRI HAR] VISHNU KAMATH:
There are four issues, I may say,
there are four pillars on which this
Bill rests One is the Emaergency
provisions, the other is preventive de-
tention, the third one is propertv and
the fourth one is referendum These
are the four main controversial, 1
may say, provisiong of this Bill which
have raised some sort of controver-
sy in this House and perhaps outside
alko  We had given a solemn pro-
mise, made a commitment to the
people last year during the elections
that we would rescind the 42nd
Amendment. True, because that was
an amendment neither to gmend the
Constitution nor tp mend the Consti-
tution but to end the Constitution and
that is why we wanted to end that
42nd Amendment. I am glad to say
that most of the abnoxious provisions
of that 42nd Amendment have been
sought to be repealed by this 45th
Amendment Yet, there are some pro-
visiong of that Act. 42nd Amendment
Act which, perhaps gtill disfigure our
statute book, may be with a decep-
tive facade of innocuous provisions.
Yet because the Government has got
Its own constraints, because it requir-
es a two-thirds majority in both the
Houses and all that, they are not
bringing forward all the other provi-
sions which would completely annul
the 42nd Amendment Act; no other
constraints, I am sure, that {s the only
constraint because of which the Bl
may Yall through. Otherwise, my
hon. friend, Shri Shanti Bhushan,
would have brought forward the Bill
which would have sought to comple-
tely rescind the 43nd Amendmant Aet,
I have faith in his bona fides on this
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account, on thig score. Now these
four pmvhim of the Bill, Emergen-
cy, Detention, Property and Refcren-
dum are eontrwuaial. Well, helieve
it or not, I was one of those few who,
in the Constituent Assembly hwl rais-
ed their voice against the Emergency
provisions.

1 also proposed referendum in tie
Constituent Assembly. And I oppos-
ed the preventive detention i.easule
that wag brought forward by Sarda
Patel, as Mr. Nathwan; said vester-
day. As regards the proper.y right
also, I was one of a few, perhaps half
a dozen members of the Constituen:
Assembly, who had opposed it as a
fundamental right. So, I am not sur
prised, after the lapse of 30 years
that the Congress all along re.amined
silent on that score and, though these
issues were raised quile ofteun, they
did not move an inch or ras little
finger to change the provisions of the
Constitution jn that regard. [ am hup-
py that at last it has fallen to the
lot of the Janata Governmrni, the
people's Government, to bring for-
ward a Bill o amend those piovisions
of the Constitution so as to mrke them
more in tune with the aspivations of
the people. I am not fully satisfiecl
still that they are the perfect ones
and perfection is seldom achicved....

MR. SPEAKER: Perfection 15 al-
ways aimed at, mot realised.

SHRI HAR] VISHNU KAMATH:
We should strive for perfection,

Aimm at the sky, and you will shoot
at the tree.

As regards the Emergency provi-
sions, my hon. friend, Shri Shanti
Bhushan—I think, if T heard him
aright—if 1 remember his speech
aright, he forgot to mention cone little
feature of this Forty-fifth Constitu-
tion Amendment Bill which is un im-
portant provision,

MR. SPEAKER: Please !ty to con-
clude now. You may take sne or two

minutes more I would like to call at
least one more member.

SOME HON. MEMBERS: Let him
have some more time.

SHR] HARI VISHNU KAMATH:
I do not wish to plead for myseif but
I have got to say a few more things.

MR. SPEAKER: When you come
lo the amendments, you can Speak.
But the difficulty is that you had
forecast all these things at that time.

SHRI VASANT SATHE: He wants
to recall all that today.

SHRI HARI VISHNU KAMATH:
Yesterday, the Law Minister forgot
to refer to one of the provisions of
the Bill which provides for judicial
1eview 1in the case of Emergency pro-
vistons. Clause 5 of the present
article 352 is gought 1o be omitted
and a judicial review is being pro-
vided for, so that any proclamation
of the President could be questioned
in a court of law on the ground of
mala fides. Sir, you have been a
luminous judge and, as a luminary
of the Supreme Court, you will ap-
preciate this kind of u provision—you
have a dual role to play today. I
am sure, the House will be re-assured
on this score, in the case of Emer-
gency provisions, because it has been
attacked and the House is suspicious
as to how it might pe misused, that
there will be a judicial review as a
judicial safeguard, besides the parlia-
mentary safcguard, I leave it at that.

As regards preventive detention,
my hon. friend Shri R. K. Amin talked
of MISA. There is no question of
MISA here. MISA wag the most
hellish, pernicious and obnoxious
laws. Earlier we had a PD Act,
not MISA. MISA was, as I once said
carlicr, the Maintenance of Indira-
Sanjay Act—Humpty, Dumpty to-
pgether; one is Humpty and the other
is Dumpty.

Today, 1 am glad Lp note that there
15 a provision, an entrenched provi-
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sion, with regerd to article 21—it is
entrenched, and cannot be suspended.
Even the right to haveas corpus was
suspended during the Emergency
which the present Chief Justice of
India confessed in a remniscent mood
recently-—you, Sir, left the Bench
earlier. ..

MR. SPEAKER: Fortunately.

SHR] HARI VISHNU KAMATH'
I am glad, it hag fallen from your
lips that it has been fortunate for you,
it hag been fortunate for us tpo. The
present Chief Justice confessed thut
he dig not have the courage, and he
was not alone in not having the
courage to resign...

SHRI VASANT SATHE, Once a
coward, always a coward.

SHR] HARI VISHNU KAMATH.
That is what happens. That hus
happened to you, [ suppose.. (In-
terrutions)

SHRI VASANT SATHE: I am
standing by what I have sad. I have
not changed. (Interruptions)

SHR] HARI VISHNU KAMATH:
There is a provision with regard to
property I had opposed this strenu-
ously in the Constituent Assembly.
Now ;t has been, after all relegated
to itsa lega] status, legal position,
satutory position But it is likely to
be exploited aguinst wus, the Janata
Party and the Janata Government, by
the vested interests and maybe, by
some friends on the Opposite side
also. Especially to kisans and pea-
sants, they may say, ‘Look here...’

fewrit ot s fis wm afer, wo R
wh, g & o, wiT R Wy, W R Ao,
%9 qwhifz dor ot |

Government will have to keep guard
over such exploitation, I do not know
how this article 300A will be imple-
mented,. That is the new article—
300A. We will discusy that article
tomorrow. There is some sort of a
safeguard provided there. Even
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Lenin, I suppose, in 1822 or 1023, be-
fore he died, introduced the New
Economic Policy, which later on his
successors followed, permitting the
right to have private property. in the
Soviet Union. I do not know about
China. In the Soviet Union, however,
there 1s the right to have some private
property.

One last worg about referendum.
When I raised 1t in {he Constituent
Assembly, Pandit Jawaharlal Nehru
or Dr Ambedkar—I do not know who
1t was—said: ‘It 15 a good idea, but
1n the present state of illiteracy in
the country, people do not understand
political issues; we ghould not go
ahead with this at the present mo-
ment' But after the last vear's elec-
tions, <hall we say the same thing
about our people? No A hundred
times, a thousand times No' People
now understand thege issues. There-
fore, this referendum s a very wise
provision.

One last word and I have done—
the rest for tomorrow and the day
after Through this Bill we have
sought to provide Constitutional safe-
puards for the preservation of our
freedom and democracy, the Consti-
tutional threat to democracy, we have
wought to avert. But where does
liberty really Le® What is  the
real safeguard for lberty, liberty,
freedom and independence® Liberty
lives and flourishes in the hearts
of the people, in the hearts of
men and women who have been des-
cribed as sovereign by my hon. friend,
the Law Minister If it dies jn the
hearts of the people, if it dies in the
minds of the people, no Constitutjon,
no Parliament, no Judiciary, na Sup-
reme Court, can help country..

MR. SPEAKER. It
saying. (Inierruptions)

SHR] HARI VISHNU KAMATH:
Therefore, a poet has very wisely
sung. ..

AN HON. MEMBER:. Who is the
author?

SHRI HARI VISHNU KAMATH"
1 will tell you later on,

is a famous
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Etnernal spirit of the chainless
mind, Brightest in dungeons, Liberty!
Thou art,

For there thy habitation is the

The heart which love of thee
alone can bind,

And whep thy sons to fetters are
consigned,

" To fetters and the damp vault’s
dayless g.oom,

Their country conquers with their
mattyrdom,

And Freedom's fume finds wings
on cvery wind.

Such a wind brought us into this
august House last year. The fiist
repupie died 1p 1875, that silver
jubilte year when there was neither
Jubilation nor gheep on the silver,
The second Republic is now born.
Long hve the great second republic.
On that note, I conclude.

MR. SPEAKER: Mr.
Barua,

Bedabrata

GMGIPND—L—2180L8—880

SHRI BEDABRATA BARUA
(Kaliabor): I think I will have o
continue tomorrow jn any case. I
wiil speak for two minutes,

MR, SPEAKER: If the House
agrees, we can sit for another ten
minules so that you may finish,

SHRI BEDABRATA BARUA:
1 am prepared to speak tomorrow. I
will start now.

MR, SPEAKER: You have only 10
mimutes,

. HR1 BEDABRATA BARUA: We
have got half an hour gtill, we have
caleulated 1t.

Mr Spraker, Sir, we have generally
expressed our support to the amend-
menis eacept some reservations that
we have expressed, .,

MR. SPEAKER: You will continue
tomorrow. Now we adjourn for the
day and meet tomorrow at 11 am.

20.00 hrs.

The Lok Sabha then adjourned tili
Eleven of the Clock on Wednesday,
August 9, 1878/Sravana 18, 1000
(Saka).



